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LOK SABHA

Tuesday, September 6, 1966/Bhadra 15,

1888 (Saka)

The Lok Sabha met at Eleven of
T the Clock.

[MR. DEPUTY-SPEAKER in the Chair]

Shri Surendranath Dwivedy (Kendra-
para). Sir, may 1 introduce to you the new
Leader of the Opposition in this House,
Shri Satya Narayan Sinha, by my side.

Shri Tyagi (Dehra Dun): Have you cross-
ed the floor!

ORAL ANSWERS TO QUESTIONS
SHORT NOTICE QUESTIONS
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The Minister of Planning and Social
Welfare (Shri Asoka Mehta): (a) Govern-
ment are not aware of the existence of the
Institution named ‘International Secretariat
for Volunteer Corp’. However, there is an
Inter-Governmental organisation known as
“International Secvetariat for Volunteer
Service” of which India is a member. It has
no office in India nor any of its representa-
tives is stationed in India. It has no volun-
teers of its own.

(b) Planning Commision is concerned
with the subject of public cooperation in
national development. In that cpacity it
looks after the work of, and supports the
activities of, volunteer organisations. Since
one of the major functions of the Inter-
national Secretariat for Volunteer Servioe
is to cooperate with organisations engaged
in coordinating national wvolunteer pro-
grammes, the Planning Commission main-
tains close contacts with the International
Secretariat for Volunteer Service.
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() The International Secretariat for
Volunteer Service {8 an inter-Governmental
organisation of an international character,
India is a2 meinber of both the Assembly
and the Council of this international

ganisation. Gover have no reason
to think that this organisation is indulging
in any anti-Indian activity.

(d) and (¢). It is not a fact that the
CBI. had conducted any enquiry into the
affain of the Intemational Secretariat for
Volunteer Service.

f) In view of the replies to (a) to (e)
above, the question does not arise.

Nt gwR T" wZIT AW, F a4
SATAAT A AT § I F4T AT (479 T07AT HaAT
=T 7R & w4 faod a1 78 qawa
HTTAGT 7 TAHT GIAFA B 97 AT TH
#Hpo Th Feq 7 0 f ag e fad
AT HTT 7 FAT HLHTT I A G
St FrqiE F 77 1 T F SF FWT 92 9%
A & fqg AqT g ?

Shri Asoka Mehta: My enquiries made
from the Ministry of Home Affairs tell me
‘that no such investigation has been made
and the question, therefore, of placing any
Teport on the Table of the House does oot
‘arise,

| oY gFR =T wFNA oA,
AT ATFAT F F 7 g F eq14
F FZ ATT AWT F TF ATA A ATT |
37 71 mfaa favg svd7= gra =1 =0
2. IAX IATIC ATEIT FTRT ATAT H
[ETTTT 33 TAT 2, AT FrAa w10 AT
FAAA TIATL T FT SHE Wi
&1 fFar /0q Zim A7 3497 97 0 39
AT BT TIA TTOTET A 87
FAT ALETT AT TF I OWIL AT ST
3 Ir 37 A2 20T Agman s
R e B (R - £l ol e 1
g faa 51 3904 wAT T wET 77 737
%

i

SEPTEMBER 6, 1966

Oral Answers 9362
Shri Asoka Mehta: As I have made it cleag
carlier, this Secretariat has no volunteers of
its own and, therefore, there is no question
of its voluntecrs going anywhere and doing

anything. It is merely a co-ordinating or-
ganisation, It has a sccretariat that tries
to pool experiences together and share
them.

It is true that a proposal has beem
made that the international conference be
held in India, This matter is still under
discussion with the ministries concerned,
including the External Affairs Ministry,
The final decision about that conference
is still to be taken because the details about
which are the countries to be invited and
all that are being still worked out,

ot g I T | WA FE T,
A g 317 96 4 i feaet grEar
LEE IRk B { - S

Mr. Deputy-Speaker: Order, order.

At g9 a7 TBAT . W9 g Al
aifsm 1 75 wme @ i o w1 gt
THA F AL AT A qH AAAT AHA
# AE A

Mr. Deputy-Speaker: He has given the
answer. If you are not satisfied, you may
ask for a half-an-hour discussion.

oft PR AT FJNT : 7L AT AL
g9 T 39 AT UTA 0T (T 35 g9y
AT imaq, sgiEaT e adi g !
T AT IAT AT W A5

Mr. Deputy-Speaker: Order, order.

Shri Hem Barua: The hon. Minister has
just now said that this international Secre-
tariat for Voluntecr Corps does mot have
any voluntecrs. In that connection, May
I know what service this orgamisation is
expected 1o perform ?

Shri Asoka Mchta: It collects informa-
tion anil experiences, There are 70,000
volunteers of this kind working in national
programmes as wcl as international pro-
grammes scattered all over the world, I
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think, something like 94 ocountries are in-
wolved. Something like 40 countries or
more are associated with this organisation.
It is a secretariat omly. It pools experi-
ences of different countries. It provides
technical assistance wherever needed. It
is a kind of dearing house of information.
It has no volunteers of its own and India
comtributes a certain amount of money, as
many other countries contribute to this

Oral Answers

Shri Hem Barua: May 1 seek a darific-
tion,

S g = TG 1 AAA AR |
1T N AT T EI AEE ad | HX A
7 3T faega Tg0 omar |

Mr. Deputy-Speaker Order, order. The
answer has been given. If you are not
satisfied, you can ask for a halfan-hour
discussion.

St §OA AT FFIN 2 TSTE TGS,
mrg w1 fgedr wwd & W e A
a9 ORd wwE # owd w ) W

Mr. Deputy-Speaker: I am sorry I cannot
go back.

St §9q 7T TR A4 g1 FF
FTHIT 99 99 § Fogaw @+ &9 arer
%?

Mr. Deputy-Speaker: If you are not satis-
fied with the answer. You can ask for a
half-anhour discussion.

«ft gER T FIIA: UG AT G4
&1 Fgf g & 7 w1 qFH 9T famarag
g1 faaaT g9 S arelt & 7

Shri §. M. Banerjee: I would like to know
whether it is a fact that this  particular
organisation in which S0 many countries are
there has been inspired by the US. Gov-
ernment and whether it is a fact that some
of the persons who are working in this
organisation for the purpose of exchange of
information on planning and other things
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are working as spies and are trying te
sabotage our plan as far as the ~public
sector is concerned, N

Shri Asoka Melita: 1 have already!epl_iﬂdj
to this in my wriften reply.

Shri Vasudevan - Nair: Although the
Minister stated that there are no volunteers
in this country as part of this voluntary
service, there is some office for the exchange
of information, May 1 know whether any
foreign persons are working in this office ?

Shri Asoka Mehta: Which office?

Shri Vasudevan Nair:'I am told there is,

some office or centre for the exchange of
information.

Shri Asoka Mehta: I said that there isno
office in India. I have said that they have
no office in*India #nd they have no volun-
teers. It is- an internattonal secretariat
where this work is done. India contributey
$ 4500 per year as a miember of this inter-
national " secretariat,

Shri Vasudevan Nair: What for ?

Shri Asoka Mehta: Tt foibed it berause,
as I said, 40 countries have joined it and
through this organisation a variety of
experiences are being pooled together.

Shri Joachim Alva: Has the Planning
Commission ever called for youth bodies
from all over India, young men and women
out of our Universities, who are ready to
come and work for the country? Have they
prepared a list of their names and have
they ever called them for rendering service
instead of importing volunteers from other
countries who get -into our vital sectors of
economy? I do not find fault with the
‘Americans. They are a most hospitable
nation, they welcome us and we send our
young men there. But why get foreign
volunteers and smuggle them into our vital,
classified sectors of our economy doing
harm to the security of our land ?

Shri Asoka Mehta: We have in our coun-
try volunteers drawn from 'eight different
countries. Secondly, as I pointed sut, im



9365

about 90 countries of the world, this kind
of programme of international cooperation
is being carried on and the Government of
India feels that this is an area where this
kind of international cooperation is wel-
come. Wherever volunteers are allowed,
they are "assigned duties that are determun-
ed by the State Governments and all this is
done under the strict direction, guidance
and control of the State Governments con-
cerned.

Shri Bhagwat Jha Azad: May I know
where are the headquarters for this Inter-
national Volunteer Corps and what precise
service do we get from it, being a member
of that. for which we pay about 4,000
dollers. No volunteer, no servite, nothing
in this country?

Shri Asoka Mchta:.1 have made it clear
over and over again that the headquarters
of this particular Secretariat are 1n
Washington. As far as the services are
concermed, I have made it clear that it is
a clearing  house of experiences from
dilferent countries. . .

Shri Nambiar: Experiences in what?

Shri Asoka Mehta: Experiences about
internationa] volunteers as well as natiomal
volunteers. I said that 70,000 volunteers
are working.

Shri Nambiar: Volunteers to do what ?

Shri Asoka Mechta: To do the kind of
social work. 1 am sure the hon. Member
is fully aware of the kind of social work
that is being dome, If he is not aware, 1
shall be happy to give him the information
on some other occasion,

St ws Tag @ gWr qWAE
w1 7 7z TE a7 95 g
FiFEaT & @ fresm &1 311 amg
&, g 39 8 7 a7 v 2, (5 faw
29 39 1 AL A &, gHTT TF 419
ey a1 27

1 s Agan  #7 F 9T AT
faar 2, game qeF ¥ Wz IHC TR
F A= T F g
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= aars fag - w1 w7

=Y gFR AT ®FAA: AT
AT FIF §, A9 W F AR FQ
4

ot wEE AgA: W FH FQ G,
g g1 ga41 o oifaarde & e
o & @1 g, fove ot T wr Q@
T 8, WL qg SUTS WIGHTA SATAAT
ag, @ F 3 F fay A g ¥
Fxefae #1 gw da1 30 2, Sa1 gAY
A6 § W9 gh g, d6 AL Aol A
W AT ¢, q@afas wH F A F
St 3% gEdifaE g €, 9%
xifore gasar oF feafor graw
g
The Government of India feels that the
benefit, that we derive from getting all this

kind of information and sorted-out cxperi-
ences is worth paying 4500 dollars,

Shri Raghunath Singh: May I know how
many Indian volunteers are working out-
side India, especially in America?

Shri Asoka Mehta: We have no organusa-
tion for this purpose. As far as the United
States is concerned, they wanted to organize
what they call Reverse Peace Corps. Six
Indians were sent for the Reverse Peace
Corps. They have been asking for many
more people, but so far our response has
been that we are not in a position to send.

1 370 fag : I rsAe Y, A AT T94-
aaF WX wmEalasE T wiesfa
ot aararfos smera-garT &7 79 ¥
o=t wyq &1 F qrar =mear § fa
T &7 T W F faw g o)
4T 39T FT w7

Shri Asoka Mehta: I do not know what
was the last par* + the question. Can he
repeat it *

ot 32 Fag s & ST ameAr g

fF 37 #1 WO 2 ¥ 5w g
g T FT g !
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Shri Kapur Singh: What steps are Gov-

emment taking to encourage this cultural

exchange between various countries ?

Shri Asoka Mchta: This is not a question
of cultural exchange. This is volunteer
service; to the extent that cultural exchange
takes place from volunteer service, it is
there.

Shri Jaipal Singh: The hon. Minister said
that it was mter-governmental and, second-
ly, it was a volunteer organisation. 1 do
not quite understand Why we are a member
of this organisation when we are not con-
tributing anything at all. Our country
cannot go on receiving voluntary service all
the time without providing any volunteer
service. 1 would like to know exactly why
‘inter-governmrental’ comes in this voluntary
erganisation. -

Shri Asoka Mchta: Tt is not a voluntary
organisation,. The Governments of 40
countries have come together for this pur-
pose and settled this secretariat. That is
why it is an inter-governmental organisa-
tion. There are volunteers who may be
sponsored either by the Governments or
by non-offttial bodies-but who are support-
ed by Government. Take, for instance, the
volunteers from the United Kmgdom.
‘While they come here, they are being look-
ed after by the British Council in our
country.

Shri Jaipal Singh: We cannot provide

volunteers ?

Shri Asoka Mehta: As far as we are con-
cerned, we can provide volunteers if we
are willing to spend money on sending
them at our expense to foreign countries
and maintaining them at our expense in
foreign countries. [ do not think that India
would want to do that kind of thing, and
that is why we have felt that it is not our
responsibility to send out volunteers, and
if we can we would like to send them to
our neighbouring countries if ever we can
do this,

Shri 8. Kapdapp Unfor ely, the
kind of replies that we are getting do mot
justify the amount that we contribute. May
1 know from the hon. Minister some speci-
fc instances or some specific cases where
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this kind of work is being done in India?
Could he mention some specific services?

Mr. Deputy-Speaker: He has already

given the answer.

Shri Asoka Mehta: 1 have said that after
all, it is for Government to decide; I have
said that this is an intergovernmental
body, Government feel that this amount
that we contribute is worth the return that
we are getting in the nature of the pooled
experiences that we are receiving. Here,
the judgment of Government has to be
accepted.

oft fadwe e oy WA
et At F aavar R ars e & -
g agi &) A aremr g fF o
oS W F FEEHE AT qgT § AT
weT v g 7

Shri Asoka Mechta: There are 700 volun-
teers from the United States, 62 from
Britain, 32 from Canada, 57 from Germany
and 10 from the Netherlands; there are
Danish and Swedish volunteers also, but ¥
have not got their number with me. Some
from Japan are coming.

=t fagmaeaarg : 59 FT w9 @1
37

Shri Asoka Mehta: They are: food pro-
duction and allied programmes, rural
public health, school teaching. especially
science and youth work, small industry,
consumer co-operatives, urban community
action, etc. On all these, I think the Plan.
ning Commission has placed a report om
the Table of the House long back.

=t &F : WO wAT Fqrar fF ot
FoT ¥ FEr dar frar omar 2, &
o1 9Ted g % me aF 97 & e
gar fear mar qur 39 FEqT F o0 fRaa
MFTAFHFCRE | FTwEw T
AT § T G, W AF R e
™ @r & wwOEr w1 4 g
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Y WA AZAT : 4500 TAFT ATHTAT
@@

Htag:Fw q @ E?

A WA Agn : A-NIC @iy
T AN W & T g, qF A qar
Tl 2, TR fe & & #< % v
il

Shri Gauri Shankar Kakkar: May I know
from the hon. Minister the tangible and
specific results as a result of this pooled
information which it would not have been
possible for us to have with our own
means ?

Shri Asokyr MEHtL: As I have pomted out
already, here are various countries working
in different countries, and various countries
have got volunteers working in their own
countries also. The Governments of 40
countries have come together to pool their
experiences. If hon. Members Wwant to
kfiow what concrete experiences have been
pooled up, I shall ask them to produce the
report and then place it before the House.

Shri §. Kandappan: Let him please do so.

Shri Asoka Mechta: But the point is that
this is the kind of work that this secretariat
Bas been doing. The Governments of 40
countries have thought it worth their while
that this experience is worth analysing
20 that concrete conclusions could be
drawn from it,

Shrimati Vimla

Mr. Deputy-Speaker:
Deshmukh.

sﬁmaa FFEIM : SUTEAY
wgEy, # My § g At 3|
AR FTSATCAI AT | KA BT
% 5 9a% et Wi g faamn
gaf FC @ g 7

Mr. Deputy-Speaker: Order, order. Please
sit down,
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«t JFR T°T FGYTQ : W AR
TATET G Z& 1 Arar grer 9w g 0
NI FT ST . . . .

IqE R ¢ MIT, AET )

Y ¥R T §EET@ . SUEW
AgRE, |1 MY F1 5 qam ¥ 4@
o g ¢
Mr. Deputy-Speaker: Please do not dis
turb now. gyq s 1
Shrimati Vimala Deshmokh: How many
out of these volunteers are for girls, and

what particular type of work are these
volunteers doing ?

Shri Asoka Mehta: I require notice.

94 YAEA FT0 & @ Ay g
AW T "

S.N.Q31. 7 faere fag :
=it fagzae qare :
ot #o ATo fzadt:
+ft Ho To FeEOr:
! AWET /1 WA -
At o Wo [N :

T A U 92 I |1 TW
4 fF

(%) #n 72 7= & {5 @3 qwmad
nfaq 79T T & IGY 9 WY
aordr &1 ST § @ AL AT aqAT a7
q agd FH 8

(@) @ ¥ fafws swradi ¥
afraa asgi w1 &Y s aTEr 7Y
99%-q9F AYa T §;

() = gz o 7w & fs wfw
q9ET AT FWFAL 9 FAT TH qO0
¥ FT FLY B feE oA & e 39



9371 Oral Answers

frafea #< fear s WX @3 I
g gra AT Goit F wnnfodt F fodr
wrFa v e oy wm: 37F
8. W& FATe 1% A gg fawret fea
ST B, A%

(7) =1 37 wifqma wgRE #1
ot fafema 7@ & wgr foal qur
agdtat ¥ Al = fraifa X s
FT AT AT & AT afz &, A AT AL
i a3 F wgaEr fafrma #Y st @ 7

I WA | Tew-AAr (w0
ww gaw fag) : (F) ot Afafos
FRE AIATA waAg afafaaa (F)
g miwa §, 3+ Ia wfafay & wga
gt &1 srAY & T oY worgT gy
qagar wfafms (F=w) ¥ miwg
gt & 3¢ A wrfawfat o
geafrag U T (o} faifa
FY Tt fFF I T AIFd T AR )

(@) % amF gur-9Ew 9 W
fear mar g, fasd awgd &1 amQ
faar ar & 1 [geawrag & T mar |
gfgu &= oo 210-7042/66].

() ®: wgry FmarT a1 FT A
& F® F49 37 Afafas wogd A
frafag F77-nra fa o & fimg afe
Qe ¥ fam g faghrsmt o
TN ATGT R |G @ 41AY ¥ gy
dfafas awgdd #1 Far & oo $37 &7
Iivy gg 7Y A fF IAEr FAm Ay
fagazar €0 g1 9w

() =t gt 1 T wargdy sfgfew
1.50 ¥9% & %9 A &1 ardv

s {agrem g : 97 FACT FaH
frgaa fedy i & oY g ot <X 1 T
50 97 Sfafe #Y fraifa & @@ ax at
miaiiﬁ%ﬁ‘rmfmamgf@
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ST F Yo wigsr 51 qg wlewe g
faF ag AT TET F AAGA BT AT TN
T FArF ! IAT A Ay faar  vww
Fgr o € f5 oAagh A W 1 w
50 9% ¥ SFT 5 =¥ aF geir a1 &
ST AgaT g fE oag Wd A e
THFT 2T AT g7 T AT AT A F
@ afgwrfai gro fraa &7 o 2 7

o TR g fag : HoF e A
# qan fF g8 q@ra & fora am & wemr
wer X § Afww agl & Qa7 wRw §
o Fiei oY grere 3 g wod & F97 worglr
feet 7Y 4% grir | fafm 37 gRir
i w A i G At & wRw

ot fegrew fg: o a Fer @ f
gax afaefai %1 27 w57 #1 fma 23
%7 qraer faar & &1 # gg st SrEar
gfFae 1e@ s0d0 7 I A &
& Fdr § 7 ®™T 1950 ¥ W K
g e g ? afmE e 7 7 aF
TT AgY 41 § afed T saW aha ¥
d% dedmaT mfz § wrw osr g§
ST AT 3% 2 21 3 AT A77AT Argar
g agifafana sz mraafamd ?

Tro T gan fog: & fF #
S F IL H FAAET TG g ZT T B
WRE I uwg A fPmwas o &
SR AT FAL & A A FEg 3T
TaF wAATE 7K 38 Mofaws a9 dwe
F HAAIL § | I IAIN STRT X I
T AR I T F ST Awgdr &
ST & ST IFF T FiET & A1 et
W TEET & 35 9T H A9 3
mifped gt & fefigwe afomge =i
g afawifodi & a9 o& 7@ 7@
afe Gar 7 @17 7T ot e ¥ o @
T A F7 T ST Wifd qgT T FHher
F wEI< o1 2% gy T1feg 9% 1. 30
¥ frel o7 grere & agt 9 ) gt
Lol
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=t fagsreaomg : F7 qg 9@ w9
&Y ¢ i oF wagdl #1 d@ FF @
g s 5 6 wd o= F 3
feT & & merr w5 faar s & faws
f& Fro AR FH AFAA AT
9gar g @ OF #ogdl F1 sy ¥ ¥
W FA F A0 q9r 3FI F 9
ot o g s @ ?

Tro T 'gun fag : qg a9 @
THR & qAT § WO U W AN
sare ¢ fF o=l Fdf 71 A9gC 6 WEN
AT FTH F TH1 ¢ IO FW F 7 gewar
o ®X f6e @za T FR1T 1 A7 =
t W o ¥ FHAIET FT 98 3T T
|y fwar 9 o

! ATAT AT H@AW : AAA1G HalT
§ FgT FAGH 909 G FEA /W WA
g & o & &1 wgra foar smar &
gl F 999 F1 3% ¢ F Ay § JAw
argar g f ¥ wY S ag 39T anA
g fa oy Y gzt 3 Ao ¥ o fadw
fagr oo o gt #7 |AE T ¥ T
¥ mfaw ¥ agt ad & 9 g agt
& fou 3o AW 79 & FTA
ggrr A fomr s ?

wo Tw gan fwg: T A §
qg o TAW TATIER 9T @I AT
fora®t fF 23 w02 & 5 " TF AAEY
w§ et I AT qA9 T wA
37 &% ¥ A I oufaw g gt
saTar &Y qg & I @ W T ¥
afex & fF #di @ oia 7o A 79l
& st 21

Shri §. C. Samanta: Is it not a fact that
the highest wages mentioned by the Minis-
ter are not generally reccived by the workes
because there is corruption in the payment
of wages, and is Government thinking of
doing away with tmis casualisation system?
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o W gun fag : FE W A
T T & Fowe &1 foeraa fRentt ay
Iy G HE F FEY FAATET FY AT

Shri Priya Gupta: The Planning Minister
is here, the other Ministers are also here,
May I put the question like this? When
the Government have failed to check this
spiralling rise of cost of living imdex and
the Government have failed to give the
minimum wage assured in the Indian
Labour Conference of 1957, may I kuow
why in the normal and regular working
posts of the railwzys the casual labourers
appointed are not given the CPC scales of
pay from the very first date ot appoint-
ment, and in such of the posts where six
months are required as prescribed by the
Railway Board's rules to make them cligible
for the CPC scales why is it that the fixa-
tion is not done at the proper time but
rather at a much later date and the arrears
are being withheld on the plea of the
Limitation Act by a recent circular of the
Railway Board? May I know the Ministry's
attitude towards this?

Dr. Ram Subhag Singh: Regurding
arrcars, wherever it has been withhend, it
according to our rules they arc entitled
to it, we shall certainly see that the arvears
are expeditiously clcared. Nowhere it will
be allowed to remain in arrears. And when-
cver this six months period gets cxpired
and they come under the regular scale, the
question is why not start giving according
to that scale from the very first day. That
is a periinent question but this is our
PI‘C(ICC.

Shri Priva Gupta: The Railway Boara
has issued a circular. My point has not
been. answered.

Mr. Deputy-Speaker: Order, order. Please
sit down. You know that if the answer s
not satisfactory, you can raise a halfhour
discussion. You cannot go on discussing

like this,

Shri Priya Gupta: Please allow.

Mr. Deputy-Speaker: 1 am sorry I cannot

allow.®
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Shri Priya Gupta: He has not replied to
the ponian that there is a lacuna under the
Limitation Act.

Mr. Deputy-Speaker: 1 am sorry.

Shri Priya Gupta: Don't be so meiciless
and crucl,

Mr. Deputy-Speaker: Now you are again
rising. You cannot go on like this. I am

sorry., Mr. Gulshan. !

Shri Priya Gupta: It is a very important
question. 1 do not understand wihy vou
are not allowing.

w1 TN : FT FIFR TH AT Y
w7 # R fE 9 aewrdr sdarfo
T qGAT g WEATE FT G Y FL 6 WA
¥ 2 IR wEWE Ay Agnn A 3
Y T g 7 worgdd F1 4g IF wOAT
I T[T AT IAF AT WA FAT
gt g 7

wro T gan fag: gn i &
o §ag 99 & fF ag 3| ey @
gL W F AT A F&T FAT A=A
&7 dar FON FIfE o TENE T E
A T & gl A Wa § AR
ITT T H 9% w9 q § wWh a6
ATH AAGL § WL AY Hlo o THe
& e "I & 9 fegeie weraw
FiTeg Wl =9 faerdt &0

Shri A. P. Sharma: According 1o the
previous answer given by the hon. Minister,
it appears that the rate of wages of the
casual labourers are either fixed according
to the rates prevailing in the Jocality or
in the absence of any such local rates they
are paid according to the Central Guvern-
ment Minimum Wages Act

Mr. Deputy-Speaker: The guestion should
be short.

Shri A. P. Sharma: I have to explain _
(Jn!muph’mn.} The hon, Minister also sn'f!
that under no circumstances the casual
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workers are paid less than one-thirtieth of
the minimum wage fixed by the CP.C,
scales. Ome-thirtieth is not less than Ra. 3.
Keeping in view the higher cost of jiving
index today, is the Railway Board prepared
to consider the payment of a4  minimum
wage of Rs. 1'50 so that the workers could
at least get fair wages?

Dr. Ram Subhag Singh: That is what I

said. The remuncration which is given
under the CP scales is not Rs. 3 per day
because it is Rs. 70'85 plus the usual dear-
ness allowance.

Shri A. P. Sharma: [ have asked a specific
question.

Mr. Deputy-Speaker: Dr. Ranen Sen.

Shri A. P. Sharma: What about the....

Mr. Deputy-Speaker: Order, order, 1 have

not allowed any further gquestion. 1f  a
Member is not satisfied with the answer,
he can ask for a halfan-hour discussion,

Dr. Ranen Sen: In the statement given
by the hon. Minister, I find that in the
Eastern Railway the unskilled labourer gets
Rs, 150-300 and a semi-skilled labourer, from
Rs. 175-303. May I know whether the
Minister is aware that in certain States like
West Bengal according to the Minimum
Wages Act the minimum wage has been
fixed at Rs. 2:507 If he knows this why
should the minimum fixed under the Aa
be lowered? What is the reason that the
Government of India's Railway Ministry
should go on keeping the wages of  Lhe
casual labour consistently at a low level?

Dr. Ram Subhag Singh: Naturally, Sir,
the reply is very simple because the
Eastern Railway does not run only throogh
the State of West Bengal; it runs inlo other
States also. So far as the question of West
Bengal is concerned, the rate is as he says.

Dr. Ranen Sen: No, no. it varies from
arca to area.... (Interruption).

Mr. Deputy-Speaker: Shri Bibhuti Mishrz

Shri A. P. Sharma:
pertinent question
answered.

1 have asked u verv
but it has not been
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Shri Priya Gupta: There should not be

discrimination against workers.

Mr. Deputy-Speaker: Order, order. Mr.
Priya Gupta, please sit down, There should
be some limit for all this.

ot fqfafam: amag a1 s
AN ST A § TR A A
& oY § AR 9T IR S w0 w
T AT A e faenr gAwy e
FE H OETEET FETE

o T g fag ¢ W FE
HTEET gt 8t W #rg o fey
oH daE a@Y gEsr e &< fear
ST |

=Y TR T A1 1 I To AAZA
a1 oagg N @ g fF
T YT A1 FIH 9 TF FA ATW
FI WY FC T AHG AT qF IR
91t 5T & o Freerer feam o & anfm
T8 TAET 7 a9 &% | K STaAT |rgar
g fr w@as § wae o TEe WO
F1 faF wgw o g w@ owEF At ¥
ag fargrag ot § fr s dopae e
FY T L AT AT a7 T W FA AAGA
& a2

o T g fag : WX T T
¥ w9 Ao EN a1 ¥ 3@ ST WK
gt FE TEY fawraw geft 39 gX w
&, A W #F T U WEM aw
TR FT THT R AT F4FT g8’ 3w
20T &Y T S w frar wwe

=t T =% area : &, QY =7, A
i 1 a1 Ao # I % W fa
amar g1

o gua fag : N I & 1
T aF TRAET THET oA w11 gEl
W | NS I B ZEAT o aFAT
A ® TN e AT awar |
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Shri Priya Gupta: It is a peruncnt gues
tion. 1 want to know—

Mr. Deputy-Speaker: Please sit down. You
are not called, but you go on talking like
this. If you go on like this, I will have
to take action.

ot TR AR qTEE AT BE FT
fear smoem, wfe ag & 7a wr R 0

ot gAMN R ey : FH A AT §
forat DR, IR I /WA & MR
t qoare €T foaT Sran, FuT 9y
TER B AR 2 | afE weEw g Ay
a1 I qeHAe A s 7

o T g fag : 9 @ Far o
oY i 5 & W aF FH FAF
& STH! g= AT T@ T WHT WK
99 T &9 F geng @ ) W
g 7 fifa &1 § 99% T@r
IET fAe o
Shri Nambiar: May I know whether it s
a fact that a large number of casual
labourers are working for a perind of up
to 10 years without getting the Central Pay
Commission’s scale of pay and with me
chance of getting regularised in service and,
if so, will the hon. Minisier consider the
question of giving them the Central Pay
Commission salaries and also regularising
them in service?

Dr. Ram Subhag Singh: We shall com-
sider the suggestion provided they are not
workers serving in the projects.

=1 &7 T TR T © WA WE e Faay
ot ®% AZL AT AT B A F )
T Fea4 aT=aT % 37 T & ¥ F e
Fogd @t T & 1 A1 % I FEe A
T =g 2 fagdr 3z voar 9 3 w9
Forgdr & AGY § | T TAA F BEA
FY o= w3 I wagdr &1 g A
s sfafer sfzar a1 & o=g fa A
g ot faar & faar s & wdar
‘A&l | WG IABI 9F % H AT A g A
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srafasar &t gfee & aemar smar & @
& & o fear omar ¢ 7

ﬂomg‘uqf«g :i’fﬁgﬂ'ﬁ
e A1 <X fraifca § ofpdt & fod
ﬁﬁmgﬁﬂﬁgﬁoq»ﬁﬁ
Y ag T4 I 9T w0 7 A0 § A
B: WY ¥ SATRT AF FIHFLAX ¢ |

ot gER AT ST ¢ ITHA
T q® W FETE w0 Qe

ISR WA : WY 5 AL |
Y goR a7 wgTa: K aga [
w g W !

Mr. Deputy-Speaker: Order, order. I am
-not allowing any question. ®Please sit down.
You cannot go on like this.

s{Y Al T TTed IR N &

Fo At s fF 37 T wagd @y

T 1§ AIETT § AT @Y |

Mr. Deputy-Speaker: Order, order. Please

sit down, If you are not satisfied with the
answer, there are other remedies. You can
raise  a  half-anhowm  discussion, Shri
Bancrjee.

Retrenchunent  in  Small Arms  Factory,
Kanpur

Shri §. M. Banerjee:
Shri Alvares:
Shri Umanath:
Dr. Ranen Senm:
Shri Vasudecvan Nair
Shri Bagri:. .
Will the Minister of Defence be pleased
to state:

SN.Q. 82,

{a) whether it is a fact that 174 defence
workers  including  about 90 goldsmiths
were petrenched from service on the 20th
August, 1966 from Small  Arms Factory,
Kanpur;

{hy if so, the reasons therefor; and

(¢) the steps tuken o provide them with
dlicrnative  jobs?
-
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The Minister of State in the Ministry of
Defence  (Shrji A, M. Thomas): (a) 17¢
casual labourers including 65 (and not 90)
ex-goldsmiths were discharged on the 20th
August, 1966 from mall Arms Faclory,
Kanpur.

(b) As surplus employees from Ordnance
Clothing Factories had to be accommodat-
ed in other Ordnance Factorics in order to
avoid retrenchment of regular employees,
casual labourers in Small Arms Factory,
Kanpur had to be discharged to make
room for the regular employecs trom other
Ordnance Factories.

(c) Government appreciate the hardship
caused to the discharged employees. Efforts
are accordingly being made to re-absorb
as many of these discharged labourers as
possible, subject to the recruitment proce-
dures

Shri S, M. Banerjee: This retrenchment
of the so-alled casual labour has been re-
sorted to not only in the Small Arms Fac-
tory, Kanpur but in other urdnanre facto-
ries and defence installations also like the
Gun and Shell Factory, Gossipore, In
view of the Defence Minister's assurance
that our production in the ordnance fac
torics will increase and new factorics are
being opened, may I know whether all
these retrenched people will be given alter-
native emplovment?

Shri A. M. Thomas: When there is a
temporary increase in workload in any fac-
tory, recruitment of casual labour is re
sorted to. In their appointment order it-
self it is said that it is on a purely casual
basis or a period of six months—they are
not even temporary employees—and their
services will be liable tn be terminated at
any ume without notice during this period.
It is under these terms that they have been
emploved, It is true that thcre is increas-
ed scope for employment in certain ord-
nance factories and also in new ornlnance
factorics, as the hon, member said. In
fact, they are being adjusted like that also.

In this particular case there has been a
decrease in workload in the clothing and
general stores factories where the output
was Rs. 48 crores in 196361 st year it
came down to Rs. 38 crores and last year
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it was only Rs. 28 crores. So, the rcgular
employees in this factory were rendered
surplus and they had to be adjusted in
other ordnance factories. So, the casnal
labourers had necessarily to be dischargesd.
All the same, | assure the House that efforts
will be made to reabsorb these persons n
the shortest time possible.

Shri 5. M. Banerjee: May 1 know whe
there the attention of the Minister has heen
drawn to this news item in the Times of
India today, dated 6th September, 66:

“In a sharply worded Note to India,
Pakistan has claimed that the provision
in the Tashkent Declaration rclating
to non-interference in the internal
affairs of each other” does not apply
to Jammu and Kashmir.”

Mr. Deputy-Speaker: What has that do

with this question?

Shri 5. M. Banerjee: This is about de-
fence.

Mr. Deputy-Speaker: Why do you want
to waste the time of the House by reading
from the papere

Shri 8. M. Banerjee: 1 have not got such
a memorv that I can recollect all this, I
will just put the question.

Mr, Deputy Speaker: All this introduction
is not necessary. Please put your question.
The Minister need not reply to this; it does
not arise out of this question. What has
that to do with thiss This is about re-
trenchment in Kanpur factory.

Shri §, M, Banerjee: My question is com.
ing. Please hear me.

Mr. Deputy Speaker: [ do not want to
hear you.

Shri §. M. Banerjee: You are not follow-
ing anything, You follow my gquestion.

Mr. Deputy-Speaker: I have asked you to
put a question on retrenchment in the
Kanpur factory.

Shri §. M. Banerjee: Sir, my questicn is
this, In view of this attitude of Pakistan,
in view of the threat on our borders, in
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view of their having disowned the Tash-
kent Agreement as far as Kashmir is con-
cerned, I would like to know whcther they
are going to increase the workload in our
ordnance factories. Sir, you follow English.
You do not follow Hindi, but you know
English.

Mr. Deputy-Speaker: You have put your
question in English. I have followed you.
It is irrelevant.

Shri S. M. Banerjee: May I know whe
ther it is a fact that in view of this attitule
of Pakistan they are going to increase..
(Interruptions) Sir, my question is very
simple. In view of the attitule of Pakis-
tan, in view of their having disowned the
Tashkent Agreement as far as Jammu and
Kashmir is concerned, may 1 know whether
they are going to increase their workload in
ordnance factories and absorb these persons?

Mr. DeputySpeaker: It is oo lung a
question. He has taken five ninutes to
put the question.

Shri A. M. Thomas: With .egard ro this
matter, Sir, in fact, the Defence Minister
himself has given the assurance that there
will be no slackening in the matter of
either our defence preparedness or defence
production. In fact, we have increased pro
duction in our ordnance factorics. The
position is, as 1 have already explained, in
the matter of clothing and general stores,
the requircement will go down. It is our
own personal experience that if we pur-
chase cloth in a particular year it is not
that the same quantity is purchased in the
next year also, Therefore, in that parti-
cular field there will be some surplus
labour, To accommodate those who are
on regular employment in those ordnance
factories we have to send them to other
ordnance factories with the result that those
who are recruited as casual labourers there
will have to be discharged.

Shri §. Kandappan: Sir, I rise to a point
of order. The hon. Member, Shri Baner-
jee, said that you do not know Hindi. The
implication is that those who Jdo not know
Hindi camnot sit in the Chair. That is
the only implication (Interruptions), Even
carlier, Sir, Shri Kachhavaiva was repeas
ing that point, casting an aspersion on the
Chair, that you do not know Hindi. It b
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-immaterial whether you know Hindi or not,
but the implication is that those who dn
not know Hindi have no business to sit in
the Chair. Sir, he should withdraw those

Mr. Deputy-Speaker: Let us not go into
the Hindi-English question.

Shri §. Kandappan: Sir, it is an insinus-
tion.

Mr. Deputy-Speaker: Order, order. 1 can
take care of mysclf, Shri Kandappan. 1
do mot want anybody's help.

Shri §. M. Banerjee: Sir, on a point of
personal explanation.

Mr. Deputy-Speaker: It is not necessary,

I have not taken it seriously.

Shri §. M. Banerjee: Sir, they +hould not
take it seriously also. 1 said that you do
not follow Hindi.

Mr. Deputy-Speaker: To the best of my
ability T can.

Dr. Ranen Sen: Sir, may I know whether
it is a fact or not that in certain ordnance
factories recruitment of new hands 15 rak-
ing place, particularly in South India, and
if it is known to the hon. Minister, would
be explain the policy of the Covernment
in regard to this question of employment?
On the one hand, people are being retrench:
ed and, on the other, instead of abscrbing
them in the expanding industry new pecople
are being taken from outside. What i, the
policy of the Government in regard to
this?

Shri Kapur Singh: You cannot discuss

policies during Question Hour.
Dr. Raneu Sen: We can dicuss,

Mr. DeputySpeaker: You can only ask

for information and not discuss pulicy,

Shri A. M. Thomas: I have already sub-
mitted that when we take additional labcur
either in the new factories or, hecause of
increased workloads, in the existing ord-
mance factories, we give preference to those
persons who have worked before. These
are mazinly unskilled labour. There will be
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a few semi-skilled labour also. Where
skilled labour is necessary, we have to rec-
Tuit those persons who have undergone the
artisan training course and other experr
ence.

Shri Umanath: Out of the 174 retrenched
employees 65 are goldsmiths, who were
recruited on the special ground of rehabili-
tation. Why were these goldsmiths re
trenched when their appointment itself was
on the special ground ot rchabilitation?

Shri A. M. Thomas: We recruit racual
labour through the employment exchanges,
which give preference to certain categories
of persons. We recruit only those peuple
whose names are recommended by the cm-
ployment exchange. When we recrut
people again, certainly preference will be
given to goldsmiths.

An hon. Member: Why shoul(] they Ue
given preference now? !

Shri A. M. Thomas: Perhaps, in the
changed context it may not be necessary to
give them preference. We are guided by
the instructions of Labour Ministry, so far
as preference is concerned, and we will
follow them.

Shri Iv. C. Sharma: May I know whether
the small arms factory 1s producing only
small arms or consumer goods also? If so,
could it not be possible to have more shifts
for producing consumer goods so that these
persons could be accommodated?

Shri A. M. Thomas: In this particular
factory it is not posscible, There 15 no
decrease of workload in this factory at all.
In fact, the workload is increasing. As 1
explaimed, because the surplus  regular
employees in the clothing und gencral stores
factories have to be accommodated, so some
casual employees have to be retrenched. In
this particular factory it is not possible to
switch over to consumer goods,

st geR W we T ¥ FIAT
sTEar g 6 s a% o @97 B T
I WAt R fea Sower W @
§ G s wizm s &
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T ITH BiEd I W qF T WX
fear smarm & s e smavgean O,
&Y g Y S B T AL |

Shri A. M. Thomas: I have said a number
of times that it will become recessary to
recruit them in view of the increased work-
load. So long as the workload is there, they
will be retained. In fact, aftcr some time
again there will be
casual labour.

necessity to recruit

St JOR 9T FOAW W N &
Jax 7§t faur mar § fr fraw dowe
WIT WX G¥ §, foe e eier
AR R

Shri A. M. Thomas: 1In thiy particular
factory 174 casual labourers were recruited
last March-April. I do not *think there are
other casual employees who are to be re-
trenched at present in this particular fuc
tory.

Shri Priya Gupta: In the context ol
devaluation there will be more scope for
employment in these factories. So, will it
not be wiser to retain this casual labour,
even though it will be surplus wemporarily,
in view of the further scope for work bring
taken up by the production section on ac-
count of devaluation.
will be some employment for the idie
labour. Have Government considered the
feasibility of it?

In that case, there

Shri A, M. Thomas: It is not possible to
retain them, That is why we have re
ticnched them. Here 1 want to dispel any
impression that we want to retrench any
regular employees of the ordnance factories,
In fact, there is scope for additional employ-
ment.  In this particular factory, for the
temporary increased workload if we recomt
some persons. mainly unskilled labour, how
can we retain them after that workload is
finished?

Shri Priva Gupta: What
labour.. ... (Interruption) .

about  idle

Shrimay Ramdulari Sinha: May I know
whether 1t 1s a fact that such workmen were
retrenched to deprive them of the benefit
wiich toey were to derive in continuity of
their service?
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Shri A. M. Thomas: They are ncither
permanent, nor  semi-permanent,  nur
temporary employees; they are casual
labour, So, how can they be given credit
for this particular, brief period ot service?

Mr. Deputy-Speaker: Papers to be laid on
the Table.

Shri Priya Gupta: Could I crave
indulgence?

Mr. Deputy-Speaker: Order, order.

your

1156 hrs.

RE: CALLING ATTENTION NOTICE
AND MOTIONS FOR ADJOURNMENT
(Query)

=t siwTe W a@r (FEr)
JuTeqE WEIE, a9 7 ot & e 9%
AB-AR F A ¥ wramee s
fearar | Sat AR w1 frar mar
IEAT |1 oawg € ?
Mr. Deputy-Speaker: Order, oider. Plrase

sit down and hear me. You cannot go on
like this.

=t WFIT AR ATAT: F§ gIK
STl 9 At fFar mr & g
¥ g ¥ o WA FF

Mr. Deputy-Speaker: Order, order. Do uot
Unless 1

record any of this. recognise,
nobody should speak.
Interruf-tions®*®

st A fem? (F97) : Swremw

Wi, faw 376 ¥ waa A
sgaear F1 9% § 1 fmw 376(1)
™ YFT g

“A point of order shall rclate o the
interpretation or enforcement  of
these rules or such Articles of the
Constitution as regulate the husi-
ness of the House and shall raise
a question which is within  the
cognizance of the Speaker.” '

**Not recorded.
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ST Sreqet & W 79 ot o g faamey
¥ m{eal F1 TR ST IART AT
T F g F daar awy £ 7
AET AT Gfaar & and fraw
I IEET 4T 25 WIT 41 F IR
fesran argan g 1 affaa foe 31 g
25 T@ WFIX § ¢

“Maritime shipping and navigation, in-
cludfing shipping and navigation on
tidal waters;".

g 41 TW TFI E ¢

“Trade and commerce with foreign
countries; import amd export across
customs frontiers;  definition of

customs frontiers,”

70 & FH-0F1 9517 &, o1 5 fagw
58 % wragw wET ¢ 1 fauw 58
gFT B .. ..

Mr. Deputy-Speaker: 1 have

the adjournment motion.
be a point of order,

disallowed
%o, there cannot

st wa famd : IuTeE W, W™
q s | T g wE wTE g )
# frawt o dfaas & ae 78 a
®E |

Mr. Deputy-Speaker: 1t  has
allowed,

been  dis-

=t wg fowa ;& qoride Avew =
gl A @ & e F g\ W
W @TE

SHEIX AT . H[ACAT FT AH
g ?

wt wg fomd: @ FE IR TAE
FATHHE FfFa @ TR T &
FAT Ay & YA &, FW-OF
geq1E T8 & | 7@ 79 fAgw 56 WX
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58 F1 3@ Afod Fraw 5630 TR E

"Subject to the provisions of these rules,
a motion for an adjournment of
the business of the Housce for the
purpose of  discussing a definite
matter of urgent public importance
may be made with the ronsent of
the Speaker.”

fraw s8 % $o wd Y 7€

o7 19 3F o 39 «ifar o e
we A A A gmar & uw &1 al
o | #§ S 7EF FEAT | WY FaA
a7 #1 48 @ sty frs frg o &
AR W9 I FE-UF SwT &7
A T @ § 7 #rf @mer A

FEAT | . . (swEE) .. FR-AY
TEAEE ...
12 hrs,

Mr. Deputy Speaker: Order, order. Ad-
journment motion can be 1aised only with
the consent of the Spcaker. I have dis-
allowed it. There is no point of order.

=t 79 fewd: g3 A ey,
¥ wm O wRIT X Wl AT QTE,
sraeyT 9T A @I E |

Mr. Deputy Speaker: I have disallowed
the adjournment motion. You cannot raise
it again here. There is no point of order.

ot "y femd : : sy wgEw, AW
T, fear smarn g, gad 9 it o9
(smgaw) . . . afmEafaesd . . **

Mr. Deputy Speaker: All this need not be
recorded. There cannot be any point of
order here,

(Interruptions) **
Mo TW wANET Aifgar : (FiaETE)

# graFT e qfqur 7 g 14 w7
SR EfAr st g ... .
Mr. Deputy Speaker: Order,

Dr. Lohia, please sit down.

Order,

*Not recosded.
1657 (Ai)LSD—2.
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o TW wAET Nfgan: § dfears
T OTU 14 ¥ G § sgEegT w1
W IS EIE L ...

Mr. Deputy Speaker: Please sit down.
There must be some order in the House,
There must be some decorum in the House.
You cannot holg the House to ransom.

=t am : (f@mm) oo £ a9w
% & 3w 4w §, wry wfew A
& 7 (=mwem)

Mr. Deputy Speaker: 1 will have to take
action against you. The House must tran-
sact its business. Ialf a dozen Members
cannot go on like this.

Y aaE) : qgw AT al faans
QW ... (mEEE). . WAE
F=MR X 93E ITER ar feera
& |
Mr. Deputy Speaker: 1 may tell the the
House that all the adjourament motions
and the call attention notices have been

disallowed. There is only one privilege
motion. .... (Interruptions.)

it qrTyt ¢ W SyEeET T ONWA
gfar ...

Mr. Deputy Speaker: Order, order. The
Speaker is considering that and he will
announce his decision tomorrow, Papers to
be laid.  (Interruptions) You cannot be-
have like this, If vou are dissatisfied you
come and discuss it with me. Papers to he
laid,

PAPERS LAID ON THE TABLE

GoverRNigENT RESOLUTION ON THE REPORT
ofF THE MoNoroLEs INQUIRY ComMiIssioN

The Minister of State in the Ministry of
Law (Shri C. R. Pattabhi Raman): On
behalf of Shri G. 8. Pathak, I lay on
the Table a copy of Government Resolution
No. 7/1/66-CL-V dated the 5th Septem-
ber, 1966, on the Report of the Monopolies
Inquiry Commission.

[Placed in Library. See No, LT-T028/66].
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T XA qIET W1 ST FT
oW ga Sifed (=mre)

Mr. Deputy Speaker: Order, crder. 1f vou
are dissatisfied, you come and discuss it
with me. You cannot raise it here like this.
I do not want to hear anything more here.
I do not allow any point of order. Where
is the point of order? Shri Manubhai Shah.

NomricaTioN UnpErR THF EssextiaL Cos.
MODITIES AcT, 1955 DECLARING  GENERAL
LicHTING SERVICE LAMPS AND  FLOURFSCENT
Tuees 1O RE ESSENTIAL COMMGDITITS.

The Deputy Minister in the Ministry of
Commerce (Shri Shafi Qureshi): On behalf
of Shri Manubhai Shah, I lay en the
Table—

(0 A copy of Notification No. S.0.
2135 published in  Gazette of
India dated the 15th Julv. 1966,
issued wunder sub-clause (xi) of
clause (a) of section 2 of the
Essential Commodities Act, 1955
declaring General Lighting Service
Lamps and Flourescent Tubes to
be essential commodities.

{2) A statement showing the reasons
for delay in laying the above Noti-
fication.

[Placed in Library. See No, LT-7029/66].

TMo TR WAET Fifgar : (Feananz):
weae wEIed, § ®T9-UF1 9619 9T AGY
e @M g | WO ATEET FT 9 GH
#ifed | wfaum 1 ga=r 14 F1 W9
dm oafar . . (voEew)

Mr. Deputy Speaker: Dr. Lohia, you are
a learned man and you must observe the
rules of the House. You must obey the
Chair. That is the first esential thing
that a Member of Parliament should do.

T TW wAET wifgar : & eqaear
T ONWT IS CW®NE ...
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Mr. Deputy-Speaker: He may please sit

down., There cannot he any point of
order,
e T/ WAFS Wilgar:  HU
AT FT oW ¢ ) Afqum | L
Mr. Deputy-Speaker: 1 am not hearing

him. Tf he continues, 1 wiil ask him to
g out of the House.

Teo T.w ®AET Afmu
EEAT FT §¥A G A fad |

"9

Mr, Deputy-Speaker: There is no point
of order.

nY qINE;: AT AT FT AU
A& g ? W9 A1 mEer F1o5%
AT T |

Mr. Deputy-Speaker: Mr. Satya
Sinha

Narayan

Ismax Trircrard  (SECOND AMENDMENT)
Rures, 1966,

The Minister of Parliamentary Affains
and Communications (Shri Satya Narayan
Sinha): I beg to lay on the Table a copy of
the Indian Telegraph (Second Amendment)
Rules, 1966, published in Notification No.
GS.R. 1145 in Garzette of India dated the
23rd July, 1966, under sub-scction (5) of
section 7 of the Indian Telegraph Act, 1885.

[Placed in Library. See No, LT-7050,/66]

oy awit (fgar) @ e
Helew, 75 WTH IS & 1 . . .
(=) A AT FFA AAHTAL
T | AT KT GAAT G397 |

Mr. Deputy-Speaker: Mr. Bagri is obs-
tructing the proceedings of the House. 1
ask him to go out. He may please go
out

Y anTdy | TR gEAT T |

Mr. Deputy.Speaker: Is he going out or
not?

BHADRA 15, 1888 (SAKA)
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St amgl: WY IR Aifgar T
a@rge W% AT g o

Mr. Deputy-Speaker: Order, order. Dr.
Sushila Navar.

Cavtcer Corroraiios  (Levy anp CoLiLEe-
TioN oF SHow Tax) Rures, 1963, Erc.

The Minister of Health and Family
Planning (Dr. Sushila Nayar): 1 beg to lay
oun the Table:

(1) A copy of cach of the following
Notifications under sub-section (5)
of section 367 of the Kerala Muni-
cipal Corporation Act, 1961, read
with clause (c) (iv) of the Pro-
clamation dated the 24th March,
1965 issued by the Vice-President,
discharging the functions of the
President, in relation to the State
of Kerala:—

(i) 5.R.0. No. 261/66 published in
Kerala Gazette dated the 12th  July,
1966, making certain amendments to the
Calicut Corporation (Levy and collec-
tion of Show Tax) Rules, 1963.

(ii) S.R.O. No. 262/66 published in
Kerala Gazette dated the 12th- July,
1966, making certain amendments to
the Calicut Corporation Special Officer’s
{Powers and Functions) Rules, 1962

{iii) S.R.0. No. 264/66 published in
Kerala Gazette dated the 12th  July,
1966, making ccrtain amendments to
the Calicut City Gorporation (Election
of Mayor and Deputy Mayor) Rules,
1962.

(iv) The Kerala Municipal Corpora-
tions (Moving of Resolutions at Coun-
cil Meeting) Rules, 1966, published in
Notification S.R.O. No. 270/66 in
Kerala Gazette dated the 19th July, 1966,

[Placed in Library. See No. LT-T7031/66]

(2) A copy of Notification §5.R.0. No.
245 /66 published in Kerala Gazette
dated the 5th July, 1966, under
sub-section (2) of section 6 of the
Guruvayor Township Act, 1961,
read with clause (c) (iv) of the
Proclamation dated the 24t
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[Dr, Sushila Nayar]
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March, 1965, issued by the Vice-
President discharging the functions
of the President, in relation to the
State of Kerala.

(3) A statement showing reasons for
delay in laving Notifications men-
tioned at (i) to (iv) of item (I)
and at item (2) above,

[Placed in Library. See No. LT-7032/66]

| aETE . WY ATEE WE HTET
gr e |
Mr. Deputy-Speaker: Will Mr. Bagri go
out? There is no point of order.

o AT (WeAing): WY ATET AT
W GAFL Fg a94 § 5 aAnge
WIS TE & 1| TR G gU F9 F7 w0
g f5 T oTE AT A #

Mr. Deputy-Speaker: Please sit down. I

am not going to hear him. There cannot
be a point of order in a vacuum,

Shri Maurya: You will have to hear the
point of order. You cannot proceed without
hearing the point of order.

Mr. Deputy-Speaker: Order, order.
Poonacha.

Mr.

ANNUAL AccounTs ofF THE Mormucao Pori
TRUST FOR THE YEAR 196465, E1C,

The Minister of State in the Ministry of
Transport and Aviation (Shri C. M. Poona-
cha): I beg to lay on the Table:

(1} A copy of the Annual Accounts of
the Mormugao Port Trust for the
year 1964-65 and the Audit Report
thereon under sub-section (2) of
section 103 of the Major Port Trusts
Act, 1963,

[Placed in Library. See No. LT-7033/66]
(2) A copy of Notification 5.R.0. No.
311 /66 published in Kerala Gazette
dated the 16th August, 1966,
making certain amendment
to the Kerala Motor Vehicles
(Taxation of Passengers and
Goods) Rules, 1965, under sub-
section (4) of section 20 of the

SEPTEMBER 6, 1966
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Kerala Motor Vehicles (Taxation
of Passengers and Goods) Act, 1963,
read with clause (¢) (iv) of the
Proclamation dated the 24th March,
1965, issuced by the Vice-President,
discharging the functions of the
President, in relation to the State
of Kerala.

[PJ'aced in Library, See No. LT-?OS-&/G‘E]

St FAE: W ATET HTE HTERX
gA «ifed, 9§ 9% " ¥ &1 st
gRTl JEHT g0 /I | 2o Wfgar &1
ATEE WTE WIS ST gA Sifd )
(=aaan)

Mr. Deputy-Speaker: 1  request the
House to take note of the attitude of the
three or four members. Thev are obstruct-
ing the proceedings of the House.

s A
g

Mr. Deputy-Speaker: There is no point of
order. 1 am not going to hear any point
of order.

HMY a1 FT 99T

Shri Maurya: You will have to hear the
point of order. Then you can proceed with
the business.

ANNUAL REPORT OF THE REGISTRAR OF NEWS
rAPERS FOR INDIA FoOr 1045,

The Minister of Information and Broad-
casting (Shri Raj Babadur): 1 beg to lay
on the Table a copy of the Annual Report
(Part I) of the Repistrar of Newspapers for
India for the year 1965.

[Placed in Libra;y. See No. LT-7035/66]
Annvar. REPoRT OF THE INpiax  CENTRAL
Cocoxutr COMMITTEE FOR THE YEAR 1964.63.

The Deputy Minister in the Ministry of
Food, Agriculture, Community Development
and Co-operation (Shri Shinde): On be-
half of Shri Sh\..‘am Dhar Misra, T beg 10
lay on the Table a copy of the Annual Re-
port of the Indian Central Coconut Com-
mittee for the year 1964-65.

[Placed in Library. See No. LT-7036/66]
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Shri Maurya: You are not
according to rules,
out.

proceeding
As a protest, I walk

(Shri Maurya then left the House)

3o W AAET Alfgar: oo
werea, s dfer & ava 14 A

.

Mr. Deputy-Speaker: On what subject on
the agenda is he raising the point of order?

Mo W ®ARC Aifga : FFwTH-T
w&1T % faeg 9 WY ¥ §9 A 6T
FEM | F A1 qETC A AN TEEAAT

.. ..

Mr. Deputy-Speaker: 1 want to know on
what subject on the agenda is he raising
the point of order.

Mo TW RAET Afgar:  FE A
¥ o faww agi @ fam Tgs 35t |
gaX gea # 6 faor oge TtrOEw St
F Jmm,

Mr. Deputy-Speaker: Then there cannot
be any point of order.

Mo TH A Sifgar - & 7 d
fa Tzt ag fawg worar 1 ag faww
FTET Y waedt wTR L ...
(Frevra) ... @RI A T W
FaT g faar L L

Mr. Deputy.Speaker: He can move a po-
confidence, but cannot raise a ‘point of
erder,

o T AART FHgar : STEqT F1
R T TG FT R L L

Shri Raghunath Singh (Varanasi):
on a point of order.

Mr. Deputy-Speaker: 1 may tell him that
all this has been disallowed by the Speaker.
He cannot raisc a point of order on the
decision of the Speaker. I am sorry that
a learned man like Dr. Lohia should behave
like this.

I rise

BHADRA 15, 1888 (SAKA)
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Tro TR ANE: Afgmr: ag &
AT Farem aw A
AT TE FT AET | FIE GO ZET
g AT FA AT

ANNUAL ADMINISTRATION REpPORT OF THE
TeEa Boarp

Shri Qureshi: I beg to lay on the Table
a copy of the Annual Administration Re-
port of the Tea Board for the year 1965-66.

[Placed in Library. See No. LT-7037/66)

3le T WAL Aifgar - wIg
T BT HATEAAT AT

Mr. Deputy-Speaker: Order, order. Wil
he please sit down? I am sorry Dr. Lohia
is obstructing the proceedings of the House
in spite of my repeated requests, 1 ask
him to go out.

Shri Hari Vishou Kamath (Hoshangabadh:
Mr. Deputy-Speaker....

ot qmEt . Wexw WERE, AT A
AT KT 9T AT 73T 9T qIOET
T hTAT & 7 14 W1 ghEm &Y
a7 FEE AT S WO &
TAH AT F f@ears 79 @i 99
EATHT FT WA 34 K F-F77 F9FA
21 AT SR ATET A WA =1y
HAIFIX I TRE AT AT | AT gEAT-
A W §, A WA g §, s\ F
FITC AT & F TR gHET G |
T T FI LwA F G0 o1 ag w17
T g W 8 I 9T 9I9E 147
o g, T § 7

ol fomm qeae  (FrEEgE) o
AT T8 9 EIC K d99 A 7

st oamdt:  =1T g TAT A ST
fazwr w1, =@ e W &

Mr. Deputy-Speaker: Shri Bagri may
please go out. I ask him to go out,
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S AMTE: IIMETA WIET, HIq
"ax F3 0

Mr. DeputySpeaker; Shri Bagri may
please go out. He is obstructing the pro-
ceedings.

ol FE: FTEA FIFORL FA
el w1 T e 7

Mr. Deputy-Speaker: 1 have told Shri

Bagri half a dozen times not to disturb the

proceedings. Let him please go out. Shri
Bagri may please go out. He cannot hold
the Parliament at bay in this manner. He
is reducing it to....

st {®oT qZAws : qEA F1 S04
HT I 31|

Mr. Deputy-Speaker: Order, order. Shri
Bagri may please go out.

{Shri Bagri started leaving the House)

o stTEr: IAETH HIEE, 3N
TR T o I

Mr. Deputy-Speaker: 1 am very sorry that
hon. Members should beh like this.

»fl FETE WY ZAHT T A7

Sqieaw W@ : AT anTEr, W
arge smEr |

=Y ara ZTfEt gEFT w9
ar ifar

Mr, Deputy-Speaker: Shri Bagri may
please go out, Let not any of these obscr-
vations be recorded.

=t ammer ¥
st {Fa qrAeTE ¥

(Shri Bagri left the House)
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Mr. Deputy-Speaker: Now, Shri Kamath.

Shri Hari Vishou Kamath: They want to
to know what your ruling is on the point
ot order, which they had raised. Perhaps
vou did not follow what they said in Hindi.
However. that is a different mauer.

I would submit that you may be pleased
to have a look at....I find that you are
looking up....

Mr. Deputy-Speaker: 1 am looking at the
hon. Member.

Shri Hari Vishnu Kamath: Please have a
look at items 8 and 9 on the Order Paper.
One relates to the Coconut Committee’s re-
port and the other relates to the Tea
Board’s report. Item No. 8 relates to the
Coconut Committee’s report while item No.
9 relates to the Tea Board’s report. 1 find
that Government are functioning with dif-
ferential efficiency and not the same kind
of efficiency. As regards the Tea Board's
report, we have got the latest report for
the year 196566, whereas in the case of the
Coconut Commitice’s report, I do not know
why it is so tardy—coconut is tardy per-
haps: the Coconut Committee’s report is
only for the year 1964-65. While the Tca
Board is very cxpeditious and quick in sub-
mitting its report, 1 do not know why there
is this delay in the case of the Coconut
Committee's rcport.

Mr. Deputy-Speaker: Why is there
delay?

this

Shri Shinde: After the annual report is
prepared and approved by the Central Com-
mitwee, the report has to be laid on the
Table of the House and when it is so
laid it has to be accompanied by the Audit
Report.  Audit is done not before the re-
pert but afierwards, because it is post-audit.
The audit was done in the normal course
only in Februarv, 1966. We got the andit
certificate thereafter, and then it was sent
for print, and we received the report only
in the third week of July, and we have laid
it on the Table of the House now.

Shri Hari Vishnu Kamath: Both the re-
ports arc annual reports. One does not
know from the Order Paper whether they
are accompanied by the audit rcports or
naot,

*Not recorded.
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Mr, Deputy-Speaker: He only says that
thev got the audit report only recently and
they have placed the report on the Table
of the House as soon as they have got it

Shri Hari Vishnu Kamath: The audit re-
purt has not come?

Mr. Deputy-Speaker: It has come,

Shri Hari Vishnu Kamath: But the Order
Taper does not say so.

Shri U. M. Trivedi (Mandsaur): The
point that Shri Kamath has raised is this.
While the Tea Board's report for 1965-C6
has been presented, the Coconut Commit-
tee’s report has been presented only for
1964-65.

Shri Hari Vishnu Kamath: It is anoma.
ious.

Shri U. M, Trivedi: When that is the posi-
tion. why could the Coconut Committee’s
report, whether audited or not, not have
bLeen reccived and presented earlier?

Shri Hari Vishnu Kamath: 1 would point-
edly ask whether it is a measure of the dif-
ference in the cfficiency of the Commerce
Minister and the Food Minister or clse what
it s,

Mr. Deputy-Speaker: Why this delay?

The Minister of Food, Agriculture, Com-
munity Develop and Co-op ion (Shri

C. Subramaniam): We try to expedite it as
far as possible. But the audit report has

also to be placed on the Table. We have
to wait for that.
12.15 hrs.

ESTIMATES COMMITTEE

MINUTES

Shri A. C. Guha (Barasat): T beg to lay
on the Table a copy of the Minutes of the
sittings of the Estimates Committee relating
to their 92nd, Y3rd, Y6th and Y5ih Reports
on Mormugao Port, Public Scrvices and
Bombay Port.

9400

12,15 hrs,
COMMITTEE ON PETITIONS

MinNuTES

shri Muthiah (Tirunclveli): 1 beg to lay
on the Table a copy of the Minmtes of the
I'wenty-fourth sitting of the Committee wn
Petitions held during the curreat s:ssien.

Shri 8. M. Banerjee (Kanpur): | wish o
say something on this. Recently we pre-
sented a petition signed by 11 lakh people
against the introduction of automation. I
had requested when the Speaker was in he
Chair that the Committee should
nceessary  directions to the Jepartments of
Government, like LIC, and also to com-
panies not to have automation in those
industries until the report is given. May I
repeat that through you to the Ministerr
Some instruction should issue immediately
Otherwise, the petitions have no value
This is a pctition signed by 11 lakh people.

issue

Mr. Deputy-Speaker: This is only pre
sentation of the Minutes.

S5hri §. M. Bane'rjee: 1 am :aising it now
because there is no other day left to do so,

Mr. Deputy-Speaker: He may raise it in
some other way.

Shri 5. M. Banerjee: How cam 1 do i

Tomorrow is the last day of this session.
You can ask the Chairman of the om-

mittee to issue the direction. He is here.
Mr. Deputy-Speaker: If the Chairman
wants, he may reconsider it.
Shri S, M. Baperjee: Kindly help us.

Otherwise, there will be no use of pre
scnting petitions. This is, as I said, a peti-
tion signed by 11 lakh people.

12,16 hrs.

COMMITTEE ON ABSENCE OF MEM-
BERS FROM SITTINGS OF THE HOUSE

MiINUTES

Shrimati Vimla Doshmuokh (Amravitiy: 1
beg to lay on the Tuble the Minutes cf
the Eighteenth sitting of the Committee
on Absence of Members trom  the Sittings ot
the House held during the current session
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12,16} hrs.
MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report the follow-
ing message received from the Secretary of
Rajya Sabha:—

“In accordance with the provisions of
rule 127 of the Rules of Procedure
and Conduct of Business in the
Rajya Sabha, I am directed to -
form the Lok Sabha that the Rajya
Sabha, at its sitting held on the
Sth September, 1966, agreed with-
out any amendment to the Delhi
High Court Bill, 1966, which was
passed by the Lok Sabha at its

sitting held on the Ist September,
1966."

12.16} hrs,

STATEMENT BY MEMBER TUNDER
DIRECTION 115 RE: PAKISTAN SPIES
AND MINISTER'S REPLY THERETO

st w7 femd

(%T) : SuTERE
IqTeTA WEIEW : IgT wwAr 7

ot w3 fawd : surr @A A

g

I WERd, 17 WA &l
aifeTT ATET # afafafemt & are
¥ maw § A gox @A F Aifew
o8 92 1 9gH gE | IF 99 9w
TFrer ¥ odifga S, giw aw
qrae F1 F% forgt a7 o afrem dma
F1 TTHTT ZTT 3 gra+g ¥ fow gw
H i FY o7 W AT, I A # faer
aFF wTar | A FEr At fF g wA
¥ OAOT F WE TIH GRY aTH ag
far mafad &7 ¥ gEET w1 G E )
Tt wead # & 7 777 91 5 wwi oo
ofsw dwTe g FY Wve 7w
T ATHS F7 AT F Gl G, W&
Nau aqg d §H wewEr affat

SEPTEMBER 6, 1966

Statement under
Direction 115

& zam@ ¥ wre7 az mreen fedfaea
feaE iz #1 Aty faar mar 1+ o T8
q&r At smgEar g ¥ /G aw
F g "@oed fFar sRFRr &7 oo
HIHAT AT AT T = F g F 2
wze fedfeea fewdsz #1 & waat
AT A AFEH FI dqTE0 H OGAAT
#2g FT @ 7 | A {I0FA 416 2
o w41 wgre &7 9fv=aw g JaeE
F mfawfadl gra qem s 4
TE 47 A AR qAE 5 far mar
a1 | TS AF /AT A AT G AT _AT
ferawi grr . aq # fzari 73
g @ g, e et sy war &7

9402

o QAT /I

g1

ot qg famd : @z "W wiw
Fawardwwwm%aﬁ AT
g7 & s o wrfww = Ay o oafz
Feir fastn a7 At Hle Fo Ao
F gra F F09 FE &1 AE AT AT
IR 94T T AAT | AT L T AT
AAFTL WS Z, a2 § AT HIHA
T g —

7 ag 43

(1) =1 e, 1966 &1 afvaw
FTTH & =lo ATEo Hto, Ao ATE o 0T
1z afm Ft arfadr & fedt Ffuere
(wrs ar=) & F21 fF g8 wvad 7
gt FrrE fodt ez (feefeea
feméde) =1 far amd

(2) dofmm e aeF # 17-
warera AgY =rgat a1 5 afaw wrwy
FTHd FHE F OF FH@ FHAT A
gt 1a &1 frew fear s
g fregardr fedt # v (1o <o)
& gra S AT F AT AT F
agreH T | S g s
fedfrea fauddiz & gad mr Iy T
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zq\far Ao 71T gy favis 9T
feifszy feqEdz 7 F3a swwa #
frar

(3) s A9 H =rF 790 T AG
92 #f 27 TI A1 AT THA § 7 A0z
Sl g F oS0 e A=
g g7 feifg feuEsz T g o
qgi w7 A7 A5 w1 Tgem whe fEar
qr Ffew ofvam Fama AR ZA
&t 7E #Eey WIETO ¥ N 9%
oAt TR AT AT T AE FA A
grrer qraor fEar w7 577 fF owar ot
S FOT ATH &Y FT W8, F49 39
T fefea feréde & #graaT A1
1 T 2 | w7 feif feoedz -
a9 ¥ 3 ag9 FT q@1 9@ a1 I
77 fza a1 werg wmeE w1 faEdt
fadt f ©49e &9 & @01 9gF B
72 39 ¥ W9 T HE A Agdm
FY | wvw &Y A a1 a2 £ f e
faest st W 18 WET F AR AAT
faarz & =z fadt w5 1 99 & FA
ATEME 16 WA A T |

A AT #1 wEANL T@F 30 AR
gz ¢ fr ®& wgeg oA 97 A
FAT FC ALEH THAAAHT F1 G
#% | IW T F1 IW TE F qT
a® Gary T FrA qar we fawEE
nfafafiedi & ax § fawar & s 4fF
ofga® AT FY ACHTC T T3 AR
w1 S9[E g, gW AW A=y & fEowwm
RS A WA IE G I I
a® AT A AN | WA T AT
ST 7 e T qeai #1 AT SASTat
% forar 2 gafan & A< A & w00
Fw g fr, 9ff az o ¥ wfma
&1 FT qIAAT @, F7% FCHIC @A A
FO A AT ET T

BHADRA 15, 1888 (SAKA) under Direction 115 9404

The Minister of State in the Ministry of
Home Affairs and Minister of Defence
Supplies in the Ministry of Defence (Shri
Hathi): I beg to lay a statement on the
Tahle of the House.

st gy famd : §&7 wgRa 9T
T F U9 T F2IHE I 92 AT {F
fraam=te =% o =nfzg

Mr. Deputy-Speaker: He says he is placing
it on the Table.

ot 7y famy @ 7z T3 9@
T oFrTEl ey fAAw 115 w1 AT
femrar amzam §

Mr, Deputy-Speaker: You may sead 1t

Shri Hathi: Sir, during the half-an-hour
discussion on the 17th August, 1966  Shri
Madhu Limave mentioned that the investi-
gation of the case of Mohit Chowdhury and
others had been transferred from the Special
Branch to the Detective Department on the
intervention of the influential leaders in
the Congress organisation. While replying
to the debate, I said that an expert CID
officer in the West Bengal Government had
becn entrusted with this work by the Special
Police but the case had not been rransierred
to the Detective Department. This state-
ment was based on information iurnished
to me by a senior police officer from West
Bengal Government who had been specially
sent to Delhi to give details about the case.

Shri Madhu Limye: To mislead you.

Shri Hathi: I regret that my r=ply, based
on the information given by this officer,
was incorrect, I understand from tlie West
Bengal Government that the investigation:
of the case had been actually transferred
from the Special Branch to an Inspector of

the Detective Department on the 4th:
August, 1966,....

Shri Ranga (Chittoor): What a shame?

Shri Madbu Limaye: The cat has come
out of the bag.

Shri Hathi: . ... although officers of the
Special Branch continued to be asivciated:
with the investigation.
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Shri Surendranath Dwivedy {Kundiapara):
Arc you sure no papers have beea des
tmycd?

Shri Hathi: We have also  received  an
intimation' trom the State Government that
the case has sinee been retransferred to the
Special Branch, 1 may add that officers of
the Central Intclligence Burcau ure closely
ussociated  trom  the beginning wirh  the
tnvestigation, and  this arrangement  will
continue.

At the request of the State Governiuent
we are alw considering handing over the
mvestigation of the case to the Central
Bureau of Investigation.

The also aised some
matiers regarding what is reported 1o have
happened in the presence of Home Secre-
lary, West Bengal, certain alleged instruc-
tions of the Home Department, West Dengal
vegarding the arrest of Sunil Dass and a
letter saigd to have been written by a DIG
of West Bengal regarding the investigation
of this casc. Sir, 1 saigd nothing about these
matters in my statement and I do not think
it is necessary for me to give any clarifica-
tion in regard to them, so far as I am con-
cerned on this subject.

hon. Member has

Some hon. Member- rose—

Mr, Deputy-Speaker, No questions on
this,

Shri Daji (Indore): On a point of order.
The Minister has made a stalement now,
The Speaker has given a ruling to us that
a privilege motion would lie only when
the Minister makes a false statement know-
ing it to be false statement. ‘The Minister
now says that his statement was based upon
information given to him by a senior police

officer, specially sent for the purpose of
bricfing him on the subject from West
Bengal. The question is this. This is not

the first statement of this kind; we bave
had three or four; and corrections are in
running order and every time we accept
the explanation of the ministers concerned
that they did not know that they were mak-
ing a false statement and that they were
only making a statement based on the in-
formtion given to them by officials, My
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point is if a senior officer from West Ben.
gal who is specially sent to brief him, who
was dealing with the subject, if that om-
cer has given wrong  information to the
Minister leading to the Minister giving
wrong information to the House, the Min-
ister may not be responsible but is not the
House at least within its rights 10 claim
and know the name of that officer so that
we can proceed agains; that  officer for
breach of privilege. Otherwise, we fail to
understand how We can carry on the work
of this House if every Minister is  hriefed
wrongly by some officer. The Minister is
immune from breach of privilege but what
about that officer? It is a very serious
matter, Therefore, T seck your protection,
The name of that officer must be divulged
so that we can immediately move a breach
of privilege motion against that officer be-
cause he could not claim immunity while
the Minister can claim immunity,
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Shri Surendranath Dwivedy: 1 am fully
supporting  Mr. Daji on  what he
tioned, 1 want to know one thing from
you. In the statement that Mr, Limaye
made he also brought forward some other
matters and Mr. Hathi did not reply 1o
these saying: 1 did not mention  them,
where these quﬂti:ms were  allowed to be
mentioned in the House and the notice
also had been received by Mr, Hathi much
carlier, we are in a very difficul; position,
Some new facts have come,  There is no
reply from the Government only the plea
that on that day he did not refer to them,
Whyv was this allowed? If it has been per-
mitted, we must have a reply about that
point.

mcn-
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Shri Hathi: Under rule 115, notice was
about the siatement, about an incorrect
statement made by me  and 1 was called
upon to do that, I have made a state-
ment which was, according to me, correct,
based on certain information, So far as
the other matter is concerned, 1 am not
called upon to correct that, I may say that
I replied on that day with the knowledge
" T had but they have said that it was not
(COTrect,
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Shri 8. M. Banerjee (Kanpur). Mr
Limave in hiy statement has mentioned
three or four facis. According to him these
are facts, One is very scrious, that the
Home Secretary of West Bengal Govern-
ment according to our information called
the Deputy Commissioner whe arrested Mr,
Sunil Das and he was taken to task by the
Home Sccretary of the West  Bengal Go-
vernnent under the influence of Mery big
Congress leaders, 1 do not wang to men-
tion names, He was taken to task while he
arrested Mr. Sunil Das,

‘The second point is this, 1 fully appre-
ciate thay Mr, Hathi has regretted that he
has given information on the basis of in-
formation given by a senior police officer.

This is surprising: that statements are
made in this House and to the country
throngh this House on the basis of infor-
mation given bv a senior police officer—he
may be a DIG or LG, It is a scnior
police officer of the West Bengal Govern-
ment; not the Home Secretary or the Home
Minister, but just a senior police officer of
that Government. So, I want to know
whether anv  investigation has been made
on the point mentioned by Shri  Madhu
Limave that the Home Secretary was res-
ponsible for influencing or  asking  the
Deputy Commissioner of Calcutta  not to
arvest Sunil Das under instructions from
Atulva Ghosh and other senior Congressmen,

. tion of privilege has
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Another point is, whether it is a fact
that in the confession statement made by
Mohit Chaudhuri it has been mentioned
that Mr. Sunil Das has passed on to the
Pakistan embassy all the blueprints of
Farakka Barrage, 1 want to know whether
it is a fact. 1 would like to know whether
these things have Dbeen investigated by him
before the reply, It is not only one wrong
statement; there are many wrong state-
ments that unless the entire case is taken
up by the Centre, I am afraid the Congress
bosscs in West Bengal are  going to influ-
ence the matter.

Shri Hari Vishnu HKamath Hoshanga-
bad): . Sir, I wish 1o raise a point of order
before you proceed to give your ruling, 1

would like to rteinforce the very cogent
argament made by my hon, friend Shri
Daji. Now, I would like to invite vour

attention to rule. No, 223, 1 wan; 1o raise
this point now because, once you give your
ruling, you would say “Ne more argu-
ments; I have given my ruling” Rule 223
1ays:

“A member wishing to raise a ques-
tion of privilege shall give notice in
writing to the Secretary before  the
commencement of the sitting on the

day the question is proposed to be
raised. If the question raised
is based on a document, the mnotice

shall be accompanied by the document.”

Now, I do not know what is the back of
vour mind, But 1 want to make sure that
the question positively raised or posed
before the House by my hon, friend Shri
Daji is taken up seriously, because it de-
finitely involves a  question of privilege
after the statement made by the hon. Min-
ister of State in the Ministry of Home
Affairs. There is no doub: that a ques-
arisen now. The
Minister cannot pass the buck, he may try
to pass the buck—to the police officer.
Under rule 224 also, the question of pri-
vilege shall be restricted to a specific mat-
ter of recent occurrence, The  incident
that has now arisen Telates to or arises out
of a statement made by the police officer to
the Minister concerned. It is clear. There
cannoy be two opinions: there is no doubt
about that, mamecly. that a polics uicer
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is involved in this breach of privilege, and
the document concerned will be the state-
ment made by the Minister today, That

will suffice for the purpose of rule 223 and
rule 224,

Therefore, I do supbmit in all humility
and with all earnestness that you must
ensure today—because tomorrow is the last
day and today is the penultimate day,
otherwise you might pass it on to the next
session, and then  much water  will have
flowed down the Jamuna and much
damage will be done—or ap the latest by
this evening.—because we will give notice
tomorrow—or he can do it immediately, but
not later than this afternoon, the name
of the officer or the designation of the offi-
cer should be given, so that we will be in
time tomorrow to give notice of the breach
of privilege under rule 228,

Shri U. M. Trivedi (Mandsaur): 'While
agreeing with Shri Kamath on this question
of the breach of privilege, I would like to
draw your attention only to a particular
point. The Minister has agreed with this
thing: tha; whatever information he has
received was wrong information that was
passed on to the House; it was the infor-
mation given to him by a senior officer of
the West Bengal Government, It was that
false statement or untrue statement which
was laid before this House, A breach of
privilege has, therefore, arisem. No notice
is required as Shri Kamath says, because
under rule 227 the provision is very clear.
Without notice, the Speaker can refer any
question of privilege to the Committee of
Privileges immediately. Here, there is no
question of any notice; it is patent that
a breach of privilege has been committed
and wery strong action against the officer is
clled for, Therefore, 1 submit that yom
mus; look into rule 227 which says

“Notwithstanding anything contained
in these rules, the Speaker may refer
any question of privilege to the Com-
mittee of Privileges for examination,
investigation or report.”

I move that this should be dome,

Shri Ranga: Sir, 1 wish to support this
plea for raising a point of privilege, The
country bas got to have the amurance
that the security of the country is entirely

SEPTEMBER 6, 1966

under Direction 115 9410

safe in the hands of the Government of
the day, All that has happened make
people wonder whether the security of the
country is safe in the hands of this Govern-
ment at all. 1 am sorry for mv  hon,
friend. Mr. Hathi. He is generally a very
carcful man, in  addition to being very
amiable, but he had been led down wvery
badly, The House has got to be asured
whether this is the manner in which the
Government comes to ils conclusions, for-
mulates its own  statements and comes
before this  House. They make  their
statements based mot upon the information
supplicd to them by responsible  Ministers
at the State level, say, the Chief Minister,
but only by some responsible officer who
has been sent by that ministry. Afierwards
they come here and confess that they are
not responsible, but ir is the officer who is
responsible and they have been misled by
that officer. Is this the way our security
s to be safeguarded ?

Between the 4th of last month and the
17th, they had 14 days' notice of this mo-
tion, In spite of all these things, it was
mo; possible for them to discover the mis-
take that was made and the false informa-
tion that was given to them,  And, now,
they come to us, Against whom are we
to move thig privilege motion? Ordinarily
we should be able to make it against the
Minister concerned, But here is =
Minister who savs, “T am helpless. What
can [ do? [ depended upon 1hat officcr who
has given me this information” Tt is
the Minister who ought to take the res-
ponsibility for this. What is the good
of his saying that he was misled? Govern-
ment has got to say that they made a
mistake and for that they must be prepared
to take the consequences, Instead of puw
ting you to the task of having to invoke
mile 227, they themselves should be pre-
pared to say, ‘Here is the name ol the
officer. 'We are prepared to accept the
privilege motion against him, We are
prepared to take the necessary action.” The
Minister should have taken the House
sufficiently seriously to be able to say that
such and such action has already been
taken by them or is proposed to be taken
against the officer who has misled  that
Government in the first imtance and this
Government later on,
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I do not want to take too long a time. So
many allegations and accusations have been
made by several members in regard to the
political influences that were being brought
1o bear in this particular mauter. So many
members had suggested that this question
should be investigated by the CBI and not
by that local Government, In the first ins-
tance, this Governmen; was wrong in hav-
ing allowed the West Bengal Government
lo seize  possession  of this particular
matter,  Then there are the extraneous
political interests that were being brought
to bear on it. The statement of my hon,
friend, Shri Atulya Ghosh, bore ,witness to
the fact that there were some influences
which were there rightly or  wrongly,
<directly or indirectly,

In the light of all these things, you have
to call upon them to duv two things—firstly
to ask them whay disciplinary action they
are taking apainst that officer who has
given them blatantly wrong information
and misled them and helped this Minister
to get into this mess and make this wrong
statement,  Sccondly, why did they allow
it to be tackled by the local Government?
Why is it that even now they are not
prepared to take over this entirely on their
own responsibility?  Whay is it they are

‘going to do in order to clear the reputa-
tion of themselves and their associales in
regard to this  wvery essential  matter of

security?  Are they going to order a judi-
cial inquiry into the whole matter a3 1o
how they made such a mess aboup this
strategic question of security? Mr, Nanda
and the Prime Minister want us to believe
that some polical parties are unpatriotic,
They want us to believe that some politi-
cians are unpatriotic. They want the
<country to take them seriously, not only
castigate them as unpatriotic but also to
take them into Jail and put them there
under DIR, How are we to believe the
credentials of this Government unless they
appoint an impartial, independent, judi-
cial inquiry into the manner in which the
whole of this affair till now has been mis-
managed.

Shri H. N. Mukerjee (Calcutta General):
Sir, quite apart from the very serious point
which has been stressed by professor Ranga,
there is one short matter which you have
to decide upon ar this very present moment.
My submission is that the point is very
p]iin. quite obvious, The Minister has

BHADRA 15, 1888 (SAKA) under Direction 115 9412

admitted that his denial of what Shri Li-
midya had said the other day was wrong.
The Minister has admitted that he made
@ wrong statemeny and to that  extent
misled the Housc, but it was not because
of any fault of his—that is what he pleaded.
He did not offer an entire and unqualified
apology to the House and throw himself at
the merey of the decision of the House in
that regard, but he chose—and we have got
to take notice of it—to say that he made
that statement, which was misleading, on
the basis of information supplied to him
by the Government of West Bengal. My
feeling is, we should not be concerned with
the person of whichever officer gave that
information; we are concerned with the
Government  of West Bengal which,
through whatever officer they might have
chosen, had briefed this Minister wrongly
inciting this Minister to mislead the House
by making a statement which was not
true. Therefore, the arms of this Parlia-
ment are long enough to extend to the West
Bengal Government. I am  not going
into the matter of complicity of the West
Bengal Government or certain elements in
the congress leadership, and all that hap-
pended, I am not going into that, perhaps
the merit of that malter requircs an investi-
gation of the sort Shri Ranga has suggested,
But you have to decide here and now this
very simple point, namely, that the House
has been misled, the Minister has told us
something about the source of the informa-
tion which led to his having misled the
House, and we can easily extend the arm
of privilege we have, get the Government of
West Bengal come before the House and
to accept whatever decision the House in
its wisdom may take,

Dr. L. M. Singbvi (Jodhpur): The
]‘I(lin' is, whether or not this is a quculiqm
of Lreach of privilege, It is certain that

the official concerned has been guilty of
grave misdemcanour in  respect of this,
The point is, a Minister and his civil ser-
vant or official has a relationship of confi-
dence. So far as this House is concerned,
it is concerned only with the Minister and
his statement on the floor of this House.
The Minister has in extenuation clarified
his position. Certainly the House must be
satisfied that the Minister has not directly
committed any breach of the privilege.
What we are concerned at their stage is only
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this. The Minister shoulid take effective
action against the person who, according to
his own admission, has committed a grave
dereliction of his duty in misguiding him
and putting him in this very embarrassing
predicament before this House,

Shri Surendranath Dwivedy: The West
Bengal Government which advised the offi-
cer to brief the Minister like that is guilty,

Dr. L. M. Singhvi: He has made a clean
breast of the whole transaction. 1 think,
therefore, this is enough in extenuation of
the statement or the inaccutacy that was
present in his statement, The House has
reason to demand of him and to cxpect ox
him efficacious  action, effective aci.on,
taken against the person who is construc-
tively guilty of misguiding this House also.

Shri Tyagi (Dehra Dun): Sir, I and quite
a few friends on this side of the House are
equally perturbed  over this  inciden.
Espionage is one thing which nobody would
tolerate, I value the sentiments expressed
friends on the other side. 1
must confess that we are also very much
embarrassed on account of not very frank
replies which came from the
on this issue,

by my hon,

Government

I must confess it, [ want to make it
quite clear that on matters of cspionage,
no party considerations will come in the
wav. ... (Interruptions),
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Shri Tyagi: I am sure the Government
feels likewise, 1In this case, there is no
breach of privilege. it is obvious, Because,
the officer made a mistake, and the Minis-
ter confessed it, But T expected that when
the hon, Minister was speaking he would
be saving what steps he had taken against
this officer.  Unless that is made quite
clear, naturally a feeling will go round the
country that we are shielding the officer
and that we are mismanaging this case. I,
therefore, ask the Government to make it
clear as to whether they have guts enough
to take action against this officer. If they
have not they must say so, confess it in the
House, in Parliament.
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Another question has been raised, which
has upszt me, and which will, I am sure,
disturb the whole nation, and that is, that
the blueprint of Farakka Barrage was
transferred by some person. That is the
confession made by one of the culprits. 1
want to be assured whether it occurs in
the confessional statement or not,
make it quite clear,

Please

wt Ay faad: oy Fid fafan
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Shri Tyagi: If the blueprints have been
transferred to Pakistan by the agents, well,
Government must say here and now that
they will take the strongest steps  against
the persons concerned and that  thev will
not shickl them even at the cost of the
biggest politician,
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The Minister of Home Affairs (Shri
Nanda): 5o far as the basic issue is com-
cerned, there is no difference and the en-
tire House is agreed that it is a regietiable
Japse, I agice there, But it is not a ques-
tion of privilege, as has buen explained by
some hon. Members. Tt is agreed that it is
a lapse, as my colicaguc has explained, We
are very keen and anxious to go further in-
to the matter, At every stage of this case
I had been particularly expressing my an-
xiety and keenness to know whatever was
happcning and to ensure that steps were
taken speedily. Now some times, somethings
g0 Wrong..... (Interruptionsy. Let me
complete what I have got to say, In order
that we may not have the discussions over
the telephone, we d a ibl

o L

officer of the State to come here and ex-
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plain the positien lo us. Now, it appears
that there was some confusion there, He
gave us information, on the basis of which
a statement was made, which is not en-
tirely tallying with the facts as they are.
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Shri Nanda: There were other facts also,
and this fact mot come out to be true, as
statedd by this officer, We asked that officer
1o come here in order to help us in dealing
with the mater, . .. Huterm;r.ri'mu) .

Shri §. M. laneriee: Who is that officer?
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Shri Nanda: Then, later on, after fur-
ther investigations, 1 myself asked a wvery
high officer in the Intelligence Bureau to
deal with this matter, He went there per-
sonally and stayed there. Therefore, it is
not that we have left things as they were,
1 also told them that in
must trv to find out what exactly has hap-
pened, where the mistake occurred, whether
it was the mistake at the level of that parli.
cular officer who came, because he might
have got it from somewhere else.... ..

this matter we

Shri Surendranath Dwivedy: You must
also asceriain whether he was advised by the
Minister to say like that to vou, Did the
Chief Minister or any other Minister of
the State advise him to report 10 vou like
that ?

Shri Nanda: I cannot say....
ruptions), Therefore, from our side there
is mothing at all to be dome, more than
what we are doing. Anything more that is
to be done is that at the end of this in-
quiry, whosoever has been at fault or has
erre must receive due punishment and
action must be taken.

There was another question. “Why do
vou not take it over?” As my colleague mid,
raised by Shri Banerjee, there is no point of

.« {Inter.
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order. As regards the privilege motion and
the ques:ion of privilege raised by Shri Daji,
Home Minister. Let us have it m‘aighr-\
that they are investigating it and rhey will
take action..... (Interrufition).
{Interruption)

Shri §. M, Banerjee: Sir, I rise on a
point of order,

Mr. Deputy-Speaker: There is no point of
order. 1 am giving mv ruling on  Shri
Bancrjee’s point of order and the privilege
mation . . .. .. (Interruption)

Shri 5. M. Banerjee: Sir, kindly hear me.

Shri Ranga: I wanted him to sav some-
thing about the demand that we made, The
whole of it has been shrouded in so much
confusion hetween that Government, this
Government and the political influences. 1
wanted the Government to say whether
they are ready (o appoint any impartial in-
quirv into the manner in which the whole
of this matter has been developed and mis-
managed,

Shri Tyagi: I wanted to know definitely
about the Farakka Barrage papers, Is it
metioned in the confession ? (Interruption),

Mr. Deputy-Speaker: Order, order.

Shri §. M. Banerjee: On a point of order,
Sir.

Mr. Deputy-Speaker: How can therebe a
point of order on a point of order?

Shri §. M. Banerjee: There are many
things.

Mr. Deputy-Speaker: I am sorry. Those
points are made under direction 115 and
there is no provision for questions or any
such thing that will form part of the re-
cord. As regards the point of order raised
by Shri Banerjee, there is no point of order.
As regards the privilege motion and the
question of privilege raised by Shri Daji,

if hon, Members feel that there has been
a breach of privilege they may table a
motion for breach of privilege...... (Inter-

ruption).
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Shri Hari Vishnu Kamath: Arising our
of vour ruling......

Mr, Deputy-Speaker: I am not using the

provision of rule 227 to refer it to the
Committee,
Shri Hari Vishou Kamath: I am glad

that you have given this ruling that Mem-
bers are at liberty Lo give notice under rule
223,

Mr. Deputy-Speaker: It may be taken up
tomoTITOW,

Shri Hari Vishou Kamath: But is it poy
sible to give notice in vacuum ? We must
know the name either of the officer or
the minister concerned at whose instance
the officer came and gave this advice to
the Government, the Chiet Minister or the
Home Minister. Let us have it straight-
.away, Why hide it?

Shri §. M. Banerjee: I rise on a point of
order. ..... (Interruption).

Shri Hari Vishnu Kamath: Give the de-
signation of the ofticer,

Mr. Deputy-Speaker: [ cannot compel
the Government to give the mame, IF they
want, they can give the name., As regards

taking action against the officer, it is for
‘the Government to take that. They say
that they are investigating it and they will
take action...... (Interruption) .

Shri Daji: It is the right of the House....
{Interruplion) .

Shri Ranga: Unless the Government it
self comes forward and says that they wouid
take the necessary dusciplinary action against
that officer who has misled them, it is with-
in the rights of this House as wcll as its
responsibility to move a motion of privilege
against that particular officer or the minis-
ter who is responsible for that officer,

Shri Nanda: Whosoever is responsible, if
there is any kind of intention to mislead,
whosoever the person may be...... (Inter-
ruption) .
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Shri Ranga: They have misled you......
{(Interruption),

Dr. Ranen Sen (Calcutia East): He is try-

ing to shield the officer. ... (Interruption) .

Mr. Deputy-Speaker: Are you prepared
to give the name of the officer concerned?

Shri Nanda: Not at this stage, The
names can come at a later stage afier the

inquiry that is being made.... (Interrup-
tion) .

Shri Daji: Why is he shielding the
officer? We want the name of that

officer. ... (Interruption),

Mr. Deputy-Speaker: 1 cannot compel the
Government to give the name,

Shri Daji: Why not? Why can you not
compel the Government to give the name?
He has got to name the officer.

Shri §. M. Banerjee: I rise on a point of

order,

Shri Surendranth Dwivedy: I want to un-
derstand what the Home Minister has state
ed very clearly. Let us be very clear about
it. He has said that if on inquiry it is
found that the particular officer is guilty
action would be taken, Here we are con-
cerned with this that it bas been admitted,
while making the statement, that the House
Minister was misled by the officer concerned.
If the inquiry is going to be held not onlv
about the conduct of the officer but also
as to who was responsible for giving him
this brief to advise him like that. then
it is all right.

Shri Nanda: That is so.

Shri Surendanath Dwivedy: It s all
right. The officer fias already misled. Ther=
is no question of inquiring whether it was
misleading or not.
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$econd, an important poit has been raised
and I do not know why the Home Minis-
ter remained silent on that point, namcly,
whether any blueprint of the Farakka Bar-
rage has been transferred. It is a very im-
portant matter raised in this House, 1f
he has no information, he can say? "We
have no information’, Let the House know
later, but it is a very imporiant matter.
According to the information given, this
paper was transferred by no less a person
than Sunil Das, the official of the Al
India Congress Committee who was attend.
ing the meetings of the Congress Working
Commrtiee,

ot v fomd : foeg= sdraw &

Shri 8. M. Banevjee: Sir, I rise on a point
of order,

Mr, DeputySpeaker: These questions do
not arise. ... .. (Inferruption).

The Prime Minister and Minister of
Atomic Energy (Shrimati Indira Gandhi):
1 think, the Home Minister has made the
point very ceaddv.. oo (Inferruption) |

Some hon, Members: No no.

Shrimati Indira Gandhi: Please listen, ..
{(Interruption).

You
Pime

Mr. Deputy-Speaker: Order, order.
are nol prepared to hear even the
Minister, What is this?

Shrimati Indira Gandhi: The officer s
2 West Bengal Government official,

An hon. Member: What is his name?

Shrimati Indira Gandhi: Therefore the
Home Minister has said that we are making
a full inquiry into the matter...... (Inter-
rupﬁon) . Please let me finish my sen-
(Interruption) . If 1 may say,
a lot of things get mixed up because of this,
All the time therc is so much noise and
disturbance and interruption...... (Inter-
ruption).

Mr, Deputy-Speaker: Oriler, order.
1057 [Ai) LSD—4
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Shrimati Indira Gandhi: A full explana-
tiun will be sought from him,

An hon. Member: We want the name.

Shrimati Indira Gandhi: I am sorry. We
cannot name him,

An hen. Member: Why not ?
tion).

(Imterrup-

Mr. Deputy-Speaker: Order, order. You
cannot shout like this, Order, order. Do
you think that it is a fish market? 1 am
very sorry that Parliament should be re-

duced to this. Let the Prime Minister
make the statement,

Shrimati Indira Gandhi: We do mnot
know whether he is guilty or not, We have®

said that we will make a Full inquiry. As
far as Mcmbers on all
sides of the House, therc is no question of
shielding anybody. .. .. {Interruption),

I can assure hon,

WY we fqad . wgET A S|
1 fend €

Shrimati Iadira Gandhi: We are as much
concerned as  hon, Members opposite to
sec that whoever is guilty is brought 1o
book. There is no shielding of any kind. I
may also assurc hon, Members of the Op-
position that we do not have blueprints of
anything in the AICC office. That has no-
thing to do with that.

ot wg fomd : ygm W qwEd
T 1 mie de He ¥ uwE
FHATA 7 FOaEwT qOA F o o
afffear &1 ¥ faar 21

Shri Ranga: What he said is that Sonil
Das, or whoever he may be, who was one
of the officers in the AICC office came into
possession of those blueprints and has pams-
ed them on to the other side,

Shrimati Indira Gandhi: We are Snding
out about all these things.

Shri Ranga: Was that there in his com-
fessional statement?



9421

Shri Nanda: This matter is under inves-
tigation. Whatever records or reports I have
#een have not disclosed the existence of any
much document, Since the matter has been
mentioned, 1 will go much deeper into the
whole thing, f

Shri S. M. Banerjee: I rise.
em a point of order,

Mr. Deputy-Speaker: There is no point
of order.

Shri H. N. Mukerjee: There is a point
which has not been clarified.

Quite apart from whatever investigation
Government might be conducting in regard
% this matter, a simple point that had
wrisen in regard to privilege of the House
should not be brushed aside, Government
is pot right and willing to name the officer
who had caused the misleading of the
House, I am personally, and many of my
friends would also agree, not insisting on
the name of the officer, But the officer
was under instruction ‘of the Government of
West Bengal on the admission of Mr. Hathi
and the Government of West Bengal is an
instrument in the misleading of the House,
In these circumstances, when the facts are
plain and obvious, quite apparent and
dear, why can’'t Rule 227 be invoked by
you, You have stated in your wisdom, on
your own, that you are not going to send
it to the Gommittee of Privileges, but you
have suggested to us to give notice of the
motion that this matter be sent to the
PPrivileges Committee, Now, 1 would like
you to give a definite understanding to us
that when a reference to the Committee of
Privileges in regard to the misconduct of
the West Benpal Government is brought
uwp in the House, no further procedural
hurdle would be put up in its way. The
whole factual position has been clarified be-
yond the slightest risk of contradiction. I
#m not entering into the business of contro-
versy over the Farraka BRarrage blue-print
ar anvthing like that. That is a matter
which is pending investigation, But as a
Member of Parliament. when we are told
abouit the House having heen misled by
the Minister and the Minister passes the
buck on somebody else and that somehody
€lae happens to be the Government of West
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Bengal, why should this House hesitate

in sending this matter to the Committce of
Privileges?

Sir, you have already said that you will
permit this motion to be made. But you
may please give a definite understanding 1o
us—tomorrow we do not waut to be told
wmething else—that the motion of privilege
against the Government of West Bengal

would be in order and that we can proceed
with it

Mr, DeputySpeaker: I cannot give any
tssurance like that, Let the motion be
tabled and it will be considered and the
decision given. It may be myself or it may
e the Speaker or anybody else in the
Chair who will give the decision,

Shri 5. M. Benerjee: My point of order is
this. Kindly rcad Rule 376 (2) which says:

"“A point of order may be raised in
relation to the business before the
House at the moment;”

Mr. Deputy-Speaker: What is the busi-
ness before the Housc?

Shri §. M. Banerjee: This is going on.

Mr. Deputy Speaker: That is over now.
Some hon. Members: No, no.

Shri Ranga: That is not yet over.

Mr. Deputy Speaker: I have given the
ruling and there cannot be any point of
order on that.

Shri Daji: I abide by your ruling. But
there is the technical position, You have
asked us to give notice of a motion of breach
of privilege, But the motion must definite-
ly indicate the person who has committed
the breach of privilege, There is a techni-
cal point. The only officer who can be
held up is the officer who has briefed the
Minister, Unless we know the name of the
officer, the whole process of the breach of
privilege will be frustrated.

Shri Tvagi: The officer has not commit-
ted any breach of privilege. If at all he
has done anything, he can he taken to task
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for his own conduct in an official manner.
If onc officer informs another officer wrong-
Iy or in an official correspondence somebody
has given a wrong information, that man
must be punished, There is no question
aboug it. But the House does not comce intp
the picture. My suggestion is that that
officer has also comuuwed indiscipiine, a
scrious jndiscipline, and the Home Minister
must take action against him. But he bas
committed no breach of privilege of the
Housc at all,

Shri S, M: Banerjee: The point of order
that 1 was raising s this. 1 want your
ruling on 1wo points. Just now Mr, Daji
raised the question of breach of privilege
against the police officer who misinformed
or wrongly informed the hon, Home Minis-
ter and, after Mr. Hathis statement, the
question was raised that this officer has com-
mitted a breach of privilege.

Now, many Members of his House, in.
duding Shri Komath, wanted to know the
name of that officer, Under the Rules
of Procedure, this is the position, I was
happy that the Prime Minister was inter-
vening in the matter and 1 thought that
she would definitely give us the name of
the officer, But I was disappointed to hear
ker. Under the Rules of Procedure, the
Ministers, including the Prime Minister,
an ask for guidance or protection from you
on two grounds. Either it is in the public
interest not to disclose the name of the
officer or it is a topsecret official document
which, if it is made public, will endanger
the security of the country, This was nei-
ther in the public interest mor in the in-
terest of the security of the eounry,

This scnior police officer has committed
a breach of privilege according to the state-
ment of the Minister himsell. I would
like to get a ruling from you as to whe-
ther the Minister, without taking shelter
under those rules, can possibly ask for your
protection not to disclose the name of the
officer,

I submit that if you do not permit us
to know the name of the officer, this is
what will happen, The privilege motion
may be against the Home Secretary of the
‘West Bengal Government; the privilege
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wotion may be againgt the Chief Minister
of the West Bengal Government and the
prwvilege wouon may be aganst anybody,
Hut an owinlbus  privilege luoloa cannot
be admitied under whe rules.  Lhercloie, 1
scek your protecuon, 1he Congress Losses
have shieldsd enough Shri Sunil Das and
others, 1 request you and, duvugh you,
the Minister and the Prime Minister of
this country to uphold the dignity of the
House and to give us the name of the
officer, T am afraid, this officer has done
the entire thing under the guidance of Shri
Atulya Ghosh and Shri Atulva Ghosh should
have been arrested by this time.

Sir. I want your ruling as to whether it
is open to the Minister not to divulge the
name of the officer without taking shelter
under the rules that are there.

Shri Umanath (Pudukkottai): The Gov-
ernment are conducting certain  inquiries,
They are entitled to conduct cerrain  in-
quiries for the purpose of taking discip-
linary action, departmental action and all
those things, But the Housc is cntitled
under its own tules to raise a question of
breach of privilege committed by a parti-
cular officer. You have been good cnough
to direct us that we may give a notice of
the motion of breach of privilege. Against
whom? 1 want to give a breach of pri-
vi'ege motion against a particular officer.
Now, the name of that officer must be men-
tioned in thc motion, Here, the name of
the officer is known to the Home Minister.
I say, at least the designation of the officer
should be made known to us,

Shri U. M, Trivedi : Both the namec and
the designation are required,

Shri.Ummath: Both the name and the
designation are known o them. Is i1 in
order for the Government not to disclose
the designation and the name of the officer?
The Government is thereby preventingme
from giving a notice of a breach of privi-
lege motion. 1Is it in order for the Gov-
ernment to suppress the name of the officer
thereby preventing me from giving a notice
of a motion of breach of privilege?

Shri Hem Barua (Gauhati): The Minis
ter of State, Shri Hathi, has admitted that
a certain official of the West Bengal Gov-
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[Shri Hem Barua)

erument has misled him. 1 know that he

has acted only as a post office counter.

through whom the West Bengal Govemn-
ment acted and functioned and misled the
Central Government. 1 could have under-
stood one thing. The Prime Minister said
that she is not prepared to give out the
name of the officer. She can claim that
she is not prepared to give out the mame
of the official in public interest according
to the proviso to rule 368 of the Rules of
Procedure. 1f she had said that, I could
have understood that, The officer who met
Mr. Hathi is not an impersonal being,
Although 1 have repeated, 1 want to
repeat once again that although this officer
only agied as a post office counter through
whom  the West Bengal Government
functioned and misled this Government,
we are interested in knowing the name of
the officey and the Prime Minister cannor
withhold the name of the official without
claiming public interest or any other tan-
gible reason, She cannot just say that she
cannuot give out the name,

Shri Ranga: Give me your
for a couple of minutes.

indulgence

The ex-Chief Justice is also here. Let
him consult his own legal conscience, even
though he happens to be a Minister now,
Is it ever open to anv of the Ministers
and cspecially to the Prime Minister to say
that she is not going to divulge the name
of a particular officer or give a particular
information which, from a pomt of rele
vance, is demanded by the House, unless
it be in public intercst. If they do not
want to give the information, let her give
some reason. If they do not want to give
the information and claim umbrage under
public interest. I wish to warn them that
where questions of security and all the poli-
tical things that had gone into this political
affairs are concerned, it would damage the
face and the reputation mot onlv of this
Government, of this ruling Party, but of
any civilised government in a democratic
society, To claim public interest in refus
ing :0 glve the name of an officer who had
already been mentioned as his source by
the home Minister is not proper. Let them
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. think about it and say whether they will be

able 10 seek umbrage behind public interest,
1f they want to scek umbrage behind public
interest, they have absolutely no democratic
right whatsoever in refusing 1o give the
naine.

Shri Nanda: 1 am pot naming public in-
terest as the ground for withholding any 1n-
formation, 1 am not withhelding any in-
formation, 1 shall give the information,
My only plea is this: shall we prejudge?
This officer has given very ...... (Interrup-
tions). Let me be heard, This  officer
brought some information, FEnquiries are
being made and will be made. The name
of the officer, whosoever we find guilty,
will be given, It will be prejudging the
issuc to give any name at this stage. That
is all I wish to say, Tomorrow or day
after, or whenever we find any officer guilty,
his name will be given, (Interruptions) .

Shri Sezhiyan (Perambalur): It should
he referred to the Privileges Committee to
find out whether he is guilty or not.

Shri Ram Sewak Yadav: On a point of
order,

Mr. DeputySpeaker: Order, order. 1

cannot compel the Government to give the
name, He says the matter is under inves-
tigation. There is no point of order, We
now go on to the next business,

Shri U. M. Trivedi rose—

Mr, Deputy-Speaker: I would not allow

any point of order.

Shri U. M. Trivedi: You have said that
you cannot compel the Government to give
the name. 1 would like to say most em-
phatically that you are wrong there.
Government can be compelled, Government
can be prosecuted. (Interruptions). The
Home Monister has said that he is prepared
to give the name after the investigation.
We are satisfied with that but we want to
know by what date he is going to give the
name,
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Mr. Deputy-sﬁakm Order, order. We
have to go on to the next business. We
have already spent a lot of time on this,

Shri U. M. Trivedi: When will he give
the name?  (Interruplions) .

Shri Nanda: There will be no delay.

13.15 hrs.
SEEDS BILL
APPOINTMENT 10 SELECT COMMITTEE

" Shri §. C. Samanta (Tambluk): I move:

“That Shri Shyam Dhar Mishra be
appointed to the Select Committee on
the Bill to provide for regulating the
quality of certain seeds for safe and
for matters connecied therewith  wice
Shri Annasahib Shinde resigned.”

In this conncction, the House would like
to know why Mr, Shinde has resigned and
why Mr, Shyam Dhar Mishra's name is
included. For this purpose, I may reler
to the letter which has been addressed to
the hon, Spcaker by Mr. Shinde, In that
letter he has said:

“.... according to the internal dis-
tribution of work in the Ministry of
Food, Agriculturc and Community
Development, Shri Shyam Dhar Mishra
looks after the subjects connected with
seeds as Deputy Minister. May I, there-
fore, kindly request you to accept my
resignation as a member of the Select
Committee on Sceds Bill and  instead
put in Shri Shyvam Dhar Mishra’s name
by allowing to move the formal motion
in the Lok Sabha™

Mr. Deputv-Speaker: The question is:

“That Shri Shyam Dhar Mishra be
appointed to the Select Committee on

the Bill o provide for regulating the
quality of certain seeds for sale, and
for matters connected therewith wice
Shri Annasahib Shinde resigned.”

The motion was adopted.
Mr. Deputy-Speaker: Mr, Nanda.

Shri Daji (Indore): Before you proceed
to the next item, may I ask you this? Yes-
terday the Speaker assured us that he
would get the explanation. .. ..

An hon. Member: Tomorrow.

Shri Daji: I am not speaking about  the
Finance Minister's statement. |  am
talking about the letter placed day before
vesterday by Dr, Lohia, Government
was to reply to that. Would it be done
tedayr

Mr. Deputy-Speaker: On Wednesday.

Shri Nambiar

(Tiruchirapalli: I  have
also raised. ....,
Mr. Deputy-Speaker: Order, order. Mr.

Nanda.

13.17 hrs,

DELILL AND HIMACHAL PRADESH
(SEPARATION OF JUDICIAL AXND
EXECUTIVE FUNCTIONS) BILL*
The Minister of Home AMfairs .(Shri
Nanda): I move for lcave 1o introduce
@ Hin 1o provide for the scparation of
nulicial and exceutive functions in the
Union  Territories of Delhi and Hima. hal
Prasiesh,

Mr. ‘Deputy-Speaker: The question is:

“That leave be granted to introduce
a Pl to provide for the scparation
of judicial and executive functions in
the Union Territories of Delhi  and
Himachal Pradesh.”

*pyhlished in Gazette of India Fxtranrdinarvy,

Part II. Section 2 dated 6.9-1066.
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Shri Hari Vishnu Kamath (Hoshanga-
bad): On a poini of order, May 1 invite
your attention to the Financia] Memoran.
dum,  This is more or less on a par with
that raised by me in the Jayanti Shipping
Bill--rather wore than less. I am sure, you
will act likewise today also. If you have
a look  at the st two sentences of the
last paragraph of (re  Financial Memo-
randum on page 35, you will see the
following:

“As a result of this dctermination,
some additional expenditure may
be involved. Such expenditure in
the case of Delhi which will have
to be met from the Consolidated
Fund of India may ultimately be
of the order of rupces two lakhs
(non-recurring) and vupees twelve
Inkhs per annum (recurring).”

You will be pleased to sec that this Bill
is for Delhi and Himachal Pradesh. The
title of the Bill is “The Delhi and Himachal
Pradesh “Separation of Judicial and Execu-
tive Functions) Bill, 1966”. The statement
of objects and reasons as well as the Memo-
randum deal with appointment of various
officers, executives, magistrates, ectc., ete.
But there has-been some sort of a slip
somewhere towards the end, on the part of
an olhcer of the Ministry whosoever was
1esponsible for it. In dealing with the

" Memorandum, there is a reference only to
Deihi and there is no reference to the
expenditure to be  incurred on  account
of Himachal Pradesh. Clauses 5 and 7
which are in thick type refer to hoth the
Union Territories, The rule is also very
clear, catcgorical, unambiguous and un-
eguivocal. Rule 69 deals with the financial
memorandum to be attached to a Bill. It
says:

“A Bill involving expenditure...”

—obviously this is one such Bill—

 .shall be accompanied by a financial
memorandum which  shall  invite
particular  attention to the clauses
involving expenditure..”

They have done that in this case; wny feehle
efforts have bormne some fruit, .

“.and shall also give an...."”,
—accurate—
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“..estimate of the recurring and nom-
recurrng expenditure mvolved
case the Bill is passed into law.”

As 1 have said earlier, the’ Bill relates 1o
both Delhi and Himachal Pradesh. While
cxpenditure in the case of Delhi has beem
given, the cexpenditure in the case of
Himachal Pradesh has not been given im
the financial memorandum, That is one
count on which this Bill is nut of oraer,
rather this motion is out of order.

The second count is slightly ditterent, but
I am sure you will agree with me on that
score as well.  This Bill is acrompanied or
rather followed by a corrigenda list whick
bids fair to wvie with the Bill in pwint ot
size, or 1 may say, bulk. The Bill along withk
the Statement of Objects and Reasons ete.
runs to a little over a hundred pages, and
the corrigendum lis; also contains more than
one hundred items. 1 do not inow why or
how this has happened. I am sorry to say,
1 am constrained to say that the efficiency
of the Treasury Benches is steadily deter-
iorating day by day and night by night. I
do not know who is responsible for that.

Shri U. M, Trivedi (Mandsaur):
during the day and during the night,

Both

Shri Hari Vishnu Kamath: The House i
vitally interested in finding out why these
corrigenda lists go on getting bulkier and
bulkicr from week to weck, from day te
day. We were treated till recently to corrt-
gendum lists running to just onc page or
iwo pages. DBut the corrigenda list whick
accompanics this Bill or has follovied this
Bill runs to cight pages.. ...

Shri U. M. Trivedi: They are more care
ful, now.

Shri Hari Vishnu Kamath: .. .. and com-
tains 109 items; the total number of pages
of this Bill is less than this, the number
being only about 33.



0431 Bill Introduced

It is all right for the Ministry 19 dump
these things on uws.  They have no con-
this matter. But you are well
aware that we Members are working here
practically single-handed; we do nat have
any secrctarial assistance, and it is almost
a hereulean task for us to look into each
cairigendum and the correspoading clause,
and make the necessary correction in the
Rill, it will take a lost of time and p:lti{'nct.
The Ministers have got their ocrganisation
consisting of secretaries and assistants  and
what not: I shall not say what is ~omprised
in the term ‘what not’; I shall not go into
the details of that, It is easy fer  them
to have the corrections incorporated in the
Bill.

scivnee in

1 do not know whether this bungling has
occurred in the proofreaders’ section  or
clsewhere; anyway, somebody has bungled
somewhere, and it is very unfair to the
House to treat it to this kind of corrigenda
lists, and expect the Members to look mnto
eight pages of corrigenda and correct every
line in the Bill....

Shri U. M. Trivedi: Who gets it printed?

Shri Hari Vishnu Kamarh: I Jo not
know how long it wil take for any Membcr
single-handed to get these currections In-
corpurated in the body of the Bill

Therefore, 1 would submit on the second
count that the Bill sought to Le aniroluced
should not be allowed to be muroduced,
The Bill should go back *o the Ministry
and come back before us during the next
session. After all, it is not Joing to be
passed during this scssion. it can come
back before us during the next session with
all the corrigenda incorporated in the Hill
so that we can be spared the time aml the
labour involved in going into ithe whole
thing all over asain.

Shri Nanda: On another ocrasion, i had
complimented the hon, Members for his
very great vigilance about these *aings. That
is very welcome. But, of course, there are
some occasions when the person concerned
may not be knowing that there is an answer,
Of course, the question has o be raised. I
have got the answer so far as the omission
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of Himachal Pradesh is concerned, that s,
what appears to the hon, Member as being

an omission is concerned, I shall read out

the precisc explanation,

Shri Hari Vishnu Kamath: I am somy;
that is irregular, There is no provision m
the rule for reading it out. The rule i
that the financial memorandum should
point to the clauses in the Bill, He cannot
place before us a supplementary memo
randum at this stage.

Shri Nanda: 1 am not placing any sup-
plementary memorandum before the House.
There is an explanation for this, and that

-

is what I am trying to give.

Shri Hari Vishsu Kamath: It must hawe
been included in the memorandum itsell

Shri Nanda: 1 am only explaining the
position, The brief point is that provision
is there in the grants made on behalf of
the Union Territory: theretors, nro addi
tional provision was necessary. No mentiom
has, therefore, been made about the ex-
penditure to be incurred in  respect of
Himachal Pradesh. It is true that ar pre
sent, the Union Territory of Himo
Pradesh like any other Union Territory #
being given grants to cover its revenue
gap, and in case such expendirure 'migbt
involve any increase in the gap, it can be..

Shri Hari Vishnu Kamath:
I could not follow.

What is I?

Shri Nanda: The position is this. So, this
additional provision has been made for
De hi; the rest is covered in the grant
which have already been made.., .

Shri Hari Vishnu Kamath: He cannot
place a supplementary memerandum betore
us now....

Shri Nanfa: I am reading out the ex-
planation that I have before me. I had
that with me before. I had it with me
before the hon. Member made the peint.

\
Shri Hari Vishou Kamath: This is the
first time that I am making the point today.
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Shri Nanda: But the answer is with me,
and I am giving that answer.

Shri Hari Vishou Kamath: How could he
anticipate earlier the point which I have
made for the first time today?

Shri Nanda: I can anticipate the pemits
that could possibly be made. :

Shri U. M. Trivedi: Between these lwo
Members, namecly Shri Nanda ond Shn
Kamath there seems to be some diiculty.

Mr. Deputy-Speaker: The hon. Minister

is replying, and let us hear him,

Shri U. M. Trivedi: The difficulty is that
both of them. do not scem to understand
cach other. : ’

Mr. Deputy-Speaker: I think
understand each other,

they  do

Shri U. M. Trivedi: Shri Kamath’s point
is only this nuch that the financial memo-
rangum does not contain the expenditure
that may be involved on account of Hima-
chal Pradesh after this Bill comes intn foree,

Mr. Deputy-Speaker: The hon. Minister i1
repiymg to that point now.

Shri U. M. Trivedi: The hon. Minister
wants to say that so far as Himachal
Pradesh is concerned. there is already pro-
vision in the grants which have been made,
and, therefore, no fresh provision is neces-
sary. 1 would submit that there also he
is wrong. What is required under the
Tules is that both the recurring as well as
the non-recurring expenditure must be
mentioned.

Shri Nanda: The
ments are for Delhi.

additional arrange-

Shri U. M. Trivedi: It is not a question
of the additional thing only.

Shri Nanda: Therefare, the point made
nere is that the giving of the revenue gap
grant is, however, not a permanent arrange
ment but is purely a special arrangcment,
In case. therefore, a slight expenditure is
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involved, the Central Government .nay not
consider it necessary to enhance the grant.
In view of this position that no additional
grant will be given on that account, there-
fore, there is nothing very much which
requires to be done. Therefore, no re-
ference to the expenditure debitable to the
Consolidated Fund of Himachal Pradesh
has been made in the financial memoran-
dum.

Mr. Deputy-Speaker;. Why has that not
been mentioned in the financial memoran-
dum, 2

Shri Nanda: There is no additional ex-
penditure involved.

Mr. Deputy-Speaker: That should have
been mentioned in the financial memoran-
dum. Has it been mentioned there?

" Shri Hari Vishnu Kamath: On a point
of clarification. The hon, Minister yead out
the explanation so fast that I could not
follow him. If I have heard him aright,
he said that in case some expenditure was
involved with regard 10 Himachal Pra-
desh, Government would do something. I
do not know what exactly he said, but I
heard that in case some expenditure was
involved Government would do something:
I could not follow him and. therefore, I
do not know what that something was.

Even assuming that that is so, now we
know that the Punjab Reorganisation Bill
is coming, and the Himachal Pradesh terri-
tory will become enlarged shortly: it will
become a new Himachal Pradesh and not
remain the old one.  Therefore. this Bill,
when it is passed into law will apply to
a new Himachal Pradesh. T ° theretore,
thoroughly disbelieve Government when
they say that no expenditure will be in-
volved, just to put off this point and have
this Rill introduced todav.

Shri Nanda: I shall have a further look
into the matter and I shall give any further
information that is called for,

Shri Hari
zive
toclay.

Vishou Kamath: Let him
it tomorrow, if he cannot give it
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Shri Nanda: Anyhow, let us go through
this formality today....

Mr. DeputySpeaker:, ‘Ihe hon. Minister
may introduce the Bill tomorrow. A
correct memorandum will be given tomorrow
and then the Bill would be mtroduced.

13.28 hrs.

RAILWAY PROPERTY (UNLAWFUL
POSSESSION) BILL. -contd,

Clause 8~Inquiry how (o be made against
arrested Persons)—contd,

Mr. Deputy-Speaker: The House will
mow take up further clause-by-clause consi-
deration of the bill to consolidate and
amend the law relating to unlawful posses-
sion of railway property, as passed by
Rajya Sabha.

2 hours had been allotted [or this Bill.
but we have already taken 3 hours and
25 minutes.

Shri Nambiar (Tiruchrapalli): We were
on clause 8,

Mr. Deputy-Speaker: We must pass this
Bill in another five tn ten minutes,

Shri Nambiar: We have not got many
amendments left over. There are

only
about three or four amendments.

The Minister of State in the Departments ’

of Parliamentary Affairs and Communica-
tions (Shri Jagdnatha Fao):.1 would request
that you may fix some time bv which this
Bill has to be passed. We
cxceeded
hours.

have

already
the time allotted by

about 14

Mr.  DeputySpeaker: Wc have already
taken | hour and 25 minutes more shan the
time allotted. S0, hon. Members  should
not take more than 1% minutes in 1l now.
This Bill should be passed hy 1'45 p.m.

Shri Nambiar: T will straightway come 1o
the point. ...
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Mr. Deputy-Speaker:. I am applying the

guillotine on all the amendments.

Shri Nambiar:. We are coming to the end
of the Bill.

Shri Hari Vishnou Kamath (Hoshangabad):
Tomorrow is ]anamnshlami: wye can have
jagaran tomight.

Shri Bade (Khargone): There are mamy
amendments. Yesterday we took some time
on them, Why should revenge be taken
against us on that score?

Shri Nambiar: Unfortunately for the
Government, though this is a small Bill
that they have brought forward, ruoming

to 8 pages, here they want to undo rhe
fundamental rights guaranteed to all
citizens under the Constitution. That is

the difficulty, That is why we are break-
ing our heads on this. Otherwise, it would
have been smooth sailing and we would
have had no objection.

Clausc 8 sayx

“When any person is arrested by an
officer of the Force for an offence
punishable under this Act or is for-
warded to him under section 7. he
shall proceed to inquire into the charge
agatst such person”.

This section says that the RPF officer shall
inquire into the charges against such per-
son, My amendment is this. ...

Mr. DeputySpeaker: 1t has already
heen moved. He need not read it. It has
alsp been circulated. He should not take
more time m reading it.

Shri Nambiar; Otherwise, how cay 1
explain it properly? For “procecd to -
quire into the charge against  such
person™, 1 want to substitute “hand
over the case to the  nearest Poliee
oflicer for investigation and  prosecution”,

The main issuc here is whether the funda-
mental right guaranteed under art. 19 of
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the Constitution can be denied by a pro-
vision like this in respect of a citizen who
is arrested for an offence under the Criminal
Procedure Code, This offence is not outside
the Criminal Procedure Code, So that per-
son must get the benefit of the Prcvisions
available to him for defending  himself,
Till he is punished, he is presumed to be
innocent. The Constitution provides that
a person arrested under law must be pro-
duced before a magistrate within 24 hours
and he must get all the benefits under the
law for defending himself, including Jegal
assistance.  But here instead of being pro-
duced before a police officer or the police
station, he is to be produced before the
RIF officer, What is this Railway Protec-
tion Force? What is the legal remedy avail-
able for the accused to defend himself?
What are the benefirs that he can get under
the fundamental rights of the Constitution?
These things have to be clarified,

Therefore, you cannot take away the
jurisdiction of the police authority and sub-
sttute it by the authority of the Railway
Protection Force. The Railway Protection
Force is not a force which can be vested
with police authority, Hence my amend-
ment is in order and should be accepted,

Otherwise, what will happen is this, The
hon, Minister may overlook my amendment,
But if the Bill is passed as it is, it is sure to
face the test of legal and judicial scrutiny be-
cause it is violating the fundmental rights,
Therefore, I plead in all humility that my
amendment shoulil be accepted, T am mnot
arguing only for myself or any particular
persons, I am arguing for the rights of the
citizen under the Constitution. Thcr‘e!on.‘
I request the hon. Minister to kindly re-
consider the matter and accept my amend-
ment,

Mr. DeputySpeaker: Shri Patil.

Shri Bade: You cannot proceed in  this
way. 1 have a point to make, Here it i
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provided the RPF may arrest the man and
forward him in custody to the Magistrate,
But according to L, 5, the offence 15 made
non-cognizable. 'When the oflence is not
cognizable, he must be released on bail then
and there, He cannot be kept in custody
aud sent to the Magistrate. How does the
hon Minister propose to solve this  dif-
culty ¥

The Minister of Railways (Shri 5. K.
Patil): I have said that the hon. Member
are labouring under a very grave musap-
prehension,  This is a special procedure
provided in this Bill and the RPF given

these powers. These offences have been
made non-cognizable so that the police
does not enter the field at all. The RPF

officer concerned here has to act.

S0 far as the fundamental rights, liberty
and so on, are concerned, the}f will operate
whether it is under one code or another.
There is no mixing up here. This is a se
parate machinery altogether,  Therefore,
there is no question of producing the mam °
before the police or the other things.

Therefore, the mistake being common, he
ls labouring under it at every stage, in res-
pect of every amendment. 1 have nothing
turther to add, 1 opposc the amendmcents,

Shri Nambiar:. The constitutional diff-
culty must be explained.

Shri 8. K, Patil: Let this be thrashed out
In a court of law,

Mr. DeputySpeaker: 1 shall mnow put
amendments Nos. 7 and 8 to the vote of the
House,

Ne. 7 and 8 were put and
negatived.

Amendments

Mr. Deputy-Speaker: The question is:

“That clause 8 stand part of the Bill”

The Lok Sabha divided:
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Division No. 33] [13.41 hrs

Alva, Shri A, 5.
Ancy, Dr, M.S.
a Lniki, Shri K.L.
Babunath Singh, Shri

' AYES

Laskar, Shri N. R.
Laxmi Bai, shrimati
Mahiski. Dr Sarojini
Mali Mariyappa, Shri

Ranjiv Singh, Shri
Rao, Shri Jaganatha
Rattan Lal, Shri

Sadhu Ram, Shri

Saha, Dr. 5. K.

Saigal, Shri A. 5.

Samanmra, Shri s, C.

Sarzf, Shri Sham Lal
Seiyabhama Devi, Shrimati
Sen. shri P. G.

Sham Nath,” Shri
Sharma, Shri D. C.

Sheo Marain, Shri
Siddanarjappa, Shri
Siddhamii, shri Jagdev Singh
Siddiah, Shri

Silheshwar Prasad, Shri
Singh, Shri 5. T.

Singha, Shri Y. N.

Sinha, Shrimati Remduiari
Sinhasan Singh, Shri
Tiwery, Shri D. N.

“Tiwary, Shri K. M.

Bhargava, Shri M. B.
Birendra 813 Jur Singh, Shn
Brit Basi Lal, Shri

Chanda, Shrinati Jyotsna
Chandak, Shr

Manaen, shri

Man ial, 5hri Yamuna Prasad
Maniyargadan, Shri
Marandi, shri

Masuriya Din, Shri
Chandrabhan Singh, Shri Matcharaju, Shri
Chawurveds, Shri 5. N. Mehrotra, Shri Bray Bihan
Chaadhri, Shri Chandramani Lal Mishra, Shri Bibhuty
‘Chaudburi Shrimati Kamla Mohanty, Shti Gokulananda
Chavan, hri D.R. More, Shri K. L.

Daljiy Singh, sari Musaiir, Shri G. 5.

Drag, Shri B.#. Maskar, Shri P.S. .
Dwivedi, Shri M. L. Pandey, Shri Vishwa Nath
‘Ganapati Ram, Shri Pauil, Shri D. 5.

Hansda, Shn Subodb Patil, Shei M. B. .
Hem Raj, Shri Patil, Shri 5. K. +
Iqbal Sirgh, Shri Pattabhi Raman, Shri C. R.
Jadhav, Shei M. L. Pratap Singh, Shri -

Jadhay, Shri Tuishidas
Jha, Shri Yogendra
Jyoushi, shri ). P
Kinuar Lal, shn

Puri, Shri D. D*
Rajleo Singh, Shri
Raju, Shri D. B.

Ram Subhag Singh, Dr.

Tyagi, Shri
Uikey, Shri
Yerma, Shri Balgoviod
Virbhadra Siogh, hei

Koicki, Sbri Liladbar Rane, Shri Yadava, Shri B. P.
NOES

Rade Shri Krishnapal Singh, Shii Swamy, Shei Shivamurthy

Dhaji, Shri Mate, Shri Utiya, Shri

Deo, Shn P. K.
Kunath, Shri Hari Vishnu

Nambiar, Shri
Pattnayak, Shri Kishen

Shri M. N. Swamy (Ongole): I could not Shri Bade (Khargone): I beg to move:
wote. 1 am for ‘Nocs'.
{i) Page 4,—
Shri Imbichibava (Ponnani): I could mnot

vote. One vole has to be added to ‘Noes',

Mr. Deputy-Speaker: 1t will be recorded,

The result of the division is:

after line B, inseri—

“Provided further that all persons se
summoned under this section shall not
be administered oath and shall not be
Ayes: 82; Noes 10. asked to sign such statements.” (10}
Th ti dopted,

S EBRON. a5 sucp: (ii) Page 4.—

Glowse 8 war added to the Bill, for lines 9 to 11, substitute—

tlause 9— (Power to summon persons to give
evidence and produce documents) .

shri Nambiar: 1 beg to move:

" (4) Every such inquiry as aforesaid,
shall be deemed to be inquiry under
section 162 of the Code of Criminal
Procedure, 1898, {(11),

Page 4~ Mr. Deputy-Speaker: Please be briet. I

Omit lines 9 to 11, (9). would request you to take two minutes,
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Shyi Nambiar: Clause 9 reads as under:
“(1) An officer of the Force gha'l have
power to summon any person whose
attendance he considers necessary
_cither to give evidence or w0 pro-
duce a document, or any other
thing in any inquiry which such
officer is making for any purposes
of this Act.”
Hc¢ has the r.ighl o enter into an invest-
gation and summon any perspn whose
attendance he considers necessary either to
give evidence or to produce a document,

“{2) A summons to produce documents
or other things may be for the pro-
duction of certain  specified docu-
ments. ..",

What is this? An officer of the Force has
the right to summon anybody., and a sum-
mons includes 2 summons to produce docu-
ments. Is it a judicial court? They want
to give all powers to this officer as if he’is
a }udu:nl authority,. How is it possible:

.. .specified documents or things or for
the production of all documents or
things of a certain description in
the possession or under the control ®
of the person summoned.”

" (3) All persons, so summoned, shall be
bound to attend either in person
or by an authorised agent as such
officer may dmcct. and all persons
so summoned shall be bound to
state the truth upon any subject
respecting which they are examined
or make statements and to produce

such documents and other things
as mav be required:
Provided that the cxemptions under

sections 132 and 133 of the Code of
Civil Procedure, 1908, shall be ap-
plicable tn requisitions for attend-
ance under this section,

“(4) Everv such inquirv as aforesaid,
shall be deemed to be a ‘judicial
proceeding’ within  the  meaning
of section 193 and section 228 of
the Indian Penal Code.”

An affice1 of the Railway Protection Force
summons a person and he summons the pro-
dAuction of documents, and all that he does
under this clause is to be deemed o be a
judicial proceeding. The police officer’s
action is to be considered to be judicial
proceeding.
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Shri Tyagi (Dehra Dun': Is that so?
Shri Nambiar: The police officer can

summon a person for investigation, but a

judicial enquiry must be betore a mags-

trae or a court, A police officer summon-
ing a person and documents to be conm-
dered a judicial proceeding wunder the

Indian Penal Code is a fantastic law, un-

knuown and unheard of in the history of

any jurisprudence anywhere, 1 cannot
understand the meaning of this, This is

a very scrious subject.  Therefore, ﬁ:y

amendment is that at least sub-clause (4)

may be deleted, so that the proceedings of

this officer in summoning witnesses and do-
cuments may not be termed a judicial pro-
ceeding,
Dxr. M. 8. Aney (Nagpur:) 1 agree there,
shri Nambiar: I am glad a senior Mem-

ber like Dr. Ancy is prepared to agree, 1

would request the hon. Minister to accept

this amendment,  After all, because 1t
comes from Mr. Nambiar whom Mr, Patil
does mot like, please do not reject it.

Shri § K. Patil: I very much like you!

Shri Nambiar: 1 have no personal quarrel
or controversy with him, but this whole
law looks ridiculous and looks fantastic and
something reasonable must be done, That
is why T press my amendment.

Shri Bade: My amendment is very sim-
ple. I do not agree with Mr, Nambiar in
this respect, A police officer, a railway offi-

cer ,an summon a witness, about that
of course there is no objection, but
after summoning the witness, he should

not examine him on vath. Thercfore. | have
got objection, and 1 have theretore given
my amendment, It should be an inquiry
under section 162 of the Criminal Proce-
dure Code, and therefore 1 want that sub-
clause (4) should be deleted as Mr. Nam.
hiar wants it, An investigation is never a
judicial inquiry in jurisprudence, and
therefore 1 want this sub-clause (4) to be
substituted by my amendment that every
such inquiry as aforesaid shall he deemed
to be an inquiry under section 162 of the
Code of Criminal Procedure. 1898, hecause
if statements arc taken on oath and signed
by the summoned persons, then such state-
ments, if it is a judicial inquiry, arc admis-
sible in court. Therefore, it will be an
extra judicial confession, Therefore, 1 do
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not want that a police officer ur a person
who is cmpowcred with the powers of a
pﬂh’n' officer, while inve:ligating, should
fake a statement on oath. I hope the hon'
Minisier will accept this amendment,

Dr. M. S Aney: Only one sentence
This is a serious departure from the exist-
g penal law of the land. When a police
officcr makes an emquiry, to turn that en-
quiry into a judicial enguiny by giving him
the fight 10 administer rthe oath is a novel
procedure, unheard of.  Therefore, 1 am
in favour of what my hon. friend Shri
Nambiar has stated.

Railway

The Minister of State in the Ministry of
Law ishri C. R, Pattabhi Raman): There
is nothing unigue about this, because in
section o4 fm] of the Criminal Procedure
Code, a “judicial proceeding™ is a proceed-
ing i the conrse of which covidenee is or
may be legally  taken  on oath, “Judicial
procecding” o the meaning of section 193
of the Indian Penal Code is an in\"l::(i‘qa-
tiom directed by law, preliminarv to pro-
ceeding before a court of justice, is a stage
of the judicial proceeding though the in-
vestigation mav not  take place hefore a
This provision is based

on the provisions contained in section 14

court of justice.
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. Shri C, R. Pattabhi Raman: This is an
Act of 1944, For purposes of comparison 1
may read the provision in the Bill and the
amendment proposed by the hon. Member,
The provision in the Bill reads:

“Every such inquiry as aforesaid shall be
deemed to be a “judicial proceed-
ing” within the meaning of section
193 and section 228 of the (ndian
Penal Code

And the amendment proposed by he hon,
Moeinber reads: :
“Every such inquiry as aforesaid  shall
he decmed to be inguiry under
section 162 of the Code of Criminal
Procedure, 1898 "
As 1 said, there is nothing unique about this
provision in the Bill as it is based on sec-
tion 14(3) of the Central Excise and Salt
Act, and as you arc aware, the definition of
a judidal inquiry is wide enough to em-
brace all these situations.

Shri U. M. Trivedi: That was in 1944

before India became independent.

Shri Nambiar: When there was no Con-
stitution. Now there is the Constitution,

Mr. Deputy-Speaker: The question is:

omit lines 9 to 11, (9.
The Lok Sabha divided:

% of lhi Central  Excise and Salt  Act,
1944, Page 4—
Shri U. M. Trivedi (Mandsaur): Two

wrongs «do not make a right. .

Division No. 34] AYES
Alvares, Shri Kachhavaiya, Shri Hukam Chand
Aney, Dr. M. S, Kamath, Shri Hari Vishou
Bade, Shri Kandappen, Shri
Banerjee, Shri 5. M. Kanoor Singh, Shri
Brii Raj Singh, Sbri Karni Singhfi, Shri
Gumta, Shri Priya “Krishnapal Singh, Shri

NOES

Alve, Shri A. S, Daljit Singh, Shri

Anjanappa, Shgi Das, ShriB. K |

Batunath Singh, Shri Ganapati Ram, Shri
‘Bal Krishna Singh, Shri Himatsingka, Shri

Balmiki, Shri

Bhargava, Shri M. B.

Birendra Bahadur Singh, Shri
Brii Basi Lal, Shri

Chanda, Shrimati Jyotsna
Chandak, Shri

Chandrabhan Singh, Shri
Chaudhry, Shri Chandramani Lal
Chaudburi, Shrimati Kamals
Chavan, Shri D. R.

Jadhav, Shri Tulsidas
Jyotishi, Shri J. P.

Kindar Lal, Shri

Kotoki, Shri Liladhar
Laskar, Shri N. R.

Mahadeva Prasad, Dr.
Mshishi, Dr. Sarojini
Mandal, Shri Yamuna Prasad
Maniyangadan, Shri

[13.54 b=,

Mambiar, Shri
Sezhiyan, Shri
Trivedi. Shri U, AL
Utiva,Shri

Yudhvir Singh, Shri

Marandi, Shri

Masuriya Din, Shri
Matcharsju, Shri
Mehrotra, ShriBraj Bihari
Mishra, Shri Bibbuti
More, ShriK. L.

Murti, Shri M. S.

Mugafir, Shri G.5.

Nasker, ShriP. 5.

Patil, Shri M. B.

Patil, Shri 5. K.

Pattabhi Raman, Shri C. R.
Pratap Siagh, Shri



9445

Railway

Puri,ShriD. D.
Raghunath, Singh Shri
Rai, Shrimati Sabodra Bai
Rajdeo Singh, Shri

Raju, Shri D. B.

Ram Subhag Siogh, Di.

Sen, Shri . G.

Rane, Shri Sharma, ShriD. C.
Ranjit Singh, Shri Sharma, Shri K. C.
Rao, 5hri Jaganatha

Raut, Shri Bhola
Reddy, Shri H. C. Linga
Roy, Shri Bishwanath
Sadhu Ram, Shri
Saigal, Shri A. S.

Mr. Deputy.Speaker: The result of the
division is: Ayes: 17; Noes 82,

The motion was ncgatived.

Amendments Nos, 10 and 11 were put and
negatived,

Mr. Deputy-Speaker: The question is:
“That clause 9 stand part of the Bill"

The motion was adopted.
Clause 9 was added to the Bill,

Clauses 10 to 16, Clause 1, the Enacting
Pormula and the Title were added to the
Bill,

Shri §. K. Patil: Sir, T move:
“That the Bill be pased.”

Shri Priya Gupta (Katihar): It is a
wery important Bill and I would take just
a few minutes.

Mr. DeputySpeaker: We should conclude
this before 2 O'clock; he may take two
minutes.

Shri Priya Gupta:, I have to submit that
the Railway Minister should withdraw
this Bill. I have given the reasons in my
original speech, . When the accidents were
on the increase and they did not  know
what to do, the railway ministry ...,

Mr. DeputySpeaker. Speak on the Bill,

Shri Priya Gupta: Plcase hear me,
Mr. Deputy-Spcaker. The Railway Ministry
scnt a chart of punishment and that was
forwarded to the Members of Parliament
to show that they were taking some action
to stop the accidents, Similarly in the
Railway Erotection Force by extending the
cadre from what it was in 1058, it has
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Sham Nath, Shri
Shankaraiva, Shei

Shastri, Shri Ramanand
Shea Marsin, Shri
Siddananjappa, Shri
Siddhanti, Shri Jagdev Singh
Sidheshwar Prasad, Shri
Singha, Shri ¥. M.
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NOES
Samanta, Shri 5. C.
Sarat, Shri Sham Ly
Satysbhama Devi, Shrimati

Sinha, Shrimati Remdulari
Sinha, Shri Satya Narayan

Sumat Prasad, Shri

Tiwary, Shri D, N,

Tiwary, Shri K. N.

Tula Ram, Shri

Tysgi, Shri

Uikey, Shri

Veersbasappa, Shri

Verma, Shri K. K.
Vidyalankar, Shri A. N.
Virbhadra Singh, Shri

‘Warior, Shri

Yadava, Shri B, P.

been doubled and trebled, they want to
show that they are taking action, But the
stoppage of thefts could not be done by
three ministers, one Cabinet, one Deputy
and onec State minister and four mcmbers
on the Railway Board along with a
chairman and eight general managers and
two general managers (workshops), They
could not stop the thefts because they are
not sincere but just want to show that they
do somcthing they bring in this Bill but
they will use it to harass some people.

They will show to the people that they were

arresting some people for thefta, [ am
always ready to support the Railway
Ministry in any mcasures they take to

stop thefts but this is not the right step.
This shows what steps thn-y 'vould take
in future, From tomorrow after the Bill
is passed we will be hearing of court cases
and the RPF will have troubles and they
will create trouble for persons in the
railways against whom they have personal
grudge. This type of cases will be on the
increase, Who is going to bear the brunt
ot these troubles? It js these ‘railwaymen,
How are the thefts of rmilway property
going to be checked?

Mr. Deputy.Speaker: The hon. Member

should conclude now,

Shri Priya Gupta: I request you to
impress. upon the Railway Minister to
withdraw the Bill and not to proceed with
it any further,

Mr., Dqﬁnty&pcakﬂ: Order, order.

Shri

Banerjee, :
Shri Priya Gupta:. You are just
calculating scconds and minutes; ome

annot always conclude in time,
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Mr. Deputy-Speaker: Order, order. You

cannot go on like this,

Shri §. M. Banerjee (Kanpur): I will
only mention one or two points,

Shri Priya Gupta: This is not thes
procedure of passing Bills,

Shri 5. M. Banmerjee: I will put my
points in a nutshell. When this Bill is

passcd and becomes an Act, I would
request the hon, Minister Shri Patil and

Dr. Ram Subhag Singh to see......... .
An  Hon, Member:  Why mnot  Shri
$bam Nath?) I am sorry; I forgot; ....

that the Railway protection force which is
supposed to protect the property of the
Government protects it well. There is
heartburning among the RPF people
because of supersession,

14 hrs.

Mr, Deputy-Speaker: Do not bring in all
these things. The time is over, Has
Mr, Patil to say anything?

Shri 5. K. Patil: I have nothing to reply.

Mr. Deputy-Speakers T shall put the
question to the vote of the House.

Shri Kapur .Singh (Ludhiana): Mr.
Deputy-Speaker, Sir, T wanted to speak for
just a minute. You were not looking at
this side.

Mr,
coming.

Shri Kapur Singh: 1 wanted to speak
on this Bill, I want to oppose this Bill
(Interruption) It is very unfair,

Mr. DeputySpeaker: Order, order. The
question is:

“That the Bill be passed”,
The motion was adopled,

Deputy-Speaker: Your Bill s

PUNJAB REORGANISATION BILL

Mr. Decputy-Speaker: The House will
mow take up consideration of the Bill to
provide for the reorganisation of the
existing State of Punjab and for matters
connected therewith., No time has been
fixed. 1 want the opinion of the House
on it, We have two hours for it today.

Shri U, M. Trivedi (Mandsaur): 15 hours
must be allotted for it.

shri Kapur Singh (Ludhiana): Not
less than 15 hours,- It is 2 most momentous
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Bill, Therefore, at least 15 hours should
be given,

Mr. Deputy-Speaker:. We have only
today and tomorrow.

Shri Raghunath'Singh (Varanasi): We
have to finish the Bill today, We are
going to finjsh this Bill today. It has o
be finished today, Please consider that
point also,

*

Scveral hon, Members: rose—
Mr. Deputy-Speaker: Order, order:

The Leader of the House (Shri Satya
Narayan Sinha): 1 have got a request
to make. Whatever time you allot, 1 think
and I would propose that four hours will
be  quite sufficient for this  Bill,
(Interruption) 1 want to make one thing
clear. 1 would request the House to
co-operate, It does not matter how long
we will have to sit; it does not matter if
we have to sit till midnight, but we would
like to finish this Bill today. Nnless we
finish this Bill we will not rise,

Shri U. M. Trivedi: Sir, on a point of
order, It is unfortunate that this Bill
is being brought for consideration today,
This Bill cannot be discussed in this House
by virtue of the provisions contained in....

Mr. Deputy-Speaker: You may raise the
objection later, I have to inform the House
that at 4 O'clock we have to take up further
discussion on the motion by Shri Siddhanti,
on which Shri Raghunath Singh has to
continue his speech, So, we have two hours
for this Bill today, and tomorrow, The hon.
Minister, Shri Satva Narayan Sinha, has
suggested four hours for this Bill,

Shri Kapur Singh: How can we discuss
this Bill, a Bill of 'this nature, in just four
hours, Sir? ,(Interruption)

st agare fig (vewme) ; 9=
¥ o W @ WY @A 9y
ar @ IA AW H AETE F10

Mr. Deputy-Speaker: The House can sit
late and finish it,

Shri Satya Narayan Sinha: I have made
that request to the House, My motion is
that four hours be allotted to this Bill. As
I find that hon, Members are anxious that
more time should be given and they feel
that four hours will not be sufficient.
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Shri Sham Lal Saraf (Jammu & Kashmir);
If more time is mecessary, you can extend
the time,  (Interruption) .

Shri Satya Narayan Sinha: I have suggest-
cd we can sit late till night. It will be some-
thing novel also, because Parliament has
never had so far any night session, Some
Members were also anxious that we must
sit through the night and finish this Bill,
Therefore, 1 have suggested that we shall
have this sitting today as law as wu couid,
as late as we fecl it is necessary, at least till
the time when we generally go o bed: dill
then we will go on.

Shri Harj Vishnu Kamath (Hoshangabad):
Will we have dinner here ?

Shri Satya Narayan Sinha: Yes, there will
be dinner; we will have dinner for all those
hon, Members who will continue to be here,

st gZER @8 A A1 goe
®, 3@ FTAAT T, 3WT I Fi @eH
w7 fear mar?

Shri U. M, Trivedi:. The point for conside-
ration is this: the Leader of the House has
suggested that in vicw of the fact that the
motion in respect of defence will have to be
taken up at 4 O'clock, we will have the dis
cussion of this Bill only for two hours today,
The point is that in just four hours this
Bill containing so many clauscs and 16 Sche-
dules— mind you—cannot be finished how-
ever much one might trv, 1 had <uggested
15 hours. Ewen if they want to sit till
tomorrow midnight, we have no objection.
We are prepared to sit.  But then the
question is that you will have to make
provision for 15 hours. Do not have just
four hours and then say, we will extend it
by onc hour, and then by anether one hour
and so on, That cannot be done. Tt is
not possible, This Bill cannot be finished
within four hours,

Shri Raghunath Singh: There are many
other important Bills also which are pending,
Therefore, we cannot continue with the Bill
tomorrow also.

Mr, Deputy-Speaker: The motion of Shri
Siddhanti has to be taken up,

Shri Satya Narayan Sinha: I think that
could be postponed to tomorrow, after this
Bill is finished.
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Shri Raghunath Singh: Yes, but 1 will
continue my speech on that motion.

. Mr. Depury-Speaker: 5o, we will take up
the Bill relating 1o Punjab today. That
motion will be postponed to some other
day,

Shri Kapur Singh: Whatever may be the
urgency, the Punjab Reorganisation Bill
cannot be finished within four hours, let
alone one hour or two hours. Let us not
give an impression to the outside world
that this House treats its legislative duties
with levity. This is not a Bill which could
be passed in a hurry; this is not the type

of Bill which can be disposed of in haste.

Mr. Deputy-Speaker: We will have three
hours today, and if possible the whole of
1OmMOrTow,

Shri Satya Narayan Sinha: We are sitting
tidl late iuro the night; as I have suggesied,
we are having dinner.

Mr. Deputy.Speaker: Night session today
Or [OMOTTowWe

Shri Satya Narayan Sinha: 'i‘oday; to-
night, not wanorrow.  (Interruption) . 1
have suggesied the motion to you. You
may put it to the vote, as you like.

Shri Kapur Singh: It is not like giving
the dog a bad namc and hanging  it] r
we are going to do it and finish it within
four hours, it cannot be done like that.
You cannot do it if the rule of law is 1o
prevail. After all. this is Parliament and. ..
(Interruftion) .

Mr. Deputy-Speaker: The Bill is belore
the House. Tt is on the agenda, We have
to get it through. (Inlerruption). 1 am
.p‘utling the Minister’s motion to the Housc.

Shri 5. M. Banerjee (Kanpur): I want to
say onc thing. 1 agree with the hon.
Minister that this Bil is important. This
Bill is a very important one and there is
no doubt about it. After all, if we have
to conclude the session on the 7th, that is,
tomorrow, we have either to sit through
the night or during the night or do some-
thing about it, Otherwise, we cnnot
have a proper discussion. If we want to
it in the night today, 1 do not mind; it
we are provided good meal here, we do not
mind; we will sit up to 8, 9 or even 10
O'dock. But the whole difficulty will be,

this discussion wil continue tomorrow;
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aftey four hours, it will go for tomorrow
also.

Some hon. Members: No, no.

Shri 5. M. Banerjee: Kindly hear me.
There is another difficulty, Shri Siddhanti's
motion is there. That has to be replied to
by the hon. Defence Minister in the face
of new threats from China and Pakistan,
If it is not taken up, it will lose its signi-
ficance absolutely. Then there are two
half-hour discussions which are very im-
portant. One of them, as has been very
ably acknowledged by the hon. Speaker,
is a wvery important one—the recogm-
tion of the union, a matler in con-
connection with which I was asked to go
out from the House the cther day. Then
there is the other half-hour discussion. All
these are there. 1 would request the hon.
Minister to postpone all these three items
to tomorrow. If we can possibly sit till
late in the night, let the Punjab BilL con-
tinue up to 7 O'clock or till 7.30. Let us
sit for the whole night tomorrow if meed
be, We shall inform our family members. .
(Interrufition)

Shri Hari Vishnu Kamath: By your
leave, I wish to make one point. I am
glad that my hon. friend Shri Satya Narayan
Sinha has accepfed my proposal which have
been trying every scssion, that we must
have one night sitting every session. He
has acceded to that today and we wil have
tonight, a nigh( session,

Then, I also agree with my hon. friend
Shri Kapur Singh that we should nor give
the impression that in a matter like this, it
is being hustled, that a verv important Bill
like the Punjab Reorganisation Bill is being
hustled. 1 would request the hon. Minister
humbly, but® most earnestlv. that in case
the business before the House peeds more
time—we will sit tonight also—if the Houses
need more time for this important measure,
we will continue with this Bill tomorrow as
well, and the Government should agree to
extend the session by a day, till Friday, be-
cause Thursday is a holiday. Why should
not this House also sit on Friday if
necessary?

Mr. Deputy-Speaker: I will put the hon,
Member's motion to the House.

Shri D. C. Sharma (Gurdaspur): Sir, you
are hearing everybody except those who are
1657 (Ai) LSD—4
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affected by this Bill

Mr DeputySpeaker: Do you want to
say something?

Shri D. C. Sharma: This is a very im-
portant ‘Bill; not only on account of its own
merits, but on account of its further con-
sequences, which some persons on the
Treasury Benches do not sec. This Bill has
to be gone into very very carefully. It is
no use saying, we must finish Yhis roday. It
is not like saying, we must finish this food
today, because it will rot tomorrow. It is
not an item of food. It is an item of legis-
lation of supreme importancce to  thie
nation.

I suggest that you take it up today from
2 to 4. as the schedule dictates. Tomorrow
My hon.. friend
on the other side said, we require 15 hours.
I fully agree with him. We do not want
that this work should bé done in an extem.
pore, impromptu and ad hoc manner. This
work should be done in a thorough-going,
comprchensive  manner. Already  the
Gujarat people want three arcas—a State of
Gujarat, a Union Territory of Kutch and
a State of Suurashtra. The members on
the Treasury Benches are out of touch with
the realities of life and thev do not know
the further consequences of this Bill. This
Bill should be given 15 hours. As I said,
this Bill may be discussed for 2 hours today,
for some hours tomorrow and, if meed be,
the session should be extended. If you
husie this Bill, you will be doing a great
deal of injustice not only to Punjab but
also to the future of this Indian nation.

we will continue with it,

Shri Kapur Singh: It will be a disaster in
mure than one way to hustle through this

Bill.  With these words, I support  my
friend, Shri D. T. Sharma.
Dr, M. 8 Ancv (Nagpur):  Patliament

should not be hustled in its legislative work.
It has to do its work in a proper and
deliberate way.

Shri D. D. Puri (Kaithal): While support-
ing the motion moved by the Leader of the
House, I suggest that we allot 8 hours to
this Bill We can sit late and finish this
Bl today itself. .

Shri Hem Raj (Kangra): I also feel that
the Bill requires a longer time. So, if it
is continued tomorrow also, it do& not
matter. The time should be extended.
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Shri Satya Narayan Sinha: 1 quite
appreciate the anxiety and concern which
members from Punjab particularly feel
about this. My idea is not to hustle it.

Shri U. M. Trivedi: .Why do you say,
members of Punjab? All of us are con-
cerned about it; it is a national issue. We
represent the whole of India. In this
Parliament, nobody represents any parti-
cular place,

Shri Satya Narayan Sinba: 1 have already
listened carefully to my words, I said,
members from Punjab particularly. I have
not said that the hon. member has no
interest in it, He is more interesied then
the Punjab members, if he is satisfied with
that.

Don't

Shri U. M, Trivedi: make any
allegation. It is nothing more, nothing less.

Shri Satya Narayan Sinha: I have already
requested the House to sit longer hours.
Even by sitting longer hours, if sufficient
discussion has not taken place, there is no
sanctity that it must be passed tonight. It
may be taken over to tomorrow. Let us see
how much time we are going to give to
this Bill. Suppose we sit till 9 o'clock to-
night. Even then if it is found that it has
not been adequately discussed, we can carry
it over to tomorrow.

ot agd faz o g nF asw
Toma aq )

Ay AR A9 7 03T

ot agde g =m0 w8 @ g4
&, & d3 wrsan

JureRE  AEEA: ATEL, W)
st agdrc fag: 2w %0 =9 A3y
8 q A 9 FF A3 AfFT1 9 AF

TF aF 59 § s9fa= ¥ @
o ofeew o w61
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Mr. Deputy-Speaker: 1 think it is agreed

to. We will go on as long as possible to-
night If it is not finished we will take it
up tomorrow. H

Shri Satya Narayan Sinha:
finish it tomorrow.

Mr. Deputy-Speaker:

Minister.,

We shall

The hon. Home

The Minister of ,Home Affairs (Shri
Nanda): Sir, | beg to more,.....

Shri Hari Vishnu Kamath: On a point of
order.

Shri Deputy-Speaker: Let him move the
motion and let me place it before the
House.

Shri U, M. Trivedi:
motion being moved.

I object 1o the

Shri Hari Vishnu Kamath: You have
read out the item that this Bill be taken
into consideration. I rise, on a point of
order.

Mr Deputy-Speaker: Shri Prakash Vir
Shastri has written to me that he wants to
raise a point of order. Let e hear him
first.

CTIE 0 E S (i
A TEAT TEE o iAsd
fegas gm0 weEE ®
faqdts 2 307w ww, 5 gfwr
g7 FTH AGHA Aadr faEr &
ar mEar favdrm 2 o3m AW &
TETNES FO O A 4T F1 AT A
g Zi9 az # 5 34 faw wvama
4 W W X @@ AgAM &1 A91
FT 0% & w8 H Far war 2 fE
dfmz w1 afqm 4T wn
AT AE @Er & AfHAT q9r
FH T da4ar faaHi w1 Aand
59 T F FMX AW EET B |
W H e w7 X oot fomr 2O
I 9@ F AT g

i farwate):
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gar & sE &1 wedfa #Y ATHiT
faeit @ o A& w@P A% ¥ -
FE 2, W A AT # FEEAT
W o oaw #1 qfee For 5 oW
fadms & ar ® ot 7% 78 19X
F aon 7@ 75 1 97 a5 afes,
E AAT F OATSAN F oTH AT SIS
q 21 §@ aF 34 ¥ FEfug T
g1 faags @gr & W AwAT )

dradr ama o 7fee & 7 fa=r
sdaifaE & 72 o & gaenar SRA g |
zq fadgs #t @1 o & faoiw
® ¥ WY F A HHET FAT
AT § A & 97 (16) IEF A=
faiiw =9 ¥ 7z 2 f5 gfamw & &
faamr @wr Tl FEE A1 W
54 5w & w1 f gloarar &= & =13
& 1 sar ¥ w97 gu wlafafy
g 9v 9% @ gfamr = fqam aar
@l &7 aFdar | A@fgwE & g
170 % fgara & 57 a® fwet o faam
Tar § 60 TTW TE F A3 A%
g fam awr A& FEeTn

60 TV AW AT 60 W T
6w g AT T gu A
7z qfaum & wet o1 w7 ¥ fadw
Fiama 170 B wrUAT £ OfR
S AR IATE IAT IA FL AW
g afes gfmmn wsr faam
AW FAe1 FAE fAEH TAT F Gaew
Wt fF ST FTo @ 99 FK A
&, SAFT =T FAA 54 gn 4 FTA
geqr FAEE 9% frdamr mer =
FTTuFA 21 AT faugw & e}
agFgrwn &5 A s Afa-
wifer Ffom Fagq 2 399 TF
s awffas w7 faarsmmr w5
@ afmfea & w9
gem 62 & et | Sfew & wgw
agar g 5 wwaw @ o170 &



457 Punjab SEPTEMBER 6, 1966 ReOrganisation Bill 9458

[*mm] Shri U. M. Trivedi: Sir, there is 2 news
. ) item appearing in the Tribune dated
= fME Al R T g aw @ Saturday, 3rd September 1966.
@ A Jfwai M0fF s g
- Mr, Deputy-Speaker: What is the point
NI T E P o F AT ot orden
oS g wniwws § ¥ o Sbri U. M. Trivedi: Uuless I state th
. - . M. Trivedi: sta =
¥ oz Hﬂ‘@!ﬁr&{liﬁﬂ'?ﬁ 5 fact I cannot come to my point of order.
foam o ¥ 7 Sroem 9w aF The news item appears under the heading.
6 Oﬂ?a?f @Eﬁ' aa.a T am E “Writ petition about Kharar”
w= fagm o A a7 wwd 2 Mr. Deputy-Speaker: Writ petition about
g gfer oAz fawr w@g 2 what ?

T faw Fo=x g oy it .?Mi U, i\l, 'l'ril\::dil:J I.n the;:rea‘ which i:
: " = s going to form the Union Territory o
?l Lal 3“' g E3 & firmmm i Chandigarli  there is an area which is
ﬁﬁ'ﬁT E}_’ﬁﬁ TF Hrer EI-‘TITE E4 & known as Kharar.
gl¢ T@gEE 1 AMAT AAEg & Mr. Deputy-Speaker: Let us not go into
et fa=rode g1 i I #7 the merits.
g F2r 2 fF feamad wgo &1 W Shri U. M. Trivedi: Sir, without mention.
fasr ozioT dfagE dorTE AT 9 ing this it is not possible to state my point
g 2 :{mf——r 8t T wE T of order. This is not a point which I can
<1 % : £l

7 . X . straightway state. The news item reads
Hizfa 78 foet 2o gfawr 9@ dike this
¥ oz =0 fFdfaam SrarT 170

- N “A petition for leave to appeal to
“ﬁm gﬁlﬂ'ﬂn ¥ TOvET FId 54 the Supreme Court in the matter of
qEr g IR ¥ 54 gl ¥ FUT the dtcn_mn of the Union Govemu?em.
X ny transferring a part of Kharar tehsil to
foam sl awawdr @ Ol =@ Punjabi Suba and declaring Chandi-
ifq ¥dr gz Wt fadaw z Tz grah as a Union Territory contrary to
ca o 5 ~ s the recommendations of the Punjab
AE‘ l _l_"'ﬁﬁ g | ?‘” I\H’M’A el Boundary Commission was filed by
1 &0 gfwar g o9wd W faoda Mr. Shri Chand Goyal, advocate,  on
g s 2 mfew g fadgs 9% l:ha:ic?)[ six persons, in the Punjab

. a L.

frame 7@t fram ar w21 Bl o
This arose out of a writ petition pre-
Some hon. Members: first. ferred by Mr. Amar Singh Girdhar,
President of the Constitution Society
Mr. Deputy-Speaker: Shri Trivedi— of India, Ambala, Mr. Om  Prakash,
Shri Kapur Singh: Sir, lct the Law Pr:mdcnl}; I‘;an Sa.nghh. Kflijr:lr, a:d
Minister be here, others cha enfing the fjccusmn.cf the
Union Government, The writ was
N dismissed in limine on August 19, 1966

Mr. ]

in onD;p;tf-Speakcr £ saR gl vy selc by a Division Bench of the Punjab
€ High Court consisting of the Chief
Shri Hari Vishnu Eamath: There are Justice, Mr. Mehar  Singh, and Mr.

other points of order.  All will have to be Justice D, K. Mahajan.
taken up together.

en up toge The petition for leave to appeal to
the Supreme Court against the order of
the Division Bench is likely to come up
for hearing in the near future’

Mr. Deputy-Speaker: Hon. ~ Memben
may go on. In the meantime the Law
Minister will also come,
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In other words, this news item appeared
on 3rd September and it indicates that this
matter is sub judice before a court of law.
If a matter is sub-judice before a court of
law, then we have a provision in the rules,
Rule 352, which says:

“A Member while speaking shall
not refer to any matter of fact om
which a judicial decision is pending.”

Now, this is a patent fact. It does not re-
quire any explanation whatsoever, that a
judicial proceeding is pending in a court
of law. If it is pending in a court of law,
how can I discuss, how can any Member
discuss the propriety or impropriety of the
inclusion of Kharar tehsil in the Union
Territory or inclusion in Ambala District
or anything of that kind? It becomes a
difficuit problem for anyone to assert ome
way or the other on account of this matter
being pending before a court of law. In
the Bill itsell" the position is made clear
that a matter which is referred to a court
of law or, what we call, pending before a
court, will be treated as a matter which
is sub gudice. Our Supreme Court Rules
also. say:

“As soon as a petition and all
necessary  docurnents are lodged, the
peti ion shall thercupon be deemed 10
be set down.”

That means, whenever such an application
is there and if all necessary documents have
been filed, as in this case leave to appeal
application has been filed and is coming
up for hearing, under the rules of the
Supreme Court also it will become a sub-
fudice matter. 1f a mateer is sub-judice,
as it is in this case—1 do not want to dwell
upon other unconstitutional provisions that
are coming up to this Bill—they are uncon.
stitutional and I have no doubt about it
in my mind—TI leave it to Shri Kamath to en
large upon them—as a lawyer, 1 may say
that this technical difficulty is standing in
the way of our proceeding with the motion.
1, therefore, say that this motion is out of
worder and unless and unti this matter is
decided by the sourt of law we cannot take
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it up and discussion in this House must tbe
kept pending till a decision has heen
arrived at.

Shri Hari Vishnu Kamath: Mr. Deputy-
Speaker, Sir, I have no desire whatsoever
to block or delay the passage of such an
important measure, but I am sure the
House is vigilant enough and will be vigi-
lant  enougl:, careful enough, to ensure
that the provisions of the Constitution and
the Rules of Procedure are not ignored,
distegarded or by-passed in the process of
passing this Bill,

I will first invite your attention to the
Bill itself. Please turn to the Presidential
recommendation. My hon, friend, Shri
Trivedi wanted me to enlarge upon a parti.
cular point, but I am raising this point of
order on a different count, But, Sir, be-
fore I proceed, 1 would certainly urge you
to send for the Law Minister, | do not
know whether it is not his duty to assist. ...
(Interruption) . hon. Home
Minisicr  can  manage it himself, I know
his capacity, and T know he is competent,
but the Law Minister must assist him on
such occasions. Now, the Presidential Re-
commendation has been deemed to be ne-
cessary, not merely because of articles 110
and 117 coming into the picture but also
article 3, The Presidential Recommenda-
tion refers to three articles on account of the
provisions in which the recommendation of
the President has been deemed to be neces-
sarv—urticle 117, article 3 and article 274,
These three come into play. Please turn
your attention to article 3 of the Constitu-
tion.  Article 3 of the Constitution
cnpowers Parliament to make laws for
this purpose and the Bill is before the
House for reorganisation of the Punjab in
accordance with the provisions of article 3.
But whar has its proviso to say, The pro-
viso is important. May I, by your leave,
Sir, read that proviso in extenso? That is
important, It says :

I know the

“Provided that no Bill for the pur-
pose shall he introduced in either House
of Parliament except on the recommen
dation of the Premacnt....”,
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[Shri Hari Vishnu Kamath}
That has been complied with. So far so

good. Then it says:—the sccond part of
the proviso is

cqually if not more im-
portant—
“....and unless, where the proposal
contained in the Bill affects the area,

boundaries or name of any of the States,
the Bill has been referred by the Presi-
dent to the Legislature of that State
for cxpressing its vicws thercon within
such period as may be specified in the
reference or within such further period
as the President may allow and the
period so  specified or allowed has
expired.”

Now, the very fust requirement, the sine
qua non, is that the President must refer
the Bill to the Legislature of the State. The
second is that a period must be allowed.
The third is that period must expire, Nom:
of these three conditions has been com.
plied with.

I raised this point in connection with rhe
Punjab Legislature Conferral of Powers Bill
also earlier, The Legislature of the State
of Punjab has not been dissolved and that
has been admitted by the Government also.
Government admits that it is still in exis-
tence and still continues to function, It has
not been convencd but it exists; it has not
been dissolved. I had quoted the article
at that time. Under that article it has
not been dissolved, There cannot be a
haifway house and there cannot be a
third alternative; a third sitwation is not

possible.  Either the Legistlature exists or
it does not exist. There cannot be a
halfway house.  Now, the Legislature ex-

ists; it has not been dissolved; it is not
defunct; it is not funetus officio, There-
fore, it cxists.

Now, what practical difficulty is there for
the Government, for the President, to refer
this Bill to the Legislature of the State of
Punjab for its opinion® That is the first
point, Secondly, even assuming for the sake
of argument—I de not concede it. but as-
suming for the sake of argument—that the
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Punjab Legislature is in a state of suspen-
ded animation and that all its powers have
been taken over unlawfully—rather, 1 will
not say unlawfully; I will say irregularly—
by the President through Parliament, the
Legislature of Himachal Pradesh exists and
functions. This Bill will affect Himachal
Pradesh as well as Punjab, The Territorial
Council or the Assembly of Himachal Pra-
desh is there. Whatever its name may be,
that Legislature exists.

Now, I raised this point last year, in
last September, in connection with another
Bill, When my hon, friend, Shri Dixit—
he is not mow in his seat—also raised this
point, Shri Jaisukhlal Hathi, the Minister
of State in the Ministry of Home Affairs,
said that under the General Clauses Act the
word “State” includes “Union Territory”.
1 raised this point the other day also when
the Constitution (Amendment) Bill was
hefore the House, I said that it was not
necessary because the General Clauses Act
makes it clear that the word “State” includes
“Union Territory”, But Shri Hathi said
then that it is only as a matter of abundant
caution this Bill has been brought in, be-
cause in the Re-organisation Bill it is ne-
cessary to specify, to make it quite clear,
that the Union Territory comes within the
ambit of that article, Be that as it may,
it is now an admitted fact that the word
“State” here includes Union Territory. In
article 3 the Word “Union Territorv™ is
not mentioned at all, but the word as
such, on his own showing, the showing of
the Minister of State for Home Affairs, Shri
Hathi. includes *“Union Territory™,

Therefore, 1 submit, first, the Punjab
Legislature is in existence and so the Bill
should have heen referred to the Punjab
Legislature,  Secondly, the Legislature of the
Himachal Pradesh, at least, exists and con-
tinues to function in a constitutional man-
ner, It is still there, not in a state of
suspended animation, fully in existence, fully
alive, not merely alive but fully alive, and
kicking also if necessary. The Bill has not
been referred either to the Legislature of
Punjab or the Legislature of Himachal Pra-
desh, Secondly, some period, some time,
must he given to those Legislatures ro
consider it and make up their mind, to
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give their opinion, Thirdly, the time should
expire also, Then alone could the Bill be
introduced in this session.

One more point, and that is this, You

will see, Sir. that article 4. which fows from
article 8, reads -

“"Any law referred to in article 2 or
article 3 shall contain such provisions
for the amendment of the First Sehe-
dule and the Fourth Schedule as may be
necessary to give effect to the provisions
of the law and may also contain such
supplemental, incidental and consequen-
tial provisions (including provisions as
to representation in Parliament and in
the Legislature or Legislatures of the
State or States affected by such law),
as Parliament may deem necessary,

(2) No such law as aforesaid shall be
deemed 1w be an amendment of this
Constitution for the purposes or article
368."

Article 4 is relevant. Now, what have they
done herc? Shri Prakash Vir Shastri rais-
ed a cogent point that unless the relevant
article is amended, which provides for re-
presentation by direct election, this  Bill
will be our of order, Now, what have they
donce with regard to the Fourth Schedule ?
Plcase turn your attention to page 58 of
the Bill,  In the first paragraph they have
listed here the names of the sitting Mem-
bers whose i oi office will expire on the
2nd April 1968, The names of Shri Chaman
Lal and nanravali are  mentionsd
here.  There are three paragraphs,  First of
all, ther : s a minor crror, 1 do not know
whether  the membership  of  Parliument
constitutes an office. T do not think it is
correct to say “term of Office” in relation
to the meombership of Parliament. 1§ he
is the holder of an office and if he holds
an officc of p:ofit, he is disqualified from
being a Member of Parliament. So. the
term should be “membership”™; the term
“office”™ is a wrong phrasc. Tt is said in
the Fourth Schedule “whose term of office”.
I think it is wrong to call the tenure of
membership of a Member of Parliament as
“office”, Anyway, that is a comparatively
minor point.

other
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Ariitle 4 refers to various matters, nut
merely representation in Parliament. Hewe
the Fourth Schedule refers only to Parlia-
ment. The first para refers to Rajya Sabha;
the second para refers to Rajya Sabha; the
third para also refers to  Rajya  Sabha,
All the three paragraphs relate to Members
in the Rajya Sabha representing Punjab.
Now, Parliament, I suppose, consists of the
two Houses, Lok Sabha and Rajya Sabha.
T suppose there is no need to argue that
point,

Shri Sinhasan Singh (Gorakhpur): And
the President also.
Shri Hari Vishou Kamath: I am glad

that Shri Sinhasan said that Parliament con-
sists of the two Houses and the President.

Now, is it adequate in the light of the
provisions of article 4 of the Constitution,
to specify in the Fourth Schedule to the
Bill only the names of Members of Rajya
Sabha, whose terms of office—whose member-
ship, 1 should say—expires in 1968, 1970
and 1972 ? That is all that is contained in
.the Fourth Schedule.
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The first paragraph deals with the Members
whose term
the secondd para dols wich thase whose term
third with those

wiose Lerm exaineg 1 HLrii

v Subla expires in 1968;

enpores in 107 Lol the

What will ha e o the Members of the
procent State ef I in the Lok Sabhal
Wha will vwp: e whes? Which memhbess
will represens the ITaivens Staie, the new
Paniah State or the Tunjabl Suba and the
new  Himachal Pradesh 3 Thar is  not
specified in the Bill.  Siv.if  that is not
specificdd. yon will make vourself open to
the charge of abetting the Government in
violating articles 3 and 4 of the Constitution,

Shri D. D, Puri: We are representing
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constituencies here and not any State, Rajya

Sabha rcpresents the States. It is the Council
of States.

Shri Hari Vishnu Kamath:
mention Parliament ?

Then why

Shri Tyagi (Dchra Dun): The question
arises whether we can, in the Parliament,
attribute one particular constituency to a
Member,

Shri Hari Vishnu Kamath: There is a
possibility that on the border between
Harayana and Punjabi Suba therc may be
certain constituencies which may get mixed
up or, to use a milder word, get altered.
Therefore, what will happen to a Member
representing that particular constituency or
a part of the constituency? What will he
represent?  'Which constituency will he re-
present 7 That is why article 4 is very
specific and very clear. Will vou please
read that again? It savs that Parliament
may make such provisions as are supplemen-
tal, incidental and conscquential—it is very
comprehensive—including  provisions as  to
Tepresentation in Parliament. Thev  have
said ‘Parliament’, Tf they had in mind
only Rajya Sabha, they would have said
s0; they would have said only “Council of
States”™, The very fact that the word “Par-
liament” is mentioned here means thar the
founding fathers had both Houses in mind.

Besides that, it is not only Parliament that
is mentioned there but also “the Legislature
or Legislatures of the State or States”.
Therefore it is necessary to specify in the
Fourth Schedule the corresponding details
with regard to the membership of the three
States—Harayana, Punjabi Suba and Ilima.
chal Pradesh—who will represent which
State in the new States that are coming
into existener in November or whatever date
the Government may appoint,

Please, therefore, go to the root of the
matter, You cannot brush it aside in a
trice, I want you to ponder over these
points of order. You may even give the
ruling tomorrow or later whenever you
want, but do not give it in a humry. In
the Supreme Court, if it is called in ques-
tion, it may be struck down. You will
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say, “What can we do? The Supreme Court
has the power”, We must work in har-
mony and union for the welfare and bene-
fit of the people of the Punjab and the
whole of India. It is no use saying that
these are all constitutional points; so, let
the Supreme Court decide them, Let the
Law Minister come and answer these points
if he cannot answer them,

Shri U, M. Trivedi: Yesterday the Sup-
reme Court struck down the Metal Corpora-
tion Act,

Shri Sinhasan Singh: Sir, three difficul-
ties are pninted out. One relates to article
170 of the Constitution; the other is by
Shri Trivedi and others that there is a case
pending in the Supreme Court and the
third by my hon, friend Shri Kamath here
relating to articles 3 and 4,

Shri Prakash Vir Shastri: What
President's consent?

about

Shri Sinhasan Singh: The other is about
the President’s consent,

As far as the pending case in the Sup-
reme Court is concerned, what is pending
is an application for permission to file an
appral against the writ petition dismissed
hv the High Court. To myv knowledge only
an application is pending for decision whe-
ther permission should or should not be
given for an appeal and no point of law
ia tn he decided: no decision is to be given
on a point of law, So, there is mo case
pending so that a discussion here can be
harred here under rule 352, Only an appli-
cation is pending.

Shri U, M. Trivedi: The matter is pend-
ing.

Shri Sinhasan Singh: The matter is not
pending, only an application is pending to
re-agitate the matter in the Supreme Court,
The implication is that it is not a proceed-
ing which can cover these proceedings.

‘But my deubt here is of a serious kind
and 1 agree with Shri Prakash Vir Shastrd
and other friends because article 170 comes
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an the way. Article 170 says clearly:—

“Subject to the provisions of article
333, the Legislative Assembly of rach

State shall consist of not more than five
hundred"—

mark the words—

“and not less than sixty, members
chosen by direct elcction from territorial
constituencies in the State™

So, to constitute an Assembly every member
must be dircctly elected from a constituency
in the State, To complete that number of
60 what we are doing is that we are adding
eight members of the existing State Council
under clause 16 of the Bill Clause 16
of the Bill says:—

“The eight persons specified in Part
A of the Seventh Schedule who are
members of the Legislative Council
chosen by the Local Authoritics’,
Graduates’ and Teachers’ constituencies
of the existing State of Punjab shall,
on and from the appointed day, become
members of the Legislative Assembly of
the State of Haryana as if thev were"—

now mark it—

“members chosen by direct election to
that Assemblv from the territorial
constituencies within that State.””

That means, by this provision in this Bill
we want to confer on those members the
=tatus as if thev have been elected by terri-
torial constituencies in the State. Whether
we can do it is a point for consideration,
Can we in a way get rid of article 170 of
the Constitution, which clearly says that
a man must be elected directly by the
people, by the voters, in the constituency?
Here, though he is not elected, he will be
deemed to have been elected. If in article
170 it was said “sixty members chosen by
direct election or provided under any law
4ramed by Parliament”, if those words were
there, this law could have replaced that
provision. But there is nothing like that
in article 170; so, by any law we cannot
confer upon a member the right to have
‘been directly elected from a territorial cons-
dtuency,
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There are only 54 constituencies in the
proposed Haryana State, So, we arc exiend-
ing that number of 54 10 62 by this legisla-
tion, How could these eight be constituen-
cics unless u Delimitation Commission has
50 delimited them? The Delimitation Com-
misston delimits constituencies. Unless the
coustituency is delimited, no member can
be presumed to have been elected from
that consiituency.  Without there being any
delimitation and without there being any
constituency, cight members are being  as-
sumed to have been elected as members from
those constituencies which will mean that
clause 16 of the Bill will be declared
ultra vires by the Supreme Court or High
Court if anybody sought to go to the court,
So, why pass a law which tomorrow. after
passing. can be challenged by any citizen
in a law court and get it declared null and
void?

We are going to have a marathon session
of the House by sitting till nine o'clock, but
all our cfforts will be put to nought by
anybody going to any court and getting it
declared null and void. If we are sanguine
ani! genuine about providing Haryana as a
perfect  State with G0 members, then be-
fore passing this law we can amend the
Constitution and sav that instead of 60,
there will be 54, 52 or 0 members. With-
out taking to an indirect wav of having
this by a provision made in this law. we
can directly change the Constitution,

The other point is this....

Mr. Deputy-Speaker: You have taken

more than 10 minutes.
Shri Sinhasan Singh:. Just a minute,

This Bill depends on the Constitution
Amendment Bill which we have recently
passed. This Bill could not have
cowne unless we had amended the Constitu-
tution. So long as there is a Bill which
is consequent or dependent upon amother
Bil| which has been passed by the House,
unless that is passed by the other Homse
and assented to by the Président, it cannot
be discussed by the House, The Law Minis
ter is not here. I think, the Home Minis-
ter cannot reply offthand.
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Shri D. D. Pari:, May I make a brief
submission?
Mr. DeputySpeaker: No, no. The
Home Minister.

Shri Nanda:
raised here.,

I shall reply 10 the points

criticisms
made, all thc suggestions offered, al] the
comments and observations made, have been
in a spirit of helpfulness and not with a
view to delay this important piece of legis-
lation, Although when a point of Consti-
tution arises ultimately the Supreme
Court has to deade it, yet it is good that,
if there is any peasonable doubt on the
ground of any kind of conflict with the
provisions of the Constitution—it is wvery
welcome—it should be urged and it should
be taken intp consideration. But if we
feel that we are on good ground, on strong
ground, then we have to proceed and we
have to leave these matters to be settled,
if any question arises, in due course. As
long as we feel that we are on strong
ground in the matter of any provision be-
ing consistent with the Constitution, we
have to proceed. The views may differ. ...

I asswe  that  all  the

Shri K. C. Sharma (Sardhana): How do
vou explain article 170 of the Constitu-
tion?

Shri Nanda: I am coming to various ob.
jections raised. If there is any legal nicety
to he explained, my colleague may do that.

One thing was about the assent of the
President.  Now, the Constitution (Amend-
ment) Bill providing for the transfer  of
territory was assented to by the President
That ‘s number onc.

on the 27th Angust,
Secondlv, about a Bill depondent on an-
other RBill that wis in the Rajva Sabha,
it was passed, and the asseny has been

obtained. So, these two things go out,
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Shri Nanda:
sary,

I am told, it is not neces-

Now, I will take up the other polnis
which have been raised. The first thing
is about a writ, that there is a writ and
there is a mariter pending before the Sup-
reme Court, Now, I shall submit that if
Parlisment’s business has to be paralysed
by anybody moving any kind of a writ any
day, no business can proceed here in this
House. 1 think, even a commonsense view
would be that apart from going into the
details of the legal provisions. But the
advire given to me is that this fact that there
is some kind of a writ petition does not
come in the wav and tha: it should not
come in the way of this Bill being taken
up.

Shri U. M. Trivedi: Kindly read Rule
352,

Shri Nanda: I am told jt is for Kesolu
tions. What has it to do with the Ril}
here?

Shri Ul M. Trivedi:. Rule 35¢ says:

“A member while speaking shall not—

(i) refer to any matter of fact on which
a judicial decision is pending;”

How can you refer to any such matterp

Shri Nanda: Well, this is very far-fetch-
ed.  There are special provisions relating
to the Bills. Let something be pointed our
in those provisions,

Another point was about the Legislature
of Punjab still being in existence. . .,

Shri Hari Vishnu Kamath: And Hima-
chal Pradesh Asscmbly also,
Shri Nanda........ and that thercfore,

it is obligatory to refer this for consultation.

Shri Hari Vihsnu Kamath: For an opi-
nion,

Shri Nanda: This matter was brought up
earlier and an answer was given. The same
answer stands now. The President's Pmo-
clamation says . . .
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solved.

It is not dis-

Shri Nanda:... . .  the operation of the
following provisions of the Constitution in
relation (o that State arc hereby suspended,
namelv, g5 much of the proviso to article
3 as rclates to the Legislature of the State.
Under article 356, the President has taken
over al] the functions of that Assembly.
Therefore, you cannot say that the Presi-
dent has taken over the functions and still
that Assembly must functions particularly

Shri U. M. Trivedi: That you are doing.

Shri .Nanda: When the Council of
Mitisters is not there, how can it function
that way? It has not got that apparatus.
Whatever you call it, whether the word
‘suspended animation® is proper or mnot, the
fact is that today, in the present conditions,
till this Bill is passed, that Assembly can-
not function. These functions can be re-
stored by the passage of this Bill. The Pre-
sident has assumed the powers and (he
functions of that Legislature. 7This is my
answer,

Shri Alvares (Punjim): Dhy did you not
adopt the Kerala pattern in dissolving  this
Assembly?

Shri Nanda:, That is not relevant here.

Shri Hari Vishnu Kamath: Will the Pre-
sident’s opinion be regarded as equivalent
to the opinion of the Legislature under
article 3 of the Constitution?

Shri Nanda:. If the President’s opinion
as to the nuwaber of things which can be
equal to laws can be accepted, then about
this also it should be accepted. 1f regard-
ing actual legislation, the President has the
authorisy and the power, then to say that
here he has noc the power in this case Is
not correct,

Shri Hari Vishnu Kamath: You have not
dealt with the point of Himachal Pradesh
Assembly.

Shri U. M. Trivedi:. By reading this,
you will mean that the Bill may be refer-
red by the President to himself,
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Shri Nanda: That provision is not opera-
tive,

The next point is about direct eler-
tions . . .

Shri Hari Vishnu Kamath: What about
the Himachal Pradesh Legislature?

Shri Nanda: Some territory is being
transferred to Himachal Pradesh. That is

all,

Shri Hari Vishou Eamath: It is obliga-
tory.

Shri Nanda: That is a Union Territory,
not a State. Already we had to pass the
amendment of the Constitution in order to
do that.

15 hrs.

Now, 1 shall proceed to the other point.
Shri Prakash Vir Shastri made a good point,
good in the sense that it does raise a signi-
ficant question. Well, that was before us
also. The fact that the number of members
of the Assembly who will be available in
Haryana is going to be less than 60 was the
prublem, Do we create a State there or
not* That was the problem. The num-
ber is 54 members. There are two ways
One is to constitute the State Assembly
with 54 members. The other was: increase
the number by drawing upon such of the
members of the Council who were not elect-
ed by the members of the Assembly but
who came from territorial constituencies in
the sense that they have been elected.
Now I sce what the hon, Member savs as
a point. That was sought to be dealt with
by reference to the same Articde 4. It is
there exactly for those purposes. When re-
organisation occurs, it is not possible to
meet every contingency, to meet every situa-
tion in terms of all the provisions. Some-
thing mav have to be done and the posi-
tion. may have to be varied. In that. we-
may come in conflict with some other mo.
visions and it was for that purpose, it savs:

“Any law referred to in article 2 or
article 3 shall contain such pro-
visions for the amendment of the
First Schedule and the Fourth
Schedule as may be necessarv to
give effect to the provisions of the
law and may also contain  such
supplemental, incidental and conse-
quential provisions (including pro-
visions as to representation in Par-
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liament and in the Legislature or
Legislature of the State or States
affected by such law) as Parlia-
ment may deem necessary.

“No such law as aforesaid shall be
deemed to be an amendment of this
Constitution for the purposes of
article 368."

This is mcaningful, I hope the hon. Mem-
ber will scc the importance of this. It means
that for the purpose of these consequential
changes relating to  representation, erc.,
certaip things can be done which may con-
flicy with some article of the Constitution.

Shri Hari Vishnu Kamath: Two-thirds
majority.

Shri Nanda: And yet, that will be al-
lowed for the purpose of this reorganisa.
tion. But that will not be demed to be
changing the Constitution itself. Now that
is a consequential provision. Another fact
is that the same procedure has been adopt-
ed in pervious cases of reorganisation also
and has not been questioned or challenged;
therefore, it has stood the test of time.

There werc two ways of dealing with it.
We have discussed and we think that pos-
sibly the better way may be to avoid draw-
ing upon members of the Council because
it is not only a question of variation which
will be necessary for the purpose of en-
larging the Assembly to come within that
minimum number, but it also brings
another question of changing the character
of the representation. Although we were
advised that it might do, still we have
thought of making a change so that we
temove that doubt altogether and it is
possible to do so by bringing in this thing
“in another way; that is not by bringing in
the members of the Council but by letting
the figure 54 stand and Article 4(1) might
be resorted to for the purpose of validating
that pa:rlil;ular provisinn. That is, the
departure or variation will then be in
terms of this Article and will be entirely
free from any kind of flaw or objection.

Shri Tyagi: The question arises about
the Council. .....

Shri Nanda: I have dealt with 4 or 5
Points.
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Shri Tyagi: It is a Constitutional matter.
In Schedule IV, you say that so many
members shall belong to Haryana in the
Council of States and so many will belong
to the Punjab. Is it possible to compel a
member to belong to a constituency which

you suggest, The members belong to
particular  constituencies.  You  cannot
change it without the consent of the

constituency ang the consent of the mem-
ber concerned. How can vou force a
member to belong to a particular consti-
tuency?  (Interruptions) .

Shri D. D. Puri: We come to this when
we come to Clause 16, Schedule 1V. Are
we suing into the individual clauses at
this stage?

Mr. Deputy-Speaker: Let the

Minister finish.

hon.

Shri Nanda: All these cannot be brought
into discussion here for the purpose of
moving this motion.

It may be that something clse might have
to be dome. but in this case T wm quite

sure that this change has DLeen made in
the past and it has been made effective in
this way. It is onlv a question ot cuor

having created two States. There has to
be some way of allocating the vepresenta-
tives of the States to one State or the other.
This hgs to be done in some wav and there

is a provision for that. . . . ..

Shri Tyagi: Without the consent of the
members concerned ?

Mr. Deputy-Speaker: He says that it has
been done pteviously also.

Shri U. M. Trivedi: The point that the
hon, Minister is making is this: Article 4
will cover up the irregularity......

Mr. Deputy-Speaker : Order, order. He
had his say already.

Shri U. M, Trivedi: The point s this.
The power to nominate is vested under
Article 333; the power of appointment by
nomination is only limited to Anglo-indians
under Article 333, The power about
election is in Article 170 and Article 170
requires that 60 members must be there.
How to get over that?



9475 Punjab

Shri Nanda: As I said, there is consider-
able force in that from the point of view
of constitutional propriety. Therefore, this
will have to be met. Something will have
to be done. I agrec. We are doing some-
thing about that,

Mr. Deputy-Speaker : In this Bill ?

Shri Nanda: In this Bill. We are also
bringing in an amecndment. There are
certain things which are remediable by an
amendment which we can move here, but
they cannot form the basic objection to the
motion itself. At the appropriate tire the
point can be raised and it will Le met.

Shri Hari Vishnu Kamath: The main
point that was raised was that, according to
the Constitution {Amendmenty Bill which
was passed Dby both the Houses of Parlia-
ment and was assented to by President—
[ am sure he will agree that the Constitution
Amendment Rill  preceded  this; it was
assented! to by the President on the £7th
August—Article 3 has been amended to
inciude.  within  the  term  “State’, Union
Territory also. We are violating our own
faws, the laws p:lsscd rﬂ:cntly 'by us, The
worl ‘State includes Union Territory also.
‘Therefore, this  Rill should have been
referred by the President to  Himachal
Pradesh also. The Constitution (Amend-
ment) Bill was passed onlv last week, How
can we disregard this?

Shri Sinhasan Singh rose—

Mr. Deputy-Speaker : He may please sit
down. He had his sav already. Now the
has replied. He is an elderly
member of the House: he must uhey the

Chair. He cannot keep on ¢tanding. He
may please sit down.
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Shri Sinhasan Singh rose—

Minister

Mr. Deputy-Speaker : I am sorry; he may
resume his seat. 'We have already tuken one
hour and ten minutes.

Shri Nanda: About the State incuding
Union Territory, the proviso does mot
include that,
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Mr. Deputy-Speaker: Shri Prakash Vir
Shastri has raised some points of order....

Shri Alvares: 1 have another point of

Mr. Deputy-Speaker :

please sit down.

Shri Alvares may

Shri Prakash Vir Shastri has raised some
points of order under rules 59, 66 and 352
of the Rules of Procedure.

Rule 59 relates to adjourninent inotions.
So, that does not apply. Rule 66 refers to
contingent Bills, The Home Minister has
aiready said that that Bill has received the
assent of the President.

Shri Bade: We do not have any ruling
from you because it seems to be alrcady
decided.

Shri D. €. Sharma: The Home Minister
has replied to all the points very ably and
cogently, and, therefore, 1 think that to
raise these poinis again is not fair.

Shri U. M. Trivedi: A Daniel nas come
to judgment now !

Mr. Deputy-Speaker : Rule 552 (i) 1eads
thus :

“A member while speaking shall not—

(i) refer o any matter of fact on
which a judicial decision is pending ™.

The Home Minister has aIrL‘de rcpIicd
to that points and said thac that rule does
not apply, and that does not come in the
way of this Bill. That rule is regarding
a Member onlv and it savs that a Member
while speaking shall not reler to any matter
on which a judicial decision is pending,

Shri U, M. Trivedi: How can we refer
to the provision then?

Mr. Dcputy-Speaker: The Fouse has
already been informed that it is only a
petition for admission and not a case.
Therefore, that rule also does not apply.

Shri U. M, Trivedi: It is a matter where
a judicial decision is pending, and it refers
to the same thing.
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Mr., Deputy-Speaker: Shri Kamath had
Taised certain constitutional points. One is
that it has not been referred to the Punjab
Assembly. The Home Minister has replied
that the Punjab Assembly is not existing
now, and the President has taken over all
the powers of the legislature......

Shri Daji: Since the President has taken
over all the powers it should have been
referred to the President.

Mr. Deputy-Speaker : So, there is no point
of order.

Shri U. M. Trivedi: It is hot funclioning,
but the Assembly is therc.

Mr, Deputy-Speaker: The next point is
about Himachal Pradesh. Tn clause 2 of
the Constitution (Eighteenth Amendment)
Bill which we have passed recently, it has
been provided :

“In article 3 of the Constitution, the
following Explanation be inserted at the
end, namely :—

Explanation I,—In this article, in
clauses (a) to (e), “State” includes a
Union territory, but in  the proviso,
“State” does not include a 'nion
territory.”.

That Bill has been passed. Hon, Mem-
hers have already passed that Bill. 8o, that
peint of order also does mot .pply.

So, there is no point of order left now,
The hon. Minister may move his motion.

Shri Hari Vishnu Kamath: What ahout
article 170 of the Constituzion rclating to
representation in the various States ?

Shri Nanda: I have already replied to
that point by quoting article 4(1).

Mr. Deputy-Speaker: Government have
already tabled an amendment regarding
this and that would come wp when the
televant clause is taken up.

Shri Hari Vishnu Kamath: But article 4
has not been complied with,

Mr. Deputy-Speaker : The amendment has
been tabled and it will be made in this
Bill itself. Article 4 has been complied with.
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Shri Alvares: On a point of order......
Mr. DeputySpeaker: 1 am not allowing

any more points of order now. The hon.

Member mav resume his scat,

Shri D, C. Sharma: You have already
disposed of all the points of order. 1 want
to know for how long the Housc will sit
todlay.

Shri Alvares: T would not take more tham
a minute but | shall just make a reference
briefly to my point of order.

Shri D. C. Sharma: One minute means
one hour in their vocabulary.

Shri Alvares: 1 want to draw your attems
tion to onc thing. At page 13 of the

Mr. DeputySpeaker: He can discuss that
peint when the Bill is discussed.

Shri Alvares: I just want to draw your
attention to one thing. Clause 26 at page
13 of the Bill proposes a constitutional
amendment, and it reads thus:

“On and from the appointed day, in
article 371 of the Constitution, in
clause (1) the words “or Punjab™ shall
be omitted.”.

Is it permissible to make a constitutional
amendment through a Bill o this nature ?

Shri Nanda: Yo
Shri Alvares: How is that possible ?

Mr. Deputy-Speaker: He can «iscuss it
when the clause comes up.

Shri Alvares : A constitutional amendment
requires two-thirds majority.

Mr. Deputy-Speaker: The hon. Member
can raise that point when the clause is

taken up.

Shri Alvares: How is that possible 7

sfY ST sy ¢ wiEwa 170

Shri Alvares: A constitutional amend-
ment cannot be passed until it is passed by
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a majority of the Membership of the House
present and by a majority of not less than
two-thirdls of the Members present wnd
voting.
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Shri Alvares: It cannot be made in this

manner.  We are not opposed to the Bill
We welcome the Punjabi Suba.

Mr. Deputy-Speaker: I may tell Shri
Alvares and also Shri Prakash Vir Shastri
that this House has never taken up on
itself a decision on constitutional points.
It is always the courts that interpret the
Constitution.  So, if the House wants it
may throw out that particular clause.

Shri Alvares: A constitutional 2mend-
ment has to be passed by a majority of the
total membership of the House and by a
majority of not less than two-thirds of the
Members present and voting.
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Mr. Deputy-Speaker @ 1 have already heard
Shri Prakash Vir Shastri and  given my
ruling. Let him please sit down. Now, let
us proceed with the Bill.
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Mr. Deputy-Speaker: That is all over
now. Let Shri Bade plcase sit down, We
have already taken about an hour and a
quarter over this. Now, we should proceed
with the Bill.
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Shri Alvares: How can we do something
unconstitutional

Shri Bade :
that there are no points of crier any more
anyv watey,  On what zrotnd

Your argumest or obsivarion

does not hold
do vou sav so ¢

Mr. Deputy-Speaker : 1 have already given

my ruling. Now, $hri Nanda,

Shri Nanda: [ beg to move®:

“That the Bill to provide for the
reovganisation of the existing State of
Punjab and for  matters connected
therewith be taken into consideration.”

w} TEEEAN AR W9T TS
fautg fear 21 oos Foig £ fade
ey § AT @ & g

(Shri Prakash Vir Shasiri left the House)

15.16 hrs.
($hrimati Renu Chakravartty in the Chair)

Shri Nanda: This is going to be a wvery
voluminous picce of legislation, if we judge
it by the number of clauses and also the
size of the Bill, But the basic provisions
aml principles of the Bill are simple and
they can be stated briefly. T would like to
be briel otherwise alse becausc we are very
keen 1o secure the expeditious passage of
this Bill su that there need not come in its
way any kind of delay which might be
coused by needless prolongation of the dis-
cussion on this Bill.

‘The most outstanding event which this
Bill inaugurates is the formation of new
States, namcly those of Hariana and Pun-
jab, and the transfer of a certain arca of
the existing Punjab State which goes to
cnlarge the existing Union Territory of
Himachal Pradesh. There is also the crea-
tion of the Union Territory of Chandigarh,
The formation of these new States and
Union Territories is to happen on and from
the appointed dav. That is what the vari-
ous clauses in Part III say,

*Moved with the recommendation of the President.
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Clause 3 says

“On and from the appointed day,
there shall be formed a new State to be
known as the State of Haryana., ",

Therefore, that appointed day becomes a
very signifiant point of time, We have to
refer to Part I to see what the appointed
day is. In clause 2, we have defined
appointed day as follows:

" ‘appointed dav’ means the last day of
November, 1966,

The clauses in Part [, namely clauses 3
to 7 provide for the distribution of the
area; that is to sav, the territorial distri-
bution or the territoial content of the vari-
ous units has heen stated in these c'auses.
This House is quite familiar with the back-
ground and with the circumstances and the
events which have led to this great event.
I shall not go into the details of that, but
I shall just refer to the fact that the Parlia-
mentary  Commiltee had yecommended a
basis on which the reorganisation had to
take place and the recommendation was
that for the purpuse of any adjustments of
 boundaries etc, we might appeint a com-
mittee or a commission. We did appoint
that commission, and that commission re-
purted on the 3st Mav, 1966, This was
laid on the Table, The recommendations
of the Commission were unamimous except
regarding the Kharar tehsil, We decided
to accept all the unanimous recommenda-
tions of the Commission and they  have
been embodied in this Bjll, As  regards
this one matter where there was  dissont—
there was a majority report and 1 minority
report—the  Commission  jtself could not
come to a unanimous conclusion regarding
that. Therefore, it became incumbent on
us to apply our mind and give fresh
thought to the subject and come to some
conclusion which was in the best interest of
all. We decided that Chandigarh, the capi-
tal of the State. which is not included at
present in either of the regions, the Hindi
region or the Punjabi region, should be
kept as a scparate entity, and the rest of
the Kharar tehsil should be divided between
the State of Puniab and the State of
Haryana along the present ‘msim"
boundary.
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So far as Chandigarh is concerned, it bhad
been conceived, planned and designed for
the purpose of serving the entire area. the
Hindi region and the Punjabi region, and
hence it is so situated that now when the
need is there, it can serve effectively as the
capital of both the States of Haryana
and Punjab as they are being created now,

So far as the future of Chandigarh is
concerned, there was a plan for it, a plan
for development; it has been developed
upto a point. One phase of it has been
completed, the first phase, and the city is
now entering the second phase of develop-
ment, The minimum area required for
its future development is included within
the proposed Union Territory of Chandi-
garh. The Union Territory will cover an
arca of #4 sq. miles and will have a popula-
tion of 1,20 lakhs,

There is one question pertaining to this
territorial  distribution

which I  should
bring out here before T proceed to the
next part, This is about the Naya Nangal

Nutified Area, in the light of the detailed
examination of the recommendations made
by the Punjab Boundary Commission, We
noticed that while dealing with the Una
tehsil, the Commission had gone by deve-
lopment blocks with the result that the
Nava Nangal Notified area which lies bet-
ween Una and Anandpur Saheb block was
not specifically covered bv their recommen-
dations. The Commission had no doubt
indicated that the industrial complex in
this arca should remain in Punjab, which
meant that the Naya Nangal Notified area
should go to Punjab, However, we sought
a clarification from the Commission, from
the Chairman, in the first instance, who
after consulting his other colleagues who
served as members of the Commission, was
good enough to confirm that their inten-
tion was that the Naya Nangal Notified
area should remain in Punjab, This has
been acted upon,

By and large, the boundaries of the new
States of Punjab and Haryana make no
change in the existing regional boundary
and the areas to be transferred to Hima-
chal Pradesh mostly come from the hill
areas of the Hindi region,
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U would now come to the next part, the
question of representation in the legisla-
tures. 1 would like to refer wo the Lok
Sabha first because Members would like to
have precedence in this matter also,

Shri D. C. Sharma: You are a very good
man,

Skri Nanda: According to d. 12:

“Nothing in Part I1 shall be deemed
to affect the constitution or duration
of the existing House of the People or
the cxtent of the constituency of any
sitting member of rthat House ™

That keeps intact the provisions and
aniangements regarding the Members of
the Lok Sabha drawn from thay area

There is a further clause which settles the
future ot the representation in the Lok
Sabha from this area; it is Cl. 23,

“In the House of the People to be con-
stituted after the commencement of this
Act"—

that is. in the next elections—

“there shall be allotted,—

(a) nine seats to the State of
Haryana. ...

(b) thirteen seats to the State of
Punjab. ...

(c) six seats to the Union territory of
Himachal Pradesh. ...

(d) one seat so the Union territory of
Chandigarh . ..."

Regarding the Council of States, the
arrangsments set out in clauses 9—I11 cover
the arrangements in connection with the
Rajva Sabha. The net effect is that provi-
sion has been made in regard to representa-
tion in the Rajya Sabha for 5 seats for
Harvana, 7 seats for Punjab and the num-
ber of scats allotted to Himachal Pradesh
is to be increased by one, The 11 sitting
Members representing the existing State
of Punjab will fill these seats as indicated
in the Fourth Schedule, and provision has
also been made for filling two vacancies
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which will arise from the appointed day.
That is, vacancies can be filled later. This
is about the Rajya Sabha,

Shri Tyagi: It has been mentioned in
that Schedule that the Chairman of the
Council of States will draw a lot in reipect
of one member tw decide which area he
represénts. Government cannot say which
State he represents, which State he belongs
to. This is to be decided by drawing a lot!
Is that the way he wants this Parliament
to act? Whoever comes as a result of the
lot will represent one of the States allotted
to that State? Why should we not say that
the terms of these members of the Rajya
Sabha will expire on a fixed date and then
all these three States respectively will elect
their representatives afresh?

Mr. Chairman: Does he not think that
he had better put these brillant ideas when
the particular clause comes up for conside-
ration?

Shri Nanda: As regards the Legislative
Asscmblies, the clauses are 13—17, Of the
existing 154 members of the State Legisla-
tive Assembly, 54 will be members of the
Harivana Assembly; 13 will become
members of the Himachal Pradesh Legisla-
tive Assembly, The remaining B7  will
constitute the Assembly of the new State of
Punjab. In view of the provisions of art,
170 which have been mentioned here re-
peatedly, the Legislative Assembly should
consist of npt less than 60 members chosen
from territorial constituencies. Now, in the
provisions of the Bill which we have
already discussed, the intention is to choose
8 members of the Legislative Council who
come from territorial constituencies: they
will cease ta he members of the Coundl
and become members of the Haryana
Legislative Assembly. We have discussed
this, and I believe myself that that the
better course would be not to have re-
course to this device but to rely simply on
the help which we get from art, 4 of the
Constitution in respect of any consequential
arrangements which may be necessary for
representation in legislatures, and proceed on
that basis,

Shri K. C. Sharma: Of the 54 members
in the Haryana Assembly, some of the areas
they represent may be in the Punjab.

i



9485 Punjab

Shri Nanda: No, it is Haryana

Shri K. C. Sharma: No part has gone to
Punjab? The constituencies must be

changed.

Shri D. C. Sharma: He does not kmow

the geography of Punjab. What can be
done?

Shri Nanda: The Legislative Council
proposed for the Punjab State reconstituted
will be with a strength of 40 members,

Shri D. C. Sharma: Then, you will leave
it io abe air. This 54 will be there and
so fur as the 8 are concerned.

Shri Nanda: Their destiny will be
settled in due course now. Later on, we
will come to that also. This is Part III

1 come to Part IV now, Part IV is the
High Court. Here, this Bill provides for a
common High Court for Punjab and
Hariyana and the Union territory of
Chandigarh, with its seat at Chandigarh,
As 1 said earlier, Chandigarh would be the
joint capital of both the States, and the
constitution of a common High Court for
the States of Hariyana and Punjab has been
very much welcomed in the circles which
are affected by these matters, At present
this High Court serves the whole area, and
therefore if it becomes a common High
Court for the two States, it will cause the
least dislocation in the functioning of this
legal busines so far as this area is con-
cerned. Therefore, several provisions have
been made here, detailed provisions, re-
garding how this common High Court will
function. They are modelled on previous
reorganisation laws,

Part V deals with authorisation of expen-
diture and distribution of revenues. This
is in order to enable the business of the
two Governments to be carried on pend-
ing the new States having their own sanc-
tions for new provisions, This arrange-
ment has been made provisionally for the
purpose of carrying the administration,

Part VI is very important, This is about
the apportionment of assets and liabilities,
This contains many provisions, lengthy
and detajled, and it may appear to be com-
plicated, but this is not something new,
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there is no innovation here. There has
been reorganisation of States before, and
it is on these lines that arrangements for
the apportionment of asets and liabilities
bas been made, and therefore, it is on a
sound footing. Some of the provisions and
details have been explained in the notes
Therefore, I do not want to take the time
of the House particularly because we have
to see it through if possible in the course
of the day, I hope it can be done,

There are in Part VII provisions relating
to certain corporations, This relates to
certain corporate bodies. Clause 67 provi-
des for the existing State Electricity and
the State Warehousing Corporation. They
are being continued as inter-State bodies,
Also, this clause contains nccesmry provi-
sions, this and the other clauses, for the
dissolution of these bodies within one year
of reorganisation. This allows time for
carrying on the activity during this period
and then reorganisation can take place.
The intention is that the new States would
sct up their own Electricity Boards and
Warchousing Corporations  within  this
period,

Clause 69 deals with the State Finandal
Corporation, At present this Corporatien
is serving not only the existing State of
Punjab but also the Union Territories of
Himachal Pradesh and Delhi, We have,
therefore, provided that it should continue
to serve these arcas, but if at amy time it
becomes necessary to reconstitute or re-
organise or dissolve this body,
necessary provisions for doing so.

Clause 70 contains a provision similar to
the one included in the Bombay Reorgani-
sation Act, 1960. This is te enable the
State Government to draw up in advance of
the date of ganisation, sch for re-
organising certain co-opetative societies so
that they could be put into effect from
the date of reorganisation, This advance
action has been provided for in this clause.

Then, the remaining clauses contaim cer-
tain ancillary provisions. For example, co-
operative banks could be started without
prior licences from the Reserve Bank.
Later on, after three months or so, they
can obtain the Cieence
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Part VIII is about Bhakra-Nangal and
Beas projects. This is, 1 believe, common
ground, and the Boundary Commijssion also
made recommendations in the same sense,
that these very important projects have
benefits for more than one year, and every-
body is convinced that their co-ordinated
operation is going to be for the benefit of
everybody. Therefore, there is agreement
that the arrangements as embodied in part
VIII will serve the purpose to the best in-
terests of everybody concermed, At present
in accordance with the agreement between
Punjab and Rajasthan, the benefits of the
Bhakra system are being shared by the two
States roughly in the ratio of 85:15. With
the reorganisation of the existing State of
Punjab, Rajasthan’s interest in the project
will remain unaffected, but the interest of
areas which will cease to be part of Punjab
and the new State of Punjab will have to
be suitably defined. Out of the total cul-
tivable commanded area of 5861 lakhs
acres served by the Bhakra system, about
37.7 per cent would lie in the new State
of Punjab, 46,7 per cent in Haryana and
the rest in Rajasthan, The irrigation ‘sys-
tem from the three main rivers, namely
the Ravi, the Beas and the Sutlej, are inter-
linked, requiring their integrated and co-
ordinated operation for the optimum utili-
mtion of the waters by the three States of
Punjab, Haryana and Rajasthan. At pre-
sent, the op of the proj is done
by the Government of Punjab, except that
on the power side the Punjab Electricity
Board takes the place of the State Govern-
ment. As a result of reorganisation, both
Punjab and Haryana will have substantial
interest in this project, but its main com-
ponents will lie either in Himachal Pra-
desh or in Punjab. We have, therefore,
provided that the rights and liahilities of
the existing State of Punjab in this pro-
jects shall be apportioned amongst the suc-
cessor States in such manner as may be
agmed to -between the, but if no agreement
i= reached within two vears, the Central
Government will determine their relative
rights and liabilities by an order. For the
administration. maintenance and operation
of the main components of the projects as
also certain other connected irrigation-
works, provision has been made for a
Management Board in Clause 79. The
Board will have representatives of all the
beneficiary States, including Rajasthan.
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There will also be some representatives of
the Central Government, and the Chairman
will be appointed by the Central Govemn-
ment, The main function of the Board
will be to regulate the supply of water and
of power in accordance with the subsisting
agreements between Punjab and Rajasthan
and the agreement that may be reached
between the successor States

Beas project is another big venture in
this area. The complex and inter-depen-
dent system of irrigation and power in this
region would be further complicated with
the completion of this project which is
now under construction. Both the units of
this "project, namely the Beas-Sutlej Link
project and the Pong Dam project, lie in
the territory of Himachal Pradesh. Like
Bhakra project, this project is also a joint
venture of the Punjab and Rajasthan Go-
vernments, and after  reorganisation,
Harayana and Himachal Pradesh will also
have some interest in this project. It has,
therefore, been provided that the rights and
liabilities in respect of this project should
also be shared amongst the successor Stares
by agreement, and failing that, by an
order of the Central Government. For the
construction of the project a Board similar
to the Bhakra Management Board is con-
templated. The composition of this Board
will be determined later, but it is intended
that all the beneficiary States should have
representatives on this Board. The con-
struction will be undertaken by the cen-
“tral Government on behalf of the successor
States and the State of Rajasthan, and
when the major components of this project
are completed, it is intended that their
administration, maintenance and operation
should be transferred to the Bhakra
Management Board.

The entire scheme has been conceived in
the interest of the areas which have to
derive the maximum benefit from one of
nature’s greatest gift in the form of life-
giving waters of the three major rivers in
this region. 1 have made this statement
in order to make it clear as to how this
very important project the Bhakra-Mangal
and the Beas project are going to be
administered because they are of vital in-
terest to these States and Rajasthan. There
are provisions relating to services which
are on the normal lines and follow the pro-
visions of previous reorganisation laws.
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This covers the various clauses of the
Bill. There are certain schedules which
bring out certain details, In conclusion, 1
have only to make an appeal that we might
have certain views, Our ideas would na-
turally have to be put forward. We may
not agree with some of the provisions.
There may be other views which they have
put forward in the form of amendments,
These views may be expressed. But there
are two things. One is that we should
make every effort to see this through as
early as posible. Secondly, in the course
of the discussion every attempt should be
made to keep a harmonious atmosphere,
Let not any divergent views become a
source of disharmony. That is jmportant
also for the purpose of co-ordination and
working in a spirit of concord of the two
states which are going to be neighbours.

Punjab

Mr. Chairman: Motion moved:

“That the s 1o provide for the
reorganisation of the existing State of
Punjab and for matters connected
therewith, be taken into consideration

Shri Kapur Singh: Madam Chairman, I
have gone through this draft Bill most care-
fully and I have heard the hon. Home
Minister with the diligence and Tespect
which  his  speeches and utterances
always deserve,

Madam Chairman, as it
option but to oppose this Bill, Like the
curate’s egg, though it might be good in
parts, it is a rotten egg. It might be
edible, but only as a measure of courtesy,
but it is devoid of nutritional qualities and
since its putrefaction is far gone, it is really
unfit for human consumption.

Shri Tyagi: It depends upon the power
of digestion.

Shri Kapur Singh: 1 am convinced that
it is deliterious for the Sikhs however sirong
their stomachs might be supposed to be, as
Mr, Tyagi hinted. I oppose this Bill, on
behalf of my constituents and T reject it
on behalf of my parent party, Shiromanj
Akali Dal, I do so for three reasons, firstly,
it is conceived in sin; sccondly it has been
delivered by an incompetent and untrained
midwife and thirdly, it Is opposed to the
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best interests of the nation as it will almost
certainly lead to a weakening of national
integration and loss of faith in the integrity
of those who exercise political power n
the country,

Shri Tyagi: It is not an illicit child.

Shri Kapur Singh: [t is not an illicit
child but it is conceived in sin. It may
have the vigour of the hybrid offspring but
unfortunately it is an offspring of a mijs-
cegenous union, and therefore, 1 oppose
it. T say, it is conceived in sin, because jt
constitutes the latest act of betrayal of
solemn promises—scries of solemn promises
—given to the Sikh people by the accredit-
ed leaders of the majority community, by
the revered leaders of the Congress national
movement, and by the unchallenged spokes-
men of the ruling party.

It will do this House good—it will do
the public a lot of good—it will do the
people of India, a great deal of  gool—
and. it will do the international community
a world of good. to listen to a brief narra-
tion of this storv of betrayal of a people,
who, though small in numbers. have not
been adjudged as  of no consequence in
terms of dynamism of History. a people
though modern and forward looking, are
staunch guardians of the basic insights into
Reality of the ancient Hindu race, and a
people who though they may be matched
in qualities of courage, self-sacrifice and
patriotism, have not been surpassed by any
community in India or a group of people
outside,

Here is the brief story of a callous bet-
rayal of such a people—the sikhs of
India—by those whose flessh of flesh and
bones of bones the Sikhs are and whose
ancestors—common  ancestors of the bet
rayed and the betrayers both—had upheld
the highest and the noblest notions ‘and
standards of ethical conduct in respect of
the subjecy of keeping faith with felllow-
men and redeeming promises solemnly
made.

l'quute from Mahabharat Adiparvam,
sub-chapter 74 and verse 25:

Yo anayatha santamatmanam
pratipadayete, kinteh na kritam
caurainatmapaharina

anayatho
papem
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a1 wEa gy geaqn s,
fawmr A1t Hom qom TR |

I means,

“He who has one thing in mind but re-
presents another thing to others, what
sin he is not capable of committing?  For,
he is a thief and robber of his own self.”

I ask the “hon. members to take their
minds back to the year 1929, when the All
India National Congress met, at the banks
of the river Ravi—Airavati of our ancestors
~fixed complete Independence as its politi-
cal goal. On that bitterly cold night of
destiny, 1 was present as one of the student
volunteers in the service of the Nation, On
the previous day, the Sikhs had taken out
a five hundred thousand strong procession
with veteran Baba Kharak Singh leading
it on clephant back, from under the walls
of the ancient fort at' Lahore, which war
described in The Times of London, as

“a most impressive spectacle of
human congregation that put the Con-
gress show into shame and shade.”

It was on this occasion that Mahatma
Gandhi, Pandit Moti Lal Nehru, and
Pandit Jawaharlal Nehru went to meet
Baba Kharak Singh, at his place on the
Chauburji Road, and gave the Sikhs a sole-
mn assurance that after India achieves poli-
tical freedom, no Constitution shall be
framed by the majority community unless
it is freely acceptable to the Sikhs, This
promise was then reduced into a formal
policy Resolution of the All India Congress
Committee.

Afterwards, this Policy Resolution was re-
peatedly reiterated, officially and demi-offi-
cially, throughout the ‘period upto August:
1947, and it was not officially repudiated
till 1950 when the present Constitution was
framed. The trusting Sikhs, who in their
daily prayer, extoll keeping faith as the
noblest of human virtues, placing complete
reliance in this solemn undertaking given
to them by the majority community, resist- -
ed and refused all offers and proposals made
to them by the British and the other peo-
ple—the Muslims whom we now prefer to
call the Muslim Leaguls—proposing to ac-
cord the Sikhs a sovereign or autonomous
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status in the areas constituting- their ances-
tral homeland between the river Ghaggar
and the river Chenab. This is the first link
of the history which 1 am going to narrate
here so as to provide background to the con-
clusion as to why the Bill should be reject-
ed. The second link is that in the vear
1932, at the time of the Second Round
Table Conference, the British Government,
thiough Sardar Bahadur Shivdev Singh, then
a member of the Indian Secretary of States
Council, made an informal proposal to the
Sikhs that if they disassodate finally with
the Congress movement, they would be given
a decisive political weightage in the Punjab,
such as would lead to their emerging as
a third independent element in India after
the British transfer power to the inhabi-
tants of this sub-continent. ’

The much maligned, the naive, Master
‘Tara Singh, to my personal knowledge, pro-
mptly rejected this tempting offer, 1 was
then a student at the University of Cam-
bridge and was closely associated with these
developments.

The third link is this in the month of
July, 1946, the All India Congress Work-
ing Committee met at Calcutta, which re-
affirmed the assurancés already given to the
Sikhs, and in his Press Conference held on
the 6th July, there, Pandit Jawaharlal Nehru
spelt out the concrete content of these sole-

mn undertakings in the following flowery
‘words:

“The brave Sikhs of the Punjab are
entitled to special consideration, 1 see
nothing wrong in an area and a set-up

in the North wherein the Sikhs an
also experience the glow of freedom.”

in these words, an autonomous State to
the Sikhs within India, was promised.

Fourthly, in the early winter of 1946, the
Cabinet Mission while at Delhi communi-
cated to the Sikhs through the late Sardar
Baldev Singh that if the Sikhs are deter-
mined not to part company with Hindun
India, the British Parliament in their soli-
citude for the Sikh people, was prepared to
so frame the Independence Act of India, so
that in respect of the 5ikh homeland, where-
ver these areas might eventually go, in
Pakistan or India, no Constitution shall be
framed such as does mot have the concur-
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rence of the Sikhs. But Sardar Baldev Singh,
in consultation with the Congress leaders,
summarily rejected this offer which went
even beyond the assurances given by the
majority community, in 1929 by Pandit
Jawaharlal Nehru in Galcutta.

Fifthly, in April, 1947, Mr, Jinnah, in con-
sultation with certain most powerful lcaders
of the British Cabinet in London, offered to
the Sikhs, first through Master Tara Singh
and then through the Maharaja of Patiala,
a sovefeign Sikh State, comprising areas ly-
ing to the west of Panipat and east of the
left bank of the Ravi river, on the under-
standing that this State then confederates
with Pakistan on very advantageous terms
to the Sikhs. Master Tara Singh summari-
ly rejected this attractive offer and the
Maharaja of Patiala declined to accept it
in consultation with Sardar Patel and Pandit
Jawaharlal Nehru.

Sixthly, on the 9th December, 1946, when
the first meeting of the Constituent Assem-
bly was held under the Chairmanship of
Babu Rajendra Prasad, Pandit Jawaharlal
Nehru moved the first and the fundamental
resolution in which it was said:

“Adequate safegudards would be pro-
vided for minorities....It was a decla-
ration, a pledge and an undertaking
before the world, a contract with mil-
lions of Indians, and, therefore, in the
nature of an oath which we must keep.”

What happens in case of political perjury
is not a point which I propose to discuss
today, for, when neither the feelings of
shame, the reproaches of conscience, nor the
dread of punishment from any bar is there,
the sufferers can only pray te God, which
the Sikhs are doing today. But since it
is the perquisite of power to invent its own
past, I am putting the record straight for
the public opinion and the posterity by
recapitulating this sorry tale of betrayal of
the Sikhs, a trusting people.

Seventhly, in the month of May, 1947,
precisely, on the 17th May, Lord Mount-
batten, Pandit Jawaharlal Nehru, Nawab
Liagat Ali Khan and Sardar Baldev Singh,
flew to London on the invitation of the
British Cabinet, in search of a final solu-
tion of the Indian communal problem.
When the Congress and the Muslim League
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failed to. strike any mutual understanding
and Pandit Jawaharlal Nehru decided to
return to India, the British Cabinet leaders
conveyed to Sardar Baldev Singh that if
he stayed behind, arrangements might be
made “so as to enable the Sikhs to have
political feet of their own on which they
may walk into the current of World His-
tory."” '

Sardar Baldev Singh promptly divulged
the contents of this offer to Pandit Jawahar-
lal Nehru and in compliance with the lat-
ter’s wishes, declined to stay back and flew
back to India after giving the following
brave message to the press:

“The Sikhs have no demands to make
on the British except the demand that
they should quit India. Whatever poli-
tical rights and aspirations the Sikhs
have, they shall have them satisfied
through the goodwill of the Congress
and the majority community.”

Eighthly, and lastly, in the month of
July, 1947, the Hindu and Sikh members of
the Punjab Legislative Assembly met at
Delhi to pass a unanimous resolution fa-
vouring partition of the country, in which
resolution occur the following words:

“In the divided Indian Punjab, special
constitutional measures are imperative
to meet just aspirations and rights of
the Sikhs.”

It is these very Hindus of the Punjab, who,
with the ready aid of the Government of .
India leaders, even when their understand-
ing was not qualified to keep pace with the
wishes of their heart, adopted every con-
ceivable posture and shrank from no strate-
gem to keep Sikhs permanently under their
political heel, first, by refusing to form a
Punjabi-speaking State in which the Sikhs
might aoquire political effectiveness, and
second, by falsely declaring that Punjabi
was not their mother tongue,

The Bill before the House is a calculated-
ly forged link in the chain, the sordid story
of which I have just now narrated, When in
1950, the present Constitution Act of India
was enacted, the accredited representatives
of the Sikhs—the Shiromani Akali Dal—de-
clared vehemently and unambiguously in
the Constituent Assembly that “the Sikhs do
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not accept this Constitution Act; the Sikhs
rcject this Constitution Act.”” Our spokes-
men declined to append their signatures to
the Constitution Act as a token of this clear
and irrevocable rejection.

I will, for want of time, skip over the
story of the Sikhs, sufferings during the last
18 years in an Independent India under the
political control of political and anglicised
Hindus, and will merely refer to the reply
which Pandit Jawaharlal Nehru gave 1o
Master ‘Tara Singh in 1954, when the latter
reminded him of the solemn undertaking
previously given to the Sikhs on behalf of
the majority community. Pandit Jawahar-
lal Nehru coolly replied, “The circumstances
have now changed.” 1If there is one thing
that the Sikhs know too well. it is that now
the circumstances have changed. -

Let us now briefly examine the immediate
ancestory of the presnt Bill. It was on 2lst
March, 1966 that the Minister of Home
Affairs set up a Commission presided over
by a Supreme Court judge, requiring the
Commission, firstly, to examine existing
boundaries of Hindi and Punjabi regions of
Punjab to set up Punjab and Haryana
States; secondly, by applying linguistic prin-
ciples as they have resulted in the 1961 cen-
sus figures: and thirdly, to determine boun-
daries that do not involve bma.king up af
tehsils.  All these three guide-lines given to
the Commission by the Government of India
are, when they are properly examined by
people who undemtand the realities of poli-
tics, heavily loaded against the Punjab State,
and have the effect of reducing Sikhs w
even more political ineffectiveness than at
present, Nor has the Shah Commission fail-
ed to take full advantage of the instruments
of discrimination thus placed in their hands
by the Government of India. They have,
firstly, arbitrarily truncated and reduced, as
much as they could, the existing Punjabi

region, and secondly, applied all prim:iplu .

of demarcation with a left-handed justice—
made use of a principle where it could harm
the Punjab and not used it where it could
harm the resultant territorial interests of
Haryana or Himachal Pradesh. For ins-
tance, Dalheusic has been taken out of
Punjab and given to Himachal because it
is hilly, while Morni which is of a higher
altitude than Dalhousic has been taken
away to be bestowed on Haryana, because
its residents are Hindus, which is the same
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thing as saying that they are Hindi-speak-
ing.

Thus, this story goes on and every con-
ceivable stratagem has been  adopted,
through truncating its areas, through divest-
ing it of its wiility ondertakings in public
sector, and through neutralising its limbs
of governmental apparatus and by robbiug
it of its capital city, and by forging the
so-called common links to reduce the Pun-
jab State into a glorified Zila Parishad, and
to achicve these sordid and unedifying ob-
juctives, the judiciary has been made use of.

Madam Chairman, permit me to say that
if there is one political crime greater than
any other, the ruling party has committed
during the post-Independence era, it is fre-
quent employment of judiciary for quasi-
political purposes, and the result is that the
Working Committer of the Shiromani Akali
Dal has passed a resolution on the 20th
July, 1966 which reads: .

“After having carefully viewed the
findings, the reports and judgments of
judicial and quasi-judicial Tribunals and
Forums that have dealt with matters
and cases involving important Sikh
interests,

Comes to the conclusion, that the
entire judicial machinery and the judi-
cial process of the independent India,
under influences of a certain section
.of political Hindus, is prejudiced and
has been perverted against the Sikh
people in India in relation to their just

and legal rights.”

Madam Chairman, here, it might be
honestly asked, and I am sure there must
be many honest Members in this House,
who might ask the question as to what
is this tiresome talk, this man is talking
abuot—the Sikhs’ interests in a secular de-
mocratic India; where is the question of
the Sikhs being discriminated  against?
There are no Sikhs or Hindus in a demo-
cratic secular set-up, and the Constitution
has already established it in this country.
To this, 1 can give a very simple reply.
Constitutional provisions are not the same
thing as day-to-day political realities. As
for the democracy, its form is one thing
and its substance is quite another thing.
Those who equate them are treacherous.
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without art and hypocrites without deceiv-
ing. The Mundukopanishad,” our andeat
scripture, tells us that Samsara is the
manifestation of four modifications of self,
the aima, and is called as chaturpad. Like-
wise, a modern State, that is, the Govern:
ment, has four estates: the Parliament, the
executive, the judiciary and the press. The
concrete realities of these four alone can
furnish an acid test as to whether the Sikh
problem in India is a real problem or not.

To the executive and the judiciary, re-
ference has alreadv been made by me. I
now propose to make a reference to Par-
liament, this august House. which is de
serving of our highest respect, and its dig-
nity is the dignity of the people of Indm
and hence inviolable.  Nevertheless, the
Sikhs are aware that, under the existing
constitutional arrangements, they cannot
send more than a couple of their own re-
presentatives to the Parliament and even
they may not always be heard freely. How
many times has it happened in this House.
in the recent past, that particular Members
of the minority communities have been
made aware, in no uncertain manner, that
they must not—must never—say this thing
or that, or else a hearing might be denied
them. disciplinary wrath of the House has
fallen on individuals, without hearing
them and without letting them subsequently
submit that their punishment was nmot in
order?

16 hrs.

And, lastly the Press. We have a free
Press here and a lively and impartial press
—on the whole. But. what is it like when
it comes to dealing with Sikhs, that is.
politically vocal Sikhs or questions largely
concerning the Sikhs? In the days of his
clash with Beaverbrook, Baldwin mid of
the Press:

“Power without responsibility, the pri-
vileges of harlots throughout the ages.”

And. I sav no more. I have said enough
to explain the background of the Resolu-
tion No. 2 of the Working Committee of
the Shiromani . Akali Dal passed on the
20th July, 1966. wherein occur the follow-
ing passages in relation to the scope of
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this Bill:

“Sikhs resolve and proclaim, their de-
Lermination to resist, through all legiti-
mate means, all such attempts to de-
valuec and liquidate the Sikh people in
a free India, and consequently,

Demand that the following steps
sholud be taken forthwith by the rulers
of India to assure and enable the Sikhs
to live as respectable and equal citi-
zens of the Union of India, namely,

First the Sikh areas deliberately and
intentionally cut off and not included in
the new Punjab to be set up, namely,
the areas of Gurdaspur District in-
duding Dalhouse, Ambala, District in-
cluding Chandigarh, Pinjore, Kalka and
Ambala Saddar, the entire Una Tehsil
of Hoshiarpur District, the areas of
Nalagarh, called Desh, the Tehsil of
Sirsa, the sub-Tehsile of Tohana and
Guhla and Rattia Block, District Hissar,
Shahbad block of District Karnal and
the contiguous portions of the Ganga-
nagar District of Rajasthan must now
be immediately included in the new
proposed Punjab so as to bring all con-
tiguous Sikh areas into an administra-
tive umit, to be Sikh Homeland, within
the Union of India,

Second, such @ new Punjab should
be granted an autonomous constitutional
status on the analogy of the status of
Jammu and Kashimr as was envisaged
in the Constitution Act of India in the
year 1950.

I am coming to a close. Madam, on be-
half of the Sikh people represented by the
Shiromani Akali Dal, I reject the entire
schemata of this Bill, and oppose it. T call
upon the Government to take necessary le-
gislative measures to solve the problem of
the Punjab in the light of the resolution
of the Shiromani Akali Dal, just referred
to.

Mr. Chairman: Shri D. D. Puri.

Shri Hem Barua (Gauhatly There is an
item of business on the Order Paper say-
ing:

“Further consideration of the follow-
ing motion moved by Shri Jagdev Singh
Siddhanti on the 26th August, 19€3.. ..
etc.
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There is a footnote saying “to be takem up
at 4 p.m. or as soon as the preceding items
of business are disposed of’. 'What has
happened to that? '

Mr. Chairman: 1 understand that this
discussibn and the half-hour discussions have
heen postponed.

Shri D, D Puri: It was decided that the
House will sit till 9 o'clock today to dis-
cuss this Bill. 1 do not think there was
any decision about the half-hour discussions.
Piobably they will come up tomorrw.

Mr. Chairman: Let us be clear. The
House has decided that the discussion on
this Bill gshall continue till 9 o'clock and
we shall try to conclude it. If it is not
concluded, then it will have to be taken
I.lp LOMOTTOW.

8o far as this discussion on Shri Giddhan-
ti's motion and the half-hour discussions
arc concerned, postpenement means post-
ponment till tomorrow. These will have
to be put down on the Order Paper for
LOMOTTOW.

Shri D. D. Puri: Sir, I have listened very
patiently to the speaker who just preceded
me. He has treated the House to an elo-
quent peroration of unadulterated commu-
nalism.

Shri Kapur Singh:. Now let us have
adulterated communalism from the hon.
member,

Shri D. D. Paori: He has given a long
history starting from Mahabharata coming on
o 1929, he has mentioned a great deal of
political bargaining in the meantime and
cubninating in a demand for secession from
India.

Shri Ranga (Chittoor): No

Shri D, D. Puri: Let us keep the record
clear. Those of us who live in Punjab know
exactly what the politic of Master Tara
Singh is. He says he does not want to se-
cede from India just mow, but their right
to secede should be recognised right now.

Shri D. C. Sharma: May I kmow if that
is the policy of the Swatantra Party also?
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Shri D. D. Puri: Let us keep the record
clear 1 would like to repeat for the bene-
fit of the Leader of the Opposition that
the policy of Master Tara Singh is, even
though he does not want to secede right
now. he wamnts to reserve the unguestioned
rigcht of the Sikhs to secede out of India.

Shri Ranga: He has not stated It

Shri D, D. Puri: It has been stated times
without number and I call upon other
members of his party to contradict me.

Shri Buta Singh (Moga): I say here that
he has< not said it.

Shri Ranga:.

said it

Shri Kapur Singh has not

Shri I). D. Puri: This is what he said. He
wants not a Punjabi State, but a Sikh
Homeland. I do maintain with all the em-
phasis at my command that adequate safe-
guards for minorities do not include the
right to secede outside this country. Let
this be clear, Otherwise, there is a lot of
misunderstanding.

Shri Hem Barua: Why should he have
this apprehension?

Shri D. D. Puri: We live in Punjab and
listen 1o Master Tara Singh every day. We
know also that a certain part of the Shiro-
mani Akali Dal is closely associated with
Master Tara Singh and stands for this
view. (Interruption).

My hon. friend has only made an inci-
dental mention of the Bill. He talked
about Mahabharata, this that and the other
and while passing, he made mention of the
Bill. He was really delivering a lecture on
the right of the Sikhs to secede from the
country.

I shall during the short time at my dis-
posal divide my respectful submisions into
three categories. Firstly, I shall briefly
mention about -the boundaries of Haryana.
Secondly, T shall make some brief observa-
tions in regard to the general scheme of
the Bill. Thirdly, I shall briefly allude to
some of the more important clauses of the
Bill.

We have set for ourselves the task of
reorganising Punjab with linguistic homo-
geneity as our sole objective. The result
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of the exercse is—I am quite confidem
about my figures that more than a million
and a haif Hindi-speaking people are left
out of Haryana and had been mostly in-
cluded in the Punjabi Suba. I would nor
take the time of the House, but I am pre-
pared 1o give details pocket by pocket, area
by area, totalling up to more than 14 mil-
lion Hindi-speaking people who are not in
Haryana and who are in the Punjabi Suba.
Correspondingly, there are hardly any
Punjabi-speaking people in the prapostd
State of Haryuna. 1 would like the Home
Minister, when he winds up the debate,
to give the corresponding figures, figures as
have been worked out by the Commission,
as to what is the number of Hindi-speaking
people that has been included in the pro-
posed Suba and what is the number of
Punjabi-speaking people that is going to be
included in Haryana. That is the crux of
the matter. What we have got out of this
Bill is a truncated Haryana. It is a deca-
pitated Haryana, whose head has been
chopped off, not by the Commission but by
the Government of India—I shall come to
that a little later.

I will make a very brief mention of two
or three arecas and [ shall state only those
facts which have been gone into and ac-
cepted by the Commission, and I shall not
bring in any new facts about which there
is any dispute. I shall start with the Fazil-
ka Tehsil. The Commission accepts that
the population of Fazilka Tehsil is more
than 60 per cent Hindi-speaking. The
Commission accepts the fact that as many
as 76:3 per cent of the students elected to
take their examinations, Higher Secondary
and Matriculation examinations, over the
last five years, in Hindi. They had the
option to do so and, naturally, a student
will only elect the language in which he or
she has the greatest facility. 76:3 per cent
of the students in Fazilka Tehsil took their
examinations in Hindi. In Abohar, an an-
cient centre of Hindi, the Hindi Sahitya
Sammelan, Prayag, established a branch in
1924, As far back as 1854 the
revenue records of this area were maintain-
ed in Hindi. Now the revenue records
of the rest, the whole of Punjab
including the portion of Punjab that
has gone to Pakistan were maintained
in Urdu. All these facts have been estab-
lished. It is also established that in 1956
89 villages of Fazilka Tehsil were transferred
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to Mukwsar. In 1957.58, 9 more villages
were transferred, In 1959, it was found to
be  administr ly con t to transfer
one more village, the object being to break
the contiguity of this area with the rest
of the Hindi-speaking area. It js somewhat
astonishing that by a notification one village
was transferred from one region to another.
All this was done to break the contiguity.
The Commission has accepted all these facts.
The Commission has also accepted the fact
that the transfer of one single village would
re-establish the contiguity of this area with
the rest of the Hindi-speaking area. The
Commission has come to the conclusion that
we have failed to convince the Commission
that the transfer of these villages was done
with a collateral purpose. Therefore, it
says, four lakhs of people must go into
Punjabi Suba, ldm.i(l.‘mg_ that I.hqI are
Hindi-speaking.

Examining the terms of reference of the
Commission, the Commission was asked to
demarcate the boundaries with a view to
establish areas of linguistic homogenity.
Contiguity was one of the factors that it may
take into account. It was not mandatory.
It says:

“The Commission shall examine the
existing boundary of the Hindi and
Punjabi-speaking regions of the present
State of Punjab and recommend what
adjustments, if any, are necessary in that
boundary to secure the linguistic ho-
mogenity of the proposed Punjab and
Hariana States.... The Commission
may also take into account such other
factors as administrative convenience,
economic well being, geographic conti-
guity and facility of communication and
will ordinarily ensure that the adjust-
ments that they may recommend do not
involve baeaking up of exiting Tehsils”.

Contiguity was to be one of the subordinate
factors which the Commission might or
might not have taken into account, and
here, after admitting that by transferring
one village the contiguity of the area hav-
ing a population of four lakhs could have
been established, the admittedly Hindi-
speaking area has been given over to Pun-
jabi Suba.

I come to another small but a very basic
example. Dhabwali was in the Hindi re-
gion. It is even today in Hariana, but the
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village, over the years, cxtended into the
revenue areas of a village called Kalyanwali.
Water works for this village, the college,
power house which supplies electric power
to Mandi Dhabwali, etc., happen to fall in
Kalyanwali, All these facts have beep
established in the Report of the Commis-
sion, [ am not bringing any new fact here,
On the basis of administrative convenience
and cconomic well-being, as a matter of
fact, at one tme, about 200 acres of land
of Kalyanwali were sought to be transferred
and a notification”was issued transferring it
to Mandi Dhabwali so as not to break the
essential services of this important Mandi.
But that notification, for certain reasons,
was subsequently cancelled, Now, without
giving any attention to the administrative
convenience and economic well being, Kaly-
anwali has been separated and it goes into
Punjabi Suba, ‘and the decapitated Dhab-
wali is now in Hariana, 1 would like 1n
urge that administrative convenience and
ecomomic well being, in their terms of re-
ference, ran exactly pari passu with geogra-
phical contiguity. We lost one area because
it was not contiguous and the other because
administrative convenience and economic
well-being were completely given a go-by.
Therefore, there also the discretion was
exercised in favour of Punjabi Suba,

Another very small matter [ wish to
mention, Anandpur Sahib has been award-
ed to the Suba because it has a Sikh shrine,
I do maintain that nowhere in the terms
of reference it was said that the Suba
was to be a Sikh State or that Hariana was
to be a Hindu State, In fact, the finding
goes contrary to the basic spirit of the
terms of reference to talk in terms of
Hindu and Sikhs. In so far as demarca-
tion of the area was concerned its sole pur-
pose was linguistic homogeneity as between
the Hindi-speaking and Punjabi-speaking
people,

The unkindest blow of all that has been
delivered to Hariana is by the Government
of India and that is in regard to Chandi-
garh. The Commission has gone into the
matter, 1 shall go into the majority and
minority parts of it later. It has established
that in Kharar Tehsil 73.3 per cent of the
people are Hindi-Speaking. According to
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their terms of reference, normally they were
enjoined not to break a Tehsil but to keep
it as a unit, Herc 73.3 per cemt of the
people are Hindispeaking. 725 per cent
of the students elected to take their exami-
nations in Hindi in the last five years. In
regard to administrative convenience, which
was one of the terms of reference, in the
Punjabi Suba they have Patiala, which was
not only the capital of Patiala State but at
one time the capital of PEPSU which wasa
Part B State. All administrative conven-
icuces are there, they have administrative
buildings, Assembly building, houses for
Ministers etc. Nabha, Faridkot and a num-
ber of States that went into PEPSI] are in
the Punjabi Suba. There are no adminis-
trative conveniences at all in Hariana
by way of administrative buildings etc,
The Government presses are one in Patiala
and another in Cbandigarh, Without a
Government press a Government cannot
run. On that score also Chandigarh should
have been included in Hariana. If you
take the case of universities, Kurukshetra
is the smallest, there is one in Patiala and
one in. Ludhiana. Thev are all in the
Suba. Therefore, Chandigarh, where there
is a university, should have been given to
Hariana to balance it. There are three
training colleges in Jullundur which is in-
cuded in the Punjabi Suba. There is
one in Chandigarh, There are engineering
colleges In Ludhiana. Patlala etc. From
every point of view Chandigarh should
have gone to Hariana. But, basically, be-
cause of considerations of linguistic homo-
geneity the whole of Kharar Tehsil should
have gone to Hariana.

The Minority Report is a very interesting
document. I do not think I have the time
to go into the details of it. First of all,
it breaks up the Kharar Tehsil into Chandi-
garh and into the rtest of the area. It
works on certain assumptions, It assumes
that a certain portion of the population
must be transitory. There was no basis, for
that supposition, as the Majority Report
has said. Tt also assumes certain figures for
transitory population. Thirdly, it assumes
that all that tramsitory oopulation must in-
evitably be Hindi-speaking, Therefore, it
assumes a minus factor. the Hindi-speaking
population must he subject to a minus
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factor and therefore it should be reduced
on all assumptions, Even at the end of
that exercise ghey come 1o 50:50 Punjabi-
speaking,. Then, by some kind of reason-
ing, they say: the mmority report says
that Chandigarh must go to the Punjabi
Suba. I do maintain that the majority re-
port has dealt adequately with every aspect
of this matter, and 1 think it is wholly
wrong on the part of the Home Minister
at this stage to draw a distinction between
those parts of the report which are unani-
mous and those parts of the report which
are subject (o minority dissent. When we
refer to any report of a parliamentary com-
mittee, or a non-parliamentary committee,
we never talk of the minute of dissent, We
say that such and such committee has re-
commended such and such thing, Even in
judicial findings, some of the most earth-
shaking judgements of our own Supreme
Court and the famous de-segregation ruling
of the United States Supreme Court were
given by a majority of 5 to 4 etc. The
point I am making is that this distinction
between the unanimous part of the report
and the majority report is wholly artificial
and it should not have been made at all,

Mr. Chairman: The hon. Member must
remember that in the case of the Bonus
Commission there was a majority report
and a minority report and then what hap-
pened?

Shri D. D. Puri: Notwithstanding the
minority report, we always say that these
are the recommendations of the Commission.
It is always done, notwithstanding the mino-
rity report. There is hardly any report which
has not a minute of dissent, All that I
am maintaining is that the report of the
Commission is the report of the majority
of the Commission,

As a matter of fact, wes would have ac-

cepted the report of the Commission in toto |

notwithsanding the injustice done to us in
the matter of Fazilka and Dhabhwali and
on several other matters, notwithstanding the
fact that over a million Hindispeaking
people would have been consigned to the
Suha, if the report was accepted in toto, on
the principle that since we could not agree,
when two parties could not agree, they
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went to a third party, the party has come
to some conclusion and we must accept it
without reservation. By this action, the
most unkindest cut of all has been delivered-
ed to Hariyana by the Government of India,

The point 1 wish to make is that bet-
ween the dates, when the report was pub-
lished and the decision of the Government
was apnounced, when things werc in the
melting pot, the ouly peint which was open
for ncgotiation, which wzs under discussion,
was Chandigarh, because it has been accorded
to Hariayana. No other part of the re-
port was under discussion at all, We went
from door to door, tried to discuss other
marters also, hut we woe told “no, omdy
Chandigarh is open to discussion”. There-
fore, we in Harivana have come to the con-
clusion that nur ioyaltics are being taken
for granted and that we are being pushed
around a little too much.

I now move on, making a very brief re-
ference 10 the general scheme of the Bill,

Mr. Chairman: The hon. Member will
have to shoiten his speech, If every hon.
Member takes such & leng time, we will
have tp sit till 12 O'clock. )

Shri D. D. Puri: Will you give me an.
other ten minutes?

Mr. Chairman: He should try to
clude soon.

con-

Shri D. D. Puri: The general scheme of
the Bill is, even though it does not say so,
the successors to the Punjab State will be
both Harivana and Punjabi Suba. But. in
actual point of fact. the residuarv State,
the principal successor State is the Punjabi
Suba. I have the strongest objection to
this, As a matter, of fact, thesc people in
the Punjabi Suba wanted to secede from the
old Punjab State, because they wanted to
have a separate State, So, the residuary
State should have been Hariyana,

I will now come to the consequences of
this. First of all, sub-clause (2) of clause
15, provides—I will make a wvery brief
reference to it: T will not read it—that of
the present MAILs in Punjab, so many
shall be allotted to Harivana, so many to
Himachal Pradesh and the rest of them
shall be the members of the new Punjab
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Assembly. I have the strongest objection to
tre Member for Chandigarh being included

in the Punjabi Suba Assembly,

Shri Priya Gupta (Katihar):
have seats in both Assemblies,

It should

Shri D. D. Purii The Home Minister
may say that Chandigarh is a  Centrally
admini nt, But ] say that
this provision is going to prejudice serioslv
our claim on Chandigarh on any future
date, if the MLA for Chandigarh is allowed
10 sit in the Punjabi Suba Assembly.

ed areca at P

Stcondly, another result of the stheme of
things where the Suba “is the principal
successor is, while the assets and liabilities
are allocated, there are certain rights which
are neither attributable to assets, nor  to
liabilitics, which have gone to Punjab. For
instance, the present Punjab  Government
has 1he vight to nominate certain students
for certain institutions outside Punjab, All
these benelits will go to the Punjabi Suba.
These are some of the evils, some of the
injustices done to Hariyana, according 1o
my way of thinking. because of the genceral
scheme of things in the Bill whereby the
Suba is the principal successor State 1o the
present State of Punjab.

I will now verv briefly deal with clause
16. on which there are a number of points
of order, It says that certain Member of
the Legislative Council of Punjab shall be
made MLAs as if they were chosen by direct
election from territorial constituencies, On
that T would say this. This provision is
on i head-on collision with article 170. 1
know that the Home Minister is bringing
in an amendment, But the point that I
am making is, the Home Minister must be
ready to amend the Constitudon if he
wants to implement the assurance given to
Hariyana to give them a proper democratic
government and a proper Assembly. We
must be prepared to amend the Constitu-
tion so as to provide Hariyana with a
proper Assembly,

Another point is, out of the 16 MLAs of
Hariyana, B are sought to be made members
of the Asembly and the other 8 are sought
to be discarded. The basis on which one
set of 8 has been chosen and the other set
of B has been discarded, even if there is
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some rationale behind it, should be speci-
fied in the Bill, One should not be left
to guess what was in the mind of the Home
Minister when he chose A and he dropped
B, Otherwise, it will be struck down as
arbitrary or discriminatory,

Having made these submissions, if 1
may be permitted to say so, the Suba is
to have a second chamber. Here are B} to
Y districts which will have 104 MLAs and
40 MLCs, a total of 144 legislators, that is,
approximately 16 to 17 legislator's per dis-

trict, | would urge on Government to
bave second thought over this provision,
When larger States like Rajasthan, Orissa

and Madhya Pradesh do not have a second
chamber, the Suba should not be saddled
with a second chamber, Even though
constitutionallv there is no bar, the cons-
titution provides that MLCs shall be one-
third of thc MLAs and that the minimum
shall be not less than 40. So, if in anv
State the number of MLAs is less than 120.
it should not have a Legislative Coundil.
That is the spirit of the Constitution,

Then, there is the all-important section
about asscts and liabilities, The assets that
are represented by borrowing from  the
Central Government, or from the Reserve
Bank of India, or by public borrowing, they
are sought to be divided on the basis of
poepulation. So far, so good, But, so far
as the assets that have been created out of
internal revenues of the State are concern-
ed. there is to be no adjusting entry at
all, I think this principle of dividing the
assets and liabilities on the basis of popu-
lation should be carried to its logical con-
clusion by including in it all assets that
existed and that are to be inherited by the
States of Hariyana and Punjabi Suba from
the existing State of Punjab,

Then 1 want to deal with the High Court,

Mr. Chairman: He has to wind up. He
has alreadv taken half an hour,

Shri D, D. Pari: There is to be a com-
mon High Court. But article 214 provides
that there shall be a High Court for each
State. -

1 will conclude now. The people of Hari-
yana cannot help coming to the conclusion
that so far as the decision to deprive Hari-
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yana of Chandigarh is concerned, the Gov-
crnment of India have viclded to threats,
We have faced Hindi agitation and Punjabi
agitation; we have faced threats from the
Sant; we have faced threats from the Mas-
ter, They are old threats. But there is
this difference. Till 1964 in the Punjab
these things were handled by a man of
steel, Since 1964, the tragedy is, they have
been handled by men of straw. That is
why we find ourselves in the present posi-
tion,

Shri Kapur Singh: Before the other spea-
ker takes the floor, 1 want to answer a
question which was put to me directly by
the hon, Member for Kaithal

Mr. Chairman: Yon want to make a per-
sonal explanation.

Shri Kapur Singh: No personal explana-
tion but he has put a question to me,

Mr. Chairman: You need not take any
notice of that,

Shri Eapur Singh: It is a very impor-
tant question, It will be only two sen-

Mr, Chairman: No, no.

Shri Kapur Singh: I could have inter-
rupted when he was speaking actually, but
1 did not like to do that, I thought, when
he finishes, I will answer that question,
The question has been put to me and let
the House have the answer also so that the
H can appredate the deb Please
permit me, I will not take much time,
By now I would have finished. A question
has been put to me of a very personal
nature.

Mr, Chairman: He can put mamy ques-
tions, That does not mean that you have
to answer them.

Shri Kapur Singh: It is customary for a

Member to answer a question put to him,
Mr. Chairman: That does not matter.

Shri Daji: (Indore} Mr. Chairman, we
have had two speeches on the Bill almost
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from two opposing angles and that only
reflects the ultracommunal tangle of the
State of Punjab, 1 am speaking on the
Bill avoiding taking both the extreme posi-
tions.

1632 hrs

[“HrRiMaTI RENUKA RAY in the Chair].

I am speaking on behalf of a party which
has continuously championed the cause of
Punjabi Suba, even at the cost of being
misundersiood. 1 say at the outset that we
welcome the Punjabi Suba and Haryana to
the family of Indian States and we wish
them well, We hope that they will fulfil
the hopes reposed by the people of the
country who have by and large supported
the new re-organisation,

But it is a tragedy of Indian democracy
that this Government does not learn ull it
is forced to learn—forced by agitation and
sometimes even by bloodshed. This had
been the sorry story when we had the re-
organisation of Bombay into Maharashtra
and Gujarat. This was the sorry story even
after the formation of Maharashtra when
Bombay was sought to be given a different
status. The same sorry story was repeated
in the case of Punjab. Not till a pistol is
aimed at the temples of this Government,
will this Government move and listen
to the most democratic sentiments.
Even mnow the people of Belgaum
will require a ghera dalo  andolan,
non-co-operation, resignation and what-not
hefore the border problem of Maharashtra
is settle¢ even according to the reports of
oft-appointed commissions by he Govern-
ment themselves. We know, there s a re-
port but even that report is not being en-
forced hecause certain persons, vested in-
terests, are forcing the Government. Then,
the Prime Minister goes to Bombay and
makes a certain announcement. Even
that announcement is backed out from.
The same thing is happening about Goa
and the same thing has happened about
Punjabi Suba and I am afraid the Bill
continues cven now with the seeds of dissen-
sdon, My charge against the scheme of the
whole thing is mot that this clanse favours
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Punjab and that clause favours Haryana but
that this Bill fails to achieve what it seeks
to achieve, namely, ending communal dis-
cord once for all, That should have been
the primary aim of this Bill. The Bill
fails in that direction and to that extent the
Bill will be a seced of dissension for the
future.

Let us see how far we can avoid it, ‘The
very boundary commission which was ap-
pointed was given loaded terms of reference,
It is not only 1 who say it from any parti-
cular angle. Let me remind the House that
all the supporters of Punjabi Suba, from
the Communists to the Congress veterans,
gathered at a conference and in a unani-
mously adopted resolution condemned the
terms of reference as loaded against the
Punjabi Suba. This resolution was convey-
ed to the Government but to no effect. At
that time, I was a party to the stand in that
conference that if the terms of reference
were not altered. we should boycott the
Boundary  Commission, Unfortunately,
other constituents of the conference were
not agreable to that proposal of our party
and, therefore, we were hoping that the
Boundary Commission will be able to do
something beyond the terms of reference
which, of course, they could not, did not and
would not do.

A fantastic situation has arlsen abour
Chandigarh. All the villages belong 1o
Punjabi Suba or to Punjab, Chandigarh
bhas been made a sort of a place for a cook-
pit fight, What is the solution? Tt has
been made a Union Territory, May I re-
call an interesting cartoon that appeared in
one of the daily papers? The cartoon was:
Chandigarh has been declared as a Union
Territory. What next? Delhi is already a
Union Territory. The reply wass When
thall the whole of India be declared into a
Union Territory? This is a rather com-
pletely opportunistic  impromptu solution.
The Government refuses to give a  clear
reply as to whether Chandigarh should be-
long to Punjabi Suba or to Haryana and
it prefers to keep it as a Union Territory,
Will you do the same thing if something
that happens in Goa is unpalatable to the
Government? Will Goa become a  Union
Territorv?  Again, if the same thing hap-
pens in respect of Belgaum, will that also
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become a Union Territory? How many
Union Territories shall we be having in this
country? Why does the Government not
have a consistent stand as regards States
reorganisation? 1f you take a consistent
stand, 1 think, the annoyance will be less,
the tension will be less and the pulls of
extremists will be less, You fail to do that,

Then, you have invented another theory
of common link, I do not know what the
common link theory is. 1 am reminded of
Darwin's theory of missing link between a
monkey and a man. Perhaps, to that the
Government has invented a common link.
What ‘is this common link? The common
link is that there should be a common High
Court and a common University, I opposc
both of than I have opposed them not on
grounds of convenience but 1 oppose them
on grounds of principle and, I say, to have
such a common link militates against the
very principle of linguistic States, 1 know
there are certain reasons that from adminis-
trative point of view, a common High
Court will be good. There are various
theories. I am not referring to the con-
stitutional point. This was referred to very
pointedly by my hon, friend, Shri D, D.
Puri, Our Constitution says that everv
State must have a High Court. How the
Suppreme Court will interpret it, whether 2
High Court means a separate High Court

“or a common High Court, whether that will

be valid or not, let the constitutional
pundits argue that in the Supreme Court
I am speaking on the basis of high prind-
ples. The very principle of lingtfi!l.ic
States is to give to the people of that State
a complete administrative unit which can do
work in their own language. The Con-
stitution also provides that the Governor
may recommend and the President may ac-
cept that the language of the High Court
be the language of the State. In fact, so0
many States are moving in that direction.
In such a contingency, what will happen?
If the Punjahi Suba Assembly passes a re-
solution that the High Court ahpu]d func-
tion with Punjabi as its language and the
Harvana Asembly passes a resolution that
the High Court should function with Hindi
as its language. and both the recommend-
ations go to the President. what will happen?
Tt will ultimately mean that the possible
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switch-over to a regional language will be
frustrated. That is sabotaging the very con-
cept of a linguistic State,

What will happen to the colmmon
versity? How can you have a  combind
University? We have, again and  again,
found in this very House, how hot is the
language issuc. Even partics get  divided
oftentimes and the Congress Party gets miser-
ably divided over the question of language.
The only party which is able to keep some
sort of unity is the communist party. The
other parties get fiserably divided. A Uni-
versity, to have anv meaning to the people of
that State, must aim, at, if not immediately.
in the long-run imparting the highest edu-
cation in the language of the people. A
composite University of Haryana and Punjab
shall never be able to do so. The Uni-
versity is situated in Chandigarh which is a
Union Territory and so the University is
also a2 Union Universitv or what, I do not
know, That is hardly the way to go about
forming separate linguistic States.

Uni-

Now 1 think it is oo late in the dav o
argue against the linguistic basis, You
have conceded 14 or is linguistic  States,
If you have conceded linguistic States, you
should carry the logic of linguistic States to
the end: vou cannot leave it in the middle.

I would like to point out another thing.
Clauses 23. 24 and others deal with alloc-
ation of Assembly and Parliamentary sears,
Haryana has 9 Parliamentary seats and 81
Assembly seats. The Punjabi Subha has 13
Parliamentary seats but only 104 seats in the
Assembly, What is tHis proportion? Why
should there be this discrimination in the
proportion?  'Will the people of the Punjabi
Suba not demand that the Assemblv  seats
should be increased to 117 so that a wni-
form patt’ern. a uniform proportion, be-
tween  Parliamentary seats and Assembly
seats is established? There is no reason
why we should discriminate in this way.

‘Take another case—the case of Himachal
Pradesh. In the case of Himachal Pradesh,
the Government is prevaricating, vascillat-
ing. I do not know why there should be
this sort of stingy attitude in giving the
democratic rights. If vou have to  give,
give, with an open heart. But since it is
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wrested from the Government, the Govern-
ment wants to yield at a time as little as
possible, The d i P ions of the
people of Himachal Pradesh still remain
unsatisfied, Himachal Pradesh should be a
full-fledged State and should not be given
hedged. 1 strongly object, apart from the
Constitutional  proprieties urged by  the
memnber who preceded me, to the mainten-
ance of the Council in the Punjabi Suba. The
opinions ¢f all democratic opposition parties
go against the L caweral system in the
States, There is no Iogic or reason behind
this. It is a waste of time and moncy.
Second Chambers in the States are only
a happy, hunting ground for frustrated and
defeated  Congress politicians; they are
nothing more than that; they are something
like pinjrapoles or pension seats where
Congressmen who get defeated in winning
seats or getting tickets are put. (Interrup-
tions), We are for the abolition of the
Second Chamber, We do not want this; we
do not want these political pensions; we are
not after seats; we are not after crumbs. We
have long discarded those, Only the Con-
gress clings to it...

An hon. Member: He is not represent.
ing all the parties.

Shri Daji:. All democratic opposition par-
ties have opposed it, The Second Chamber
has no meaning anywhere, much less in
Punjab, With a total number of 104
Assernbly seats, you have a Second Chamber
also in Punjab! What for? You are bur-
dening the new State with additional ex-
penditure, with unnecessary and meaningless
expenditure. We are opposed to it, I do
not understand why you are having it there,
I am not making the grievance which Mr,
Puri made, namely, that Haryana has no
Second Chamber and why should Punjab
have, I am not making that grievance.
My grievance is that Second Chamber is an
anchronism, Certainly a small State like
the Punjab should not be burdened with
that. You are burdening that State with-
out even consulting that State, whether it
wants it or mot. T do not know why a
Second Chamber has been foisted on thar?
(Interruptions) . You are forcing that on it
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Lastly I am constrained to remark that
the entire Bill is 2 monument of bad drafts-
manship par excellence, So many constitu-
tional objections were raised. Unfortunate-
ly Mr, Nanda is not here. Even if Mr.
Nanda is here, I would most respectfully
submit that Mr. Nanda's reply will have
nothing o do with law. I submit that
Article 170 of the Constitution clearly says
that the Legislative Assembly shall be an
elected body, a fully clected body, [ do not
know who has advised Mr, Nanda, whether
the Law Minister or the Ministry, that
Article 3 empowers him to make an amend-
ment of Article 170, 1 do not know who
has advised him,

Some hon. Members: Hariyana Congress
people,

Shri Daji: If the Hariyana Congress
people had advised him, then I would say
that the whole Bill is likely to be sabotaged,
The Haryana people would find themselves
in a Suba without an  Assembly because
this Clause says that six members of the
Council of the present Punjab shall become
members of the Haryana Assembly. How
can such a provision which fouts Article
170 in the clearest possible terms be wvalid?
Mr. Nanda says that some amendment is be-
ing thought of. This House is sitting late
in the night to pass this Bill. Such an im-
portant provision of the Bill constituting the
Haryvana Asstmbly is being challenged. Mr,
Nanda savs that his Ministry is drafting
some amendment, The reply of Mr, Nanda
to the constitutional objection was that some
amendment was being drafted. And this
House has started discussion even without
knowing what that amendment is or will be.
We do not know at what stage that amend-
ment will come, I must say that clause 16,
and also clause 26, as was pointed out by
my hon, friend Shri Alvares, are witra wvires,
Clause 26 may appear to be very innocuous.
1t says: : '
“On and from the appointed dav, in

article 371 of the Constltution, in
clause (1), the words ‘or Punjab’
shall be omitted.”.

How can this Bill amend the Constitution
and say clearly that the words ‘of ‘Punjab’
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shall be omiwed in article 371(1) of the
Constitution? Can we by a  simple Bill
like this amend the Constitution? It does
not require very deep legal acumen to ar-
gue this point, because a  constitutional
amendment requires a certain procedure.
Simply by putting one clause in a Bill you
cannot amend the Constitution, My worry
is that with the best of legal advice avail-
able to Shri Nanda, this Bill is geing to
face a challenge on the ground of uncon-
stitutionality.

Dr. M. S. Aney (Magpur): Can it be
amended by a simple majority?

Shri Daji: No, it cannot be,

Dr, M. 5. Aney: Can any clause in the
Constitution  be amended by a  simple
majority?

Sbri Daji: The Constitution cannot be
amended except by following a certain pro-
cedure, and that procedure prescribes a par-
ticular majority too; further, the concur-
rence of the States concerned would also
be required. So, all that procedure has to
be gone through, Whoever has advised Shri
Nanda, 1 can only say this that the poor
drafismanship of the Bill should have re-
ally surprised me, but it is not so  very
surprising to me because it is in keeping
with the total disarray and confusion of
business which Government are showing in
this House, That same total confusion and
disarray is very well reflected in the clumsy
and meaningless drafting of this Bill. I am
constrained to say this, I do not know whe-
ther these unconstitutional provisions are
the work of deliberate devilry to sabotage
the Punjabi Suba or the work of mere
idlatic muddle-headedness. I do not know
which of the two reasons I should ascribe

this to, But whatever that may be, this
does not augur  well for the  Punjabi
Suba.

Both Shri Nanda and I arc interested in
the Punjabi Suba being formed at the
carliest date. ‘These unconstitutional pro-
visions would only mean that Hariana will
find itself without an Assembly; and clause
96 also might be struck down, Therefore,
this needs to be looked into dispassionately,
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‘There is no politicis in a legal and con-
atitutional review. This should be looked
into dispassionately, Let the hon, Minister
not limit the review of this to his Law
Department only because his Law Depart-
ment is a thoroughly incompectent Depart-
ment, and it has been proved to be to agaln
and again,

1 would recall that we had raised such
points in regard to many Bills. In regard to
the Bonus Bill, for instance, we had pointed
out such defects, But we were made a
laughing-stock of till the Supreme Court
the other day struck down certain provis-
ions of the Bonus Bill,

Shri Warior (Trichur): They laughed at
us at that time, but now the laughter is on
this side,

Shri Daji: I would, therefore, submit that
let the hon. Minister give these things some
thought,

In condusion, I would submit that we
have already decided, for whatever reasons
it may be, to form a Punjabi Suba, Let
us go ahead with it with grace and confi-
dence and with confidence in the people of
Punjab, The Punjabi Suba should not be
made a cock-pit of communal politics. The
Punjabi language is not the language of one
particular community at all, Let  the
Punjabi language be the language of the
entire Punjabi people. And with confidence
in the pcople, we today give ourselves and
the peoplc of Punja'b the Punjabi Suba, and
we do so also with this confidence that this
Suba will march shoulder to shoulder with
the other States of India so that India
hecomes a glorious India and Punjab takes
its rightful place in a glorious, democratic,
free, independent and secular India which
very soon may become a socialist India,

Mr. Chairman: There are a very large
number of Members who want to speak.
So, T think we should have a time-limit of
10 to 12 minutes for each hon, Member
who wants to speak.
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shri Yudhvir Singh:, There may be a time-
limit for the Congress Members. But the

Members of the Opposition may be allowed
more time,

Mr. Chairman: I think we may have a
time-limit of 15 minutes, Even then, 1 do
not know whether this Bill would be finish-
ed by midnight.

Shri Hem Raj: I would suggest that 20
minutes may be allowed,

Mr. Chairman: Hon. Members will try
to confine themselves to 15 minutes each.

Shri D. C. Sharma: It has been my mis-
fortune This afterncon to listen to
three  very unfortunate and  depressing
speeches, 1 had thought that this was a
very happy day which marked the birth of
the new Punjab, which gave Hariana Pranth
a new State and which was n.‘spons.iblc for
the reorganisation  of the old  Punjab
State.

I had thought that on  this auspicious
birthday of these three States, the people
would be in a cheerful and optimistic mood
and would bless all these States and wish
them "well and say to them, ‘Go forward,
prosper, he happy and be verv sr‘rong meni-
bers of the Indian  Union’, But unfor-
tunatcly that has not happened. The hon,
member who preceded me stated that this
Bill was the result of some kind of devilry
on the part of Government. I do not think
words could have been more misused than
they were in this sentence, I feel that the
Indian Government has tried to reconcile
conflicting claims, 10 harmonise contradic-
tory viewpoints, to bring about some kind of
comimonness amongst the very very conflict-
ing ideas that have been agitating our
minds all these days. It is not the result
of devilry; it is the result of statesmanship,
the result of seeing the new conditions that
are working in the Punjab, the result of see-
ing the new urges that have come into be-
ing and have got to-Be accommodated.
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Therefore, whatever my friend may say,
I submit very respectfully that this Bill
is an act of historic value and that what-
ever our communal passions, whatever our
regional ambitions may be, whtever our
local desires may be, the time will come when
we find that this Bill has given each onc
more or less his due. In this world, no-
body can get all that he wants—neither the
Punjabi, nor the people of Haryana prant
nor the people of Chandigarh nor the people
of Himachal Pradesh. You cannot get
whatever you want. Thercfore, compromise
is of the essence of democracy. I feel that
the best possible compromise has been arriv-
ed at in this Bill, Therefore, this Bill
is to be welcomed,

I was very much interested in the appeal
the hon. member preceding me made, that
the people of Punjabi Suba or Punjab—
I do not know by what name it is going
to be called by the people of Punjab—
should go forward in confidence, should
honour the Punjabi language, and should
become very effective bastions of the de
fence of this country, I think that is the
wish of all of us, I know language has
been too much of a kind of thing which
has brought about dissensions amongst us,
But I do not think that everv Hindu thinks
that Punjabi is not his mother tongue; at
least I have had the courage 1o say all
these 20 years, even before pcaple started
talking about Punjabi Suba, that Punjbi
is my mother tongue. And I am not alone
in this, Millions of other Hindus are of
the same mind and they regard Punjabi to
be their mother tongue, It has been our
duty and our privilege to serve the
Punjabi language as best as we could, We
want that the Punjabi language should take
its place by the side of other well-develop-
ed languages like Bengali, Marathi and
Telugu. We want that, and I think the day
is not far off when the Punjabi language
will occupy a very eminent place in the lin-
guistic map of India. I think no language
in the last 20 vears has done so well as
the Punjabi language, and I believe that
as time pames, Punjabi language will grow
from strength to strength, and  Punjabi
language will be the hallmark of distinction
whether it is spoken or written or it is
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resorted to for literary or political or other
kinds of purposes, Therefore, there is no
difference of views so far as the Punjabi
language is concerned mow,

To say that Punjabi Suba should belong
to one particular community and not 1o
the other community, that they should have
a homeland of their own, that they should
have a self-determined status, politically
self-determined status, that they should have
the right to secede,—it may not have been
said on the floor of the House, but it has
been said outside the House—to say all
this means that we are trying to undo the
good work that has been done by the Indian
Government. It is true that Pandit Nehru
said that the circumstances had changed,
but it is equally true that now that we
have carved out the old Punjab into four
different regions, we have realised that cr-
cumstances have changed, and those cdir-
cumstances warrant that we should have
one Punjab, one Haryana Prant, one Union
territory of Chandigarh and we should
give away two or three districts to Himachal
Pradesh. All that has been done as a re-
sult of rcorganisation. Now this has hap-
pened only because the waters under the
bridges of the Jamuna, the waters under
the bridges of the Sutlej and the Ravi have
been flowing very rapidly all these years,
and we have felt that these aspirations have
to be satisfied, But T must submit very
respectifullv that whatever it may bhe, our
regional loyalties have to be subordinated
to national lovalties, and that is what this
Bill wants us to do. If we go on harping
on local lovalties, district loyalties. regional
lovalties, parochial lovalties, I think this
Bill will defear its purpose, Therefore, I
think, from this point of view, this Bill is
verv good because it has not tried to cater
to the chauvinism of this community or
to the over-enthusiasm of the other com-
munity. it has not tried to put a premium
on this kind of agitation and to give value
to that kind of agitation, I think from
that point of view this Bill has done well,
but 1 am verv unhappv to find that here
are my Congress friends, 1 do not sy
abant the Members from the Opposition
parties who are trving to  helittle
it. Here is a Congress Member. he was

born in what is called the Punjab now,
L



9521 Pupjab
[Sl-nri D. C Sharml'I

he was brought up there, he has his home
there, his lands there. Somehow he happens
to have a factory in what is called Haryana
Prant. And here is this gentleman stand-
ing up on the floor of the House and try-
ing to be a champion of Haryana Prant
and saying: why have you given this dis-
trict to the Punjab, why have you taken
away that thing from the Haryana Prant?
I say: my friends of the Hariana prant,
God save ycu from such friends; such friends
will not do you any good. They do not try
to dmprove the prospects of Hariana Prant.

I can say the same thing about my friend
over there.

1708 hrs
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Shri D. C, Sharma; We both understand
each other, [ think somebody from the
Congress Party will sitand up now and say:
why have you taken away this part from
Punjab? If we are going to indulge in
these squabbles on the floor of this House
today, 1 would say that this would be a
very sad day in the history of India, We
have our river disputes which we have not
been able o solve; we have our boundary
disputes which we have not been able to
solve. Here are our friends from Himachal
Pradesh, Hariana Prant and Punjab getting
up and they say: we want this; we want
that and all the rest, I think instead of
solving the problem, we are creating four
more problems. 1 believe that wisdom lies
in this: we should accept what is said in
this Bill and gracefully, in a spirit of
national goodwill and not grab something
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from the Hariana Prant and get something
from Punjab and take away something
from Himchal Pradesh and put Chandigarh
on the top of the mountain or below the
valley, 1 think all these are very ill advised
counsels,

Colt gamA (wfesr) femwd 93w
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Shri D. C. Sharma: It has been said: we
do not have a second chamber..... v (Inter-
ruptions) . Why are you chatrering like
that; vou can talk in your turn, 1 was
submitting very respectfully, Madam, that
if the Punjabi Suba had a second chamber,
give the Hariana Prant also a second cham-
ber; there is no harm in that, I «do not :
want that there should be any element of
jealously and bitterness and divisiveness bet-

ween the Hariana Prant and the Punjabi
Suba,

So fay as the delimitation of the consti-
tuencies is concerned, I think it should be
looked into with the wimost care because
sometimes geographical contiguity is sacri-
ficed while delimiting the constituences and
I believe it is a most important element in
the whole thing.

Mr. Chairman: Is the Mcmber conclud-
ing? He should conclude now.

Shri D. C. Sharma: I am concluding. One
of the most admirable things that I have
found is that some common links have
been preserved at least for sometime; the
common High Court, the Bhakra Pro-
jeet, the Beas Dam. All these are our
national projects and if they fall in Hariana
Prant or in Punjabi Suba we should look
‘upon them as our national wealth.

Mr. Chairman: The hon Member's time
is up,



9523 Punjab

Shri D. C. Sharma:.I am going to finish
in two sentences. I am glad that the Pun-
jab University will retain its existing status
at Chandigarh and I think that should be
done, because the Punjab University at
Chandigarh is one of the finest universities
in the whole of India, and 1 believe thar
its all-India character should mot be dis-
turbed in anyway. That does not mean
that I do not wish the Kurukshetra Uni-
versity and the Punjab  University to
prosper. They are all useful,

Mr. Chairman: Will the hon.
please conclude now ?

Member

Shri D. C Sharma: I am conduding
There is some trouble about the division
of asscts and liabilities, though the hon,
Home Minister was able o say that they
~are being done in the old, familiar and
well-kuown  lines. I do not think this is
happening. 1 think you should not rob
Peter to Pay Paul. You should not role
this State to give something to another
State. I think iy should be an equitable
kind of distribution and 1 am very sorry
that the person who has been entrusted with
the work of distribution of the assests and
liabilities is not such a person as can com-
mand the respect of the people comcerned.
Some high cowrt judge or somebody
from the Supreme  Court—a Supreme
Court  judge—should have beecn placed
in charge of this work. 1 also believe
that the same thing has happened
in the case of the servicess The services
should have been divided m a way
which should not have brought about any
kind of rancour in the minds of the people,
This should have been done not by Gov-
ermnment scrvants but by judges they are
great I know, but the Supreme Court judges
are greater than civil servants. I think
such things as are contentious should be
handed over for decision by the  Supreme
Court judges and not by the civil servants;
we know what they are, '

With these remarks, 1 welcome this Bill
and 1 am very happy that the Bill is
going to he a landmark in. the history of
our country,

Mr. Chairman: Shri Alvares.
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Shri Yudhvir Singh: What about the
chits-

Mr. Chairman: A PSP Member has been
called,

Shri Yudhvir Singh: What about the Jan
Sangh?

Shri Umanath (Pudukkottai): What 1s
the procedure? It is the first group, then
the sccond group and so on  We  must
have some procedure.

Shri Yudhvir Singh: There is the usual
procedure prescribed by the Spraker,

Mr. Chairman: I have no objection if
Shri Alvares prefers to speak later.

Shri Umanath: Having been called, let
him speak, but there must be some proce-
dure which you should follow.

Shri  Alvares:. Madam Chairman, I
welcome the proposals in the Bill which
seeks to create a Punjabi Suba and othes
measures which have been long dclayed.
In fact, the decision to create or establish
a Punjabi Suba should have been taken
some six years ago, when the State of
Maharashtra and the State of Gujarat were
created in the reorganisation of States on
the basis of linguistic States. More than
that, that was the demand which was then
justified and I am sure that if it had been
created then, many of the tensions that
have developed since then could have becn
avoided. But there is one thing to be
said for this delay, and that is, that between
the conception of Master Tara Singh and
that of Sant Fateh Singh, there is a
fundamental difference. Shri D, D. Puri
pointed out that Master Tara Singh's
demand for a Punjabi Suba was one for
the Sikh's self-determination and the right

to secede. Such a thing could never have
been countenanced and will never be
countenanced in the future, It is due to

the sweet reasonableness of Sant Fateh
Singh that the Government has now been
able to accept this demand because he has
placed it in the correct perspective and that
is in accordance with the Fazl Ali
Commission’s report recommending the
reorganisation of States on a linguistic basis
along with the rest of the country, and
Punjabi Suba is now being given its
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legitimate place in the scheme of reorgani-
saticn,

17.10 hrs.
[MR. DEPUTY-SPEAKER in the Chair]

Having said this much, as far as this
Bill is concerned, let me proceed to analyse
the various provisions. Almost the first
objection onc must take is to keeping
Chandigarh as a Union Territory. I am
very glad that those who sponsored the
Punjabi Suba have not claimed Chandigarh
yet. Naturally, why should not Chandigarh
belong legitimately to Haryana? It is
within the well-defined limits of the
territorial area of Haryana. I am sure if
justice is to be done, Chandigarh should
not be kept as Union Territory any more.
It should be firmly and irrevocably merged
with Haryana, so that the people of
Haryana may have a prominent and
growing city on which they can build up
their administrative viability, I am sure
the people of Punjab will not grudge
Haryana this legitimate claim to the city
of Chandigarh. The people of the Punjab
are industrious and they have the highest
standard of living. When it was necessary
to build the capital of Chandigarh, they
did so. Again when it will be necesary,
I am sure they will build another capital,
in keeping with their financial affluence.
At the same time, it would be necessary
also for them and for the Government to
give over Chandigarh to Haryana, so that
in future, these tensions will not arise.

The Government, two days ago, passed
an enabling Bill whereby the future area
of Chandigarh could be decided without
the consent of the elected legislators, As
Mr. Puri pointed out, it will be unfair
not to consult the people of Chandigarh
as to where they wanmt to go. In the
scheme of linguistic reorganisation, I am
sume all of us would agree that the Pataskar
formula should be applied in all cases.
This formula states that where a particular
area will be placed will be decided on the
hamis of the language of a particular village,
That should be applied here also, as it
has been applied first in the border dispute
between Andhra and Mysore. Therefore,
T recommend that the Pataskar formula
should be applied so that all thes areas
of dispute, to which Mr. Pri referred, may
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be scitled on a basis of rationality and
scientific basis, so that the disputes are not
carried forward and this measure does not
leave a residuary tension that may develop
later,

The decision to have a central authority
for the Bhakra-Nangal and Beas projects is
very welcome. We have certain projects
in this country, particularly river projects,
that run through many States, If the
Government are recommending a central
authority for the management of Bhakra-
Nangal and Beas projects, may we not
suggest that in all similar projects which
run through many States, where there are
conflicting interests, Government should
adopt this principle of centrally administer-
ing such projects, so that there may be no
conflicting claims and the Centre is able
to make allocations in regard to water,
electricity, irrigation, etc, on the basis of
national interests and not on the interests
of separate States?

The next point is about the legislative
council for Punjab, There has been some
rethinking on the issue of legislative councils
in some States, In some cases it has been
proposed that some constituencies like the
teachers’ constituency in the Upper House
should be abolished. There is also some
thinking that the Upper House has no
relevance m modern times, because it ser-
ves no useful purpose. We have followed
this system from the British without any
relevance and therefore, its discontinuance
would be proper, because it serves.no useful
purpose except some vested interests. But
if some council is to be set up, it has to
be set up on the basis of some proportion.
I do not know why Punjab, having such
a small legislative assembly, has been
allotted a council. Here wc have States
more than twice as big as Punjab, There
are States like Orissa, Madhya Pradesh,
Rajasthan, etc, which have no Legislative
Council. The function very efficiently and
function well in regard to the particular
functions of an Assembly or a Legidlative
Couneil. But here, Sir, when there was
an opportunity offered to Goverament to
abolish the Legislative Council, the Govern-
ment sechs to retain it for Pumjabi Suba
and aholish it for Hariana. If it has got
to be dene, 1t has gor to he done with
a scnse of justie to hoth or ncne, The
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members from Hariana who have their
seats in the Legislative Council of Punjab
teday are being convertel into members of
the Jlariana Legislative Assembly,  This
issuc is being discussed and it is being held
that it is unconstitutional, because article
170 requires every single member of an
Assembly to be elected.  Nevertheless,
whatever the outcome of this issue may be,
may I suggest that it is high time, from the
all-India point of view, to seek to eliminate
the Upper House in the States, and since
this opportunity offers itself today the
Government may take this opportunity to
abolish the Upper House of the Punjabi
Suba.

My last point is about clause 26 on page
13 of the Bill. It reads like this:

“On and from the appointed day, in
article 371 of the Constitution, in
clause (i), the words “or Punjab”
shall be omitted.”

. Now, Sir, any amendment of the
Constitution can only be by a Bill
introduced for that special purpose. This

Bill that is now before the House is not
introduced for the purpose of amending
the Constitution at all, Therefore, through
this clause certainly the Constitution cannot
be amended, Secondly, this clause seeks to
amend the Constitution whereby in article
371(l) the words “or Punjab" occurring
hitherto is sought to be eliminated from
that sub-clause. Even a comma that s
changed in the Constitution is an amend-
ment of the Constitution (Interruptions).
Therefore, this clause 26 clearly suggests
that the Constitution shall be amended.
1f the Constitution is to be amended either
by a comma or by a word, whatever it
may be, it has got to be done through a
separate Bill.  This clause suggests that
the words “or Punjab” shall be deleted from
article 371(1) of the Constitution. There-
fore, this clause proposes an amendment
of the Constitution. 1 say this is an
unconstitutional provision, No article of

the Constitution can be amended until
a Bill is brought for that particular
purpose. This Bill is not brouuht for the

purpose of amending the Constitution,
Nevertheless. to the extent that it suggests
that the Constitution be amended, this
is in contravention of the Constitution and
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the procedure to amend the Constitution.
Therefore, I say that this clause is ultra vires
of the Comstitution and therefore, it should
be amended.

Finally, 1 say, in the genera] scheme of
reorganising  States on the basis of
linguistic affinity, this is the last act in
that series, It would have been proper
for Government to have brought in a more
comprehensive legislation so that whenever
such disputes occur the Government could
have sought to settle them through this
Bill. May I refer to the serious border
dispute between Mysore and Maharashtra
that has been hanging fire for a long time?

Mr. Deputy-Speaker: It is not relevant
in this Bill.

Shri Alvares: This Bill deals with
linguistic re-organisation and the Constitu-
tion has been amended, So,1am suggesting
the same procedure which the Government
have suggested. The Congress has suggested
that the two Chief Ministers should meet,
like the Pan Mun Jon Conference which
met about 500 times and could not come
to a decision between America and North
Korea. The Chief Ministers met together
but they ‘were not able to come to a
settlement, May I suggest that while this
is being done, the Home Minister could
introduce a suitable amendment tomorrow,
so that the dispute between Maharasrira
and Mysore may be settled through some
established procedure. . .. '

Mr. Deputy-Speaker: Through this Bill ?

Shri Alvares: .... and this issue may be
settled once and for all and the tensions
that are continuing in the area may be
finally eliminated?

Shri Virbhadra Singh (Mahmsu:) Sir I
am thankful to you for giving me an
opportunity to participate in the discussion
on the Punjab Reorganisation Bill. While
I am grateful for the integration of the
hilly areas of Punjab with Himachal
Pradesh, I must confess that this Bill has
come as a great disappointment to the
people of Himachal Pradesk. It has not
only ignored the hopes and aspirations of
the people of Himachal Pradesh, but it las
also  done great injustice to them. Tt
appears as if the people of Himachal
Pradesh are being penalised and made to
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sulfer for their past efiorts to retain their
scparate entity and for their refusal to
merge with Punjab.

I have three main objections o this Bill,
My first objection is that this Bill does
not seek to make any change in the status
of Himachal Pradesh, which remuins as a
Union Territory, My second objection is
that while making no change in the status
of Himachal Pradesh, this Bill seeks to re-
duce the weightage and restrict and alter
the pattern of representation enjoyed by
Himachal Pradesh in the, Legislative Assem-
bly and in Parliament. My third objection
is that the Punjub Boundary Commission
while agreeing that certain areas were
linguistically and  culturally akin to
Himachal Pradesh, has failed to recommend
their inglusion in Himachal Pradesh and
this Bill has also failed to remove this
injusticg. I will deal with these three main
objections separately.

The question of the political future of
Himachal Pradesh is greatly agitating the
minds of the people of that territory. The
people as a whole are dissatisfied with the
present set-up which, 1 feel, restricts and
hampers our natural growth., It is also
not in keeping  with  the long-cherished
hopes and aspirations of the people, The
people of Himachal Pradesh since long
have been making all constitutional efforts
to press their demand for Statehood tor
Himachal Pradesh, We know that from
time to time all sorts of stock arguments
such as size, population and financial
viability ectc. are advanced against this.

So fay as the area is concerned, the House
probably knows that Himachal Pradesh 1s
going to be even bigger than Punjab and
Hariyana with a population of 2.8 millions.
In any case, 1 want to tell you that
Himaihal Pradesh is much larger than the
State of Nagaland in all respects, We are
told from time to time not to bring
Nagaland into the picture, becausc of the
special conditions prevailing there, It is
pertinent to ask, what is so special about
Nagaland, What are the special conditions
prevailing there, apart from the fact that
certain  sections of the population there
have resorted to violence and to open
rehellion? Apart from this, 1 do not sce
anv special conditions which prevail in
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Nagaland. It somectimes appears to me
that a premium is being put on vivlence
and disorder in this country. 5o far as
financial wviability is concerned, I would
like 1o say that it is well known that
Himachal Pradesh has got vast natural
resources and if they are properly developed
Himachal Pradesh can not only become
surplus in a short time but it will be in
a position to controbute substantial amount
to the revenues of the Central exchequer.

Here I would like to refer to a solemn
pledge which was given to the people of
Himachal Pradesh by the late Sadar Patel,
This pledge or promise was contained in
a letter written by Sardar Vallabhbhai Paicl
as early as 18th March, 1948 to lawe Dr,
Pattabhi Sitaramavya, who was then the
Vice-President of the Indian States’ People's
Conference, This is what he wrote:—

“The ultimate objective is to enable
this area to attain the position of
an autonomous provinee in India,
This objeetive would be attained
in two stages.  The area will, in
the first instance, be administered
by an administrator, probably an
officer of the Chief Commissioner’s
status, assisted by an advisory
council comgisting of the rulers and
rcprr.wn[.:(ivcs of the people
appointed in such marmer and
with such function as the Central
Government may decide.  Subse-
quently, subject to the decision of
the Constituent Assembly, it is pro-
posed that the administration
should be put in charge of
a Lieutenant-Governor assisted by
an advisory council representing
the princes and the legislature in
the  province, In  the final

stage. ... .. 4
that is very important—

“after this area is sufficiently developed
in its resources and administration,
it is proposed that its constitution

should be similar to that ot any
other province.”
This is the solemn pledge which was

given to the people of Himachal Pradesh
by the late Sardar Vallabhbhai Patel as
early as in 1948. Since then, nothing has
happened in the matter and the matter
stands almost where it was. We had hoped
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that the Government would take this op
portunity to redeem this pl{:d.ge amd come
torward at this time with a Bill to give

statehood to Himachal Pradesh. It is a
very explosive question and [ hope, the
Central Government will not lLieat  this

matter very lightly, 1 also hope, the hon.
Home Minister will not let this vpporiunity
pass and that he will come forward with
the necessary amendments to give cffect to
the wishes of the people of Himachal Pra-
desh in this vegard,

Secondly, the reprosentation provided tor
Himachal Pradesh in this Bill is not ade-
quate, The Bill provides tor 54 scats in
the local legislature, six seats in the Lok
Sabha and threc scats in the Rajya Sabha
for Himachal Pradesh. At present the posi-
tion is that Himachal Pradesh has a l.egis
lative Assembly with 40 seats, four seats in
the Lok Sabha and two seats in the Rajya
Sabha. As is well known, with the mtcgra.
tion of the hill arcas of Punjab, Himachal
Pradesh is going to be double in arca and
population.  Therclore, it was only [air
ihat while giving representation to Hima-
chal Pradesh in the aforesaid bodies this
fuctor was kept in view and the represen-
tation provided was also correspondingly
increased,

Then, there is no change in ihe status ot
Himachal Pradesh. Himachal Pradesh,
like other Union territories, has cnjoyed a
certain amount of weightage in matter of
representation in the Assembly ang Parlia-
menf. Since there is no change in the
status of Himachal Pradesh as a Union
territory, I see mo reason why there should
be any change in the pattern of represen-
tation which exists at present. Moreover,
Himachal Pradesh is a hilly area with diffi-
cult terrain, scattered population and scanty
means of communication. Therefore, one
cannot apply the same criteria to Himachal
Pradesh as in the case of other States. .

Here 1 may also point out that or the
basis of 54 seats which are provided in the
+Bill for Himachal Pradesh, the average
population per Assembly seat comes to
about 52,000 as against an average of about
32,000 at present. This average is even
bigger than the average population for an
Assemnbly  oeemstituency in  Jamwmz  ==d
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Kashmir which is only 47,000. So far as
oifier Union territories are concerned, the
average is much smaller than this. If there
was a change in the status of Himachal
Pradesh and if it was made into a full-
fledged State, then it was a differont matter.
Since there is no change in the status, 1
see no reason why the benefit which it bas
cujoyed so far by virtwe of being a Union
leiritory, and which is enjoyed by other
Lnion Territories, should be denied to it
at this time. I hepe that the rcpresenta-
tion given to the people of Himachal Pra-
desh in the Assembly and in the Parliament
will D¢ substantially increased.

Now, I come to the third and the last
point, I feel that great injustice has been
done to Himachal Pradesh inasmuch as
certain areas which should have come 1o it
have been excluded. In  this  behalf, 1
would like to point out that Dhar-Kalan
block, Morhi Hills, Kalka and the remain-
ing areas of Una Tehsil, which even accord-
ing to the Boundary Commission are
physically, culturally and linguistically akin
to Himachal Pradesh have not been given
to it, I may submit that I am not con-
vinced by the reasoning of the Comission
in this respect. Whercas the Commission
could not agree to give Dhar-Kalan Block
to Himachal as that would have meant
bifurcation of a tehsil, they have on the
other hand bifurcated the tehsil of Una to
give certain areas of this tehsil to Punjabi
Suba. This, I may submit, is a highly con-
tradictory reasoning of the Comumission. ¢
do not see any reason why the Commission
should have made this departure from the
terms of reference in the case of Una tehsil.
I may point out here that so far as Una
tehsil is concerned, even according to the
Commission’s own findings, it is a hilly
area and it is culturally and linguistically
a part of Himachal Pradesh.

Here, 1 would like to draw your attention
to the Report of the Punjab Boundary
Commission. On p. 29, in para 77, this is
what it says:

“Taking into consideration the physical
characteristics, life of the people,
their habits, customs, manners,
festivals, the flora and fauna of the
region and interdependence of the
people with the people of the
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adjacent districts of Dilaspur and
Kangra there is no doubt that the
tehsil Una has linguistic and cul-
tural affinities with Himachal Pra-
desh.”

They have accepted this. They go Further
-to recommend that Una should be divided
.and that part of it should go to Punjab.
What are the reasons given by the Boundary
Commission for giving some parts of Una
to Punjab? T would quote it further. It
-says:

“But we are of the view that this tehsil
should be divided between the
Punjabi-speaking State and Hima-
chal Pradesh, for in our view the
Bhakra Dam and it canals, the
Nangal Hydel Canals and the
power and other industrial com-
plex should remain in the Punjabi-
speaking State. We are also of the
view that the town of .\nandpur
Saheb with its shrine should re
main in the Punjabi-speaking
State.”

‘I may submit that this is a purely com-
munal award. At no time was the Punjab
Boundary Commission asked to determine
which area shoeld go to which state on the
basis of religion. It was only to be done
-on the basis of language. Thercfore, I fecl
that great injustice has been done 1o the
people of Una and Himachal Pradesh, and
the tehsil of Una in toto should form part
of Himachal Pradesh,

Moreover, while going through the Bill,
I find that Naya Nangal notified area and
‘Kalsera village are also now sought to be
given to Punjab. This is entirely a new
position. Nowhere in the Report the
Boundary Commission has said that this
area should go to Punjab. Nowhere it is
mentioned, I see no reason why this change
is made now.

In the end, T would also draw your kind
attention to the case of Kalka. Kalka
provides the main gate-way to Himachal
Pradesh and is the only rail-head where
‘from the cash crops like apple and potatoes
-of Himachal Pradesh are exported. In the
-interest of the economic well-being of
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Himachal Pradesh and its people, it is
emsentia)] that it should form its part. In
this connection, one of the members of the
Commission, Shri Dutt, has given very
cogent reasons. 1 strongly feel that Kalka
should also form part of Himachal Prs
desh. -
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gt o 7 aga go T 2, w3
fear & 1 57 #7 fa=r T 9T Y et
T® ¥ A g R S=i 7 o oge
fer & 1 Afew & 97 & quA ST
g f& 37 a7 = ofomw s fawen
27 39 F A9 # fard of /vl F¥
A fATERT F7 A% e 8, w7
% 9g 991 & | 39 A A1 §F A9ear
g5 e 7 5 w9 § wegt A ¥
W1 forat grm | g < F1 & wwa
g f& e 1 59 =8t A ¥ 9w o=
AT ET | AT FE E@E F W faw
i RidFiad g wa
g I ¥ &Y foar Erm i ama § g
o1 fF A9 W A= R T AFT Ay
HIA &3 ST 79 Y {TAFT AT AAETS
g &Y s, wfeT mr A gmr 7
oo AT ¥ giAw § ghemm &
arq  ovar fas gafaw i e s
Zar s 19w w9 g frar s gasr
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% 1 fagem ww 2fEioqr =
%¥tg ¥ fear war 1 39 @97 Faw
OF A AIOF fRavr H 1w w7 97T
ar | g 2t fE o med g g3 o
fear oitr s 9éme F woA w1 FwT
g9 AN A T AT FIME F A9
FIAFTAMCGATT FATE g0 & 1717
ETMFTATT I A EwA Frar & saw
W TN G EFRO, FHAET ZHAT
w||r oy #ar 7 oared  zfeo A
FAq & ATg O FF BIET GG
F1 Fvz mifes 929 7 fzar | a7 wmod
gfoaron & wredi & qrg, &famom =50
SAT & AtA drEr w1
A ZqRT TETT gy &% am fE
derrg gfgmm & s | osno SAE
¥ {5 qotra § o' gfearon ¥ o o
THHT ASAT € | L WIT GHF I
gzx gav afomom F sowt g
g R gfem Fr ow 3 EN E
dr o ¥ st TEe g | sfE
# wgar Jear g fr owmre 9dmg w1
g dwrs § faerd &1 faefo
FEAT A wTT 3491 Haw F e
AT | AT T A H 9¥
W7 HOd TWE ¥ WwET § 7% A0
wr FaF1 Ay ¥ 0 v fEmro
7z g9 givamm =t 97 FRAd g,
gaw1 & TR FTE | FfEa e
am dr A =ifEd gr

Tgi a7 aga A & Far o E
agx foemad o< ford frr m &) &w
am fom & oo oot fowmag AT
forrd w7 srerr-sAeT Al A HET WA
Festeg F AR A wed wwd faEr
W & A g w1 & e awt /e
R TR g & 1 afer gER @
srgATd, R AT F) F@AAT
aEATE | AR A A fr e ¥ Fa
¥ mmg, fag Wl & ama g )
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FaM At fearza & zavr & 99, 99
Igpr o A g AfFAqF ax H 3d
F AT Fg AFATE | A A F A1
3 €1 301 ¢ AfFT 13 A1y F Ay dad
# fagd ware #76 @ret § wrd fREY
TAF R IO JE F FAAT AT,
e fedr g & At &7 fa gl
Iz faar war & A1 7 zfond & @
& ¥ zfaa & s €1 gw g,
Z7 ATAa &, 2T AYRQ #, BT 7 9
AFT FT TAFT T T AT DA F
AT 3T F, ZAFT TAAT 04T &1 FaeAT
F arfadt = gTEr F aE wfAewt
% 2t 7% zfaarem # drar e 2,
qEqIEr T AT Fro Hio qF AT ATH-
fofi &, «ofr geqrai § wiw 3w A
fr Y7 madr afaq ¥ a=7 g, feam
2417 wreHt wfaw H 9FF & 1w
qar J= Frear i gfvwe & d@tg @z
gzt gfonma & A § & 1 faw
i w1 forwrag 1| sifed 2 &
w1 A1 wrE fowrgy A g, faw
AT FT FAAT 65T T ART AT A
Afr @ aAmAr aearA yfmr
ATRT TFATHT q1q F47 & Af6A fo
@i #®1 foerrs adf Zedr =ifey
T ami w1 foeas 2 9w 7 1397
FTrFaT FT 2 E A IAF ATAA
qIFTT L FIX 0L AFAT AT E,
IAFT FTHIT T [ F1 ATAAT AT
2 1 zfaqrem e A o w3 77 F0FT
war fear & 1 4% A 97 ¥¥ T
FT AT ZTAATE

# FrOF THA OF T qT IITEI
TIAT ATEAT F | AT TAH TS FHA
fare #Y am@ T & 1 AT
w=¢ ¥ & 3367 fader 7 w7 €0
affa mF ar7 § =1 o & Afzqg 7
ATAT WYAT FAex FAAAT § | WO
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St g W i & sawt g A €
afe dar 8 gy e ¢ P
¥ e aga st gE 1 Faw A
iz At § =z 3
grefr £ | wow Frew T o
afFa & wrod wgar w71 § 5 Fw
q F9 OF ATET TARHT F TS AT
FET T T | AT AT ST T TR
FEAT A2 F A1 AET 7 H ArE
grafa agt A =fgy 1 gforon &
arafei 1 Fageft Tamgeft  afafaq
¥ foert wfed v foaar afafafoes
forsper =fed, ftsar = 390y S0
& @z A1 7S e w1 qvg SrvaTEa
I 1 g a%de ¥ fgame & 99 7 W
qrir AsgrAl ¥ weT 2fearm F Am
#r fgd | & amosr o1 feafy 3w
FHF  ITFT OF BT AT IAELK AT
g | IA¥ A9ET qqr T dom
FYA 7= F g AT g9 ad & w2
fesma maatd 1 39 § ot wiHe 1
£ 4 & Hr9F AIRT TEATE | I qfA-
afedt At aga g afqafeer & 957
t | afwa am w1 A oz o ofa-
Faad Afaafadt adr § Iafr feafa
34T &, THFT UF BT A7 FaEew &
ATIF ATHA TAATE | 7 HIF31 § AU
qaqr == g s FTHA @y ¥ oww
T F1 qq9T qg9 7z § fF gary
FIL AT AT W AT TF AW R
g @y § faasr 72w 41, ==
AW F ZA79 F A9 A9 g9 B @S

LE P e & Ay Ew ww ¥

at  afogror & w8 Are T grm
Tgs ar ag zefrer 41 A A At fe
gfcaror & sreet aiguadi € gwfeg
Fawr AEQ F 78 ferar st wwar av
afe ara @me At g8+ < 1 gfAafmet
T IgF AR HAZ A AHA N
gt § | 7g A ofrwaatd  dfatedt
& gaaT AT S fEET H E AT A
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[=f gae fare]
7 mfea Sfagen & § | IaF wiwd
oo gfad s wreET qqr ==
f&gm St & ara Toread ¥ feadt
sqrEdt gt T &1 A W
A aE A6 dAwe § uw g
1§ AR argaTa ¥ § 1 uwefaw
Frdfas ¥ A gfam F1 g W@k
1599 & § | 9 0T eaiEey § 90
ghamm sTgaRamgae g 9%-
o ¥ I gfwmm &1 g %K §iw
g9 & § 1| THfgee  STHRaS AT §
IT Y Fm gfmmon & § A o 9o
FEITI @ EATOT AT AT
drg gfmmm % § #w are 8 9
girs ¥ &1 ueinfaefa sifess
A gfomm & € Wik e 9
7 Fizm A Ay 2 A IAY FALE
FEHET HIT & | &% GrEd dC @E
FH QFo Udo, TTo UFe o aATE
afqafedr, fefrmm &3 28 91
T 1 9T AUE TELH F Ao THo
#Wro, @To ATo AEH FeafE, 320
zfamm F #1400 9AF F
THT a%g ¥ 9% d9qgc  wIEH wr
THo UHo HIe, TTo TdAo Flo 23
gfemom & #1C 2109%a ¥ 187 w=
1 gw ez | Fumifgai F1 arg &1
oIq 4 | grea ag g fa v gfamm
78 st wmh dma ¥

77 99 gfraedl &t ara § w5 @

i o dmm feam 5 ¢
LU COL IR o C R i EE O

g

ot gz fag : & &1 $7g 1 719
qfearen aret afvaedt &1 fos w1t
ERNHIIT A ST AT § 7
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W AT wel & g fiwrag
ar gw &1 gt arfed, s @t g
ri 7 Srfed, <fremT & g Al A
arfgd ¥few e g & wiwE W
wF a7y § o o g @
AT T /A E |

TE T JATEr S h S A wE
g %M w1 & 5 2@ dom g
AT AT T FT AfER OF qgq &9
Y AT T g | s NemafEg
# FY T I TATT 47 | § T
aaeaar wigal § 5w g e
fag ¥ weR A gt avar 2 fF
TH WA F FRL AT gAT T A
forg & o § —3t @Far 2
TeEaT 8, g & w7 w1 g— afwa
5O 2T A aga G GRS & qg GATHT
AT A T ¥ AF FIAYE FLH |
IJAFT JEEW F AMEF WA @Ay
| % a aifaat Fawra@ A fe
1 FET g1, USET GAT A T qA
WO | qg @ awe § fF gfamn &
wrafagt #1 a1 #4099 W) 7
geffdi 19w 91 W 97 FT A9
Wy

WML HIY FUF I TR AT
w1 21 2 awanr & e oz fawr o ey
HY s www Haww g oomg o A
ST F@ ATt JTa g IaET @t & forw
T I AEa § ) IfE w1
ke st far g o
HIX BT &7 eEr § | E 1 Ao
qure gfgfed € f1 oF @w
&g | W wer g fF swewT A 'l
2 98 @ gf@mn 3N AR F® g
MO N FWMIGEH § I H AR
% oy w71 & f gl oiw gemEt
g AW e W E | F gen
argar § fe sveer & fow ara w12
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fred 17-18 919 & W= gra &S A
FWXF R | W ATE HS
ot g ) faeet ard & wrewy
T AR AT E | Forat faerett faer
17-18 arei § & wyqae fowr &
o= W FaAT g gfa o«
Tt W ¥ oTw F w1 wfomalE
T & E s Ao &)

*it aras fg fagmt (wR) ¢
@ A S g

HtggaR fag: aw s §
g9 UL & | 78 Fa Y AT
g ? ¥uow faae WIE | o W oA
g &1 fgmrardar @ we@t
TE YA & 1 IuwT femr @AY
FARE g FefF o=@ wenT T OATHN
Hifs Fysgarexanfaar & @
g Tl a% graEad & ? qerEr
I FTR I AET & w19 &1 T
g faolt it awr € @ gfmm W)
% ga W el gt e E 5w awE
o &1 &7 ¥ geqral & faq @iy #5r
o S F oag Fan ety 2 7
qera T AT at 78 2 fEmm A
TR I IF IW 9T IF A
aF gf@mm qeme & IET 7 |7 A1
q1 g= i gorEr gqq F1 @A arfed |
aq W 5 gw Zww ot fram A €
FaTeltg oGie & a 3T E WL 55 T
& A g § ARa
W gT X &0 g g Fal FT =Y
) R Farawd s an
FT /I 99 F Tgr gt WX fowram Wy
sH AT, frrs i s=i 1 &, ag
WMFE aw g ? gw W foaw oy
s # fowre g far #Y fed @
afed a7 F &, A W E AT
& SRl dWa § | 98 1| e
gt T g 5 ue femm [+
FET AT | Fgr et g i gfamon
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wrgd a1 femm 3w,
o w1 oW femn ¥ oEW,
R fefedl 9% am feme #1¢
TR T W )

stag (g@E ) oA S
L1

it gee g . e 3 @
gfamm o7 fomn =i 2 7 & s
ararl g f5 gv X ag femn @@ aF
7t arfgr  wtq A% frgn dare
& gaT 78 ot a1 § | 79 feafe # omy
@ ama &1 g & g% & fw fg
FagAm g ¢ A frg & @ig
wg gET |

wa § ar Rz oA as gw
dm—zfrarn  arg—arfas feafy
F g §OATS F FOFC AL A AT
%, gAY ATq W1 FATH EAT @ L, 99
aF g9 TR WA § 9F ALN g A
§ WAF AT T IFT F GH W
W A AT ATY | gAFAT ag Hraww+
 fr fam ¥ @9 & ovawy § s =19 AT
e, I 9T Frar 1% fwar Ay 6w
39 # uieHz fagr sy | frs™ o2z,
At & areatfes Fify ¥ g0 g oOw
AT gaf AT AT @ E, wE g SHY
qfe fammg sni 1 wzf 79 ZATE AiaS
WITT FT AEH £, AT AT o Hle
g, ggrxfaw 73 ov 71 fs= A
T AT O FT AAATL FATO FT =T
97 3, I H FaAT HA 9| H F=A
it o dto wal F a1 ¥ 7 F2A7F |
i & amme § 39 71, AR
fag $U#1 WX 39 & Zw¢ wnfaai 77,
79 %1, faeil-qaa 4 | 9T 39 H Aq0OT
¥ FIST gAATIET 8, TATE HFEA
I HFNETE ¥E T & HIT 39 T AHA-
Ay T Lk g e S
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[ a&i Fag|
A AT AT A7 TE §, IT FY qAA
A grwE &, I FAAA FT a4
TRt T 2, AT 7 fag oYy e
AT gfedmm w1 Az A
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afqw so= Aty ag aEr 2,
T F oATeR A1 AT F F ) FJIEd
H frafy qg 2 Fefmmmara &
faU OF qgE & ZET 4T | 9EA
ST T & A OF A AACEE T 7,
g o9 ®t dws ¥ W W9 4
o g &y i e ey g
A IA B FAT7 & FAE AXTEA 71 &
AT TET | FUT 4T F T A9 F 7
Wi mmaamae w2 5 =0
0l Y 79w faar w1y 39 H FAA
THTET Br owifEa Agr #, afe=w
o1 qeqa fag qaifer =@ @A
72 #1 9g 7201 2 f afomom @
FATFT Z2q fAar sy | ot wanfET gt
Az guE 1A TR 2 fE T A
sifaesT A fra ary, faear @ fam
T, %Agars o fae s i A
ML AT o faq a1g, faoet oy faer
T | A gATRT WS AT qaTwe
AT W1 AT AGT /T WA F 7 Ag 43T
ITAFE  gAE 21 F frgaw w1
TEnE 5 37 T vAEn 5
s grAT a=tlEd

TETHZ AT AT FHOA FT AT
[ A% AT AifEg, AT I F &%
oo g | A § §€me
T oA B oA Ffr A w7
e frart 2, fama +f fFw
FT IAAT 92T AT | TEAHE  &T A
¥t oz =g % fF ag g7 gwemr @
HR®  AAASA FL AT IR RIS
g g fwtr 197 g A Ay
Fuar feardy &, 99 1 wEX W@
gar ¢ 5 F@am wRam FAF
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frq Srerfer 2% 2 9w Fm AWl
71 fowrgg 5@ &1 A= famar &0

ST &% THH g FT AeAF €,
EqTART ¥ g AT wrAr =nfge f
aread # TFT fFw w1 gw €, B
HIEHT THTT IITET @ & | K wEA A
FaTaT =g § 6 g f w A
FOT E—uF F T HOA AT,
gaefat A sgggistay sy w®
& 1 e fower geg-dTa arw i fwdT
F1 qwg gt ¢, a1 ¥«
F1AT E | 9 IF TF THE &1 I
& FT AT, I TF qg TEIAE HAIA
Feq &1 U AGT FON AT q9 TF
g QUERIOE FEHT SIAAT |

Gifeaw st T wwwa A
Il (ot gwaTw fag) o WA
T 7 qEY, sy, ar gferor #1
waifaw @ 2 0

Shri Gajraj Singh Rao (Gurgaony M.
Deputy-Speaker, Sir, 1 rise to say that this
Bill has been.... (Interruptions).

st gwN 9T YA (TETH)
s #@=Fg a1 T9 west fzer
arer & 1 98 faedt ® o 7

Y aww fag T 99 qH AL
Tz famr @, &1 & fedy 9w
# of & 4 gwaAT G

g At wEew | T H A Ay )

st o Tag v omewr | §
i famam i wfaw
W TAT i § @A Jifge
fer aq € 1 7w fawfes # Aeafas
vy &7 OCK & TH AOGE B A99 W
T g ey fggam T s X F
U q@q qoF AT 0 @ | #T
& anT agt 9% Awfoee $5 g¢ & 7
W1 g6 g T T §, T 7@ WA
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#1 feafee & qofas & 7 & oo
oty FY A qwwa 1 gafag
T EH F G TG g AT 106G 7
g a1 UF T ATiAaT W § ) F9
ag w1 Ja b oe, wEe Wi e
Tirg ¥ fag s wem Frdr o fad
@ | 9 g w20 fx gar w
ar faamr &1 ga adF o afl ==

=rfgT

TM g9 ¥ 9g¥ & HIAT AZ FT
w1 f§ w7 oy 39« ag $< fagr
2 f& qam & faar o wafas 4@
A AT, AT FAET AT A AT
=i, feeg, foar a1 $ams, %1 a8 391
a § fr faw g9 o &7 7g 99
a1 7@t ary fear smar @ 9@ aw
O ARAF ¢, § A1 gAM g gF A AT
f& gex 4 fad w19 g3 90 W WA
R AT § A L4 g1 1 gafam n3ddz
g8 % qrg qg 9 fqar fs qam &
AT 97 THAT A ATHT A@AC
e § wd F2A71 Tgar g fv we ga
faafaer # F1E T F5W ISET AT,
AT IA F AAT A TAT FIT |
1757 hrs.

[SMR1 SHAM LAL SARAF in the Chair]

agt a7 fg=dt & a¥ If gar faa
T 1wy 1857 #1 fgedt o Ffaw w7
fo gfgmor #1 7ar & ag = 99"
¥ g fa=r fagr mar 1 g9 § @A
arer wré g %1 g9y 7T WY
9 37 g%, ag wenT arw @, Ffew wud
37 F1 #ed 1 fw g & =i afan
T FAmE | T agam gAr g fv g
fergeardt ag @3 &', art fegwr
g qT § | AT Frient & g 9w gH
AYE KT 1 HEr F@T 4% | 9T HAD
faqramsmi § 7 § & gfamm w1
fafaeewgy s<F % fag, 94 &1 g9
2 ¥ faw, g8 w1 99 & ama Faamn
1657 (Aiy LSD-7
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4T, WTT FY wA9 ¥ AqTET & @A
frar mr w1 Hyee faeet #1 2ET
FY s < fagr mar | g7 awg g
¥ THE HFE FCF IqFr A A kL

Ffey or faafay & # o v
wrgan g f et & aw aam  fergmmr
AT, W AFGF ¢ 19 #1, 7 Tfemmw
AT 1" HaT TR TS 9C 45 T AT 99
T 9T 43 7w, a1 39 A T FH 9%
% 7 9o & o g 98 Wik § WK
9 AT AZATA FT F HERT FAT E A
# | wa 33 W, 99T & FF B AR
g wi€, ¥ art ¥ ggrfenr framT
atfze, wifs ag Srer wiE &Y, "ar &t
IS § A% 91 @ g, aN O @& |
w7 7z wif F1 gz 9 ¥ 70 96
gar st wifer

a1 7 ¢ % 7ar 54 99 Feaq
gfaafads & faary gfamm # #i€ it
e & 1§ A qoEt wiEa ¥
Fr§ wor Agl F%ar § 1 & ag FgAv g
£ fr 3 ag wva ¥ 9w@ §a w00
T FAAT #1 F9T &, e 1 7L wrd
AR Tag A gwma & fw
79 Fa0 Fg @ E NI FTRE | T
qq #1§ 919 wiET gA, |91 & 8
dr & i wo a¥ wrk & @
T Fgw 5 97 78 % faar @

18 hrs

oY 7y W =T Wy fE o
e &1 w€T IT AR 9, A gH
T g T I g , W g
AR T TS, AT aT A
surET FwE § A fasit ait fag,
wfeaw a1 fam 1 ware G217 787 fm,
fag &7 7ga a1 9@ a1 g9 T
FqaTe G1 A o | & A g g9 A
< f& fegeam oF var 95w €, f9a
§ W ¥ FT 54 faew &1 A dar
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[t srsrer Targ ]

Y far & | gWIY Wrw O ¥ g9
qet § WY F quEd @ 13 , 7w
fargmama 1 B 7 WY 77 A& /=T )
78 3% & 5w feft o 7 g o
gaen o, a1 gRTQ W W1 S
U E1 T IA FT AFTEAT HAAT | AT
7o frew #1 ami &1 gare fawnfgai
97 T HAL 930 | A= AT a8 €A
a%ar & fF 97 39 7oF § 39 faem A
ST &, A1 41 7 39 9T ger w< faar
s A & oue we fw gq fefe
¥ gw &1 faegw wdf 2@ wfgm
UF A AGS T 9T, T F A0
¥ A AT aE @ | o T H AT ST HET
anfat & 799 € 98 g9 MaAdc qaw
g7, ME T FFEA T AT F |

TF  FTAAT AT F qOAT I8 AG
Fra wam & 5o FEm & e
16 W& 98 197 & F3 f@ams 2 |
IART A9g A A 45 HgAq T TE,
FEY TR A gE, T/ ALE
9z €t 45 FT 19 gi, a1 ag famg
T FrEw FT AT & 1 F wadde
@ it wem fs T 16 #Y form F
fs 8 Wraw war fey g wd=e
F WAy, 39 &1 fawra T A=
TTE" 7 w41 2 faar i 54 &1 smamm
UF TEMA §, FEEEEE a2
S Iq a9 FEr 8 HWC 54 F -
Ffraer uaw & wiagd, Iog # frarw
2, @ frars Al €, ag =
a9 FFar ¢ | AR afaw e o
g? Iews drTr g 1 A IO A
f& ot gmr F faw ger o @t
A H A arft 7 FA, S g
gr3r qFT FA § JAGT § 59
qarfas | .
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T w& 21 9  fF grd
¥ uF g Gfen 2 fe gamea
& 9 qAE T AT IA T A48 H
g WY AU F A0 &w w7 feur
g, &t g9 ffew &7 gl el T

Coadt W wifed s fawtor wd@r

g arfgw | STRT F /79 35 "I
Zreg ¥, ¥T FIT F faeH A1, A4,
AT AEAT F AET WA F g6 3T FT
EarAaT F AT gEAEHT w7 Tl
T T8 ARF FT w041 Tfgw r g@w
orE ot IFAT o Fwezr 2 faaw fw
¥ g afes 7% & sgrar 31 @7
7% 39 feafee & 98 =37 77 7% 30
AU AE TF AT |

w0 qpafow g 5 A =war 2
IT & T AT WA FEAT FATEA
= fewm F a7 A
FE % Traw #, ¥ Twaa g R
T & grige faedt & amq T
Tifgy A7 9 0 wAAEAT 3y A
A AET & AT T A F A0y F fAn
Z1 ArggsAEAT H WO owe 2
W g O f& o1 3RS § Se
WG &, AT AT (22T 3 AN
# o FSATAT AT 7 IAF T OHI-
trazes g & foor frgan s fao
wreq F Arged § foar gar # fE o

“It is meant for Haryana arca, be-
cause there was no means of
irrigation for it. This was lought
for by the whole of Haryana, irres-
pective of partics.”

av w39 § § gRaar § fw a9 o
T ar gt WAt § ¥ wdiw wEm
fF ag afcafeer ¥ w8 w97 afam
F I sy agd q@ 5 ogew
TATET L. ...

awmfy 7T . HT WY "W
Ffw
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St e fag Tt . AT weeT |
gafedr & wot w=w f& § geafas
FAT 9T AR A FS  FEAT g0
FFM | TR FT @l qF FAIA
2 W O gATRT FT AETA 3, FHWA
1 e ot & ag 99 F qanfeaw
AR o TAHl § Aafeas € A
o ara 7w IF F & fer we
e feafez & g& 1 98 @& AT
|rfgw 1+ & WY T agT AUHL g !

Shri Umanath: Sir our party is very
happy that after long years of bitter strug-
gle, the two States of Haryana and Punjabi
Suba arc coming mmto being. While ex-
plaining cert@in clauses of the Bill, the
Home Minister made an appeal that mem-
hers here should not speak in such a way
that it will cause tention among ihe people
of the two regions. I agree with the content
of the appeal. But T submit that merely
the speeches here are not the voot cause of
any tensions that are going to be created or
are already in existence. The root cause of
the sceds of future tension are already there
in certain provisions of the Bill that has
been brought forward by Shri Nanda, and
if tension should mnot be generated the ap-
peal must be directed to himself and to
the Government as such so that certain [rro-
visions of the Bill may be corrected and
happiness and good relationship will pre-
vail between the two States that will come
into being.

Sir, the Britishers had a set paitern,
When after long bitter years of struggle for
our country’s independence the liritishers
left, when they quit India, they conducted
themselves in such a way that they left us
in this position that after their going away
there should be quarrel and fight between
Pakistan and India. That is the set pattern
Britain has adopted. Now I am reminded
of that. It is in the same way that the
Government has acted now. When the
people of Punjab and Hariana, hoth the
regions, fought that they must have respec-
tive linguistic States, because of their pres
sure, because of their struggle, the Govern-
ment was forced to accept that. But in
accepting that they are doing it in such a
way that after the formation of the rwo
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States there will be continued conflict
between the two States as there is conflict
and tension between Pakistan and India.
The same British pattern has been correctly
adopted by our Government,

‘What is the reason for thatr It is not
accidentally done. The reason is that tor
the past so0 many years the demand for
Punjabi Suba was being resisted by Cong-
ress leadership and the Govermment with
the help of Hindu communalists in that
region. Naturally, now, when this Punjabi
Suba is being conceded, when with the
help of communalists they have been re-
sisling gil‘ing Punjal)i Suba,
cessjons have got to be made to the Hindu
communalists, That is the basis for what
the Government has done tnaav.

certain ¢on-

The first blow to linguistic basis has been
the dictation by Government to the Com-
mission that the 1961 census must be the
basis. The Government Kknows it very
well—but they have consciously done jt—
that up to 1431 as far as census was con-
cerned it had been calculated on the bass
of “Punjami speaking” irrespective of whe-
ther one was a Hindu, a Muslim or a
Sikh. Up to 1931 it was done irrespective of
Communal considerations. In 1941 the de-
parture started. In 1941 the demand lor
Pakistan was made by the Muslim League,
The moment that demand was made, natu-
rally, there was the Hindu-Muslim Struggle.
‘The Hindus took up the position that
there was no justification for Pakistan and
the Muslims tpok up the position that there
was justification for Pakistan, This strug-
gle was reflected in the struggle hetween
Urdu and Hindi. This struggle was reflect-
ed in the census of 1941. 1 would like to
bring to your notice what the then Cinsus

Commissioner, Mr. W. M. Ycats wrote in
his report. He said:
“Sentiments  attached to Urdu or

Hindi as the case may be, led all
worthy persons to feel that it
should be the mother tongue and
therefore return it. Where, there-
fore, the Urdu-Hindi controversy
enters, the census returns are
worthless.”.

‘That is his experience.
in 1941, What happened

This happened
in 19517 The
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demand for Punjabi Suba was raised. From
there the controversy begins as to the two
languages—Punjabi and Hindi. The same
struggle was converted by the compo.una-
lists, as far as Punjab was concerned, into
a fight between Hindispeaking people ana
Punjabi-speaking people. This was extend-
ed to 1961 also.

1 would like to submit, therefore, that
in order to defeat the linguistic demand tor
Punjabi Suba, the Hindu communalists in
that State—1 am not associating the people
of Hariana who have a just demand—raised
this communal struggle between Hindi and
Punjabi, Naturally, it was carried to 1961
also. The 1961 Census is the monument, is
the personification of the communal strug-
gle that was going on in Punjab,

Mr. Chairman: He must sprak ahout the
Bill.

Shri Umanpath: T am giving the basis tor
the Bill. This Bill arose out of the basis
given by the Government to- the Commis
sion in the terms of reference.

Regarding the census figure, Shri Lala
Jagat Narayan, Member of Parliament, in
a signed article, publisheq in his paper,
Hindi  Samachar dated 21.10L5 states

clearly:

But 1
simply to

“My mother tonguc is Punjabi.
reported it as Hindi
ward off Punjabi Suba.”

What further admission do you want? So,
it is this struggle and this communal ten-
dency that is reflected in the 1961 census
report. Then I will tell you what the late
Prime Minister, Shri  Jawaharlal Nehru,
himself said. 1 am not going into the de-
tails. I am quoting this to show the basis
that was given by this Government to the
Commission for demarcation of the bound-
ary on communal basis. That is my point.
So, its natural reflection will be there. The
late Prime Minister, Shri Jawaharlal Nchru,
said in the Lok Sabha on 30th August, 1961:

“Unfortunately, an agitation was car-
ricdl on in the last gencral clection
among these people to declare In
the census that their language was
-Hindi and not Punjabi, although
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they speak Punjabi in their homes.
1 do not know what was the pur-
pose of it, but it was not a truth-
ful statement which diq a lot of
bharm. It increased friction, in-
creased the tendency for scparation,
Behind all this is powerful politics
and lack of faith between Sikhs and
Hindus.”

This is how Prime Minister Nehru charac-
terised what was going on. He said it is
a harmful tHing, it refects friction, it
reflects a tendency for separation. He called
it a communal tendency between Sikhs and
Hindus. This itself is given as the basis
by the Government for the re-organisation.
Therefore, naturally I would like to ask
whether it augurs well for the 1wo States. 1
have to ask this question even though it is a
happy occasion. The Government and the
Congress Party preach sccularism, but this
is how they practise secularism. ‘That is
what 1 would like to point out.

Then 1 come to the question of Chandi-
garh.

Shri Nanda: What is the point?

Shri Umanath: I am saying that your
terms of relerence for the formation of the
Statc was based on commuualisin. 1 hope
vou have understood it now.

Shri Nanda: You are equally wrong now
also. ° ]

Shri Umanath: You have been wrong all
along. When you  submitted the White
Paper on this, it was communal,

Coming to Chandigarh, the decision of the
Government is that it must be a Cenirally
administered area, a Union Territory and
that the two States must have their capital
there. As T sec it, it is a Jedsion with
dangerous implications. Because, first of all,
as far as the people of Chandigarh are
concerned, there will be no Assembly. ‘Lhey
are denied an elected government and an
clected Asscrnbly. So far as  these  two
governments are concerned, they will have
a capital where they will have absolutely
no power. It is a very strange thing.
Himachal Pradesh was suffering from that

for a long time, Now, because ol re-
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organisation, these two Governments will be
at Chandigarh where they will have abso-
lutely no.power; whether it is the develop-
ment of the capital, or the law and order
problem, they will have no power. It is
an unjust decision. Because of this, the
two governthents will not be interested in
the development of Chandigarh.

Now I come o the implications of this
dangerous  decision, which relates to law
and order. Suppose a demonstration takes
place in Chandigarh and the Punjabi Suba
Government make the assessinent that there
is nothing wrong in that demonstration.
And suppose, the Central Government think
that it is a law and order situation, su
there must be a lathi charge against the
demonstrators, and the other government,
natnely, the Haryana Government, thinks
that what the Central Government did is
vight, that it has intervened .orrectly and
the police lathi charge was correct. Now
what will happen is that there will be a
vonflict between the Punjab Government
nnd the Central Government and between
the Punjab Government and the Haryana

Government on this issue. All sorts of
complications will take place.
Shri Nanda: Are you thinking of lathi

charges there?
An hon. Member:, Firing also.

Shri Umanath: Firing and lathi charge 15
not my desire, It is at your command. You
are going to dg that. I know it wery well.
Chandigarh is not going to be an exception_
as far as firing and lathi charges are con-
terned. I do not think they are going to
have a privileged position at the hands ot
Nandaji.

S0, when the law and order situation
ctomes and one government may like it and
snother government may not like it, what
will happen? This decision of the Govern-
taent is the worst seed of disruption betwecen
the two State Governments and the two
regional people. So, it has a rdangerous
impheation. That is why I am against
Chandigarh being Centrally  a!ministered.
It must be a capital of one State and it
should not be Centrally administered.

Of course, our party's opinion 1s that
Chandigarh must be the capital of Punjabi
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Suba. We have got our reasons and we
will state them. The Commission says that
Chandigarh must be a part of Haryana.
The Government says that it must be Cen-
trally administered. Our view is that these
are not conflicting decisions hut are a partl
of the same game to deprive Punjabi Suba
of Chandigarh. If we go into the merits of
the question of Chandigarh. as far as geo-

-graphical contiguity is concerned—I read the

reports and other things—it is conceded—it
is not disputed—that on all sides Chandi-
garh is covered by Punjabi-speaking mea. It
has geographical contiguity with Punjab:
Suba. In fact, if Chandigarh is to be the
capital of Haryana, Haryana must have a
corridor running through Punjabi Suba.

Shri D. D, Puri: No, this is not so.

Shri Umanath: As far as ontiguity s
concerned, on three sides Chandigarh i

contiguous  with  Punjabispeaking  arca,
That is the position.
What is the argument against it? The

argument against it, I found, is that as far
as language is concerned, Hindi-speaking
people are in a majority. That is the
one consideration given. [ want to know
what about Bombay. Is it a fact that in
Bombay the Marathis are in a majority?

Shri Shivaji Rao §. Deshmukh (Parbhani):
They are.

Shri Umanath: They are nnt. This s
admitted. That controversy caioe at the
time of Bombay. Marathis are wot in a
majority; that is why the other people
demanded that it must be Centrally ad-
ministered ang that is how it was brought
about. However, what I am saying s that
this standard that is applied to Chandigarh
was not an objective standard. It i just
a pre-determined decision that is taken.

Shri Warior: Let us not repeat in Chandi-
garh at least the same blunder that wes
committed in regard to Bombay.

- Bieri Umsnath: Another argument is that
both the regions have contributed to its
development. Both Gujarat and Maha-
rashtra had contributed to the develop
ment of Bombay. Both had contributed
to the development of Bombay city, At

.
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the time of Bombay also this serious pio-
posal was brought that Bombay must be
made Centrally administered but it was re-
sisted by the people and then it was given
up.

Coming to the illogical position ihat the
Commission itself has taken on the ques-
tion of Chandigarh, while they say that
geographically on three sides there 1s con-
tiguity because of the language majority
we are recommending that it should go to
Haryana, the same Commission when it
comes to Pathankot says:—

“The tehsil is predominantly Hindi-
speaking but it has no geographical
contiguity with the Hindispeaking
districts of the Punjab in the south.
In the absence of geographical con-
tiguity, tehsil Pathankot cannot be
rccommended  for inclusion i the
proposed Haryana State”

So, though it concedes that it is Hindi-
speaking area, it does not include it in the
Himdi-speaking State because there is no
geographical contiguity. Then, they must
apply the same thing to Chandigarh also.
Though Chandigarh is Hindi-speaking, but
because there is contiguity on three sides,
it should go to Punjab. So, my submission
is thap this Commission cannot justify its
position.

My point is that it is a division of jobs
between the Government and the Commis
sion, that s, the Commission should re-
commend that it should go to Haryanaand
threaten Punjab that it is going to Haryana,
and then the Central Government must
intervene like a monkey dividing the bread
hetween the two cats saying, “No. It is
foing to Haryana and so I am saving it
from going to Haryana by making it a
Centrallv-administered area,” This is the
mind behind that. By this decision, the
Government poscs as if they wre doing
justice to Haryana. But Haryana’s genuine
demand is for Greater Haryana with
Delhi as its capital, The Government does
not want that Delhi should go to Haryana.
So, in order to divert the attention of the
Haryana people from their genulne
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demand, this Chandfgarh issue has been
raised.

Finally, on the question of Tehsil and
village importance, I request that village
must be the basis. One tehsil consists of
2§ lakh people. Now, there may be 130,000
pevple speaking one language and 1,20,000
may be speaking another language. Now,a
difference of 10,000 should not make it go
to another State speaking another language.
So, my appeal is that in the mnatiomal
interest, in the interest of national integra-
tion, in the interest of amity between these
two States, the Government must remove
certain portiony which have become the
seeds of dissentions,

Shri A. N. Vidyalankar N,
Chairman, Sir, I wished that as the Bill was
s0 important, more time should have been
given for the examination and consideration
of the Bill. It is unfortunate that suchan
important Bill should have come at the fag
end of the session and only two or three
days should have been given to the Mem-
bers for the examination of the Bill.

Most of my friends who have spoken
earlier, I feel had examined the Bill not
from the objective point of view but from
the subjective point of view. There might
be logic in a thing. But when the Govern-
ment has lo  determine  certain  policies,
procedures and certain actions, Governmeng
has to look at the whole thing from the
overall point of view, and mostly from the
objective point of view.

There are many problems. Subjectively
spcaking. we  desired that these pmblcm.u
might be solved in certain manner. But the
Government has to take the totality of the
situation and from that point of view, from
that angle, they have to find out a solution.
Their solution cannot be absolutely correct
from the pure logical point of view. But
from the administrative point of wiew, it
has 1y see what is logical. In the demo-
cratie set-up, we have to decide and we have
to determine something out of many claims.
In this matter, there were different claims
and there were conflicting claims. For
instance, with regard to the boundary many
friends have spoken differently. I think, at
this stage, it is not proper to raise the con-
troversies with regard to the boundary.
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There ave different opinions; there are
different, contradictory views. On one side,
it has been demanded that Government
should take certain  action immediately.
Thay was the demand from Haryapa; that
was the demand from the Punjabi-speaking
area and that was the demand from Hima-
chal Pradesh. The desire was that Gov-
ernment should take some action imme-
diately before the Geméral Elections. Then
the Government had to settle conflicting
daims on areas from all sides, The best
thing under the circumstances was for the
Goveinment tp set up a Boundary Commis-
sion. The Boundary Commission has decid-
ed these cases. Then even after that, con-
flicting claims, specially in regard to
Chandigarh continued to be pressed. Gov-
ernment have decided that that area should
remain with the Centre in order to give
the scope and time for the Government and
for all parties to determine the future of
Chandigarh, Therefore, I think that at
this stage we should not raise controversies
with regard to boundaries. We should have
the larger perspective of the interest of the
people and we should not raise controversies
with regard to boundaries.

So far as Mr. Kapur Singh is concerned, 1
think most of the things that he spoke were
irrelevang to this Bill. He opposed this
Bill because this Bil] did not give the Sikhs
a Homeland. Tt would have been uncon-
stitutional and absolutely contrary to the
provisions of the present Constitution if
this Bill had provided for a homeland for
Sikhs.  They cannot provide, under the
present Constitution, any homeland for the
Hindus or for the Muslims or for the Sikhs
or for any other community. Mr. Kapur
Singh had quoted Jawaharlal Nehru and
the Resolutions of the Congress. But what
Mr. Kapur Singh stated was not consistent
with those Resolutions; what he stated was
absolutely opposed to the general concept
of nationalism tg which Congress and the
whole country has consistently adhered to
and to which our Constitution also adheres,
1 need not go into those questions. He tried
to state the history. I concede that Master
Tara Singh, at no stage before Indepen-
dence, demanded that the Punjabi area
should be a separate State just as the
Muslim League desired that the Muslim
area should be a separate entity. Master
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Tara Singh, before Independence, took that
stand. 1 think that was a patriotic stand
that he took. Against Jinnah, he took that
stand; that was patriotic. But the stand
that Master Tara Singh is taking today is
not patriotic. He now desires that there
should be a separate Sikh Homeland. Sikh
Homeland, as I have justsaid, is opposed to
the concept of the present Constitution, is
opposed to the concept of nationalism.

My friend, Mr. Umanath, has also tried
to say many things but I think he distorted
history. By distorting history, he tried to
build up his argument. I have no time to
go into the whole history.

The Communist Party, whether it is right
or left, claim that they are a secular party.
But unfortunately whenever communal
demands were made, whether before Inde-
pendence—made by the Muslim League—
or after Independence, made by communal
or sectarian groups, thé Com ist Party
somchow or other persuades itself to - sup-
port those demands. Perhaps that is be-
cause they think that any stick is good
enough to beat the Congress Government
with.  (Interruptions) .

Shri Umanath: The Pakistan Agrecment
was signed by your Government and not by
us.

Shri A. N. Vidyalankar: I know that in
Rerala they befriended the Muslim League.
Wherever there are communal or sectarian
demands, the Communist Party goes and
supports those. I cannot understand. It is
absolutely inconsistent with their claims
to be a non-sectarian or secular party. 1
need not go inte the whole questions.  Just
as I have said, he also tried to distort
histoty. I need not go into all those things
in this short time.

Mr. Daji stated certtain things. He stated
that Chandigarh ought to have gone to
Haryana, He said certain things on the
one side and Mr. Umanath said certain
things on the other side. This shows how
the claims are conflicting. But the Govern-
ment has to take a decision today, a de-
cision from the democratic point of view.
In democracy people make oppotite claims.
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They should agree to certain things and
they shoulid persuade each other. But what

+happens here? Onec party stands up and -

says that they are not going to accept certain
.thl.ng, and another part says that they were
qot going to accept something else. They
try to talk at each other. It does not lead
o any conclusion. But the Government
have to take certain decisions. With regard
to the second chamber, personally I go not
dike a second Chamber. But if we take into
sccount the situation in Punjab as it is and
the conditions there, I think it is a right
decision that at the present stage, the
second Chamber should be created although
jater on if Punjab decides that the second
Chamber is not wanted, it can dispensc
with fr.

With regard to Bhe deeming of some
Council Members as members clected to
the elected Assembly, I would submit that
that is really inconsistent with the Con:
stltution, and I hope that an amendment
will be moved by Government to rectify
that position,

Mr. Chairman: The hon. Member should
conclude his speech in a minute,

Shri A. N, Vidyalankar: This is an im-
portant Bill and many points arise out of
this, and, therefore. I feel that more time
should be given.

Mr. Chairman: When the clauses come
up for discussion. he can make all these

points,

Shri Buta Singh: He is making a very
valuable contribution and let him have
soine more time.

JShri A. N. Vilyalankar: I fecl that only
dected Members should be there in an
elected House, In that respect also, 1 hope
that some amendment will be moved by
Government.

With regard to commop links, I think
4hat it is better that at Chandigarh many
common links should be retained. I con-
ceive that Chandigarh should in course of
time become a centre for Himachal Pradesh,
for Jammu, for Punjab and for Hariana,

SEPTEMBER 6, 1966

ReVryumsation Bill 95_62

and it should become a big centre and a
centre of all  important activities, for
instance, educational activites et ... ..

shri Kapur Singh: Is my hon. friend
proposing Maha Punjab?

Shri A. N. Vidyalankar:.......for the
benefit of all the people of all these areas.
That is my concept of Chandigarh. And
that is .possible it Chandigarh is developed
in that manner with the cooperation of all.
It should belong to all, and it should be-
come a common heritage I think that would
be the best solution, and 1 hope the
Centre will make all the necessary arrang:
ments with regard to that.

Shri lulpur Sin.gh: May I have your
permission to ask this question of him? s
he proposing Maha Punjab?

Shri A. N, Vidyalankar: I am not yield-
img. I did not interrupt him when he was
speaking, although he had said many irrele.
vant things. Why should he interrupt me
now?

With regard to the electricity Board I
have tabled an amend ment, and 1 shall dea!
with that point when the relevant clause
comes up for discussion.

With regard to the university also, 1|
think it would be better that the Punjab
university should be a common university
but the Punjabi university should be given
more funds and more support from the
Centre so that the Punjabi university could
be developed properiy. Similarly, the
Kurukshetra university also should be deve
loped as such a university, and the Punjab
universitv should remain a common univer-
sity.

With regard to canals and dams, 1 feel
that the Centre should take the respomsi-
bility for all the assets and liabilities of the
Bhakra Project etc. I think that it would
be most unjust on the part of the Central
Government it they ask that all the better.
ment levy and all the capital expenditure
should be borne by the two States. I think
that nowhere in the world is the expen-
diture on the running of irrigation projects
and the canals etc. charged from the people
because these projects indirecdly increase
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the total income of the States. Therefore,
1 feel that the Centre dhould take the
liabilities and amets of the electricity
projects and the canals. I hope this point
will be examined so that the two new States
might not be unnecessarily overburdened
with all the expenditure and all the
Interest charges and other heavy liabilities.

oY wo fao wgma  (SAwIT)
az s 4 fomargRee fas mmar
T, zaeT ¥ wEmm g
% wgr faare g8 S 99 A9H
AFA TEAT AEATE | FA i &
I A K As Afvg

qZAT ara ar ag & 5 Ao AfFw
Jeax aATA W0 7g 3 1 gfmw Hwd
T | WOq TA T sWaEdT #r g IA
afrge IfEd & @ ary ot Fw
g% AAIEIT FT ;W dfFe S q
fer aa @ dfes IR
gfraa #feed & & A8 w1 oAFd
1 33 are & awAa g feag S
dffs  dmaw #1 aw & goer g
gl F At o g s A wifey
F wE at §fFs dw7 T oA
A A qE AT A | Fomrarse
B F I T A A F A
AT AGT F SFT ST ATTRT HIET AAT
wifgy ¥ § dfe Swa¢ a3+ T2
g g w7 AEY wgd & ar A
A |

% ag Wt Fgar 1z g & fonr-
ATRAT & AT 111,36 & F¥
qUGAIA  FAT WA | W gH AT
g ¢ f& fondargios & a© wwe
A fead wrgt 1 104 F wEW
qrit | ITEF AT AT WTOF ATE
o ¥ W g, arew aT @ dvw
¥ A g Ay g 5T
1 W@ guATEnE g fE W sgl

BHADRA 15, 1888 (SAKA) Reorganisation Bill 9564

F qE Y WGH! IR F A
draT 3 o3, dfwdAfza w i F
& fag 1 I@ AT ¥ g &y
2o F A 1 feEwrEe w@w # S
feedr i & 3 fegra v gu AT
gt F1 ATET wEAT A agEr gl
TAHY GIGHAYH FTEATH X TS §U AR
st feemn faaar arfed ag smoar 3=
AT EAM

T F e 9T §8 fger
e ey war g Fawmar g f¥
qA1 &1 faa 93 T @ T w7 A7
FT AT AMEE A a9+ & a9
& @1g ¥ @A wifgy fw A feem
fam =1 famar fgy ag 9+t 2 far
AT | gYaEwaT § {6 ag ST FEET a=
A FH AL A IaA! gRiwar F Ay
e 7 farar 31 foaeT gefoar & w1
AR MR FTAT =wfEgw A oW F
HTETC 9 9 AT A A1 A1 TGA4T
F AT TE E AT AUFT g AT 2@AT
aifge fF fom swg o o7 W T
AT 3 I TATEH FTIA WIAT W€
o & A1g faer fear gy @
g fow sea ® WO & Wi 9%
Al S1fge, AT 9w g F fyar
faar srar =fgw 1 3w G W
frugseese AT aga "EwEF £ |

T gTE B FT N FAT F
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M IR AN Y fasdt afgd
Faw femr faafeaea & 1 s
v oF § faafraem g @@
waear ¥ w9 39 F few a@ ¥ W
A AR E ) FOEA A1 Y ghraet
¥ va F afeet ¥ feam amoR
gFar g, ¥  #9 & w9 feaEr
FFAET THH gW a7 a%q £ 7 T
o #1 gw # fa= wwAT Tifge arfe
g & ot Wi § IR fR e
A frera wemg | Faga
T 5 g8 N i @ e 2
st ff oy faeet wrfge, < 99
7% &, ag I A frer @ anfe &
w= R

F gg W FgW AvEan g 5 gard
st g A & IAEr sredr g
ed § AN e §Fed wew Ay
g o H g afem ) s v
gz¥ Ft gfaar g gt F g7 FEw
FEgT AT & | gHTE HEw WRW
gt e &1 @7t F dfed
UHEIA A 39 F A § spIedr
FT AT | W B FIH A FT
afes wger wmEAT @, ar A A
9gAT  ATZAT 2, AT &M FT AT
AT FAT FATEAT £, HETUE FT ATH
FOET §AT ATEAT 2 A IR g4
Fe A gfawr faergg e T ag
Fr gfaar & mwaar g fF @9 gt
I« @t =rfze,

fedmfn megTm gaEE THI FT
ST AT IEE AT T A%
3T & | Sa% 91 99 ¥ ag W
Fgmm  ugw § 5 femmee wew #
ot W e § T F A A W
71§ swaeqr wlaw & A&
H wow aga A A ifean faw
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qwra faq s o a0 #
T § e o g faw Y 71 7 gor
T @ ag@AWH W E
AT WTIA  WTST & WTETC 9 G §T
Fearq & fear & 1 w@d &g &
arq & wRwar g 5 wew ag W werew
o g fF qwwx & faaw gt
g fEwr & T € 99T ¥ TEn
& 9@ o ofwm § qet & 9%
T # mw fEar #1 AR a9 611

f& gom, dam @ fgaEe wIw
& faai 1 e ware &1 gifa ag9 )
fergmam ©F g o @@ W @A A
ferg, afema fix faa a7 39 & s
&l T ATE-ATE FN @A H IH FH
Tt fear st arfe wrEETT T ®
ar gark AW AT AT gRi

g wedl Farq § o fa=d F1 q9ga
FE |

Shri Hari Vishnu Kamath: On a point
of information. The Lok Sabha is having
the second nocturnal session in its history.
The first one was in 1951, I believe, when
the then Home Minister, Shri C. Raja.
gopalachari was piloting the Press (Objec
tionable Matter) Bill. This is the second
time we are having it. We have decided
already we will have dinner here, that I
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what the Minister of Parliamentary Affairs st fi . -

promised.

Mr. Chairman: Why do you want to take

the time of the House?

Shri Harl Vishnu Kamath: He has invited

the Members. When is the dinner?

Shri Nanda: At 9 is the dinner, and at

10 O'Clock we resume,

Shri Hari Vishnu Kamath: Resume ?

Very good.

.l'

st femm qeTaw  (FEEEgR)
arafa AgRE, gHTL a9 #1 a6 §
it AT weer 5w faguw ow A=
w0 ¥ IS AT 4, I FT ATH F faw
& faa mz ¥ awex fame ¢ g
oF g6r 989 ¥ qaT #1 af9q fFar

T Fgar 9rgar 3 fFw a1 faugw
gATE ATRA 7, anﬁ ATFRET S
fadas g—ararias g0 fod 48 2
fF az a1 a1 fea amewarfas 2 ar fag
greserfas 2, afes Ta9r Sofa o=
avarfas famma @ g€ & = fadaw
Fdre 7 Afa 2, 7 arew & 1| AR
ot wEd F qfa o oy fadaw
T g, g JZard gAm g, a1 ure
¥ 79 AT UZT A2 &1 Tar g, WifE
W ATF e 39 gHiFa #1 W faan
o oqr fF gz ow argfarae =z 2,
uoF fgamdt Tem @ 1 ®aIC I AT
gz g fadqs =4 T@T g, a1 En
s f ag Aifey 9 smas 1 afang

9% FATAT T ¥ |

sit forx Ao (FrE)
g av qf:ﬁhawmifm

o9 "I
¥

& 9 a9 arfeer 41 KAy g@ew A Y
gt a1 S amanfa ar ar ) qfe
99 a9 At AT W s fom aroger
Y ATaTfe 4, WA Ag @ ATA AT
¥ g, a1 @ s e R

=it favt Aromer © #F qrarfan Al
q7 |

st e qeraw ¢ AT qEE
9 aTa 71 577 2 2§ & fF ot 777 W
ag Wl 99 7 A A

= faow % 8 7 wrew faeamw
e asEafa g

qifearizd FHET F W e A
2, 9% 1928 ¥ Wi oTdTE FRE H
TEE AN § ISV # garar fzar
TEIE | # IERAT a1 93213 ¢

“If a province has to educate itself
and do its daily work thmugh the
medium of its own language, it must
necessarily be a linguistic State. If it
happens to be a polyglot area, difficul-
ties will continualiy arise, and the
media of instruction and work will be
two or even more languages. Hence it
becomes most desirable for provinces
to be reorganised on a linguistic basis.”

™ T IW FT QF T€T w97 faqT § |
afe it 7% faoelt @gw g¥ 2, =
Fadr oA g3 #7197 A AR A
gfamm o & fadft ot azg ¥
A AR faan s oqar aema
I ARA  FNOAST GAET gAT v
ghaamm  wia a7 o7 ¢ & | feet 3
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[=r fFw verTas)

WY WY a% aTa & arg A% wer g fw
fow fav gt qar @i gfamom s
q i, 39 faq ¥ 9w wiEt # faw
IR AT WTATHT & S A EHR
g WG & AT F KA AT S
S TG AT 8, 98 ¥ IR I
St § AT AgF gFT 1 A a1 AT FI-
gt s g AT =T agd fag
Fag T fr ow ¥ qAET @& AR
gfamn sty a1 14, a9 & gArEe,
forer 2= Frvafaarerg 1 qregw doma
B qarey @ s /e gfomn s
7 fg=t =% ey |

ameT T WeaY ¥ Wi aTeNETfaE
gy & & for iy stisiy & vy &far
& ford, sawt va gaa =7 faar sman
%1 g9 9 @y £ fF a1 g
@& F A fafesRgfar e
15%%&?’@@ @7‘1“{5&:
QT I¥AtE a1 Sa Afan feamsy 7
F @A iw A 21 HIwrEr g7 A
gfamm wid F TwE ¥ @y A
el fx faafea T wm T 19 &,
Iq feq & d9E ga A oW oW
T -1 WL ATAFY @, HaaAT &7
a2t Wit 36T avg gfvamm sra ¥ fe=y
FT a3 §, FAS FT A

foew S g H o AT FT
AL A T F OT F1EAAT FHAL
= faqr & f ot e ag @@ fear
fs sofm #9131 ZHeT T @i, Tgr
a‘hgﬁg‘tnﬁlmmnmrg
g M FT WAT, TAAT AFAAR AT
mar & 3w 5 gt R & v e fF
2N THT F, AP AT TR G AR
g o & foF #01 Agr 9Eg FT oW &
GoeT & fomT AT | | qERE
f5r 1971 ¥ 9Ara &1 ww=w A1 fagr
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i ? A TAar # oA ¥ Ay
gAY gF o gfogom g & /ey
@ ¥ fad g5 & 1, 38 T ™,
Fifs ot gar o gfamm s
otz & TaEy I 1 AfEw @ awar ¥
f ITFIE T ATHAT FIAT ST W
1971 % sgart & gwer faar s
Y7 g art § Syen foar s

@ fgamm & & ot guTg ®Y
G FIATE | AT gwrarg e Sger
¥ ¥y #71 aaT 9ga &, a7 ¥ agf
AT, AfFT 7 ¥ T9 OF ATAA W
ot JHATY AT AT A SATRT IMWE
gy awmsroF @A arza 2 T2t
T ATgE A THE FTAT AR 3,
agt =t FATG Y THE FIAT AT |
afeT gHT Fing F At ¥ #E
Afa w0 ST E, | oAg A
FE wEgefwr T AT P ag A w
TRT AT FZATT | AT IS | T
FET AT IET IAT AT E, AV FAA
#E YT TT WO @I EA AT

8 & zafag & ot AT ¥
oite F® 5 98 T F ATy § ovir

1L GAwT F7 I, FE TAHT GATET
a9 o1 ghamr: &1 2 § o7 @
e ferma a9g | e faw ag
A9 qETT §1 AT A, §F AT FY
TAT X AT UF GERAT FTF | A 7
1 Atfq =1 frafor 78 #o1 §, w5
fagra 7 & ¥ ag A Fedfad
foT 77 wE @2 g1 oy & | forg sreY
FT AET AT § T, WIS, TH AT GEA
AE AT AT, IA AT § o= AT g7
& | oY Wt TS W §, AT T U,
fem diwesr 1 wimw & 1 7 f dizaman
TR &, ar et 7 8, WSyl #TE,
T A ¥ FEHFLE THA TR G
WY W ESEN AN | WL WY
Wit ¥ i o Aifg 1T, fefr o
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fagra & gra, faedt oF wewt & g
= wF &1 FE Ag) T ar e
@ugd ¥ @ @ ¥w fawed A
aiT AT ¥ qrE, AT AT arg 6
ah qEATT FY wAHET W1 AAA | -
fog & ama1 ot & witw s®m f§
faa? w37 T@ a9 ¢, WrEs & ¢
dfqw w1 &, wowd W 8, Tt o
T8, W HE sW Ifad, vl
TR WY FAN AIf9G, TWF T
ST F7 AT HIT AT BAAT T 7,
ot Afy ooer §7, 99 o AeAT qret
Y qrge T Dfaa A gadr arfeai
F( Wt gATHT ¥, FAF fAfaw &,
TEH FIH, AATE FIH, AF qrfedl A
NTET 34 a7 Tt arfag arfs a1 Ifaw
wEr E IawT o WA by wOSAr
wAfaa & I w2 7wy § foa wigey
¥ faq faegwr ga= oifad foaw fx
TR i fer g wE A g 99 | 9
qifeat &1 FO0E OF qAT A1AT q1 FH
H W dafsa veATaE aifear §
IAFT FET A AT WY wedr o
w7 & 77 gt & g, #19 Sfew §
9 sfaw 8, gawi dmwe A wfaw
# sigam* fag gaw stfag s
st 3fam § gasimw AT 1A
AZq A 1 A FTIFIAT | 19 AT
21714, 20 9T &1 qq, FE T FA
ar 3ad farm or s wnfeg fe 2w
FT AT SqTET  FEATC AGE ER0T | ATT
a7 T AAST Tl OIS A1 AW &
HIHA FHAT AT §, AN A9 AeqdT
FET LT AAE | HA TP A F
faa @1 wrw |AT ¥ o7 Fay 99
auer g, S e & fog, e F e
AU aw ag fad wide femmr
3T gEiEa #1 qweat A fremr
¥ Aaw qgy awen w7 aw A
awegt, A ¥ fazg Aifa %7 awear, 7
f& ofsea & fod &% goegn, g =
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¥ foog #rgwenr | dTWT T AME
T gAVT @31 <F AT & e@r AT
f& == &Y qos AT fgd, st a2y
s w1 wifgg, A a1 afeeam &y
FZATX T qTF FAAT S &1 F1 7
WE FHFTARXH & A 91 §,
qdt arfeeam & a1 § a0 oS
5 1 W1 gud Jeow a1 41 TF
T %8 2T AEAT g & aER A AT AR
wagfeart e Fa s
g1 AET &1 % &, FCHTC & v HqET
Wt g, @ f w7 2 wgai g % ag A
TAT AT SHYHE § TAFT FiE smaT
wmE T e FTeAime o
T g i W& FI T
frau A€t a1 | 3q agq A Afafers
gz @A g oA« & Iy F1 fagar
@ ar | qafed &9 &8 F "
¥ e af A 2%, gAfew & e
g1z foe 3 STEATE

drfer & i F€IT FRTSTH
f gt a%  weeAr Tt A FwEn
g T wwW  &f@ W W qEl
FHLE AT FEAT At o A
g fergeam we § waw1 W9 BT
#ifag fs w17 =foa &+ wafs
g sfag & samr ww Sifag,
st mifas & wasr g ¥ fag g
xTFonﬂ

= gw Tw : gwnfy Gy, &
ST g A0 E R o q W
T F1 Hw7 fear 1 ag o Ewen
99 & o, q9w T & fF e
wt yEafas it AT TR ) @
g R £ 39 Tow A1 S g
foar @, st o T WO
NTE TR fm
FHTEE froramA A AT § | 9
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[ gwrra]

R fog ot 1 <oiw &) fogiv Qi
I F A agwFrma
Fax € f5 gm @ afewmw =1 @ T
€ 3 & § a7 ¥ o gy wfamw F
A ad § A s st 9w o
2 o w2y & v aw dfomra 1 Al
qaw

Shri Kapur Singh: He should not mis-
represent me; I have never said that I do
not accept the Constitution. He must not

, attribute to me things which 1 have not
said.

Mr. Chairman: Please sit down.
take permission and then speak.

Please

Shri Kapur Singh: You do not permit
me.  (Interruption) .

ot grewn Jlsmme & o wr vEwT
AIAT 98 ¢ (% gn g "aa 1 T ay
T g 5 ag et fe=dt &t ster
ga oy v & fv o
oF T arawse Ja1 fFar s foed e
R H OF WTE AT & FTH I94T, TR
0% FAL F ATEF WA, GaT A
dar 72 famt @ g fF @ o ged
¥ ORI A T AW A
HeA =T S Fde e vw Y Ao
& @ ara fger o 9 39 ¥ gafe &1
s wrar £ gH, qu wow g faw
T 1 g & Ewar & fF e fee ®
F9 FAI @ TLE a1 3@ FT AqoG qg
T & 5 v G e dad fr
faad f5 99w F7 T1g wew W g
A @ 7@ wm & fag Ak e
T

fea & wwwar g f5 o iR
aEE FHEE F1 waw foar o | ®
QY o a1 FET A AR I F § g Ao
7g 4 f5 RIS AR FT ATCIE § |
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AT TE faawr fafafes 6
Feald g fgaee wdw ¥R,
98 39 & A9 agr foaedr a0 dfER
IM F qY ATY TF T A< 9 5 Jy
FgHT & 99 F1 uF gfae @A e
o7 Ig dgEr F1 aTST IT BT A4
s | Afrw q@ T @ fE i,
T AFHIE & A ATF FF AT AT
1T T T AT qFar o, AfFEw 3w A
A aef % 3 o § B atw ¥ A
ST FLF, T F o 43 9 F F WS
1 o7 a7 faan &+ & faar g0
AT £ % ae ot mvw & faw &7 foggw
e 3 & 39 § 1 faomwr § 99 &
AT St & ag o gfewRe wEw A
I IT KT THIA AT & a8 AT 1 4T
qAE AT F, Gorma w2z %1 3 famr %
39 ¥ a8 wregie fen s 5 @z
difefmm g, A fF 1961 FTE @A
75 Aifewrs ofmn & @t & 1 &fEww
ZHIF 30 & IUGATE § | gHrAA AT
& 5 gt o ot 7T T § A H A g
#t sd B & WX 72 ofon qife-
e A2F gar | At § mwwa g
FHI ¥ a9 39 F {5 Y 39 S AW
fem mar a1 39 & uEifaw g Aaw
7 3@ ¥ A AT IF Q| TG A
s at qg g1 o g w5 fafafes.
Ffag X FET § AT 7 " WY E,
et 1 RaE waar & Fr fafafes
ufefdt 37 & & afFT 3@ ¥
Iq JEE 1 area ¥ fag wm qare
&Y AR W F Y oF W A
frgiafaew §, wsa dfs
AT A9 T § | e frET gt a7
AT 81 a1 99 F 9 A § far arfs
L AR T T2 WIS &7 HET 4271 gAT
R T AAE § oY FTawr &1 ofear
o1, 917 & Ay g avt &
7 AT FTewT 1 e 2w A €,
W %t fafiafes e femmaa & 80
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Aferr g gxamT wrwr #1 2 famr mam
& qued § fe Atz 71§ Ga1 satw
o1 g & 5 ot 51 ) < femar &,
Iq & qIHA FHAT & | TGS ATAT A FHI
g1 framr a8, zafaw o0 w9 &
A I A W ¥ o da w&dogw

# 17 & g8 w9 v AR § 5
T ATE 1 T8 T & (6 qfra el
1 &3 37 &, zafay 5 oy 15 W
orardr &t @gt faen @ #, *fF o
B W F TR B A A AT Q@
& 1 7T 9T A AF FAr A Az qqTE
g Turd =@ F fF 7@ a¢ 4 4, AT
8 far aman, agr W o 6 w2
@ & Tl o wrandr agi O @ g,
9% TES 13 A" 91, HE 15 A=
peERf @i waw
|/ 39 5% arg =1y A8 fear &

brs. ’

wq 7 feesr w7 afvad e
g, I AeH I 4f, AfFT 7w
agr #7 w7 7 w7 faar, SfET fow-
g9 W3W & HTH F1 agH AT AT
FATT ®9 F7 fgar ¥z gEE @
oF T AAEET ATCHIE &, AT AT
FT T HTT AT |

od ¥F WA AT T FT q4qTT
T W 7 OF &Y A 71 7w 7 @
g1 9ATd T OAY IAMRT E IWH A
q 3 9 F QA @ g1 HT
feargmr w39 & s 9 w1 £,
gfamr 7 sFr@r§ | agT F A
% fegra & 22 T qeAT Hiw F7
WA g, I9 F WA I A |
¥4 5T i &, fow awg § 5 gfamr
I 99" H FL @ E ) T wAAAT
£ fr g 1 wwad dEw W
fe 79w 54 W@ &, 78 ST A 0
FH O 7 64 TCAT AMMGH, ATl T@gi
& AWl ¥, agF W AT gIAA & 3T F
ggy gu, g ford=w g, o1 fF

BHADRA 15, 1888 (SAKA) Reorganisation Bill

9% 33 gATT F qAIfa® 4T, 7 IA A1
45 g & Harfas foar oy, 7 f s&ht
52 AT & watfass fear amyy, w1fF Tt
FY FAT H17 AE F AR qEATD
ol

T A AT FEHAT ATEATE | WA
o F far sEm A g 2 F, 9w H
qrwgT § TAR 3 Hied 1 fow
frar % dar, wwam g gl
Ffar 1 afAmmr e man
731 ¥ fowrew wIw #, 3T TR
femra o 7 3 37 2, AfE ImE
AT THHT gAT & AT S AETERE
A FEIAT A AT | IH FT AATS
gg & fF fearas 93w a3 ® T
g & 7 | gafad Jg7 T =T F
1§ T JTEAH &, T3 AT CHHZ T
AT I FT AT B, 7 TTGET AL
femmarer w3 #t ara 91fed, wifs aer
F 80 ZAT= ATZHT I3 AT 2, A TAFT
oo fgam= w3w 97 g3 7 2

ST FAA 16 2, T AT FAET
39z @A I1E &, AY ey wE’
f& &1¢ 597 F91F | W 16 FFE F
T 8 &1 gheaT £7 wavaH ¥ fersmena
% faar , &fF 91 9272 #71 0F T 4w,
TAE 9T 9w 39 IGF FT ASHETST
F< faar | w7 Ao sEFT gfamn
gaeaet ¥ fowsedwsr 4 2, o gwie

" FraT FY §ATT WA § wfwe 57

qFy 9, 6T var araq 757 fHar

wmHfagagramram @y, ..

wawfa wgha : w9 w1 A AT
fadrar, ara-aria=re & a7 arfadm

St RO : FTIHT qgF GYATR |

st gHY e weT  (FTEC)
wvefa o, AH gH aTq FaATigE R fE
T HEgEg fagas Tt welt i
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[st 7Y wFT FAFE]

aif femr 1 wr g aR fasiw ek =
form aga w=t ga fadas agw wroew
g% o TT ¥ A wdw NS off, IANL
Sz T, W aeAT ag faa  ffwm
waa & w1 o Fr fadow qAT
sra, fora # 34T 791 afear faum v
J2ré g1 | A, qF ag fadaA s
% fr 7ast dnfas qfeai =1 @3 gQ
T et A T AT (77T, A WRATTHAAE
agrar) A0 sRA HAg A fE A
fagas gari dfqam 1 a7 & faams
3, fawg €, I F1 T 741 761 o1 7%
aHar | HE WA & fF aTT 7 W A
s ¥ fasr-geigw f57 gu, doma F
e FT HY FIIAT T TFHAT ¢ 135TAQ
# 7 frar Fzan g g v g
1 vt F1 fawbor faum & wa@TT
gl g1 A al, 9@ °F fF so s I 7
fratfaa 7 7% &1 91T 39 9% 1 F715
oY T AT T WAl FT TTF §
A& WA & | A7 a9 FA1 2 fF A
wgeaqut fagas o 30 & dfauw &
HTETT 9T FAAL AT Afeat, 57 TwmH
aif e g1 & g Ig sET A, WA
w2

s, T F art ¥ °F 7 fra
FoAT & fF Afagm & A & arg I 9
At F GIET F1 AENT AT, IH AXG T
U STHTC W7 74T 97 f e F e
qT WAl F1 QST gHT | 9T RET
ag w fF gardl FUF aEf—aresy
g & oar fFar {5 oF w5 &7 @emn
A #ad for w1 91 fopar, @ sw T
WATT T ET 14T 1 IR FT FA &
forq gara 3 T | 9 77 #1 sfaer
feram ra, @ FoY A g TE AT
sra fa 5 smeriT o7 St Fr @A
grar =fza, fam =1 wfaa= F wrn,
Hiwa gort AL I § g ATAT |

SEPTEMBER 6, 1966 Reorganisation Bill
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AdIT ag gt fF aga aw fgar Aw ¥
ge, gA-|TAT AT, AETUS, TIAUT WY
HIFET W39 ZHIT 9 &1 ®7 wErEd a9 |

= PR W v - awiafa wg-
3%, & sgyear Argal g @59 ¥ g
agr g

Mr. Chairman: “THe quorum has been
challenged.

't A et ey T AT 9
FATT M F A H AR g@ ¥ 1 owier
F wrarT 38 & fawraa £ a1a s@ =
# o Al ), fergg § g
qHT FY FGET AT, JTEF 10 TG
@ g wifed, s 15 77 9% WHT
IAFT qATST gAT | ooy w1 feafa
TR AW F Agd wEeayy g, fane =q
& =7 fF 7Y I a2 arEdt e
FIAT AT TG FTATT OF T2T
oA A7 # A I N F1E 58
T T 173 T U w9 K A g,
3G T TIET AT § WIFAT T
HATEHT 5771 5T & A7 98 v A1
GH 5 frTeaT g7, T4 T A" F fE
9TMAET 371 F | TR WA W1 FIA
¥ T 7 Tq L AT gE S gar
2 f Pt a0 % srars o7, Fefrafes
#fgsr am TTBA HGT A fw
o 1 frdqs  TAd Ta@r  war g,
qF AT Tq I1F FTILTAT ¢ /YT Faoi
&1 g9 7 0371 AA g1 § fF a1 o1
grsaifas g sS4 & W ol
LR T IR FEWIL AT A HATY
®IT H Wi &, ST 07 3fagm & 7%
3 qarg & 97 &, TIT 2T 5 WK
gaFAEt #1 2z w2 gErar  few
& 1 =T w5 g ArwEfas  wTEr
37 garfagt § «f og= af @1 ag gA
an & a7 oF agT I gubaw ¥ faq
Firr o & 5n & Ay faamT 57
aY. WAL 29 F1 Fgar g g
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HAT WAT F HEIL L qAF FT YA-
8% 3fa www 9T osoan, At |
ZTAAIE wvw awe wer §, 3 AN

HT A 37 fdgw & F1 4719
EsaugfraF o A A R &
faaga 731 § 1 w9 § %0 Ay 9w
TH A R § ot wrasna a o
T § 39 # AL 1Y AGAT Fifaw
F1 fawior fagr w1 @1 £ 1 2§ a7
T 1 #1 4T fagr w7 fF st 29
#1 frdt awg & @ #1€  wrngET
Fifas saa wr adf &1 o a® TEA
FrFr gt 781 ¢ fF v A1 7fad
aqg Wl §, AT grIE AT WIH
3T H T4 wAAE SIEEl 61 T8
femdr & 1 w/is & wires™ 2
Tofaq fafae= § a1 3¢ &1 w7 &1
0% TIT7 1 &#q7 37 F (97 F4o0 q97
FRyA I fwT g g FA g 7
gaqend fear § a3 aga €1 wrawas ar
T q@ FAT AT 7T Ay g fE
Tz qaT A fadqr arg § sS4 ® azw
qTq F45 74 a7 &1 O ga gwrT
# oUR grIa AE TET HIT AT T
ZAT N2 F oF 2R g5 AT KT AR
T F A MERIG &F 71 &7 F7 |

ga w1 ud aff & fx wrar &
T T At 77 fawior gt =few,
A 3 1 AAY gRTL ®TAAT foer & w27
fw g7 atg =71 fag gk 3w & 79
FAt gHT ¥ | WY gw gy fawe
T 99 T FT wdgHe F F fAoa TE
T A1 gR F1 3" cqeNG HI7 wigAT
Y FAfF K W4T FC F FIA ISAT
7T 31§ $Z0 6 ag g T AY -
T & fordt, guit 37 21 gFar & fad
FFa T AT AL |

o7 % # <9 Frdas o Ao
g3 30 fad oy sgar a@ &7 fa
1037 (Ai) LSD—8
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BT 77 AT 141 ¢ fF ag oF arx ofem
frgasfrgatzndomr 3 ww
97 7gi #gi &, fw fFa atw & "=
5z @181 AR ag faorm @ a3 faa
& & mfs 7g wo F w1 7 IF A7 9
EAR M A ET AGA G|

Mr. Chairman: Shri Jaipal Singh.

Shri Shree Narayan Das (Darbbanga):
Sir, now I move for closure because it has
been sufficiently debated. All parties have
spoken.

Shri Hari Vishnu Kamath: The consensus
scems to be—I have had a talk with the
Minister of l'arlinmentar}' Affairs and the
Home Minister—that the House do adjourn
for dinner at 8 O'clock and resume at
9 Oclock. If that is agreeable, the
House will  adjourn at 8 O'dock
and reswne the discusion at 9 O'dock. I
request the Minister thae the staff on duty
as well as the pres on duty may be
invited as was done on the last occasion.

Shri Jaipal Singh (Raochi West): Mr
Chairman, I am very grateful to you for
giving me an opportunity that I have had
before also o  welcome a Bill dividing
Punjab into two States. As you know,

F qITdTT § AT @GS MErEE TE
AT

I have all wyv life been opposed Lo the idea
of creating administrative states on a
linguistic basis. If there is anvthing that
could ruin this country, it is this linguistic
idea.” I want to ask my hon. friends here,
whether they are Punjabis, Harvanis,
Andhraites or whatever they are, onc ques-
tion. Is there a single State in the country
that is unilingual ? We are a polvglottal
country. I am an Adivasi. I am a citizen of
this country. We hear of 14 languages being
in the Schedule but the most ancient langu-
age is not in the Schedule. People talk of
linguistic States, Whether it is kashmir,
whether it is Shri Patil, whoever it is, they
talk of language.

Shri Alvares: Patil has not talked of
language.
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Shri Jaipal Singh: Yes. When there was
the question of Maharashtra-Gujarat, he
was talking about language. Now, he may
have changed his ground.

The Minister of Railways (Shri S K.
Patil): 1 am not Zgainst it

Shri Jaipal Singh: 1 am for viable
admunistrative States, whether it is Naga-
land, whether it is Coorg or what not
There is Uttar Pradesh, a white elephant,
that could easily be divided into two or
three or four administrative units. Then,
there is Madhya Pradesh also.

Sir, 1 welcome this because if the people
want it, let them have it. Let them pay for
it. It is only by experience that we learn
whether it is good for the country. But the
country must come first. It is not a question
a surrendering to Punjabis or to Haryamis
or anything like that. Whether the unity
of the country can be developed by multipli
sity of States is the point,

I welcome this not because it is on the
linguistic basis. There is no such linguistic
basis anywhere. It just can't be, You
go to any State you like, You go to
Assam. What is the position? Why is this
trouble in Assam? Why do we have it in
Orissa? Why so in Bihar? Why so in
Jharkand ? 1 say, the sooner we think of
States, provinces, as being viable administra-
tive units, the better it is. Let us not talk
of language at all. Language will ruin this
country. We are already  having  this
trouble, whether it is Hindi fanaticism or
the other way round. Now it has become
Punjubi fanaticism, The sooner we cut at
the root of all this, the better it is. What
we want is the division of the country in
viable administrative units, By division 1
mean administrative division that will be
viable, that will be workable, instead of
having these monstrous provinces of Uttar
Pradesh, Madhya Pradesh and the like.

An hon. Member: What about Bihar?

Shri Jaipal Singh: Yes; Bihar dlso and
Jharkhand also. In Jharkhand, I sy, include
Midnapur also. He knows perfectly well
that he is more at home in Jharkhand
than in Bihar. There is no mistake about
it

The whole question is this. In this
country, after all, we are committed
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to a federal administration. It must be
workable. I have mo  argument for or
against Punjab or Haryana. But the fact
is neither Punjabi Suba is unilingual nor
Haryana is unilingual. Let us not talk of
language and the like. As an Adivasi, 1
may tell you that we have to be polyglotal.
If an Adivasi is in Bengal, say, for example
here is Mr. Subodh Hansda, he spcaks
better Bengali than  Mr. Atulya Ghosh.
He speaks English also and he speaks his
mother tongue Santhali also and perhaps
some other language also.

An hon. Member: Hindi also,

Shri Jaipal Singh: I do not think he i
very good at Hindi. 1 think, he under-
stands Hindi also.

Sir, we arc the victims of Indo-Arvams
who have come and occupied our country.
We have to learn the languages from our
masters. I do not know why Mr. Amar
Singh Saigal was so wvociforous about the
creation of these provinces. 1 thought he
was quite happy in Bilaspur. I know he is
going to stay on there. He will not run to
Punjabi Suba.

I welcome this Bill not because it is a
question of creation of two provinces, may
be two or three, on linguistic basis. 1f the
people want it, let them have it. But let
us not allow them to weaken the country.
I am very glad and welcome this Bill. The
only reason why I support this is that

Jharkhand™is inmevitable, If you give
Punjabi Suba, vyom have also to give
Jharkhand.

Y sy fag (Fazaw) : ot @@
srargfs 22 femaa 1953 %7 gt
ifa gata AT =1 FGET ATA A€
F s Fg1 faar qv fam & 3+€i a1
q7 .

That a Commission would be
appointed to examine objectively and -
dispassionately the question of re-
organisation of the States of the
Indian Union "so that the welfare of
the people of each constituent unit
as well es the nation as a whole,: is
premoted.”.
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9 FHEF s aq17 F q18 o 3fz-
T8z wRzw fomiarswm  wfmma 71
FGATEE | wOE I 997 W AfwEndl
g fgumae 93w & qIO9 #7 AGIETA
< faat mar | 99 7T AT T A
FT &qr Tay wal, 1 A fEms w1
T TaT Wal, 7 FedT FT & 7|
T A AW F 88T £ T T
wxqr A 7 1 qefafaefer afee =
w1l AT 7T | TE a9 & fw i aw
7z Fomiargsem 7 wT9=T 59 &2
F qraw WA & 1 FAT qAET G| T
areaT =T 2, w9 gfona #, w9
fawrrer fgwr=er F7, F91 0T T A
FWI HEIT2 &1 | FAT awig & (oo
F1 3@ & A7 F=qAlG A7 FEARIAT
FeE ¥ sgqref wfe fegrar

That he was astonished at the recom
mendation,

o1s gw IvdtE ¥4 o ag aerdt 1
fr =za foariaedmm sfom &
T#7 g1 A5 & darw ¥ Fondargsa
¥ w9 AN FT§ A9 T AL
gz st | wfew g faee w1 29
& 04T F=ar § 91 OF7 g g 2
fF wew & famer fgaras w3w &
wraer § feC gt At frar & an
st memaT 7 ag wferar Ao w1
FT1% FoFaT & SgiA Fegara! & s fomr
&1 daT WA g & 5 3w 5
ATy waw # forAt g A sAT Tifed
qr Iat mgut § § 3@ WA ¥ A
g

wF 9T F & fegek foFor om 2 &,
OF TV I GAT AT AT @I E AT
FH g A AT AT @ E |
T AT FT |G T2 $T A0 37 A7 7
& | ST That fgureT W3V F ThA
FFE TG v & AT & AT T1RaT

BHADRA 15, 1888 (SAKA) Reorganisation Bill 9584

g f famraw wzor #1 Ffaa 2fed
AT FT AT FAT TGAT ATER £ | HHIL
=1 arfey {5 =17 17 wiigdzg % F
THIT 72 UF 1 519 5 CHIHER AT
F7 fZATaT 939 71 §F A3 FEeg
Frzmiga e Fafw@ a3 ot ew
TETARI T & | TEAF GF FTAAT
& & fawns faamar Tear g fr v o
dar |1 Syrar WY § TG minw 1 F
Tt Faerrar qreat g o ot o
ZaTT TRl g4t § A F1 Tho THe
e § 2AF! SUIRT JA=ATE T &, TF
sy @< A4l § | gt 67 swaEr|s
& E 1 & vy fawar fawrar g fa
T qiE g7 (T a7 Erzq &1 fA=e & AT
ST gH faeT & ga wd@r & g TR &9
A% & | W WY 350 o afaaw
Zf7=dia § 39 § g% e & agd B
& TR F FTHI A w9 3 47 Foe
19§ A IG, MR TgT B (@
Z ST | frmTe 939 A SAaT 5
iw & e gn 97 agm AAd @Y F E
z7 %L ZEaal & fraw 9% €1 A
EIHET AT AT 7 A T F A 10T
ZaT ®faww F71 09 @1, Zaq @E |7
3T YYIEe | 3T, Z TEAAL AT BT 3
& wraed &ar, 259 1f79a =l T
FET | T ST § AHIA HoERd A4
& 3Ty far § afem o gz 91w
T & AT g o W g &
awaAq g e AT ot F1 & @A g A
faarae &t &egs 71 a9t 27 g
wE! AAT F W1 ongdt 24T & W@ ZAwT
famar nfgd |« & =g § 7 gwrdr
T AT €A1 | TaT T AT frqrw
F1 T o8 Te A T AT FT |
# awwat 2 v @ T %1 98 &9
gafa & @ & fe g7 e & mfas
&9 FY dar% 78 § 1 97 gH ag Fed
3T A%AE a1 & & aerT anfagi,
FTATHAT, & gFATAL, ATAT HYC ATAT
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[ sy fag)

‘Y ifaat oY A7 W ¥ wAT ¥
TTATE | gF TCHTL WUGA § T34 7147
AT AT g9 THEET AW AGT qF7E
AMT KT T T FAT | ZHIW &2T
aga Aeat 9ir 2 1 g4 i g awa
Al 997 T § | THA HST AT
w1 fad o 1 37a faard & o1 a2 42
% fF aasY J D191 & arg A1
TN A% 1 30 AT T 52w
gt smaT 2 7 73 o 7% 1 34 A
FT GAF AT Y TIT FE | gH ATE
ATAT ATAH § 2gq AT gifem a7y
F fac aamei F fams sz a2 41
ZaT 303200 e R WS AT
2To 3TE Mo TERTT AT o foram 772
THIA TRo T FI HAFAT H, gN
TART T2AATE F q@F A aws mia
R TIN5 AT 347 @ # WIT 5T FLATHT
F g : off 707 fgm  Aedi #1 W@
&7 dra qo i o us@ ge § 1 afea
& Fza1 9w g 1% g7 agfaa &
FAA F IZTOR W AAC ASTHAT F1
STAT T AF A7g7 441 Porgn s agan
2

g AT AT £ fF 6 fa1737 1965

&1 g1 fafam=s 7e1 A7 A 999 &

AT & qTfeRs of rizdz far
ar {9 | 5T g1 41 :

The whole question can be examined
with an open mind,

#3419 T 1 WIAT a7 {703 F7 qZATT
AT F AT 9T 00 AT A A
uF qfAz AAT ATOW ¢ AHTH ATAT F
T 41 £ §ATAT qaT IR AT fwan
a1z | WAT AT WG TF ATIE F1
A F7 g2AET KA AT g £ Ar T ar
Wrar FT AT ®MT FF E, 7 AAAT FY
AT A7 FIITE AT AT =ATT FIH
7 nafafrezfza afsz &1 vara @iz A
T T3 F1 T7ATE | AYA 2T AR
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¥ a1 #1 Hraar GFAA F g agEra
Y 137 AT I9F A7 SATF AT T
Frgr w17 wifes ¥ AT 357 a5 A7 TE

f% UF oF TF FT AT FL ASB AT
Tz AT AT 702 fgmraw & #12
FLIAA T2 Y | 77 TG FTRATH & 7

Ffana 7 gy i § qmar & fe s
AGATA, FTIHT, Ti7AT AT w1t wiean
Fifmarrgs 31 faedt wrar Wt ofaary
# Y7 qardr # | ZAFT IIH OF T FeaAL

o 2, vt faa uw £ a9 @R

ow # w7 g gArE fgmrew & 90A

=efgd | wfFw gaF Arawz oo A4

A0 FEATIAT BT, gewge fadT

hEEl, TMa wewA amear, feegrad
ANITEA BT AT HIAT AT OFATH

1 A7 qaTer £ " faeEr a2

fear & fqame &< 497 #1 7 fa3

# | wzH OF AT AT FleArgAL TR
¥ q9TA ATT ATAAT FT OATASAT AT
2 | famrw 93w F ary w7E o7 wrwET

1 wfrar 7€t 2 1 gaF1 w94 fgurae

*1 741 fza1 & 77 grawr fzaraa g2

®1 ZAT wrfzw ar 1 fgwrEa ®y gEE

msd ¥ TeqT W7 9gIE H1T wAfEIecE

afrara 1 o1 faa § 1 Ao WSt

FT FATHAT A A7 IAHT HEEA @I F

w7 f 3A%1 fawraa & =, qraq
FAETA AE Az &g w1 oFW

fearasr & faeir 20

T WA WY AL fgmT I 3w
F1 £2Z 7 791 AATATqA FIE AU
T8 A1 | WZT AF AATEIM FT ATGIF &,
3% T2 ¥ & oF I G1d FgAar |2

aarfy wgm w7 FEATTFL
# 21 a7 92 awt 9§71 g | 77 F IAT.
F AAT AT GIE |

Y qam o€ : & o fme § @@
FC Wl E |
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TR 97T AN AT F TH FH A
Fua 2 fawd ag a1 At &FET OF
arq AT &, HIAT 77 AT OF AT
ETEAT F A0 71 T A71 67 w107
97 a7 HYZ{ F1 T2qT FAT g, fwadr
@z far w1 fawedt aifegd 791 7
F741 & | femrad 93w uF T@TEr AT
&1 s g wrardy ¥ femry AT
afer w3 & fagra & 97 FAT Fifzq
W7 9% TAtd WA AMZA 1 AT
q7 F A9y FPETA F Ara wicfay
TET 2 | gframow w1 54 H0F F AT
o7 81 H1E ¥ &7 F AN A AN A
TI5T A1 &1 AE W1 FIT AT E | AAT
fzmram 3w ¥ &y ¥ d91 a5 far
mr g 1 war afqaw 2 nge T
q7ifas waral § 40 A ATHAAZ
A HIE "7 ATH AT T AT A Tom
U1 H A1 E | 77 w3{F 3779 F1 3ATFT
oTT TITIT A ATATET TETIN ZATHF HI
w17 wifaer g1 7 7 w1z A, eFew
o1, afraa Efred F1 Y § AV F awE A
qT 77 F fF wzw s @ frw Az ®
THT TE F | W AT AFTEAT FAfAT |
fazelt ®1 217731 25 AM@ F /YT TATST
AN qeETa qrerT €A 7 Afsw ow
A AAT F A1 H1E W7 AAFMfAE
Frefa & 42 2 fasft g3 & 1 g9a
arta § femram g3m w0 TwAT 20
FA7 A=A {7 £ AT ATATED 28 AT
¥ st 1 § wngat § fF oww A ouw
g A7 A A1 At arfar o w= ®
arg mrg geT =ifem o ZW mTewr
sATET HE Er Sifed

ot wnIa fag fagi : & oz
WA ATHRT F ONT AAT AT AW HAT
1 #AE A E fE owEe afamom
F F1ATH 7 FARI ATA AT & AT
T A= v faar 7

# #g qvqre aq7 fag ot /7 07
1T FEAT AFAT Z | HATATTT 7T T304
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fas fFar 2 1 marares &1 & == &
ELE I A F

AR SfamaAts ot 7 garavg
ST T AT T HSST T A AT qg 7AG
¥ fau ofr AdY 2 snfgm | vt =
ZTq Tm T F AT 9v¢ qeAT w7 fag
A 7 5 gt Far Fa2r 0 gwd
ST AIGT F WATT 97 A7 TAET F T
F Fft #r TAEtfaw w9 gy
Z7aTa & 97 Afaym A aw oow
Terw f7g T w20 Wi grrar ¥ afadw
¥ fas3 gu Ant #1317 W gade
Wz A FE WA FAEmT § )

# ag g Argm g 5 wifoesr
F41 g &1 fasan arfge 2T wEwe
i fawn =nfge fgarss 2w =7 7
ag EATLT ST €W & 99 € & ey
TETET T W G, gL o W
gy W A W @ F Ayl
w1 9§49, W qfesry & A o[nd
FrT &, F7% wiew wEN TG @ o
Ffew o ofeq 99 & a9 T & 4%
fEga dl a7 #< & faamr & o9 &
FT | W W § g dfqas gfee @
Wt Ifam & fe wifaesr &1 gt 7
Faw wwr afw  dfw smax
F I g Fi A wfge wig
gz e F1 8d fgaras w1 s =i
gare wi§ guTATY A sl ag @R fE
TSR g # gafag @t faemar
T FIE TA FT AGT FT AT IR
gu st w S A Tt | & 99
CUECECARCRE D ol C I Ein
7T faTqT T A EEE e 461 T
T | A GEERE G qa §
drasre W T 3m o o@mgfE & 7
¥ ¥ ai 31§ v gt i 6w §,
F9 3T T dAN4T AT o ¥
I GBAFIE F1 AL g SR AL
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Z 957 afer wemse @1 fg=r wrdr
g ¥ R forares oda &1 a0 g
F AT ¥ gg AR g@TT FT T
ifqarfas #tw wwifas wmr &)

UF A TEA FET (GWTdT wrew
Frifzadr Fa A faaaE yag ama
A °1 9 39 1T F1 94 @ & o5 Gt
AT A1 I HqF A, 9 HL A7 gt
2 T g qg+ Wl OF Wier 4,
Faer gt WY | ;g AT gATL g
a1 gATY # WIEA A1 g I FT
@ w4 & 5w W g g

%l & gw 3T %1 27w fame
¥ AET @A ATRd | T a9 6 99"
F U5 @ I AqE AT & GOET AT
F ofr § o fg<r ardy ar€ 2, &
FuAGT § 9 F W Ag G A
a1 9t fw &Y ot wew faaea £
2 .

FG 914 &X g F w9 7 WK
@ & | 98 FF FATS AT AT g9
FZN | UF Tq qg Sl ¢ (% faren
A fqars 7 <1 & 59 | A A
A= A1 T TO g9 @ 6§, a
T2 F=91 A1 g | AfwA g7 F1 Qav 3
T ofew fm=rd & a § J% T«
o= fag F w51 a1 B5 wma w9
O FATAT AT A7 qZ Fa4 ZIATAT &
o =T T A ) EE A uE
# gz wiw w7 g o o faee
F1 Qar gEa1a fEn s e 97 dwnEr
a7 &1 oY fam, oweam @1 €
g F1 A7 e, fredt #1 oft faar g,
IO I K AT AT, ITF1 AT A
@t dzaT 1 IT gg AT =Afgw @y
TE ¥ sre=< |l & wlaardr g ey
ar g"r wify ot o Wi SThw &
AT FZ 1 F, 77 Wi F1 & qTT IR
g A9 . wmer F1 A7 4 19w @,
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Fa9 TF I T FT ¥ @ g,
IF RIS AL | Torre Favafaaem
ST AT & g9 F w19 g w9-
wifeEi § § §9 150 g@W F § TF
150 | &1 9w fawafaamg & faqe
8, I & UL 92 AIEHT § faaH g
FFTT o9 B4

T AT 37w ;. fow feaw § 7

Nt wdw fag fagiat @ foa &
TG waT g | § avwsrias q@l g )
# a1 99EY AT g 1 gErfaar
FEATE | A1 ZH ATK § & °g AT FCA
=gt g 5 &9 @@l § Fux A gfe
T 917 | gEIfET ag ATy # A
I TE | WT A ANT 9g9 H AT FET
g T FXd, HO\T TG FIA A1 g
am A AT ... (EER) e,
gfrafedy #1 §7 & o9t =0 & 0
ATET § | 15 99T § HK ET g &
# e gfaferdt 8 g T 2

% a1 A & Fgar agar g+
ZATY FIC L A G ALY AT
WY 1 W AZ HAT AR A FW
qg wEaTA GAEI FT R4 9§,
wgl f& ga # FTE GAET W67 F
arsifaet A T AT 7K oF Ww % -
FC GATET AT AT O, a7 AT AL
FTIT AT, TEY FHIL g2A BT g1 |
AL F=HI ® IR CAET AT
qzig N | I@ FTO ¥ FUA g AT HT
& g0 g &0 @A | G9TE qow Tl
I, A9 G @1, SAET WG agim,
7% fewdt %1 @@ | a9 a9y & q€ §
RZAT |

sit frtrroram -

T qarfasa § a e Eam

AT qEO FEATACE g |

qiET, & A9 A@FE A g6
T # 45 FT gg gAaT @ 6 qw@m
¥ Fgd § WX a8 T a1 W}
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FEAE 7 ag ot o gw w1 feangE
O = & oifqet 2 U A IAET
feamr ot 5= grow ¥ &% o g7
n faal & far & om0
WIEaar 1 5 famr @ 77 373 femmr
¥ Frt o pfmafed ¥ fag
AT 8, #1E wrar A ¥ fog g
2, THY 9 oYt fewizw & faw wrard
@ gog o gE A
fas s grea & ama g 3 At
A frgme §arer & A gwrar
Afas Wl wiww & afer w5
AR R R S
waet foar i ot gar fan
i fen ? Fow shrm w1 Pramdt
g o = ag qaman amgar § Ao
fFamarmirmwsd ¥ am-
TH Faa g, AR F o
AT A ATwAE G ...
(Twaa™) go 43 @i @ zwd
TR maRAR IR
T faa 7 gac w2qw w1 Forw fm
ﬂ'iﬁi’fﬂ'ﬁrm TraT g i 36
TR HaAwmoaTs i ¥ AFAZ At
B IFgA A A A gz g afew
Faer qfy faoEy, @t q@EE A
TR TG AT 93 F FIAR W A
1 A1 w1 5 & o @ w7 ofewm
A G G A gF oF ATq
WA | AW e AT A A w3
WIggq ¥ faat @t 8 1 gw &
¥ 9 97 qAT gHTA wHF 2, A
AT AT I A qF7T | gH HTA AT
Wﬁf’ﬁ#&gqgu’k%wﬂ#wa

ST WIEAT  F A A as A
qE T I A AT, ATEAT AGT ARLAT
TG @ AWMACE qa 179
W afgm o ag @@ F v
g | Wrmaxy, & gyx 11 fairest
FFGT g g i arar anfy Frarfz,
wOT B gfa
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st vt §, fearsm 93w 97 a7
At & FgAr g g, A& @A 3
arzr it gt i gw 2E@T AR oF we
TAEAT | T IFTIFE A @R
g7 I AT FT O T g 39 #1
ga X faw 1 @ faedt "I
g &t faar sT R @0 gEr
g #fqg 1 Fde &1 F9r AR
gEr g #re fuer ¢ AT €
frgman dgd urqa & 77 FT AT

aifgr | z7 wRiF AT K z@ AT
TET FCTE |
= fagtaq fag:  mamfr a3,

oot gER AT ¥ ek ¥ wAy ¥
gamfy o, @rgez FamTw g,
gq fag 3 g9 w1 @maa P &1
a7 33 fadas #1 ¥ AfET, 79@
qerd-Any, g WEF W A AW
F 3T A ATy I g AR g
FY FATAT A T o, @ w9 @0
g ¢, ferraw @ A W FW @
BIIT AR JOE 7, aq A g
F AT AT | ANA SWE A
37 =A% ghamr # 62 AT @ 2
a7 fr foar=sr & sew@E1 =
wTHqaq & frfgmas & faw 4 7
FA ¢ AR A TF LA T T L,
qIgF qra IAFT [ia 691 Wi ¢ 3
FAF AMEATAT 13 TT AT FT 27 F1@
g w3 g, 37 fAg gawr @@
W IA WINT ¥ q@TE AT, 56 F
FAg ITR0 60 F fya1 9117, 39 a1
FT 3 X IIH A TF AAT JA I
Ftgm 1 qat G wawt frmraa
FIARAIMPIE | v ¥ oy
fafeq wewr #1 Atfa W § 5 Frgents
& wET A & Afwarg 7 g,
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[r Fergre fae)

afe A1 4% wF ® 7T F1, A7 Afa
Tt oATT W FvAAT =12y § 1 fawmEm
SAW F WY WAC FHT F WG GAT AT
faar stram &t 37 7 M1 faite w§
97§ arar A a1 e 93w ¥
fasy a7 §, s 8w
arT F AT AT F IF TART AT FATH
wifzy, Jfew 4% femas aiw & st
mfex &, @zt @nzr 75 v @ &, I
far zast gaar 78 & < &, afew
FF A7 ATI AT KA, AT AWFA §
79T qAMT A% fzmam o 0% A7 47
T TET H ATHY AT AT |
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g a@) feafy z7% wwE § oW
I 7EY 2 1 A% A7 T TATE AAT
Fr AT 57 AET 20 K wOd Ay w5 AT
wET § fF o3z e Ay o €,
w7 fx gadie F1 FEE—ATIRT TR
Zmm mwirrt § fafas are 22 9, @@
v qy 7% 28 F fag 7z 3@ o4
AR 77 fAfax e A zd, T A@ F
dfadz 7 owder F 42 a1 48 T
¥ 7z fzmr, TF A w1zE oA F9
w3 ar A wEr faw omaE gt wEl
At w1 AAT Z, FAE qF AT I H
oA AT AT FT AT ET OGO
FrTAE, WA A A9 T7 e A
5, w7 o1 &% WA & {AU qare &
AT &, W7 T FT  AAT TS A
FT AATT AT AT E

T gt ot fadres s 3T
FATaT, 37 7 T &7 & awy fd
&1, Afpa 3% fa=me 1 o 7 719
F7 RETE W AAAT F AT TR
A 7Ary, ¥F A2 AT TR 1957
F FAT § FAT ;LT AWM, AT w4
ETATer WT TACTR AT Y g7 o=
7t 441 f2a1 | TAT 95 AT A TIRT
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wW[ AAG A1, T AT T T TEEIAT
& M w1t arfy e @1 @ A O
TTEENz 1 A% AT ATE & AvET
T ATE | AT 207 FT UHAT § WEETT
T FZT ATIF T TR &, I B B
@t F " fAd AwA-AETaT #7¥
9z § FATEZ ag gz Ay # fw
WY qg JAT A AT AT OFH AET
#iw fafeer 737, a1 fafaer 747,
#hea afz Zmr sy @ @310 5 =T

- gEE T A& & 1 "/F " & e

37 9T framT w90 )

Shri Nanda: I shall be very brief in my
reply.

Shri D. C. Sharma: 1 want a clarification.
Are all the Members of the staff invited
to the dinner?

Several hon, Member: Yes.

Shri D. C. Sharma: The Press people
also 2. ... (Interruptions.)
Mr. Chairman: Otder, order. Please

resume your seat.
Minister.

I have called the hon.

Shri Nanda: In the course of the dis
cumion current and cross current of argu-
ment were there and when we look at the
residue which 1 am called upon to tackle
and deal with, it will not necessitate a
lengthy reply. 1 shall first address myself
1o speech  made by the hon. Member
Sardar Kapur Singh. His was the first
speech from the Opposition. Just a little
while ago he said something which is
very reassuring. He made a very categori-
ral statement that so far as he was
concerncd  there was no question at all
of by-passing the Constitution: he stood
by the Constitution. That is very good.
Cieatainly, nobedy in this country can think
of placing himself outside the sphere of the
Constitution. The Constitution is for all
the peoplc of this sountry; the Constitution
says so: “we, the people of Indla” It
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embraces everybody. There is no room, or
there is no place for any other ideas. Some-
body said herc about sclf-determination and
all that. The hon. Member made it very
clear that he had not said anything here on
the floor of this House about that. Whatever
may have been said outside, for that also.
1 again reiteratc, there is no place in the
Constitution. There is no room for it in this
country, because the Constitution makes us
-one people, one nation, and the Constitution
applies to everybody. There cannot be any
differentiation there av all,

1 shall just poit out one thing, and that
is, about the Jammu and Kashmir State’s
status of 1951, The hon, Member referred
to that. We have moved, and advanced
since then: we have moved forward. There
is no question of going back; we have moved
forward there also. We cannot think of
creating any kind of a new differentiation in
statns in this country. 1 hope that when the
hon. Member thinks about it, he would find
that it can mean no good for anybody wha
might for any rcasons claim such a differen-
tial status.

Shri Tyagi: Is it the policy of the Govern-
ment to bring the Jammu and Kashmir State
on a par with other States very soon ?

Shri Nanda: As I said, we are advancing
towards that. Now, let me say one thing in
respect of what the hon. Member said; I
say it with respect for the hon, Member, lie
made a learned siatement in which he
bmugbl out so much of history, lut still,
I wish to submit that it was a ncgative
approach: it was not a constructive approach
at all; it was not a helpful approach: whom

does it help? Where does it take us? Who
are all those whose ideas have Teen
projected ¢ It docs not help anyone au all.

He said something which will really be
contrary to all that Parliament has been
doing during the last few months bearing on
this Bill that is before us. He says “reject
this Bill.”. On what ground ? This Bill was
never conceived in terms of any community.
It was from the very begmning, from its
very inception, based on considerations of
language, a linguistic reorganisation of that
area. If there is any doubt about -that.
I would request the hon. Member to see
what was the statement that I made after,
we teceived the report of the Parliamentary
Committee. Tt was said verv clearly rhat

1888 (SAKA) Reorganisation Bill 9596

the present $State of Punjab be reorganised
on a linguistic basis. And afterwards,

when  this boundary commission was
appointed, the terms of reference also
madc that avundantly clear. In the

resolution it has been siated very clearly
that the Government of India have decided
lo reorganise the present State or Punjah
on a linguistic basis so as to  constitute
from that territory two States, namely,
Punjab and Haryana States after rrans-
ferring to Himachal Pradesh such of the
hill areas, etc, etc. It again repeats
“cultural and linguistic affinities”. There-
fore, there was the primary element of
the linguistic basis, and further, the cul-
tural and  linguistic affinities. That is °
purcl_\' the basis for this rtorpnisasion.
The wepert of the boundary commission
has heen derived from  these terms of
refevence and is based om that. So, I
thought that the hon. Member, Shri
Kapur Singh, need not have gone on this
track and rejected the Bill for himself,
T hope—99 per cent I am sure—the House
will accept it. But why should even one
person go against the wishes and sentiments
of the whole House and the prindples
which have been adopted by this House?
‘There was nothing at all in the whole his-
torv of the processes which preceded the
Bill which will give the least justification
for considering that we were proceeding on
any consideration based on community.

The hon. member also said something
which was not very happy. I feel unhappy
and other members also feel unhappy about
it=his reference to the judiciary. There is
no doubt, I think, considering the tradltions
of our judiciary and the way it has been
functioning, that it has placed itself on a
pedestal as high as any judidary in anv
other country in the world. To talk of it
in that fashion is really weakening our faith
in that instirution,

Shri Kapur Singh: I endorse this general
statement of vours, but in the peculiar set-
up to which I referred, I made that state-
ment.

Shri Nanda: He has made that statement
in the present context. Why is this cloud of
suspicion being raised in this case? There
is not the least ground for any kind of
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[Shri Nanda]
suspicion being created about it. The whole
carecr of the Chairman and members of
this Commission, all they have done in the
past, only confirms us in our faith not only
in judiciary in general, but in those per-
sons who were Chairman and members of
this Commission. The Chairman is a per-
son who commands the highest respect. Teo
say at all there was the least kind ol sus-
picion in this matter is totally unjustified
and unfair. I hope the hon. member will
take it from us. We know there is not
the lcast ground at all for any kind of
reflection on the compasition and working of
this commission.

Shri Kapur Singh:. The Home Minister has
tried to give a slant to certain observations
which I have made, which I think is not
borne out by the actual words I used. I
said nothing about the honesty of the mem-
bers of the Shah Commission, I said noth-
ing about the integrity of the judiciary in
the country, 1 am ome with the hon. Minis-
ter that our judiciary has maintained the
highest standards of integrity that could be
cxpccted of them, What 1 al:&u.ally said was
—the record will bear me out—that to ar-
tempt to make a quasi-political use of the
judiciary is a wrong thing in principle and
that this has resulted in shaking the confi-
dence of the public in the judiciary itself.
1 have condemned and criticised the pecu-
liar use of the judiciary which the Congress
Party have been making since partition.
Therefore, to try to say that I am casting
any aspersions on the judiciary of the coun-
try or on this particular commission is not
fair. .

Shri Nanda: It is some kind of a philoso- -

phical interpretation to make a distinction
between casting reflection and saying that
it is a political use. Let us leave it at that.

I come to the main part of the discussion,
Most of it ranged round Part II, that is, ter-
ritorial distribution, allocation of warious
areas between one State and another, the
Union Territory of Himachal Pradesh and
the creation of 2 new Union Territory of
Chandigarh. 1f we just tecall all the claims
made and counter claims made, it will be
tound that there was a lot of dissatisfaction
expressed. But it was not in one direction.
There was dissatisfaction, discontent, ex-
presed by hon. Members from Haryana, that
they have not had enough, they have not
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had a fair deal, what really should have
gone to Haryana remained in Punjab etc.
On the other hand, hon. Members from
Punjab had asserted very strongly, with
great force and passion....

Shri Kapur Singh: With great sincerity.

Shri Nanda:......that Punjabispeaking
arcas have been allotted te Haryana. 1 be-
licve, this alone will convince the House

sthat there has been reconciliation of con-

ilicting claims, that if the Boundary Com-
mission had gonme a little further in this
way or that way the discontent would have
been accentuated on the one side or on the
other,.

Therefore, it was a very dificult task, a
complex task, an immense task, let us rea.
lise, that was entrusted to them, and those
in whose hands.it was entrusted have done
the job very well. They have done
something which has not satisfied everybody,
all parties, but anything better was mot con-
ceivable at all, because, as I said, it migit
have meant even a still more sense of de-
privation one side or the other,

But my main answer to this is, here it is
not a question of argument. Here we aic
not going into the question of merits. The
moment we start entering into the merit of
one recommendation or another, whether
this village or this tehsil should have been
here or there, then we reopen the whole
question. This is not what we do here.
‘Then there would be no Reorganisation Bill
passed today. It will take us nowhere at
all. Therefore, 1 believe, possibly, the hon.
Members who have spoken, they have also
spoken just for the purpose of ventilating
something which they were bound to ex-
press, putting forward their demands, giving
expression to their feelings. Let it rest at
that. It is not for me now to go into these
demands on merits, We have accepted the
report of the Boundary Commission and the
unanimous recommendation of the Boundary
Commission has been accepted.

The only thing that remains, as I have
explained, is about Chandigarh. That was
mot ‘&% unanimous recommendation. The
hon. Member from there said, you have di-
vided it into three parts instead of two.

. Then he said, what is the matter, a litthe

bit of land here or a little bit of land there
is immaterial and, therefore, why not we
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give it back to one State or the other. 1f
it is really immaterial, what is the serious
objection to have a Union Territory also
if it does not matter one way or the other?
But I am not quite sure about the trend
of the mind of the hon. Member—ii was
Shri Umanath. Then he said, now you go
ahead. you have made one recommendation,
you have taken one State, take the other
State, take Jarkhand, take the
arcas and so on. I do not want to throw
any suspicion on the working of the mind,
but he is suggesting creation of more and
more division in the country, We do not
want more and more division at alI'.

So far asy Chandigarh is concerned, let
there be no more argument about it. It
has been settled, accepted and there is no
way now cxcept, again, as he said, to open
the whole thing. That may mean delay.
We know how long it will take again to re-
consiter the whole thing, giving it to some
other Commission, going into all these things
etc. It is not possible. Therefore, let us
not argue about these things; let us take
them in good spirit. Maybe, that some
persons nay feel that Punjab has a better
claim than Haryana. On the other hand,
Haryana people may say: here was a majo-
rity rccommendation in our favour, why
have vou departed from that at all. So, it
is gond enough, as it is. It serves our pur-
poses; it serves the purposes of Haryana and
Punjab to bave the capital there. It is also
an economical arrangement. It is an ar-
rangement which is going to be in the inte-
rests of all concerned.

2000 hrs

Now. 1 will take up another two or three
puints which have been made here. After
the Guestion which territory should go 1e
whith State and the question of Chandi-
garh, very little remains which was actually
the subject of disagreement. Only very few
provisions of this Bill were subject to severe
criticism. There was very mild criticism of
two or three features, and I shall attend to
them now.

Shpi Tyagi: Could you give us an assur-
ance that there will be no further division
of any part of our country?

An hon. Member: How can he? People
will squat an the railway track and it
will he granted.

other Hill'
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Shri Nanda: Who can say about the
futurc: It may also be that there will he
re-orgarisation so that there are fewer States
than now. The future can be that way
also. .

Shri Tyagi: That will be welcome.

Shri Nanda: Among the questions raised,
one was about common links, I am wvery
glad that there was no kind of antipathy
to common links. At some stage very strong
feclings were cxpressed on common links
but when they saw the Bill and when i;
was noticed that the way in which the
common links have been provided in  the
Bill is serving some useful purpose, there was
a very great deal of sympathy for' them and
there was acceptance of those provisions.

On the question of High Court one or
two hon. Members asked: why not have twe
High Courts at once. That is to say, im
the same capital, in Chandigarh, there should
be one High Court on one side of the road
and another High Court on another side
of the road.

An hon. Member: There are two Assem-
bly buildings.

Shri Nanda: That is true. But, why ge
on adding to them, incurring more expen-
diture on things when it is avoidable? Hav-
ing got the Assembly, they have got every-
thing they want. 5o, why try to fight shy
of links which are going to mean more
economy in expenditure? Why have twe
High Courts when a common High Court
will serve the purpose, as it has been serv-
ing so far. The High Court has been serv-
ing this purpose.

Then, it is open to the States, if Lﬁey

" want, at any stage, later on, to have separate

High Courts. Not that I am recommend-
ing that. I believe it is a good thing fo
have a common High Court. Having sepa:
rated is it necessary to go on separating
yourself in everything, having nothing m
commoni Why should you take the posi-
tion that you will not even talk with one
another: Instead of that, why not try e
have close links? Already, -the essence of
the demand has been met, The other re-
quirement is good neighbourliness, friendly
relations, having links which are going m
be useful,
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[Shri Nanda].

I may say that these links are not only
between these two States. The aim, the
purpos, the function of the zonal council
is 0y to develop more and more links
which will enable the States to have more
collaboration in matters which can serve
common purposes. Therefore, a High Court
in this case serves a common purpose. Yet,
when it comes later on, nobody can prevent
a Statec fiom having a High Court of its
own if it wants. I hope, they will find that
it is a good thing and they will not think of
having separate High Courts; but if they
choose 1o do so, nobody can prevent that,

Then, about the 1961 census some motives
were altributed as if the whole thing started
with any kind of a communal motivation.
There is nothing of the kind. It was not
the 1961 census only. As hon. Members
will remember, there was the 1961 census
and other relevant considerations. The
Commission, it said, may also take into ac-
count such other factors as administrative
convenience. economic  well-being, geogra-
phic contiguity and faclity of communica-
tion. Therefore it has not at all been any
kind of a narrow basis adopted. The start-
ing point could not be otherwise, but care
was taken to introduce all other considera-
tions which would emable the Boundary
Commission to take a fair view, a view
which will embrace or comprehend all those
considerations which were relevant for the
purpose of determination of the claims of
the parties in this case.

A mention was made of certain deficien-
cies in wvarious clauses of the Bill. As T
said in the opening remarks, after fuller
censideration it has been felt that some
improvement has to be made and for that
purpose a set of amendments on behalf of
the Government have been circulated. We
shall deal with them when we are dealing
with the clauses,

Then there was the question that Hima-
chu! Pradesh should be a State. This was
not the cccasion when we could have gone
into that matter. A number of hon. Mem-
bers have spoken in that connection, but
that s a matter which lies outside the
purview of this Bill.
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Finally, I will say, when we proceed 1o
consider the clauses, I hope the same....
(Inlerruption) .

Mr, Chairman: The question is:

“That the Bill to provide for the
reorganisation of the existing State of
Punjab and for matters connected there-
with, be taken into consideration.”

The motion was adopted.

Mr. €hairman: The House will now take
up clause-by-clause consideration of the Bill.

Clause 2— (Definitions)
Shri Bata Singh: Sir, I beg to move:,

I'age 2, lines 15 and 16,—

omil “the Union in relation to the
Union territory of Chandigarh
and” (1)

T 2 H AU UF mwiwHT g 0
a5 wifsiz A 15 7 16 #alye
weg fawresr & 1% ¥ 21 e
QHe TAAFT A& |

“ “successor State”, in relation to the
existing State of Punjab, means the
State of Punjab or Haryana, and includes
alsc the Union in relation to the Union

territory of Chandigarh and the trans-
ferred territory;"

fxamrgfrm@m AT rt o 2

“the Union in relation to the Union
territory of Chandigarh and”™

g F1z fomr 9o

Fimmz & a7 # AagA 7 waAm
TR 7 modAT ae|r g o7 o0 &7
o & @t 7w fefaezy aga s
a7 e g A A £ fRowm
d¥mg oAy # faare fwmroamw oA
o7 Wz, 39 AaEa faEr #r fdy A
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TJTF FaT ﬂﬁ". a8 Zar arg fx feae Mr. Chairman: The question is:
T qgr ¥ IAE AW, 99 WA A @
T T T weT S 0 37 T “That clause 2 stand part of the BiN*

FeaT 4T A1 A} IAHT R owmar ®
FT FTATAT A7 | A AR AT AAS
gﬁ; q O & TF TATAT T, TART ATET Clause 2 was added to the Bill
GAET 1 WY F1 FHE T T #roag
ag ot IE F1 I 41 HC TZ (HAET
foser &1 @ 47 1 ZH f-'-l"" ?ﬂ‘ﬁ;’ Shri Buta Singh: I move:

Tie motion was adopted.

Clause 3.— (Formation of Haryana State)

%1 Jr gfaas < aawEr o9 @ g, “Puge 2, line 33— ’
# g1 favrs Fva1 § 1 90 999 . e

e & o Tf P (i) after “Hissar” insert—"excluding
TATEE FT HIT 4T HIT H/A W T2 Sirsa Tehsil Tohana Sub Tehsil
F U¥o UAe Wo FI TAE UHTAAT and Ratia Block.”
¥ we fmm @ 2 .

: s £ _ NP (i) after "Karnal” insert—"excluding

aEd Fe g I AT A9 iEwH Shahabad Police Station and
St 2 B S damEr g4 1 femr Guhla Sub-Tehsil” (?)

0 % qmmTr g fromz sfar ad 2
f& zoar fas zq fao = § gefear
F7 fagr 90 f& @ H FTeOw AW

“Page 2, line 36—

gfaq’ﬁ'{i‘[ T F5 aifaa-zedi #1 q97T after “Ambala™ insert—

qAET FET 71 & A ¢ A7 Avr

Tt fam S dvme o1 #¢ azi & fawy *excluding Saddar Police Statien” (3)
¥z AT R 37 | AT g OE

FFzT ¥ WY =F @y Al faeAr dEe “lage 3,—

i fasta F, &1 & w9 F99 SIS

F1 Aqrv E [ * Crur lines 1 1o 37 (4)

“Page 3, line 11—

W W & owa & wmgm g fE » B a0d ©" sube
% fafaees aiga Y sz #1 A & for e 9 ) and (G 2
o FIRR FI GAE I FT AR a7
4

Iy

“clause (€7 ()

Shri Nanda: It goes against the very im- “Page 2~
poruant components of the Bill. It cannot
be ace d
e aceeple ot iines 15 to 177 (6)

Mr. Chairman: 1 shall now put Amend- “p. 3
ment No. | to the vote of the House. age 3.~

Amendment No. 1 was put .and negalived. emi: lines 18 to 20" (7)
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Shri Hem Raj: 1 move:

Punjab

“Page 3,--
(i) onnt lines 1 to 5

(iiy in line 11, omit *(d) and (e)’

(iii) lincs 13 and 14, omit ‘and in
that district,~’
fiv) emi; lines 15 to 20" (4T)

Shri Gajraj Singh Rao: 1 move:
Page 5,-—:

afrer line 3, inseri—

(f: Chandigarh and territories of
Manimajra and Manauli Kanungo
civcles of Kharar tehsil of Ambala
district specified in the Sccond
Schadule;

(2, Bhatinda and Fazilka tehsil of
Ferozepare district of Punjab,”
(105)

stazfag #9193 § 98 FE
g f5 af ama amet gframn w2z F o9
TATHT & wreman fegare AT wo faer
At mifaer frd saer 1 F fRdew Fo
=igmt g fr feme ® fawar guei,
AT, gH-aEEE A fqm =w F
ST gOTE 3, AT AHET G arer 8, oy
FY AIGT GATHT &, TgT F TgHEAD @A
gt § 1 & et s & oty
g AEa g 5 g gt #1fgme &
TFAgE 7 ¥ qonal gq ¥ fwew
fear s, a1fs @z & s afe T
S | AT AAT GHTET A, T 39
AT F AT goma F wyewr (wd 70 <@
%\ #gagicdr ¥ IfF s s
¥ mfaw @1 AT O

T avz 7w faw  # wgrane
gfem =wA "/l TEeT Ae-agE &
s & faem g e e
T AT § | FgT T TgEAT TATT A
T |t #v & oot gw v
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& afcr o5 A g 5 w@man® #1
FEATS F Fe FIIET q9 7§ mina
< faam =i

Shri Hem Raj: I have moved my Amend-
ment No. 47, namely, on page 3, (i) omir
lines 1 to 5; (ii) in line 11, omit * (d) and
(&) (iii) lines 13 amd 14, omit “and im
that district”™; and (iv) omit line 15 to 20,

In this connection [ would simply refer
to the Boundary Commission’s report, the
minority report, page 54, para 13, It says:

“Kalka Police Station is contiguous
with Simla district. Kalka town pro-
vides the main gateway to the Hima-
chal Pradesh for the rest of India and
the economy of the township and sur-
rounding area is closely connected with
that of Himachal Pradesh,”

Morcover, so far as the linguistic question
is concerned they say that 73 per cent is
Hindi-speaking. Therefore, my contention
is that these arcas should be merged with
Himachal Pradesh.

Shri Gajraj Singh Rao: I want to say
that the findings of the Boundary Com-
mission are in favour of my amendment,
The majority report is there, But if it is
not feasible. then I shall withdraw my
amendment. T only wanted to draw atten-
tion to the fact that the report is in my
favour and. therefore it should, in the nor-
mal course, be adopted.

Shri Nanda: The hon. members have had
the pleasure of moving their amend-
ments. ., . '

Shri Bura Singh: Let him not treat them
so lightly, I am very serious.

Shri Nanda: Of course they are serious.
They know that in connection with the con-
text of this Bill and in the light of the
observations that I made with regard to
the claims, it will not be possible for me to
accept them.

Mr. Chairman: I now put Mr. Buta
Singh's amendments to Clause 3, namety,
Amendments Nos. 2, 3, 4, 5, 6, and 7, to
the vote of the Flouse,
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Amendments Nos, 2 te 7 were put and

negatived.

Mr. Chairman: I now put Mr. Hem
Raj’s amendment, namely. Amendment No.
47, 1o the vote of the House.

Amendment No. 47 was put and
negatived.

Mr. Chairman: I now take up Amend-
ment No. 105, that of Mr. Gajraj Singh Ran.

Shri Gajraj Smgh Rao: 1 o'nly wanted
to bring it to the notice of the House, 1
wiould like to withdraw the amendment,

Mr. Chairman: Has he the leave of the
House to withdraw his amendment?

Several hon. Member: Yes.

Amendment No. 105 was, by leave,
withdrawn,
Mr. Chairman: The question is:
“That Clause 3 stand part of the Bill"

The motion was adopted,

Clause 3 was added to the Bill.

Clause 4~ (Formation of Union lerritory
of Chandigarh).

Mr, Chairman: Now Clause 4 is before
the House '

Shri Buta Singh: I beg to move:

Page 3,—
for clause 4, substitute—

“4, On and from the appointed
day, Chandigath comprising of the
territories of Manimajra and Manauli
kanungo circles of Kharar tehsil of
Ambala district in the existing State of
Punjab as are specified in the Second
Schedule shall form part of Punjab
and shall be the capital of Punjab

State”  (89)

I AR, T 4 F W FEE
MR AR WA T AT A €, T
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A frrat g2 2 m fafrees
wgd g2 W £ fF gl g &
HIET FEAT T ATHA A AT qA
1w fagr & amT gréqet ag a1
TF & —& = &7 a7 wwan g, Afw
# gq 790 A Am—fEgm T 01 72
AR A &1 o7 v g% 9gme faw
siaw, wfew 9fE ag w7 g6 foa
8 wfmamsa wrafiesi§
g fafaees atga & ag wdter F&
fr feft omd ¥ 9a ¥ g5 %0 oW
A Aw AN A A TA@A F
faams &

§ oz ofrer %7 g i 7g St ama
w=mg #1 ¢ ag Wy domET gd
T ®q@r &, JI4 F1 F47 a@E
FAT ATGd  F7 T {TS qAET GAT
FWor NI IZ R, WARA
foogwg & 7 § Megma TR
ST qwTE g wEd ww €, @
JET ga & Ay fawmr W, 59 w0
qTET §F & 479 A faqm 9w | 4E
# gftw Zm fafmer aea @ st
g |

Shri Nanda: I need not go repeating

my answer,  The answer given earlier
applies to this also.

I should now put
89 1o the vote of the

Mr. Chairman:
amendment No.
House,

Amendment No, B9 was put and negalived,

Mr. Chairman: The question is:

“That
Bill™,

clause 4 stand part of the

The motion was adopted.

Clause 4 was added to the Bill.
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Clause 5— (Transfer of territory from
Punjab to Himachal Pradesh).
Shri Buta Singh: 1 beg to move:
(i) Page 3, omit line 34, (8)
(ii) Page 3, omir lines 35 and 36. (9)
(iii) Page 4, omit lines 1 to 10. (10)
Shri Hem Raj: 1 beg to move:

(i) Page 3, omit line 35 and 36. (64)

(ii) Pages 3 and 4, for lines 35 and
36, and 1 o 5  respectively,
substitute *(c) Una tahsil”™. (65)

to 5. (66)

inseri—

(iiiy Page 4, omit lines 1
(iv) Page 4, after line B,

“(g) Pinjore kanungo circle of
Kharar tahsil of Ambala district;

(h) the territories in Manimajra and
kanungo circle of Kharar tahsil
of Ambala district specified in
First Schedule”.  (B4)

Mr. Chairman: There are some amend-
ments in the name of Shri Pratap Singh,
Is he moving those amendments?

Shri Pralap Singh: No, 1 am not moving
them.

Mr. Chairman: So, amendments Nos. 8,
9, 10, 64, 65 66 and 84 are now before
the House,

it qe1 feg - wiEde A0 8, 9, 10
F 397 oo argw, & g fafree
TEE ¥ TeET Fe fF gy S
g fefew #1 awwae fF
mr g, #% fera za F1 Frea fgame
ifm a2, w® T@E #
fer w1 7z 2, m® W oTE € T'
GEET FAT AN &, I ®1 WA Fifew
agife w9 F1 Fi S WE T q1
THITH %, a8 34 &1 qfqe qgam
ar1 wfew gr A Efr wema a o
TAET T\ A F TA R AL F
fgama e Fag i &
fadrsr &7 . Fam O w16 FAT qgE
gw Ziforgr fefew o o
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7s fogaee Hfmgmr & 1 Fid
Wt freqer ot mw 9@t TR
Warag FrAES o agam fFIm
F1 uF =afea ot fd a8 ST €0
ggfar a@ gw fufaeey g @
for afrad= g, & fude son
agan § & gg o gend & o oo
T T § e fad & M gifmar-
g3 o & a0 Tore # @ T
EIC |

Shri Hem Raj: So far as my amend-
ments are concerned, I shall only refer to
para 77 of the Boundary Commission's re-
port, which reads as follows:

“Taking into consideration the physi-
cal characteristics, life of the people,
their habits, customs. manners, festivals,
the flora and fauna of the region and
interdependence of the people with
the people of the adjacent districts
of Bilaspur and Kangra there s
no doubt that the tehsil Una has lin-
guistic and cultural affinities with
Himachal Pradesh. But we are of the
view that this tehsil should be
divided between the Punjabispeaking
State and Himachal Pradesh, for in
our view the Bhakra dam and its
canals, the Nangal hydel canals and
the power and other industrial com-
plex should remain in the Punjabi-
speaking State”.

My argument is that so far the arguments
advanced by the Boundary Commission
are concerned, they are clear that this
is a Hindi.speaking area, and at the same

time it has a'so cultural and linguistic
affinities with Himachal Pradesh. So far
as Bhakra-Nangal is concerned, that is

going to be a Centrally managed project.
Therefore, the whole of Una tehsil, 1 would

submit, should be merged with Himachal
Pradesh.

Shri Nanda: In this we have followed
strictly the recommendations of the Boun-
dary Commission and we do not want to
depart from them,.,
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Mr. Chairman: I will put amendments
Nos. 8, 9 and 10 of Shri Buta Singh to
vote,

Amendments Nos. 8, 9 and 10 were put
and negatived.

Mr. Chz.l.rman I shall now put amend-
ments Nos, G4, 65, 66 and 84 of Shri Hem
Raj to vote,

Amendments 64, 65, 66 and 84 were put
and negatived.

Mr. Chairman: The question is:
- “That clause 5 stand part of the Bill".
The motion was adopted.
Clauses 5 was added to the Bill.

Clause 6.— (Stale of Punjab and territorial
divisions theveof) .

Shri Buta Singh: I move:

Page 4, lines 33 and 34,—for “other than
those specified in sub-section (1) of section
3, section 4 and sub-section (1) of section
5",

Substitute—"other than those
in the territories of Harvana
chal Pradesh, along with District Gangana-
gar of Rajasthan State™. (11)

included

and Hima-

This is almost on the same lines on
which I have trying to convince the hon.
Home Minister who seems to be in  no
mood to be convinced and so ‘unconvinc-
ble’ that he has pot even cared to consider
it sympathetically and that he is stick-
ing to the recommendations of the Com-
mission which are not free from suspicion.-

1 have moved this amendment No, 11
because I feel that the geographical con-
tinguity goes right up to the district of
Ganganagar, Rajasthan, When you are
forming a State on the basis of a language,
why should you preclude an area which is
totally and completely speaking that lan-
guage, that is, Punjabispeaking? So I re.
quest the hon. Minister to consider it
more favourably because the entire area is
a purely Punjabi-speaking area.

Shri Hem Raj: 1 move:
1657 (&i) LSD-9
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Page 5,—omit lines 12 to 20 (48).,

Shri Nanda: I have been opposed even
to small departures from the unanimous
reccommendations of the Boundary Com-
mission, This is a very big departure. I
certainly cannot accept it,

shri Buta Singh: I move No. 12 also.

I move,

Page 5, line 15,—for “Nangal” substitute
“Anandpur Sahib”.  (12)

I wish to speak on this also.

JTdA ATed, g A1 RU HAEHS
AT 128 59 W WA OF agd aua
F gy fages w30 &, 72 A1 A9-F_T
(2) gzadifmar gar & f5:

“the territories which immediately
before the appointed day were part of
Una Tahsi] of Hoshiarpur district but
are not transferred by virtue of

section 5, shall form a separate tahsil
known as Nangal tahsil.., . ",

w g fafeet age 3 79 fdga
FraT e o ag <1 oo A qgee S
ST TR E AT IH FT AGT ATH 7 AT @
W F A TEY A A wh S
w g f@ g &1 dara F ara s
srr ar fgwewr @ T@ o oFTe
fear s, w4 w72 2 e za A
TV FATH ANMA TEHIA Fgd & TA H1 ATH
=YL aTgd qede @1 aw | I
1 awg 77 & fr T8 oE F1E wifa
fag aga 3 aEmT AT W AE ¥ IE
& agrge fag oft faeelt # s st
Fatr faw a1 gafag o efefes
e & 9w A1 femr @A F feg
A gaL AT AT |ITHTL, Go1T i
gL uE Aifas fag  wgraw &1
TATET WA AT T R, W IA R
AT § §H qgEIE T ATH ArA==gL algd
@ fem o & Howwar £ fF oy
aga wafaa ara g
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[Shri Buta Singh]

Shri D, C.. Sharma:. I support the
amendment of Shri Buta Singh.

* Shri A, 8. Saigal: I also support it.

Shri Nanda: 1 have ecvery sympathy
with what the hon. Member has said.
This is a matter for the State to
make any  change in  the namc.

This is not the place where this can be
settled,  (Intevruptions)

Mr. Chairman:
State:

He says it is for the

Shri Buta Singh: They can very wall do
it here. It will* be very graceful on the
part of Nandaji if he accepts my request.

Shri Ranga: What is the special diffi-
culty for my hon. friend to accept this
suggestion ?  Can he not agree to this much
of a gesture. 1 find now every one is agreed
to it

= e w7 wEAW : FAT ot
qar & F a2 qg qfEeq T@f 8
aFar ?

Shri Nanda: I said in answer to the hon
Member who moved the amendment and
stated his views on it, T responded, and I
said that this was something good, T would
personally be happy, now I only thought
that this might be done later on by the
State, but T have no objection, let it be

done here.
.

to the House,

I put amendment 11
Amendment No. 11 was put and
negatived.,

Mr. Chairman: The question is:
Page 5. line 15—

for “Nangal™
Sahib™ (12).

substitute  “Anaudpur

The motion was adopted.

Mr. Chairman: T put amendment 48 1o
the House.
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Amendment No. 48 was put and
negatived.

Mr. Chairman: The question is:

“That Clause 6, as amended, stand
part of the Bill"”

The mation was adopted.

Clause 6, as amended, was added to the

EBill.
20.32 hrs,
The lok Sabha then adjourned ill
thivly  minntes  past twenty-one of the
Clock,

The Lok Sulha re-assembled  at thirly
miinules fast hwenty-one of the Clock.

[SHRI P. VEXKATASUBRAIAH in the Chair]

) gFW |} WHATT TATIT AEET,
oo ¥ OF STEET 9TEATE | AT
BHTT W19 o7 W97 saze fear mar 2,
w7 AAAE ALl ¥ A9, 9 /97
FAsAWAT 2 BW & P T ar fw
g arr fwsm, &fFr W L.
(swaa@) gur "9 I HEE [qEER
frar aar 2, gg ¥z w o Tl
FrFrasy Fga At ¥ 3z a1
foremd wrar o€ 2

Mr. Chairman: Order, order. This is
not the place where you have to raise these
questions,  We will clause-by-
clause consideration,

take up

WY Z®R G €YD : I F7 fasgren
A |

Shri Jaipal Singh: Béforc we proceed,
may I say this I know 1 am doing some-
thing that is extra-ordinary. It has nat
happened in this House so far. But news
has just been reccived. I hope the Leader
of the House is also agreed that it is a very
difficult situation but still 1 hope that we
shiould stand for a {oup]l: of seconds. The
Prime Minister of South Africa !lil been
assasinated.
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Shri Raghunath Singh: No,

Punjab

Shri Jaipal Singh: If you do not want,
you need not accept it. May I say. becausc
the future will be very different....

Shri Raghunath Singh: I oppose it on
the ground that we do not recognise South
Africa and he was a man who was responsi-
ble for turning out many lakhs of Indians
from South Africa, as also Africans.

Shri Tyagi: According to an oid stand-
ing convention, we should do this
Although it is a matter of grief and no
doubt all of us are grieved at this news.
Parliament as such has not been taking
notice of such things. We are grieved no
doubt but that resolution need not be
passed. You may convey it. )

Mr. Chairman: We will take up clause
o (Tntersuptions) ,

Order, order. The matter is over.

't fagza< wame (A1) : awafa
ﬁau,ﬁmmgﬁﬁ greY 9
FFFGTES?ITI

Y gF9 WT ®GAW ;. WA
e, A Eg g & mgoad
Wy w4t 8, W qEr wEey
=t AT TE & g AT ar g
=t ¥4 FT FE WA TG ww
amq g frae 997 & fF ow F e
T wE@T § wA § adr wfeArd ged o
9 EE qgi 9 § 99 F a7 § e
W H F1%1 @qg @, gAfAq 4g
gEardd § AET WTEEM |
Mr. Chairman: This is a matter not to
be discussed here. It is not for the Press

that we are sitting here. We take up clause
7, now. There is an amendment, No. 13.

S gTH W $GAE ;. T 989 FA
a7 fa | g =g & i ag 99T wewrd
H A
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Clause T— (Amendment of the First Sche-
dule lo the Constitution),

*

Shri Buta Singh: This amecndment
No. 13 is.in my name and the name of
Mr. Gulshan, He will speak on it.

Y wemw Wiy agew, &
Sed Fearg fF o

I beg to move
Page 6,—

omit lines 9 10 13,

(13)

mamfy  #ERT, IW TC 9@ &Y
TW[E XY FFPATAS § | SEF@ AR
FT g A wod wdw ¥ far
2 ¥ ged qgdome W fax
q9E F A AW FY TG AgAd
Faw g @ gafen & agmfe
d€rE e F e A @ 1 gwHEy
# # fa o & frdew w7 WA §
Mr. Chairman: I shall put amendment

No. 13 to the vote of the House,

Amendment No. 13 was put and
negatived.

Mr. Chairman: [ shall put clause'7 to the
lote of the House.

The question is:
“That clause 7 stand part of the Bill.”

The motion was adopted.

Clause 7 was added to the Bill.
.

Clause 8 was added lo the Bill,

Mr, Chairman: Therc are three amend:
ments—33, 49 and 50,

Shri Hem Raj: I do not move
amendments which are 49 and 50,

my
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Mr. Chairman: Then

amendment 33
alone remains.

Shri Virbhadra Singh: Sir, I beg to move:

Page 6, line 33, for "3" substitute “4"
(33).

The clause 9 seeks jo amend the Fourth
Schedule to the Constitution, which relates
to the allocation of seats in the Council of
States. My amendment is with regard to
the allocation of seats to Himachal Pradesh
in the Council of States. Himachal Pra-
desh has already got two seats in the Rajya
Sabha, and this Bill increases the num-
ber to three. My amendment seeks to in-
crease this number to four. My reasons are
that Himachal Pradesh has already three
seats in the Council of States. After the
integration of the hill areas of Punjab, the
population of Himachal Pradesh would be
more than doubled. So, it is proper that
representation provided for Himachal Pra-
desh in the Rajya Sabha is also’ correspond-
ingly increased. '

My second reason is that Himachal Pra-
desh, as a Union territory, has enjoyed cer-
tain weightage in matters of representation
in the State legislature and in Parliament.
There is no change in the status of Hima-
chal Pradesh now. Therefore, I see no
reason why this weightage which is being
enjoyed by Himachal Pradesh should he
reduced.

1 hope this amendment, therefore, would
be accepted by the House.

Shri Raghunath Singh: There is some
force in the amendment.

[Division 35
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Mr. Chairman: Does the Minister accept
the amendment?

Shri Nanda: 1 do not accept it.
Mr. Chairman: The.question is:

Page 6, line 33, for “3" substilute ‘4",
(33)

Those for the motion will please sy
“Aye”.

Some hon Members: Aye.

Mr., Chairman: Those against the motion
will please say “No'”

Some hon, Members: No.

Mr. Chairman: The 'Noés ha{fe it; the
Noeg have it.

Dr, Ranen Sen: The Ayes Have it.

Shri Raghunath Singh: Nobody calls for
a Division. It is too late.

Mr. Chairman: Does the hon.
want a Division ? .

Member

Dr. Ranen Sem: Yes, Sir.

Mr, Chairman: Divisioh; let the lobbies
be cleared. '

Mr. Chairman: The question is:

Page 6, line 33, for “3" substitute “4".
(33)

Lok Sabha divided:

21-42 hrs.]

AYES

Bhattacharys, Shri Dinen
Gopalan, Shri A. K.

Gupta, Shri Priya MNambiar, Shri
Hem Raj, Shri . Pottekkatt, Shri
Kachhavaiya, Shri Hukam Chand  Roy, SFri Saradish

Khanna, Shri P. K.
Kunban, Shri P.

Sen, Dr. Ranen

Laxmi Das, Shri
Murmu, Shri Sarkar

Singh, Shri D. M.

Swamy, Shri Sivamurthy
Umanath, Shri
Vidyalankar, Shri A. N.
Virbhadhra Singh, Shri
Vishram Prasad, Shri
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Abdul Rashid, Bakshi
Achal Singh, Shri
Achuthan, Shri R
Akkamma Devi, Shrimati
Alva, Shri A, 5.
Anjanappa, Shri
Azad, Shri Bhagwat Jha
Bahunath Singh, Shri
Balmiki, Shri
Basappa, Shri
Baswant, Shri
Beara, Shri
.Bhagat, Shri B. R.
Bhatkar, Shri
Biren Dutta, Shri
Chanda, Shrimati Jyotsna
Chandrabhan Singh, Shri
Chaturvedi. Shri 5. N.
Chaudhuri, Shrimati Kamala
Chavda, Shrimati Joraben
Daljit Singh, Shri
Das, Shri B, K.
Das, Shri ™. T
Dass, Shri G,
Deshmukh, Shri B. D.
Deshmukh, Shri Shivaji Rao §.
Deshmukh, Shrimati Vimla
Dwivedi, Shri M.L.
Elayaperumal, Shri
Gajraj Singh Rao, Shri
Ganapati, Ram, Shri
Ganga Devi, Shrimati
Gowdh, Shri Veeranna
Guha, Shri A. G.
Hagq, Shri M. M.
Heda, Shri
Himatsingka, Shri
Igbal Singh, Silui
Jadhav, Shri M. L.
Juihav, Shei Tulshidas
Jaipal Singh, Shri
Jamunadevi, Shrimati

Mr. Chairman: The result of the divi-
sion is: Ayes lIQ; Noes 124.
The motion was negatived.
Mr. Chairman: The question is:
“That clause 9 stand part of the Bill”.
The motion was adopted,
(‘;‘laus: 9 was added to the Bill,

Claunse 10. (Allocation of sitting members).
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NOES

Jayaraman Shri
Tha, Shri Yogendea
Jyotishi, Shri J. P,
Kappen, Shri
Kishan Veer, Shri
Koya, Shri
Krishna, Shri M. R.
Laskar, Shri N. R. ~
Laxmi Bai, Shrimati
Mahadeo Prasad, Shri
Mahadeva Prasad, Dr.
Mahida, Shri Narendra Singh
Mahishi, Dr. Sarojini
Malaichami, Shri
Mali Maniyappa, Shri
Mallick, Shri Rama Chandra
Mandal, Shri Yamuna Prasad
Marandi, Shri
Maruthiah, Shri
Masuriya Din, Shri
Matcharaju, Shri
Mathur, Shri Shiv Charan
Mehrotra, Shri Brij Bihari
Mengi, Shri Gopal Datt
Menon, Shri Govinda
Minimata, Shrimati
Mishra, Shri Bibbhuti 3
Misra, Shri Shyam Dhar
Mohanty, Shri Gokulananda
More, Shri K. L.
Muhammad Ismail, Shri
Murthy, Shri B. §.
Musafir, Shri G. 8.
MNanda, Shri
Maskar, Shri P, S.
Niranjan Lal, Shri
Pant, Shri K. C.
Patil, Shri D. S,
Patil, Shri J. 5.
Patl, Shri S, K.
Rai, Shrimati Sahodra Baj
Rajdeo Singh, Shri

Ram, Shri T.
Ram Sewak, Shri

Ram Swarup, Shri
Ramanathan Chettiar, Shri R.
Ramdhani Das, Shri
Ranjit Siogh, Shri

Rao, Shri Jaganatha

Rao, Shri Muthyal

Rao, Shri Ramapathi

Roy, Shri Bishwanath
Sadhu Ram, Shri
Saigal, Shri A. 5.

Saral, Shri Sham Lal
Sen, Shri P. G.

Shah, Shri Manubhaj
Shakuntala Devi, Shrimati
Shashi Rarjan, Shri
Shastri, Shri Ramanand
Sheo Narain, Shri

Shree Marayan Das, Shri
Siddananjappa, Shri
Siddhanti, Shri Jagdev Singh
Sidheshwar Prasad, Shri
Sinha, Shrimati Ramdulari
Sinha, Shri Satya Naroyan
Sivappraghastan, Shri Ku.
Snatak, Shri Nardeo

Soy, Shri H. C.

Sumat Prasad, Shri
Suréndra Pal Singh, Shri
Thengal, Shri Nallakoya
Tiwary, Shri D. N.

» Tiwary, Shri K. N.

Uikey, Shri
Upadhyaya, Shri Shiva Dutt
Varma, Shri M. L.
Veerabassappa, Shri

Verma, Shri Balgovind
Wadiwa, Shri .
Yadava, Shri B. P. .

“Of the four sitting members whose

term of office will expire on the 2ad

April, 1970, namely, Shri Anup Singh,
Shri Jagat Narain, Shrimati Mohinder
Kaur and Shri Uttam Singh Duggal,
such one as the Chairman of the

Couficil of States may determine by

drawing lot shall be deemeq to have
been dlected to fill ome
allotted to the State of Haryana..” etc.

of the seats

Shri Tyagi: I have some objection to
this clause. This allots the seats of the
Rajya Sabha to the newly created States,
Schedule TV allots seats by name. It says:

~

It is also mentioned that Shri Abdul
Ghanj and Shri Chaman Lal shall be
deemed to have been elected to fill the
two of the seats allotted to Haryana. I
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[Shri Tyagi]

have not seen any law which indicates by
namne that such and such person shall do
such and such a thing. Suppose after
passing this law, he refuses to represent
that area. Is there any pumishment to be
given to him? Can you compe] him to
resign? That is something ridiculous.

It is mentioned that out of four mem-
bers mentioned, lottery will be taken and
whusoever ¢omes in the lottery, that person
will represent Haryana. Out of these four,
Shri Anup Singh belongs to Amritsar; he
is a voter in Amritsar. Can a vater of
one State be a represfitafive of another
State? He cannot  repres:at aryena.
Similarly, Shri Jagat Narain belongs to
Jullundur. Shrimati Mohinder Eaur be-
longs to Patiala. All these people belong
to the ‘territory “which is now carved out
as the Punjab State. They are voters
there. They can only represent the State
where they are voters.

How can you decide it by lot and make
such a provision in the Act? I would,
therefore, suggest that the legal repercus-
sions of this may be examined. It would
have been much better if we had passed
a law that the term of all these Members
will expire on a fixeq date, when these
States are created, and then these States
will immediately elect their representatives
to the Rajya Sabha. Here we are trying
to * accommodate certain  politicians, 1
think it is a bad way of enacting a law.

Shri D. C. Sharma: 1 think, Sir, Shri
Tyagi, a veteran parliamentarian, has
argued the case in a very laboured way
when he has absolutely no case. I would
say that the whole purpose of this is that
the contipuity of the membership of these
pertons should not “Be broken.

Shri Tyagi: Why?

Shri D. C. Sharma: For the simple reason
that when the rcorganisation of the Punjab
State has taken place, it does not mean
deprivation, in respect of some , of
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which they have to enjoy for some time
(Interrupion). Sir, reorganisation does not
mean  deprivation “of privileges which are
already there. I thimk they should serve
their normal term. -

Shri Bhagwat Jha Azad (Bhagalpur): It
smacks of provincialism.

Shri D. C. Sharma: It is a good law.
It does social justice, it does legal justice.
1 submit, Sir, very reéspectfully that these
persons should have their scats as is pro-
vided in the Bill.

Shri Tyagi: A representative must repre-
sent his clectorate.

st g fag : TvE AT F gee
a@?@wﬁﬁa‘rﬁrsq&aﬁﬁa&
Toq §9T H oW gl, A gl gad
Rz A U AN F HET AEN A
afr §  fagrr gz @ wE GisEe
¢ w weRgE ¢ ow
& Qw2

Shri Tyagi: I cannot understand what
your Law Ministry is doing.

Shri Raghunath Singh: Shri Sachindra
Chaudhuri is here, He is an eminent
lawyer. Let him tell me whether what 1
am saying is wrong.

ft frxr A ;o F A Ry
FAET @I T wdEe A FE-
fem Fawae & 3 @A @fez )
A fag A FEw AEAT § |
@ wwiege, § gR @@l O wRA
URAS F B £ (AT 9, 39
&, , I AR |

She was clected from Bihar. She was
not a voter in Bihar. They are sitting
Members. Afterwaids they will not conti-
nue as Members. Today the Punjab

the privlleges which they are enjoying and

A bly is not functioning. They can-
not elect a new representative.
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shri Raghunath Singh: There are two
States now.

Shri Tyagi: 1 would request Shri Sachin-
dra Chaudhuri to give the interpretation
of law.

Shri Raghunath Singh: Why is he hesi-
fating to give an interpretation  of | the
law? Let him teli me whether what T am
saying this 1s wrong.

Mr. ' Chairman: Order, order. Shri
Raghunath Singh is a seasoncd parliamen-
tarin. He must know that without his
being identified by the Chair he should
not begin to argue with the Minister.

Shii Raghunath Singh: How can we
pass a provision which is against the
Constitution?

Shri Tyagi: Before assigning the States
to the regularly clected representatives of
Punjab and Haryana, has the Home Minis
ter taken the consent of those Members?
Have they agreed to represent one parti-
cular State or it % just without their
consent the Home Minister has decided it
for himself? ’

Shri Nanda: In the first place, I would
like to state that there is no political con-
sideration at work in this matter. That
is one thing. As has been cxplained, it is
a matter of continuity which has to be
maintained.

Shri Tyagi: They could be re-elected,

Shri Nanda: | am coming to that. If
We are going to go strictly according to
the requirements of the Constitution, the
Reorganisation Bill cannot at all be passed,

because there are several other Places
where changes have been made. ... (Inter-
ruptions),

Shri Tyagi: Why cann’t they be re-
elected ?

(Interruptions) .

Mr. Chairman: Order, order.  Let the
Home Minister explain the position.

Shri Sivamurthi Swamy: Sir, I rise on

a point of order.
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Mr. Chairman: What is the point of

order.

Shri Sivamurthi’ Swamy (Kappal): The
tome Minister has stated just now that
il we go strictly according to the Consti-
Iu[iu.n. we canmot pass this Punjub Rcorga-
nisation Bill.  1f it is his contention, we
want to go only according to the dictates
of the Constitution. We cannot and we
do not want to pass any Bill which is
against the Constitution, So, how ‘can we
pass this Bill2 1 want your ruling on this.

Shri Bhagwat Jha Azad:. Sir, we could
not twlerate this. The Home Minister has
come oput with the statement which will
show on record that the Members of the
House were foolish to do something un-
constitutional after sitting so late in the
night. If that is the position, .let us post-
powe the consideration of this Bill and
seck the advice of the Law Mimistry. Why
should the Home Minister of India say in
this House that we are doing something
unconstitutional ?  (Interruptions) .

Shri Nanda: 1 should be
before commenting,

Shri Bhagwat “Jha Azd: He should
withdraw his statement.

heard  first

Shri Nanda: I am saying that. because
of the nceds of re-organisation, the Const-

tutiom itself has made provision for
variations.
That is all. Article 4 says:

“(1) Any law rcferred to in article 2
or article 3 shall contain such provi-
sions for the amendmeng of the First
Schedule ang the Fourth Schedule as
may be necessary to give effect to the
provisions of the law and may also
contain such supplemental, incidental
and consequential provisions (including
provisions as to representation in Par-
liament and in the Legislature or
Legislatures of the State or States
affected by such law) as Parliament
may deem nccessary. :

(2) No such law as aforesaid shall be
decmed to be an amendment of this

Constitution for the purposes of artide
368."
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[Shri Nanda]

It means, a variation or modificafion is
made for the purpose of re-organisation,
which is a departure from the Constitution
but which does not mean amendment of
the Constitution generally. It only makes
provision for that  variation. It gives
sanction to the variation or departure or
modification in order that this thing may
be able to be done. 'When we are making
such a big change, certain things have to be
done which may be a departure and article
4, dauses (1) and (2) are meant for that
purpose.

Shri Tyagi: Does it not permit re-elec-
tion of members? Can there be may legal
objection to re-election?

Shri Nanda: That is another point. I
am saying that the provision that has been
made is strictly in accordance with the
Constitution because the Constitution it-
self makes provision for departures from it
in certain respects in order to enable
certain things to be done for the purpose
of re-orgapisation.

Shri Tyagi: Let them be re-elected.

Shri Nanda: Therefore, the departures
from the Constitution are not countary to
the Constitution because they are sanc-
tioned by an article of the Constitution
itsclf. There have already been previous
cases. Previously, in all = cases of Te-
organisation the same practice had been
followed and I have here the Acts which
contained all these things.

Shri 8. K. Patil: Sir, I am making a sub-
mission not to offend or put any obstruc

tion in the way of the passing of this,
Bill.

Shri Bhagwat Jha Azad: We have re-
conciled ourselves. The Home Minister
has retracted from that statement and he
does nop want Parliament to enact some-
thing unconstitutional, Now  he takes
shelter under another article of the Cons-
titution. We have nothing more to hear
now. We have nothing more to
thay the procedure is all right.

hear
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shri 8. K, Patil: There is one thing that
does not go very well with me. ’

Shri Priya Gupta: On a point of order,
Sir.

Shri §. K. Patil: I am on a peint of
order myself.

Mr. Chairman: Shri 5. K. Patil is on a
point of order himself. There can be no
point of order on a point of order.

Shri Priya Gupta: He did not say that
he is on a point of order.

Mr. Chairman: He is raising a point of
order. Please resume your seat.

Shri 5. K. Patil: I
point of order.

am standing on a

1 heard just now the Home Minister say
that there have been provisions made in
the Constitution under which under
.certain circumstances certain articles can be
circumvented in order that the provisions
of the new legislation should be made.
There is one thing which appears to be
fundamental to me. It is fundamental and
not merely something which you do for
the time being. It is that whereas a
Mecmber of Lok Sabha can Be a voter
anywhere in India, it is not so far as a
Member of Rajya Sabha is concerned; one
has got to be a voter in that particular
State. Many clections have been set aside
and several people who stood for election
had to sit down because that particular
provision was not satisfied. If this aspect
has been covered, I have nothing to say
then; but if it has not been covered, even
if you appoint anybody today, if later on
it is proved that he is not a member and
is not covered by the exception clause to
which you have made reference, that
Mcmber will be unseated. I only want
to make sure that you have given attention
to it

Shri Raghunath Singh: That js the most
important point. What is the difficulty in
re-electing thiese people? When there are
two Assemblies, why not give a chance to
them to re-elect them?
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Shri Tyagi: They may be reelected in a
constitutional manner. ... (Interruption).

Punjab BHADRA 15,

Shri Priya Gupta: Sir, my point of order
is this. Firstly, Shri Patil is a Cabinet mem-
ber and this Bill being an official Bill, if any
minister, who is a part and parcel of the
whole Cabinet, has got any point of order
to be raised, instead of asking for any clari-
fication here he should have dene it in the
Cabinet.

22 hrs.

The sccond question that he has raised is
as to thc membership of of a Member of
the Rajya Sabha belonging 1o a State. Now,
by genesis, the whole province of Punjab
is bifurcated into two species, Haryana and
Punjabi Suba, and, therefore, the mother
embryo of the original Punjab State is in-
grained in Haryana as well as in Punjabi
Suba. The old Punjab State goes off.
Therefore, that flaw will not violate the
gencral rule. that the Rajya Sabha Mem-
ber frem Bihar must have his name in the
voters’ list in the State of Bihar and not in
Maharashtra and that does not hold good
in this case.

Mr. Chairman: As regards the first point
of order, Mr. Patil was only trying to clari-
fy the position. He was only secking a cla-
rification. There is no point of order about
it,

As regards the second point of order, 1
would like to know whether the Home
Minister has to say somcthing about it.

Shri Nanda; My colleague has raised that
question.  This was very fully considercd
by the Law Ministry and all the other legal
opinion that we could obtain has heen ob-
tained and this has been considered to be
perfectly right within the provisions of the
Constitution.

Mr, Chairman: Shri Himatsingka.

Shri Tyagi: May I take that the Mcnlu-
ber of the Rajva Sabha will be a voter in
some other State? '

Mr. Chairman: Order, order. I have call-
ed Shrxi Himatsingka.

Shri Himatsingka (Godda): Sir, there is
no substance in the objection raised. If
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you read the provision, all these persons
who are named are existing Members. They
have been eclected from the entira State
which they represent. Now, because of this
partition, you will find the words ‘deemed
to have been elected’. This is what is said:

“Of the three sitting members whose
term of office will expire on the 2nd
April, 1968, Shri Abdul Ghani and Shri
Chaman Lal shall be deemed to have
heen elected to Il two of the seats al-
lottedd ic the State of Haryana, and
Shri Surjit Singh shall be deemed to
have been elected to hll one of the seats
allotted to the State of Punjab.”

That is to say, for future purpose, they will
be deemed to have been elected from those
Staies. AL present, they are sitting Mem-
bers from the whole of the Punjab State.
So, there is no substance in the objection
raised.

Shri §. N. Chaturvedi (Firozabad): At the
time when these Members were clected,
they belonged to Punjab. There is no pro-
vision in the Constitution that if a Member
of a Council of Staic during the term of
his office ceases to be a voter in that parti-
cular Stfate, his membership will automati-
cally ccase. There is no provision in the
Constitution that after having been elect-
ed from « particular State, if 1 change mv
residence and in the subsequent voters’ list
1 cease to be a voter in that State, then
my mcmbership of the Council of States will
cease. There is no such provision in the
Constitution.  Therefore, the membership
of the Rajya Sabha continues to be wvalid
even if subsequently they cease to be voters.

Shri Shivaji Rao S. Deshmukh: Tﬁe sub-
missions that I have to make fall in
respects.

two

Firstly, 1 am in hundred per cent agree-
ment with the hon. Home Minister that
the main purpose of the Bill before the
House is the rcorganisation of a State and
that even if it violates in letter and spirit
certain specific provisions of the Constitu-
tion, withont any effect of amendment be-
ing conferred upon by the Constitution, the
Constitution remaining in tact as it is, this
cannot be *declared invalid on the basis of
the cxisting provisions of the Constitution.
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[Shri Shivaji Rao S. Deshmukh]

There is no doubt that. Then, there was
a point raised by Shri Chaturvedi that il a
Member who is elected ceases to be a voter
in that particular State, he does not auto-
matically cease to be a Member of the
Rajya Subha. That is also true. But then
there is this vital lacuna in it that any
Member’s election can only be set aside
by creation of an election tribunal and the
clection tribunal cannot come into being
unless thoe is an election petition,

The provisions for election petition donot
provide for contingency which may occur
the election. On that I have no doubt. Bug
the doubt which I am very seriously pressed
with and which, I hope, this House will
appreciate is this: these provisions being
deeming provisions, these provisions under
the existing Constitution shall have the effect
of those members being eclected de novo
and if these two members are clected de
nove under a deeming provision and their
term is indefinite, then their term shall not
cxpire on the day on which it would ordi-
narily have expired if their election was
to commence from the date of election. In
this case, 1 submit, there has to be somne
sort of clarification.

Shri Nambiar (Tiruchirapalli): Till what
time aie we gitting? It is now past 10 o
Clock. Many of us are feeling sleepy.

Mr, Chairman:. I am putting it before the
House. If the House wishes o sit, we
can finish some business.

Shri Nambiar: 1 think we can finish at
10,15 ro.

The Minister of Parliamentary Affairs
and Communications (Shri Satya Narayan
Sinha): We have had enough discussions.
It can be put to vote. .

Mr. Chairman: I am putting the Clause
to the vote of the House. The question is:

“That Clause 10 stand part of the Bill.”

The motion was adopted.

Clause 10 was added to the Bill,
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Clause 11— (Filling up of wuncancies)
Mr. Chairman: Clause 11 is before the
House.

Shri Nanda:, 1 beg to move:
Page 7.—
(T) in lines 11 and 12—

for “'States of Haryana and Punjab”
substitute—

“State of Haryana”,
(2) for lines 13 to 16, substitute—

" (&) The term of office of such one
of the two members so elected,
as the Chairman of the Coun-
cil of States may determine by
drawing lot, shall expire on the
2nd day of April, 1968, and the
term of office of the other mem-
ber shall expire on the 2nd day
of April, 19727 (117)

Shri Jagdev Singh Siddhanti: 1 beg to
mowve:

ij Page 7, lines 11 and 12—

for “the States of Haryana and Pun-
jab” substitute “the State of
Haryana”. (34)

(ii) Page 7—
for lines 13 to 16, substilute—

“(@) The term of office of one
member so_elected from the
State of Haryana shall expire
on the 2nd April, 1970, and of
the other on the 2nd April,
1972. The Chairman of the
Council of States shall deter-
mine the terms of office of the
two members so  elected by
draw of lots.” (35)

Mr. Chairman: There are Amendments
Nos. 69 and 70 in the name of Shri Vir-
bhadra Singh. Is he moving them?

Shri Virbhadra Singh: No; I am not
moving them.
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Mr. Chairman: I shall ncw put amend-
ments Nos, 34 and 35 1o the vote of the
House.

The question is:

(i) Page 7, lines 11 and 1%, for “the
States of Haryana and Punjab”
substitute “the Statc of Harayana”,
(3.

(ii) Page 7, for lines 13 to 16, substi-

tute—

*“(2) The term of offtcr of one mem-
ber so elected from the State of Har-
yana shall expire on the 2nd April,
1970, and of the other on the 2nd
April, 1972, The Chairman of" the
Council of States shall determine the
terms of office of the two members so”

clected by draw of lots.”, (35)
Let the Lobby be cleared,

The Lok Sabha Divided:

Division No. 36]

Kachhavaiya, Shri Hukam Chand
Paliwal, Shri

Abdul Rashid, Bakhshi
Achal Singh, Shri
Achuthan, Shri
Akkamma Devi, Shrimari
Alva, Shri A. §.
Anjanappa Shri

Azad, Shri Bhagwat Jha
Babunath Singh, Shri
Balmiki, Shri

Basappa, Shri

Baswant, Shri %
Bhagat, Shri B. R.
Bhatkar, Shri

AYES

Shastri, Shri Prakash Vir
Siddhanti, Shri Jagdev Singh

NOES

Biren Dutta, Shri

Brij Raj Singh-Kotah, Shri
Chanda, Shrimati Jyotsna
Chandrabhan Singh, Shri
Chaturvedi, Shri 5. N.
Chaudburi, Shrimati Kamla
Chaudhuri, Shri Sachindra
Chavda, Shrimati Joraben
Daljit Singh, Shri

Das, Shri B. K.

Das, Shri N. T,

Dass, Shri C.

Deshmukh, Shri B. D.

[22-x5 hrs.

Swamys Shri Sivamurthi

Deshmukh, Shri Shivaji Rao 5.
Deshmukh, Shrimati Vimals
Dwivedi, Shri M. L.
Elayaperumal, Shri

Ganpati Ram, Shri

Ganga Devi, Shrimati
Gowdh, Shri Veeranna

Hagq, Shri, M. M.

Heda, Shri

Hem Raij, Shri
Himatsingka, Shri

Igbal Singh, Shri

Jadhav, Shri M. L.
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Jagjivan Ram, Shri

‘hn. Shri Yogendra

Jyotishi, Shri J. P.

Kappen, Shri

Kisan Veer, Shri

Krishna, Shri M. R.

Lalit Sen, Shri

Laskar, Shri N. R.

Laxmi Bai, Shrimati
Mahadeo Prasad, Shri
Mahida, Shri Narendra Singh
Malaichami, Shri

Mali Mariyappa

Mallick, Shri Rama Chandra
Manaen, Shri

Mandal, Shri Yamuna Prasad
Marandi, Shri

Maruthish, Shri

Masuriya Din, Shri
Matcharaju, Shri

Mathur, Shri Shiv Charan
Mebrotra, Shri Braj Bihari
Mengi, Shri Gopal Datt
Menon, Shri Govinda
Minimata, Shrimati

Mishra, Shri Bibbuti
Mohanty, Shri Gokulananda
More, Shri K. L.
Muhammad Jsmail Shei  *
Murthy, Shri B. 5.

Mr, Chairman: The result of the divi-
Ayes 5; Noes 130,

sion is:

The ‘Noes' have it; the ‘Noes’ have it,
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Musafir, Shri G. S.
Nanda, Shri

Maskar, Shri P. 5. .
Niranjan Lal, Shri
Pant, Shri K. C.
Patil, Shri D. §.

Patil, Shri J. S.

“Patil, Shri 5. K.

Pratap Singh, Shei
Raghunath Singh, Shri
Rai, Shrimati Sahodra Bai
Rajdeo Singh, Shri

Ram, Shri T.

Ram Sewak, Shri

Rum Swarup, Shri
Ramanathan Chettiar, Shri R.
Ramsswu-ny. ShriV. K.
Ramdhani Das, Shri
Ramshekhar Prasad Singh, Shri
Ranijit Singh, Shri

Rao Shri Jaganatha

Rao, Dr. K.L.

Rao, Shri Muthyal

Rao, Shri Ramapathi
Roy, Shri Bishwanath
Sadbu Ram, Shri

%ahu, Shri Rameshwar
Saigal, Shri A. 5.
Samanta, Shei 5. C.
Sarat, Shri Sham Lal

1972.",
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Sen, Shri P, G.
Shah, Shri Manubhai

Shakumala Devi, Shrirati
Sharma, Shri A. P,
Sharma, Shri D. C.
Shashi Ranjan, Shri
Shastri, Shri Ramanand
Sheo Marain, Shri

Sheo Narayan Das, Shri
Siddanajappa, Shri
Sidheshwar Prasad, Shri *
Singh, Shri D. M.

Sinha, Shrimati Ramdulari
Sinha, Shri Satys Narayan
Sinhasan Singh, Shri
Sivappraghassan, Shri Ku.
Snatak, Shri Nardeo

Soy, Shri H. C.

Sumat Prasad, Shri
Surendra Pal Singh, Shri
Thengal, Shri Nallakoya:
Thimmaiah, Shri

Tiwary, Shri D, M.
Tiwary, Shri K. N.
Ulikey, Shri

Upadhyaya, Shri Shwva Dutt

Vashya, Shri M.B.
Verma, Shri M. L.

Veera, Basappa, Shri
Vidyalanker, Shria. N.
Yadava, Shri 8. P.

shall expire on the 2nd day of April,

(117)
The motion was adopted.

Mr. Chairman: The question is:

The motion was negatived.

Mr. Chairman: The question is:

Page 7—

(1) in lines 11 and 12,—

for “States of Haryana and Punjab”.
substitute—"State of Haryana",

(2) for lines 13 to 16, substitute—

“{2) The term of office of such one
of the two members so elected, as the
Chairman of the Council of States may
determine by drawing lot, shall expire
on the 2nd day of April, 1968, and
the term of office of the other member

“That clause 11, as amended, stand
part of the Bill.”

The motion was adopted.

Clause 11, as amended, was added to the
Bill

Clause 12 was added to the Bill

Clause 13— (Provisions as to Legislative
Assemblies)

Mr. Chairman: There amendments Nos.
36, 51, 52, 71, 90; 91; 92; 93; 106; and
11§, (by Government. Is any hon. Member
moving his amendment ?

Shri Jagdev Singh Siddhanti: I move:

Page 7, line 25,—for “sixty-two" substitute
“gixtysix”, (71)
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Shri Gajraj Singh Rao: I move:

Page 7, line 25,—for “sixty-two” substitute
“fifty-four”,  (10§) .

I hope this amendment will be accepted
by Government,

Shri Nanda: 1 move:

Page 7,—

{1y in line 25—

for ‘sixty-two" substitute “fifty-four” (2)
in line 31,—

far “62" substitute “34", (118)

Mr. Chairman: These amendments to-
gether with the clause are before tht House,

Shri Nanda: I have explained why it is
not possihlc to accept the change uuggeslcd
by Shri Siddhanti, 1 we were to stick to
62, that would mean bringing in the mem-
bers of the Council who are not elected
dircctly from  territorial  constituendies.
Therefore, we thought it was better to sim-
ply have a change in humber rather than
:hanse in the basis of the 1ep:es¢nt:tion‘

Shri Jagdev Singh Siddhamti: I withdraw.

Mr. Chairman: Has he the leave of the
House to withdraw his amendment 71?

Hon. Members: Yes.

Amendment No. 71 was withdrawan By
Leave.

Mr., Chairman:
you withdrawing?

Amendment 106. Are
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Shri Gajraj Singr Rao: This amendment
is mecessary, 54 has to bt substituted for
62. It is absolutely essential,

Mr. Chairman: The Minister is not ac
cepting I put amendment 106 to the House,

Amendment No, 106 was put and
negatived

Mr. Ch:urn;nn The question is:
Page 7.—
(1) in line 25—

for “sixty-two" substitute “ffty-four”
(2) in line 31,—

for *62" substitute “54" (118).

The motion was adopted.

Mr. Chairman: The question is:

“Thar Clausc 13, as amended, stand
part of the Bill."”

The motion was adopted.
Clause 18, as amended, was added to the Bill

Clauses 14 and 15 were added to the Bill

Clanses 16 and 17

Amendment made :

Pages 8 and 9—

for lines 29 to 39, and lines 1 to 5 res-
pectively, substitute—

Duration of “16. The period of five

Legislative years referred to in clause
Assembly of (1) of article 172 shall
Haryana in the case of the Legis-
lative Assemblv of Hary-
ana, be deemed to have
commenced on the date
on which it actully comm-
1e-r,aet!ed in (hmc of thef
islative bly o
of %u.niub.
Duration of “17. The changes in
Legislative the composition of the Legis-
Assemblies of lative Assemblies of Punjab
Punjab and and  Himachal Pradesh
Himachal shall not affect the duration
Pradesh. of either of those Assemblies”,

(r19).
(Shri Nanda)
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Mr. Chairman: The question is:

*That Clause 16, as amended, stand
part of the Bill,”

The motion was adopted.

Clause 16, as .ameuded, was added to the
Bill.

Shri Hem Raj: 1 want a clarification
whether clause 16 now cxists in  Bill or
not. Clausc 16 says that those Members
who are from the local bodies shall be
decmed, but now they put the number at
54, Therefore, this clause should not be
there,

Mr. Chairman: Has the Minister seen the
amendment? Would he like to say somc-
thing?

Shri Nanda: We have split this clause
into two parts.

sftogam fag . "wmofa S,
P agt fF ST aF R ag F
QU A FLA AT AT FH W ISAT G
aifgd gw A F 77 g T
T FAMF M TN § ATAF IR
FH QUAR FHHN G I5AT A0

st wndw Fag Fagrat : s WA
Waq #qa g f M 16
IO wHEEE 2
Mr. Chairman: No, No. Mr. Siddhanti,
we are in 16A and 16B nmow. The other

clause had been disposed of. The hon.
Minister.

Shri Nanda: The amendment of Mr. Hem

Raj splits up the clause into two parts.
There is nothing in it,
it orraa ez fagraf w9 WG

g AGAA | Jei & ATE A FATE
ag w1 FA 16 X 72 T
FT WHEACS & |

Mr. Chairman: That is over; pleasc Te
sumc your scat,
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Clause. 16A
Amendment made:
Page 8,—

after line 36, insert—

“Transitional 16A. The person speci-
provisions fied in lines 11 of part
with respect B of the seventh Schedule
to certan who is a member of Legi-
members of slative Council chosen by
Legislative the Local Authorities’ cons-
Assembly of tituencies of the existing
Himachal State of the Punjab shall
Pradesh. on and from the appointed

day become member of
the Legslative Assemblv
of the Union Territory of
Himachal Pradesh, as if
he was a member chosen
by direct election to
that Assembly from the
territorial constituency
within  that Union terri-
tory,

16, B, The person specified
inline 10 of part B of the
Seventh  Scheduld who
is a member of the Lagis-
lative Council chosen by

- the members of the Legis-

lative Assembly of
the  existing  State of
Punjab shall on and from

the appointed day become
member of the | legisla-
tive Assembly of the Union
territory of Himachal
Pradesh, as if she was
a member chosen by direct
election to that Assembly
from the territorial cons-
tituency within that Union
territory.” (53)

(Shri Hem Raj)

Mr. Chairman: 1 will put clauses
amnd 16B to
question is:

16A
the vote of the House. The

“That new Clauses 16A and 16B stand
part of the Bill"

The motion was adopted.

New Clauscs 164 and 16B were added to the
Bill.

The Deputy Minister in the Ministry of
Home Affairs (Shri P. §, Naskar): There is
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Government amendment No. 119 to clauses
16 and 17,

Mr. Chairman: No. No. We are in
clause 17,
Shri Bhagwat Jha Azad: 16 already had

been passed by the House,

Mr. Chairman:. Clauses 16A and 16B had
been accepted by the House. The question
is:

“That clause 17, as amended, stand
part of the Bill”

The motion was adopted.

Cluuse 17, as amended, was added to the
Bill

Clause 18- (Speakers and Depu.fy Speakers) .

Mr, Chairman: There is Government
amendment No. 85 to clause 18, Are you
not moving it § *

Shri Nanda: No, Sir.

Shri Buta Singh: I want to say some-
thing on this amendment, Tt would hawve
been better if it had been moved because
we wanted to move ourselves an.amendment
and we did not do so since he had brought
forward this amendment. It is about the
clection of the Speaker and Deputy-Spea-
ker. Let him accept his own amendment,

. Shri Ranga: What is wrong with the
Government? Why are they not moving
i?

Shri Buta Singh: Why should there be
no confidence in the Assembly? How dues
the Home Minister feel that the same person
will not be there? Why is there this sort
most uncommon unthing?

Shri Ranga: Has Mr. Nanda been able
to trace his amendment?

Shri Nanda: That remains as it is.

Mr. Chairman: Amendment No. 85 s
not moved, So, the question does not arise,
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There are amendment Nos 96, 97,98 and 99.
Arc they moved? They arc not moved,

Shri Raghunath Singh: Sir, we do not
know what we are passing and what we are
not passing. It is 1030 p.m, and we are
simply going on passing and passing. We
do not know what we are passing.

Mr. Chairman: All the amendments are
being put to the vote of the House. If
the hon, Mcmbers are withdrawing any
amendments, 1 am not putting them to the
vote.

Shri Buta Singh: May I read the con-
tents of the amendments moved by Shn
Nanda?

Mr. Chairman: Government is not mov-
ing them. Now, we are on amendment
Nos, 96, 97, 98 and 99 to clause 18. They
are not moved. So, I will now put clause.
18 to the vote of the House. The question

8
“That clause 18 stand part of the Bill”
The motion was adopted.
Clause 18 was added to the Bill
Clauses 19 to 21 were added to the Bill

Clause 22— (Provision as to certain sitling
members) ,

Shri Jagdev Singh Siddhanti:

move

I beg to

fiy Page 11 omit lines 9 to 12, (74).
(i) Page 11, line 16, (i) omit “Deputy’
(ii) add at the end—

“and another member to be the De-
puty Chairman thereof” (75),

Shri Nanda: We do not accept
amendments,

these

Mr. Chairman: These are not acceptahle
to the Government. Does the hon. Mein.
ber want them to be put to the vote or i
he withdrawing them?
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Shri Jagdev Singh Siddhanti:
them,

1 press
Mr. Chairman: The question is:
(i) Page 11, omit lines 9 o 12 (74)
(ii) Page 11, line 16, (1) omit “Deputy”

(2) add at thé end “and another
member to be the Deputy Chair
man thereof”  (75)

Those for the motion
“Aye”.

will please say

Some hon. Members: Aye.

Mr. Chairman: Those against the motion
will please say “No”,
-

Some hon. Members: No.

Mr. Chairman: The Noes have it; the
Noes have it

Shri Jagdev Singh Siddhanti: The Ayes
have it, H

Shri Hukum Chand Kachhavaiya: The
Ayes have it,

Mr. Chairman: Division; let the lobbies
be cleared.

I wiil now put amendments 74 and 75,

Shri Priya Gupta: This is an important
Bill. Everybody should be serious, Nei
ther the Speaker nor the Deputy-Speaker
is here.

Mr. Chairman: This is not fair.»

Shri Priya Gupta: The Home Minister
is bchaving in a negligent way, One
amendment has been left out and the
clause has been passed. (Interruptions).

Mr. Chairman:
74,

I will put amendment

The guestion is:

Page 11, omit lines 9 wo 12, (T4).
Those in favour will say ‘Aye’.

Shri Hukam Chand Kachhavaiya: Aye.
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Mr. Chairman: Those against will say
‘Neo'.
Several hon, Members: No.
Mr. Chairman: The Noes have it; the
Noes have it
Shri Hukam Chand Kachhavaiya: The
Ayes have it,
Mr. Chairman: Those in favour will
rise in their scats,
Shri Huk Chand Kachhavaiva rose—
-

Mr. Chairman:

Those against will rise
in their seats,

Several hon. Members rose—
Mr, Chairman: The ‘Noes’ have it; the
‘Noes' have it

The motion was neégatived,

ot e R ;D A ag
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Mr. Chaifman: Rule 367 (3) (c) says:

“Provided that, if in the opinion of
the Speaker, the Division is unnecessa-
rily claimed, he may ask the members
who are for ‘Aye’ and those for ‘No’
respectively to rise in their places
and, on a count being taken, he may
declare the determination of the House.
In such a case, the names Of the voters
shall not be recorded.”
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Mr, Chairman:. I shall now put amend-
ment 75 to the House,

Amendment No, 75 was put and
negatived.
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Mr, Thairman: What about Government
amendments 86, 120, 121 and 122?

Shri Nanda: 1 am not moving them.

Shri Ranga: I think it is better we ad-
journ now, Even the Leader of the House
is fecling sleepy. That is a contagion
spreading to everybody elsc. We can meet
tomorrow a little earlier, if necessary.

Shri Kapur Singh: I think it will be in
the public interest and in the interests of
the Bill also that the House is now ad-
journed to meet agdin tomorrow.

Mr; Chairman: The question is:
“That clause 22 stand part of the Bill".

The motion was adopted,

Claute 2° was added to the Bill.

Clawse 23.— (Allocation of seats in the House

of the people).

Mr. Chairman: There are some amend-
ments to clause 28,

Shri Virbhadra Singh: Sir, 1 beg to

move:

Page 11, line 23—

for “six” substitute “eight” (37)

Sir, this clause provides for allocation of
seats in the Lok Sabha, The Bill provides
for six seats for Himachal Pradesh in the
Lok Sabha. My amendment is that this
may be increased to eight. My reasons arc
that Himachal Pradesh at present I{u four
seats in the Lok Sabha. After the integra-
tion of the Hill Areas of Punjab with
Himachal Pradesh, the area and population
of Himachal Pradesh is going to be more
_than double. Therefore, it is natural that
the representation given to Himachal Pra-
desh in the Lok Sabha should be proportio.
nately increased.

. 1857 (Ai) LSD-10

BHADRA 15, 1888 (SAKA) Reorganisation Bill 9644

My second point is that Himachal Pradesh
is a Union Territory and like other Union
territories enjoys a certain amount of
weightage in the matter of representation
in the Assembly and in Parliament, 1 may
say that Delhi which has a population of
30 lakhs has got 7 seats in ParHament, 1
see no reason why Himachal Pradesh with
a population of 28 lakhs should not have
more seats in the Parliament. Therefore,
Sir, 1 think this amendment should be
accepted by Government.

Another point is, Himachal Pradesh is a
hilly area. It has scattered population,
dificult terrin and scanty means of
communication. You cannot apply the same
criteria to the hills as in the case of plains.
Therefore, 1 hope the Government will
take this into consideration and accept this
demand.

Shri R. §. Pandey (Guna): He hag every
justification to have two seats more,

Shri Nanda: T am unable to accept it.
Shri Hem Raj: Sir,

I beg to move:

Page 11, line 23—

for “six seats” substitute
(54).

“cight seats”™

Sir, the same arguments put forward by my
hon. friend, Shri Virbhadra Singh applies
to my amendment also,

Shri Nanda: I do not accept it.

Mr. Chajirman: I will now pot amend-
ment No. 37 to the vote of the House.
The question is:

Page 11, line 28—

(for “"six" eubstitute “eight” (37).

The Lok Sabha divided:
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Division No. 37]

Abdul Rashid, Bakshi
Alvares, Shri

Azad, Shri Bhagwat Jha
Balmiki, Shri

Basappa, Shri

Brij Raj Singh Kotah, Shri
Gopalan, Shri A, K.
Gupta, Shri Priya
Yua:ds, Shri Subodh

Achal Siegh, Shri
Akkamma Devi, Shrimau
Alva, Shri A. S,

Babupath Singh, Shri
Baswant, Shri

Bhagat, Shri B.R.

Bhatkar, Shri

Buta Singh, Shri
Chandrabhan Singh, Shri
Charurvedi, ShriS. N.
Chandhry, Shri Chandramani Lal
Chaudhuri, Shrimati Kamala
Chaudhuri, Shri Sachindra
Daljit Singh, Shri

Das, Shri B.K.

Das, Shri N. T.

Dass, Shri C.

Deshmukh, Shri B.D.
Deshmukh, Shrimati Vimala
Dinesh Singh, Shri
Elayaperumal, Shri
Ganapati Ram, Shri
Ganga Devi, Shrimau
Gulshan, Shri
Himatsingka, Shri

Iqbal Singh, Shri

Jadhav, Shri M. Lo
Jadhav, Shri Tulsidas
Jasitv== Ram, Shri

Joshi, Shrimati Subbadra
Jyotishi, Shri J. P.

Mr. Chairman: The result of the divi-

sion is: Ayes 28, Noes 03,

The motion, was negatived,
Mr. Chairman: What about amendurent

No. 547

Shri Hem Raj: It is the same as amend.-

ment No. 37,
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A YES

Hzda, Shri

Hem Raj, Shri

Kachhavsiys, Shri Hukam Chand
Karni Singhiji, Shri

Mathur, Shri Shiv Charao
Mengi, Shri Gopal Dutt
Mishra, Shri Mahesh Dutts
Paliwal, Shri

Patel, Shri Rajeshwar
Pottckkatr, Shri

NOES

Kapur Siogh, Shri
Malsichami, Shri

Maltick, Shri Rama Chandra
Manaen, Shri

Mandal, Shri Yamuna Prasad
Marandi, Shri

Muruthish, Shri

Masuriya Din, Shri
Matcharaju, Shri
Mehrotra, Shri Braj Bibari
Menon, Shri Govinda

Moh v, Shri Gokul 4
Morarka, Shri

More, Shri K. L.
Muhammad lsmail, Shri
Mukerjee, Shrimati Sharda
Maurthy, Shri B. 5.
Musalie, Shri G. 5.
Nanda, Shri

Naskar, Shri P.5.

Nigam, Shrimati Savitri
Niranjan Lal, Shri
Pandey, Sho R.S.

Patil, Shri 5. K.

Rajdeo Singh, Shri

Ram Sewak, Shri

Ram Swarup, Shri
Ramarwamy, Shri V.K.
Ramshekbar Prasad Singh, Shei
Ranjit Singh, Shri

Rao, Shri Jaganatha
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Pratap Singh, Shri
Samagpta, Shri 5. C.
Shastri, Shri Prakash Yir
Siddhanti, Shri Jagdev Singh
Singh, Shri D. N.

Swamy, Shri Sivamurthi
Umanath, Shri

Virbhadrs Singh, Shri
Vishram Prasad, Shri

Reo, Dr. K. L.

Rao, Shri Muthyal
Reddi, Dr. B. Gopala
Roy, Shri Bishwanath
Sadhu Ram, Ehri

Saraf, Shri Sham Lul
Sen, Shri P. G.

Shah, Shri Manakendra
Sharma, Shri A. P.
Shashi Ranjan, Shri
Shastri, Skri Ramanand
Sheo MNarain, Shri

Shree Maravan Das, Shri
Siddananjappa, Shri
Sidheshwar Prased, Shri
Sinks, Shrimati Remdulari
Sinhasan Singh, Shri
Snatak, Shri Nardeo
Soy, Shri H. C.

Sumat Prased, Shri
Surendra Pal Singh, Shri
Thengal, Shri Mallakoya
Tiwery, Shei Ir. M.
Tiwary, Shri K. N.
Uikey, Shri

Upadbayaya, Shri Shiva Duit
Vaishys, Shri M. B,
‘Verma, Shri Ravindra
Vyas, Shri Radhelal
Wadiwa, Shri

Yadavs, Shri B. P.

Mr. Chairman: The question is:
“That clause 2% stand part of the Bill".

The motion was adopted.

Clause 23 was added to the Bl

Climiee 4. (Allooation of seats in- the Legis-

lative: Assembly)

Mr. Chairman:. I will put it to the vote.

Amendment No, 54 was put and

negatived.

. Shris Virbbadra Siogh:

1 beg to move:

Page 12— Hne 3:—
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for “fifty-four” substitute “seventy- two"
(ii) line 3,—

for “twelve” substitute “gixicen”  (38)

Shri Hem Raj: 1 beg to move:

Page 12, lines 2 to 5,—

for “shall be fifty-four of which twelve
scats shall be reserved for the Sche-
dule Castes and two seats shall be re-
served for the Scheduled Tribes™.

substitute—

“shall be sixty-four of which thifteen
scats shall be reserved for the Scheduled
Castes and two seats shall be reserved
for the Scheduled Tribes”. (55).

Shri Virbhadra Singh: 6ir, this Bilk
provides that the enlarged Himachal Pra-
desh  will have a  Legislative Assembly
with 54 scats, of which 12 seats shall
be reserved for Scheduled Castes. My
amendment is that the number of secats
should be increased from 54 to 72 and the
number of seats reserved for Scheduled
Castes should be increased from 12 to 16,

My reasoms for thi are akmost the same
as I gave in the case of my earlier amend-
ment; that is, firstly, Himachal Pradesh
is going to be increased in area and popu-
lation and, therefore, the seats in the
Himachal Pradesh Legislative Assembly
should be correspondingly increased. My
second reason is that Himachal Pradesh as
a Union territory enjoyed a certain weight-
age which should not be denied to it now
specially when the status  of Himachal
Pradesh is going to remain the same. If
Himachal Pradesh was to be made into a
State, it would have been a different matter,
but when it continues to Temain a Union
territory 1 see no reason why the weightage
in the matter of representation, which it
has enjoved so far, should not be enjoyed
by it now.

As T have said earfier, Himachal Pradesh
is a hilly region and because of the special
conditions prevailing there the representation
given to Himachal Pradesh should be in-
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creased.  So far as Himachal Pradesh is
concerned, it is a very serious matter and
we attach a lot of importance to it.

Taking the 5% seats provided in the Bill
inlp considcration, the average population
per Assembly seat comes 1o 52,000 as against
32,0000 at the moment, As against this, the
average population of an Assembly seat in
Jammu and Kashmir is only 47,000; that is
the constituencies of Himachal Pradesh in
the matter of population will be even big-
ger than the constituencies of Jammu and
Kashmit, I think, this is very unfair to
Himachal Pradesh. When you are not
raising our status and are keeping us as a
Union territory, at least ‘give us the weight-
age and do not change the patiern of repre.
sentation that we have enjoyed so far.

Shri Hem Raj:, Mr. Chairman, I want
to make two changes in my amendment No.
55, namély, instead of “sixty-four” let it be
“yixty” and instead of “thirteen seats shall
be reserved for the Scheduled Castes and
two seats shall be reserved for the Sche-
duled Tribes.” let it be “fourteen seats
shall be reserved for the Scheduled Castes
and three seats shall be reserved for the

Scheduled Tribes.™

The reasons which have been advanced
by my colleag Shri Virbhadra Singh, from
Rampurbushahr are that these areas being
dificult arcas and the terrain being hilly.
it is not easy to travermse all these areas
there being no adequate means of communi-
cation, Therefore, it is very necessary that
instead of having a constituency of 52,000,
there should be a cor y of at least
equal to that of Jammu and Kashmir, I
request that my amendment may be accept-
ed by the House.

Several hon. Members: Yes.

Shri Nanda: 1 accept it.

Shri Virbhadra Singh: 1 withdraw my

amendment No 38.

Amendment No. 38 was, by leave,
withdrdum.
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Mr. Chairman: The question is:
“Page 12 lines 2 to 5—

for “shall be fifty-four of which twelve
seats shall be reserved for the Sche-
duled Castes and two seats shall be
reserved for the Scheduled Tribes™.

Substitute—

“shall be sixty of which fourteen scats
shall be reserved for the Scheduled
Castes and three seats shall be reserv-
ed for the Scheduled Tribes” (55).

The motion was adopted,
Mr. Chairman: The question is

“That clause 24, as amended, stand
part of the Bill”,

The motion was adopted.
Clause 24 as amended, was added to the Bill,
Clauses 25 to 28 were added to the Bill.

CQlause 29.— Common High Court for Pun-
jab, Haryana and Chandigarh)

Mr. Chairman: There is amendment No.
115 by Shri Buta Singh,

Shri Buta Singh:
“Page 14,—

for clause 29, substitute—

I move:

“29.(1) On and from the appointed
day there shall be a separate High
Court for the State of Punjab to be
called the High Court of Punjab.

{2) The Judges of the High Courn
of Punjab holding office immediately

SEPTEMBER 6, 1966

Reorganisation Bill 9650
before that day shall become on that
-day the Judges of the High Court of
Punjab.”  (115)

An hon. Member: Let there be 2
motion for closure,

Shri Bhagwat Jha Arad: Let us adjourn

TOW

Mr, Chairman:, Clause 29 is under dis-
cussion. After that, if you like, you can
move a motion for closure,

Shri Bhagwat Jha Azad: I formally move
that the House be adjourned now,

Some hon. Members:, Let the House be
adjourned.

Mr, Chairman:, You camnot move a
motion in the midst of the discussion on
clause 29,

Shri Bhagwat Jha Arad: It can be dis-
cussed tomorrow also,

Mr. Chairman: What js the wish of the
Leader of the House?

Shri Satya Narayan Sinha: Take the
sense of the House.

Mr, Chairman: The House stands ad
journed to meet again at 11 Am. tomor-
TOW,

23 hm

The Lok Sabha then adjourned till Eleven

- of the Clock on Wednesday, September .7,

1966/Bhadra 16, 1888 (Saka).
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